Fourth Series Vol, V - No. 23 Thursday, June 22, 1967
Asadha 1, 1889 (Saka)

LOK SABHA
DEBATES

(Second Session)

(Vol. V contains Nos. 21-30)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 1.00



CONTENTS

No. 23.—Thursday, Fune22,1967/Asadha 1,1889(Saka)
COLUMNS
Oral Answers to Questions —

*Starred Questions Nos. 661 to 664. . 6691—6724

‘Written. Answers to Questions —

Starred Questions Nos. 665 to 684 and 686 to 690 . . . 6724—41
Unstarred Questions Nos. 3221 to 3227, 3229 to 3291, 3293 to

3316, 3318 t0 3322 and 332410 3368. . . 6742—6847
‘Calling Attention to Matter of Urgent Public Importance—

Demolition of shanties of Jamuna Bazar, Delhi. . 6847—68
Re. Question of Privilege’ . . . 6868-69
Papers Laid on the Table . 6869—71
Rules Committee—

Second Report . ' 6871
‘Statement Re. Continuance of Emergency . 6871—79

ShriY. B. Chavan . . . . . 6872—74
Re. Point of Personal Explanation . . . . 6879—96
Demands for Grants (Railway), 1967-68 . 6897-6927, 6929—03

6984—7017

Shri K. P. Singh Deo . . . . .6897—6903

Shri J. Ahmed . . . . . . . . 6903—06

Shri K. N. Tiwary . . . . . . . 6906—I2

Shri S. D. Somasundaram . . . . . . 6912—16

Shri Bharat Singh Chauhan. . . . . . 6916—20

Shri Nathu Ram Ahirwar . . . . . . 6920—24

Sl}ri Tenneti Viswanatham . . . . 6925—27, 6929—33

ShriP. G. Sen . . . . . . . . . 6933—35

Shri Sequeira . . . . . . . . . 6935—38

Shri M. S. Murti . . ... ... 6938—42

Shri Sriraj Meghrajji . . . . . . . . 6942—4S

‘Shri Sayyad Ali . . . . . . . . 6945-46

‘Shri Maharaj Singh Bharati . . . . . . 6946—s2

Shrimati Lakshmikanthamma . . . . . . 6952—57

Shri Shinkre . . . . . . . . 6957—60

Shri Onkar Lal Bcrwa . . . . . . . 6960—63

*The sign 4 marked above the name of a member indicates that the question
wa; actually askad on ths floor of the House by that Mzmber.

(@) o
896 (Ai) LSD—1.



(ii) CoLumks

Shri P. Gopalan . . . . . . . . 6983—66
Dr. Mahadeva Prasad . . L0 .ot . 6966—71
Shri Lobo Prabhu . . . . . . . . 6971—74
Shri Liladhar Kotoki . . . . .. . . 6974—76
Shri Kanwar Lal Gupta . . . . . . . 6976—80
ShriD. C. Sharma . . . . . . . . 6980—S83
Shri K. Haldar . . . . . . . . . 6984—86
Shri B. K. Daschowdhury . .. . . . . 6986—g0
Shri Meetha Lal . . . . . . . . 6991-92
Shri Molahu Prasad . . . . . . . . 6992—94
Shri Chandrika Prasad . . . . . . . 6994-9§
Shri Manibhai J. Patel . . . . . . . 6995-96
Shri Sonavane . . . . . . . 6996-07
Shri Narendra Singh Mahlda . . ) . . . 6997
Shri Abdul Ghani Dar . . . . . . .6997—7001
Shri Hukam Chand Kachwai . . . . . . 7001—03
Shri C. M. Poonacha . . . . . . . . 7003—I2
Expunction of remarks made by Shri S. M. Bzmerjee in course of
Personal explanation . . . . 6927—29
Business of the House. . . . . . . 6983—84
Appropriation (Railways) No. 3, 1967 Bill . . . 7017-18

Introduced, Considered and passed, as amended. . . . 7017-18



LOK SABHA DEBATES

\ 6691
LOK SABHA

Thursday, June 22, 1867|Asadha 1,
1889 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Training Facllities for Executives in
Public Undertakings

*661. Shri Ram Kishan Gupta: Will
the Minister of Fimance be pleased to
state:

(a) whether it is a fact that there
is no proper arrangement for provid-
ing training facilities to Directors,
Managers, Managing Directors and
trained technicians, who are Heads of
the various Departments in the Public
Undertakings; and

(b) if so, the steps taken or propos-
ed to be taken to provide training
facilities?

The Minister of State im the Minis-
try of Finance (Shri K. C. Pamt): (a)
and (b). In selecting persons for
appointment to top management posi-
tions in Public Enterprises, preference
is given to those possessing suitable
qualifications and experience. The
training facilities to middle level exe-
cutives are provided by the Enter-
prises eitler in their own training
institutes, such as Central Manage-
taent Training Institute of Hindustan
Steel Ltd. or by availing of the facili-
ties available in the existing manage-
ment jnstitutions, staff colleges, etc.

Shri Ram Kishan Gupta: According
to the latest report, 68 government
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companies made only 2.4 per cent
profit. How far is lack of trained
personmel responsible for this loss?

Shri K. C. Pant: I do not think it
would be fair to attribute this entire-
ly to lack of trained personnel. When-
ever a big enterprise is set up, care
is taken to see that personnel are
sent abroad for training or are train-
ed in institutions in the country.

Shri Ram Kishan Gupta: Do Gov-
ernment propose to set up institutions
like the Delhi Management Institute
for such training?

Shri K. C. Pant: There are already
a number of institutes. In the Fourth
Plan period, Government intend to
make use of these and evolve an in-
tegrated programme of training.

Shri Sezhiyan: Since these selec-
tions and appointments involve a
high technical aspect and also since
the persons selected or given charge
of public undertakings have an im-
portant part to play in view of the
fact that for the public undertakings
a definite and important role is
assigned in our economy, are Gov-
ernment considering any proposal to
constitute a public service commission
on the lines of the UPSC for their re-
cruitment.in terms of the specific sug-
gestion made by the Krishna Menon
Committee which went Into the work-
ing of public enterprises?

Shri K. C. Pamt: In 1965, a Com-
mittee of Secretaries headeg by the
Cabinet Secretary went into the ques-
tion of appointments to man top man-
agement posts. Their recommenda-
tion was accepted by Government.
Following this panels are being set up
which contain names of suitable or
appropriate persons taken frbm gov-
ernment departments and also from
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the private sector where applications
Wwere invited through advertisements,
and the undertakings make their
selections from these panels,

ot fagsaTwars : swafs g gy
T FT ATAT Tt & i qafas dazx
1 faearc ZAT o W E W F@TT
T T W ATE ot ary g 7z
Td Wt fasgw g g fr  gafeas
d%e Az ¥ fav a8 wrafeqr &
qﬁaammrw@qa‘r g7 [la
#1607 ¥ @S gQ forg 9577 gGETT
A tferm w7 afaw wic gad mw
ifear afafesr &1 fazare frar 2 oet
TFT & qafas §a2 < & Gauiie # fau
FE oF wrw sfeqn afaw gqa
N qTT T7 WA F g A
da1 g @ ww a% g feafreag 93
qg<r & 7
ot § o A ag Fdew qAry
1 5t faarx g ag w@fan & fr ot
qFT IR g AT foramr wwa @
Ty @ A s ddade e 9T
T
8hri Indrajit Gupta: Is it not a fact
that the relatively greater reliance of
the public sector industrial under-
takings, in particular on former gov-
ernment officials or retired govern-
ment officials, to man the higher posts
is due to the fact that the salaries paid
are not competitive enough in the
sense that they are not enough to
attract people from other fields who
have got more technical training or
commercial background, who know
how to handle these large-scale indus-
trial plants, and because they are not
tempteq to come from the point of
financial emoluments, therefore, the
Government has to rely more and
more on its own former officials and
retired officials whose background is
singularly unfitted for discharging
managerial responsibilities in such
undertakings?

Shri K. C. Pant; Broadly speaking,
emoluments in the private sector are
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high. It 13 a known fact. In spite of
that, many good people from the
private sector do come to the public
sector. I think that is a fact which
has got to be recognised.

Shri Ranga: That is mo answer, It
is not a proper or adequate answer.
He asks one thing, and he says some-
thing else.

Shri Indrajit Gupta: The former
Manager of the Railway Board is not
necessarily the best man tp manage
a steel plant.

Shri K. C. Pant:
sarily the worst. It depends.

Shri Ranga: The salaries are not
attractive enough.

S8hri Vikram Chamnd Mahajan; It is
a matter of common knowledge that
these public undertakings are being
manned at present directly by Gov-
ernment servants. If a person has
good knowledge in one branch, it
must not be presumed that he has
also a good knowledge of public un-
dertakings, or he will be able to man-
age them. Therefore, is Government
going to consider the suggestlori for
creating a service from the business
community or those who have know-
ledge of business? Will Government
create such g service to manage these
public undertakings?

Shri K. C. Pant: No, Sir.

st Wl wOAEY : Heft mERT I
T FY TEAT FI wqAT AGT AT
7g wafoag § fF qafaw seefee
¥ oY aF wEET § A FT I F AR
*ﬁimgm#ﬁmﬂtsa¥m
& W19 ¥ TR OF IR IR &
AT AT w9y fFooEw
TR F oA AT R ¥ A XW
T 6 WEN AT OF AT ¥ A€ AF X
1§ Tt av w7 afive § &
t o a@ ¥ ool ¥ fggew -
Frafedg & o AT W €
fegem &9 § S JAAT I §
o YT T WA & AT qAAT

He is not neces-
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¥ & T F I A Ay
iy § gifag 3w ag nw & v war
T T Aifq aanq w1 dare g fw
Wt wrewt fow @6 #1 ixfaga am-
F @A g IX T A FAIAT
a1 ffom TrgaeT aaTan ag WK 9w
W § 17 $3 Q¥ 97 A9
T & St wogT @nr 8, foay Wt ag
gEafTw 6T & F@E & 9 F W
I WIE FELERE F Ha3 wfafafaa
FHT I T TGW gGT F wwIA K
I ¥ TR fwar sy ¢
Iq AT WAV Ay faw @At (s
At dw) ;o3 @« aral 9%
TTGET J3F |IET AT @R
8hri M, R. Krishna: May I know
how many of these public under-

takings are under the management of
retireq officers or retiring officers?

Shri K. C. Pant; This is not avail-
able with me, but I wish to make it
clear that she ultimate objective is
to see that the top management posts
are also manned by people who come
up from below in the public under-
takings and who have gained experi-
ence in the public undertakings, but
it js very difficult at the present stage
immediately to find all the people.
So, they are drawn from the Govern-
ment as well.

st ¥t AW qo : QT @&
f& 58 wwadd w1 ANfr =ifed=
I § o g Fwy it S
I & Ay T wfwa fed Gifaferw
Q99 & W I F1 FITFET q¥AT
g At AW ) 7 wafas wEe
Efwre § Wur ot § AT AP IE & (A
vofassy @ara &, sifgdz @ o
T AL T B I OF ¥ swEAw qE-
w1g 3 &1 g% o fawer mar i
Mr. Speaker; That s an opinion you
have expressed, =
ot ¥ut W o ;& gg qe
T § fF X8 st o1 frwind w

ASADHA 1, 1889 (SAKA)

Oral ;imwen

6696

wig & qra wif §, afz &, & w9
Ilo'ﬂ'oq‘{{om'o & wfw a8 fwﬁz
Wi A FQWITATE F W7 ww
3‘?

St T WX T ;6 oWTT ¥ W

NRATTY qw A § o & w1
T @I WY FaT 47 |

Shri Eanwar Lal Gupta: I raised a
pointed question. Why don't you
make recruitment through the UPSC?

Mr. Speaker: It was raised by Mr.

Sezhiyan also. The same gquestion
was put by him,

Shri Sezhiyan: But the question was
not answered.

Mr. Speaker: They are not agree-
ing to it.

Shri Kanwar Lal Gupta: They may
or may mot agree, but they may state
the reasons for it. Please ask the
Minister to state the reasons.

Shri 8. Kandappan: Simply because
a question is inconvenient for the Gov-
ernment, they should not evade
answers.

Mr. Speaker: I cannot unfortunate-
ly force an answer,

Shri 8, Kandappan: A straight ques-
tion should be answered.

Shri Kanwar Lal Gupta; We seek
your protection, You ask the Minis-
ter to state thé reasons.

st ®y fawd : agi 97 N wA™ A
§ 37 %1 T @) S WIAT A |

=} Wt W® A : AT AT WE
wré T aga qw wer § g e 1 AW
A wrg ey g I | o T W E
£ 39 ¥ waw & gou wfew d s
fafaee T arga oara T F gw T
ware fisat § fis w19 o Yo Qo Hio
¥ fopde wf mff w@, T WY
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IF W FaTT A HUCET § q9-
wrar afsas gt ¥ aff & oY 7g w2
fr ag ofes ST HF AdY &1

ﬂ “m’\'hﬂf :{o fTo THo
"o ¥ ¥ %1 fogiz Fwr v
aff & wif® o dro gao e #r
AT TR AT ¥ AT g8 & | Zo fro THo
o fah mide gfads & fag &
Tq B SH(THA WA4SA F (RIS
ferty gl Tav & | Ay wET I fF qw
¥y afawicl &1 3w foar aman 2
ot faseyr @ €, few ag 9 o
gt & wo ff el & T @ &
Ffw g 717 o & fF oy N N d
vafafrefen afadw # agr fraar s
oY, T F TTHA B TE@ § T A T&L
wwar § | 59 fad gEaTaH Swm A w
T AT 7§ WIS € 57 & A1
¥ faotr s feram i o

Y gto Ato frawy : 71 77 T2
i Wit o foraar sfvezgen F1aw e
m § F afeed & fadr € &1aw 7 o
& Wiz 2 ¥ faxr ag w1aw 7 e
mE i ag et foza vy
gfems weElFE # 39T g a
g A far g & T AT IT A
faware & TG & W IT F Ag 07
¥ qfsas FFZT AT FTLaTZAT H WEAA
gt & 7

oY Hroreet dnE . Fg @9 Al
Ivw adt ¢ % agr OF @W &1 W
e & o a0y 3 fawara & W& E)
dft #rE fermraa 7 Wl &

it e fog : sead wEET
FTETE ORI A T S A1 o
wify & qEf gT A SufE W FQ@ §,
o & gfmww & fa¥ @ w # &1
goqd € ? afe §, @Y faged oA &
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¥ farh &, afx 4 & O agt @y
#1§ Torew & ar i ?

oY N &X T : g OF a8 a@
S & w9y wor sfee dear 8,
ST IF ST ¥ warar gfwege
W% AW Fewar 91 AEwEaTE
¥ wT §, Qefafasifer wre s1ow 2,
teege o ofew Qufafrgm ¢,
o9 #47 gfegge ¢ Awmw wf~
YT ATE A &, T A9 ¥ TEETH
far smar & et Wt wravaw amer
Srar & |

=t wrisax Yag : afz sfweor
gfaurd Aoz & st wfwmeor @t <
g @ fox ofssw et w=efew
¥ 7 aT ¥ 7 A9 q% FIW °r
AFA OF A WHT qEF THES {1 Y
FEEE IR L CORIE o -3

Mr. Speaker: No second question,

Shri Sradhakar Supakar: It is said
that there is tog much of bureaucra-
tisation drift and lack of imitiative in
the management of public undertak-
ings so far as training is concerned.
What steps are proposed to be taken
to see that these are reduced to the
minimum and real technocrats are
evolved out of this training?

Shri K. C. Pant: The Government is
aiming at the ultimate objective of
making public undertakings self
generating in respect of the top man-
agement positions. It is setting up
panels in which only those officers
who show special aptitude for this
work are included.

Shri Surendranath Dwivedy: Is it
not a fact that most of the public un-
dertakings today are headed by men
who have neither a technical or a
business background and experience,
and so far as I remember, the Gov-
ernment gave us an assurance in this
House that gradually they will be
replaced by persons Wwho have a
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technical background. May I know
whether there is any phased program-
me and in how many years are they
going to replace these people with
persons who have a technical or com-
mercial background?

Shri K. C. Pant: Management is by
itself a technique these days, and it
is almost a technical fleld. But bar-
ring that, as I said earlier, we are set-
ting up a panel in which only those
officers are inc'uded who have special
aptitudes and these selections by the
public undertakings are made from
this panel and they are not allowed
to go outside these panels,

Shri Surendramath Dwivedy: They
have this training institute; they have
the other personnel in the public un-
dertakings  themselves. I want to
know whether really they are making
any efforts to see that technical per-
sons take over the management and
these non-technical persons are re-
placed.

. Shri Morarji Desai: May I sav that
a Bureau of Public Undertakings is
set up in the Finance Ministry. That
is examining all these questions. Who
are to head these projects will be
decided by their capacity to have full
conversance with the projects them-
selves and also their ability to man-
age. Every technical person is not
able to manage; that also has got to
be taken into account. But mostly
there should be technical people who
are able to manage and the adminis-
trators alsp will not be debarred from
doing it if they are also qualified to
do that. But there will be a larger
number of technical people who will
manage this and not a smaller num=-
ber ag it is at present.

Shrimati Sharda Muokerjee: Is it not
a fact that a number of young engine-
ers who have had the benefit of train-
ing at Government expense are leav-
ing the public sector undertakings?
May 1 know from the Minister if he
has made any assessment as to the
percentage of the drainage of these
engineers, what are the causes, what
frustrations are they suffering from
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and why do they leave the public
undertakings after they have had
their training?

Shri Morazji Desai: Many are pot
leaving the public undertakings. A
few might be leaving. It is poasible
that they are not getting the advan-
cement that they seek. It is not
possible to give all the advancement
that they seek, and if they go for
larger salaries to foreign countries, it
only shows that they have less feel-
ing for this country.

Shrimati Sharda Mukerjoe: Will the
Ministar kindly make an enquiry into
this? (Interruption).

Shri P. Gopalam: I would like to
know whether it is a fact that one
ex-military official has been appointed
as the Managing Director of the Su-
ratgarh farm and, if so, whether it is
to fight against the pests that this
military officlal has been appointed?

Shri Morarjl Desal: The military
officer is appointed not for his mili-
tary abilities but for the disciplined
management that he has learned
during hig military career. And that
is how he manages the farm in a bet-
ter manner. A manager must know
how to manage and not just know
how to manage the plough or the bul-
locks; that is not what is required.
He has to manage men.

Auditing of Income-Tax Revenue

w

*§62, Shri B. 8. Sharma:
Shri Onkar Lal Berwa:
Shri Sharda Nand:

Will the Minister of Finamce be
pleased to state:

(a) whether it is a fact that recent-
1y the Indian Audit Department has
been excercising excessive control
over the activities of the Income Tax
Officers, Assistant Commissioners, and
Commissioners of Income Tax and
asking explanations from them to
justify their orders and even pass
strictures and criticise their  work;
and
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(b) if so, the reasons therefor and
how far it is justified?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b). The Comptroller & Auditor
General of India conducts Revenue
Audit through the Officials of the
Indian Audit Department. The pur-
pose of Audit is to see that adequate
regulations and procedures have been
framed by the Revenue Department
to secure effective check on assess-
ments and collections as also to see
that such regulations and procedures
are actually being duly carried out.
In the discharge of these functions the
Comptroller &  Auditor General
points out mistakes -involving sub-
stantial revenue. It will be in the
discretion of the Income-tax Depart-
ment to take suitable remedial mea-
sures as also to call for the explana-
tion of the defaulting officials. The
question of Revenue Audit exercising
any control over the activities of the
officials of the Income-tax Depart-
ment, therefore, does not arise.

ot Rofisire qwf @ ooft A o
I a1 3 fr ol aw wifer fearde
T T g 4g %AW &g w1 Wi
s § 1 wfEw s mew @
wifgd & gaww ixq fearddle & <t
wifa< ®Tq F@& § IF ST 1T
Tza @ wafeww femdflvm fadr m §
T gu wfeww feadimm & wanfaw
¥4 & ¥ @ § af wifer feardae
e 99 ¥ qed € 5 wT ¥ wuw &
# T w9 Ay arfee w6 ST e
gaqT wf S |war ) oE@ wsser
T Ia% wEl f NN F WG
g?

oft gor wr @i @ gy sifer @A
g % dag w1 oY w97 ¥ o faw
¥ &% § Tt § YA S § qrem
fiar ooy & v 7Y ag du & fag w
st I7% ¥ Ffegw § wtw A wE
qeedt § 1 &fe ag o weg 4 2
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w7 a1 7g & fw w1 s fagwi wy
3 YT IR qIET F1 &9 |

o qoft wwc mwat @ afe & wgwr
ag 9913, fF agq & 7a«l §# 7 zAww
23q feqede & wifwad & qef a%
fawswwaw g fe mod aqx g
FE F w9 ¥ yofaw aqi w17 fxav
WUE g€ F1E F Gaw & wafas @i
gt @ wioRr F@n sfafear gidfr ?
3qT gg wifse fswmddz &1 +m & @0
wfawT My wfaee FHEAT F7 1
sfus & wfas §.9 1 wre Ea
FAY QET a9 4% a%ar g wfs wifee
feurddz | #a1 Qa1 FF T g RE
¥ wfeqmw @ @y R
war wrgw_ g fe wfee femdz &
faxr ag *g «F F9gaT § 7 &

Se-waA Wt awn faw Wt (s
Mol e madi awE A1
g f& wifee Qa1 & =& =nfad
wifee 1 waww ag ¢ fw sww gor
& ag w7 & waifaw gt a1 At gwr
T o GET gAFH 3w wifwET ¥
fear ag a7 & wmfex fazr @
g ame ¥ fear ar faa w1 oA
w3 & fag foar ar g5 qak wrwd
¥ faar | gawt wifee d@ar & YT waT
AT WA ATG J AT FT AT LATH
dqw wifsaT & a%ar ¢ | 3§ ¥ ®1%
waE ar § Tl

Shri Shashj Ranjan; The hon. Minis-
ter said that the audit department
checks whether the income-tax offi-
cers act according to the law or mot.
May I know whether it is a mechani-
cal thing and it goes omly into the
process of actions of the revenue offi-
cers or it also goes into the integrity
of the revenue officers, whether they
are honest people or they realise the
tax by coercion, compu'sion or per-
sonal vindictiveness? If so, may 1
know how many- cases: of such type
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have been brought to the notice of
Government?

Shri K. C. Pant: If in the course of
their investigation they come across
cases of harassment, witting or un-
witting or fraud, certainly they bring
it to the attention of the PAC. It is
the PAC which looks into them.

Shri S. S. Kothari: In certain cases,
even the decisions of the Central
Board of Direct Taxes are questioned
by the audit department. They be-
come too technical and officers begin
to lose their initiative, with the re-
sult they are over-cautious and there
are excessive “add backs”, as they
are called, resulting in appeals and
unnecessary litigation. Will  the
minister look into this matter?

. Shri Morarji Desai: The purpose of
the Auditor General and the work
that is performed by the audit depart-
ment is not properly realised. The
Auditor General can question even
the decision of a minister, if it is
wrong. There is nothing wrong in
that. Why should any officer he
afraid if he is an honest man and if he
does his work properly? He need not
be afraid of any criticism made by
the Auditor General. Government are
bound to protect him in that case.
But if he has done something wrong,
the audit should be thanked for point-
ing it out.

Shri S. M. Banerjee: The Auditor
General is supposed to be the watch-
dog of the Central Government and
watch its finances. I would like to
know the circumstances under which
the ex-Comptroller and Auditor Gene-
ral has taken up an appointment in
the British India Corporation, whirh
is manned mainly by a big business
house? I want to know whether he
was permitted or not.

Shri Morarji Desal: No permission
is required for that purpose.

Shri Hem Barua: Since 80 per cent
of the unaccounted money, better
known as ‘black money’ today, in this
country is concentrated in the hands
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of the officers and the neorich,
whether they are businessmen or
contractors or ministers or Members
of Parliament, may I know whethen~
this tightening up of the audit has
succeeded in mopping up this unac-
counted money and pinpointing the
persons or putting the finger; on the
persons who are responsible for doing
all this?

Shri Morarji Desai: I think it is an.
impossible task for the audit to per-
form.

Shri Krishng Kumsy Chatterji: Wil
the hon. Minister enlighten us as to.
how many cases of evasion of income-
tax have been revealed due to the
vigilance of the Audit Department?

Shri K. C. Pant; As I said earlier,
the objective of this audit is not to go
into individual cases and to perform
functions which legitimately belongs
statutorily to the Revenue Depar:-
ment. But in the course of the in-
quiries when they come across cases.
of under-assessment or OvVer-assess-
ment they bring them to the notice
of the concerned authorities and they
have brought such cases to the notice
of such concerned authorities.

sft gozamw dwqw : BW ¥ W g
#Y agaraa g & ag fafrea qa § fs
T waET g &1 frear anfed
qg Y faw of @1 & Wi Sud woew
3w feadie ¥ gfomfal w1 ago
aTT g9 & 1 & Srar g g oww
FTHIT BF woz sqrrfeat it 3 s
sifwsifaal & w1 9T Qg &0 &
fay wifee 1 v wigs gsa 577 9
farT w4l ?

Mr, Speaker:
audited?

How can that be-

sft vt s ey ;& aree wTgar
§ fF & wifee & Q& it ¥few e
a1y § A wET-gREde & ¥ Wi 39
sy qiwic ¥ frad § 7 afegi Ay
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format g % &% qur e A ¥
T w1 & I gww dew
fewddr & st ¥ 7Y o Wi wfee
q I A% eqIA F oA7qT ?

oft g oW o : HET QAN
‘FFAw AT 1965 10560, 1966 H
9141 ®IT 1967 ¥ 9880 ¥ | HEAT
qHIHT F 1965 § 1283, 1966 H
1408 WYT 1967 & 2014 9 | A%
#Ty gHade F1 T ufr 1965 F
4 FOF 39 T4 97, 1966 ¥ 8 FIIT,
64T AT 1967 7 F1T 41 AR
Y| ey ufe gefi & freac gé
o wiEs A Oy AE E

=t WA AW A U &7
“wrama Ag) fgar m@n @ f A9 F A
T & AN 5AF a7 ferdde & v
¥ gl o "7 wifez § 3991 I9% A1
# Frar

WOW WEYEW :  AdHZ F{TEA |

Foreign Investment in Fertiliser
Industry

-

*663. Shri Madhu Limaye:
Shri S, M. Banerjee:
Shri George Fernandes:
Dr, Ram Manochar Lohia:

Will the Minister of Petroleum and
-Chemicals be pleased to state:

(a) whether Government have seen
reports in the Christian Science Moni-
tor and other foreign papers that des-
pite the concessions to foreign capital
and the extentions of the time-limit,
foreign enterprise was not likely to
be attracted to India on a big scale;

(b) it so, whether the report is true;
and

(¢) the concrete steps taken to step
up indigenous production of fertil-
isers?
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The Minister of State in the Minls-
try of Petroleum and Chemigals and
of Planning and Social Welfare (Shri
Raghu Eamalah): (a) Government
have geen 3 report in the Christian
Science Monitor of the 4th April, 1987,
to the effect, in brief, that “a group
of American Oil and Chemical Com-
panies now seems to have rejected a
series of concessions” granted by the
Government of India to attract in-
vestment in the fertiliser jndustry.

(b) It ig naturally not possible to
classify such a report as true or
otherwise. But some oil and chemical
companies have continued to evince
interest in our fertiliser develop-
ments.

(c) Apart from the projects which
will go intg produetion during this
year, viz, Namrup and Gorakhpur, in
the public sector, and Visakhapetnam
and Ennore Expansion in the private
sector, additiona]l fertiliser factories
are being built or have been approved
at Durgapur, Cochin, Madras, Barauni,
Namrup and Trombay in the public
sector, New fertiliser factories in the
private gector have been approved at
Kota, Kanpur, Goa, Mangalore and
Haldia and in Gujarat. These when
completed together, with the existing |
capacity, will total 2.82 million tonnes
of Nitrogen capacity. Government has
also taken steps to develop indigenous
design, engineering and fabrication
capacity so gs to achieve greater self-
reliance in this industry,

it oy fewd © seAw wEIET,
Hat o ¥ orow Fara 7 wEr & o ffeaya
wE et 1z wg § a1 T,
F a1 ¥ 77 FB A4 F8 a4 &
Ffr $ s wut 7 oo faraedt
fearE & | & 7€ wAar =g § R
o Wt 7% sEade Aifg aifew
A ¥ qe=T ag faeraedy frars w4
a7 3 g ¥ ag faeraed) frwr @R E WIT
T AT w4 e & W@ AR
w8 & 6 & vraare wT @ & v W
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YT Ty TrOT JA, AT A ATR(T
5 AT AT ITRY 7 Fearad &y ?

dvwar, Sfemw we waw awr
AR W HAY (s e )
% TN e g1 ¥ 917 99 NfEeE &1
=g WgHl ¥ 97 |9 #7 99 ow g7
%7 & g 7 T A, a9 9 qqrar
mar a1 & € FFEN F q19 gwT
FEET 99 @Y g 1 99 Ty #
arg-o73 Fafaat & A A 4| g%
g HY W ATAE 99 G E | I
T F@ AT 7 Frg 9% g AT
# o7 g9 3+1g 7aY & fv o ey
EW a% 3T § ag7 § efegaw argdw
fasrar it 1 gww warw 2 fr g
g AW AT | HAT I §O WAl
feamaa g1 @r & #T FE T
SIS gRTE /TR A9 AT E | 5
I WG, drgw 37 % T F fawre
1 & fag darv gt | dar fx wamw,
§ qATGT AT E, WAL AT A1 O FIA
B A7 E, IAF! ALE-AAT T@A FQ
zarr a7 9eu 2 % g 28 e EA
ATEZ A FEATEIT F1 & 1fqer dar
FT QAT | wH R T4 FAGURT FT
AT TG gZ # Wtv AR WA T TATH
A IEATE

oY we fewd . memer wEza, w0
Hal A T JTARTL F qE Ay Aqrs
fF avat § HIATETT &1 A FT@AT E,
FHF! IfAaTT H AT I A1 Iq Az
T g §, ITH agT 99 O § A7
3% GEEaeq IAH gL darary g
& e w7 e avg & frwrad
A F WAL F FT & a1 § A
%, afe g, av #41 q4Y 7@y T gAY
T 1§ AT A A § A
s T 3% 7 Naeg fpar § 7

ot welvw g wg O F &
AR &7 Jur 3, gt ¥y N s
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§ % ot fomr # §—% wie W
RN TG § | g o g & T
T qarw &, ag gy & fs 9wk i §
7wt wwaifa wic gofat § WX
Iq% AR ¥ iz qATE K Al F
AT AT 99 G & ITEN OF &
STIRT THT WY w¢ Iv wEfwmt @
FHOIPGET F1 7T W ¥ wifaw 6
¥ gw I=iw wak ¥ fe oth T
w7 faa & gak X § o a0 gES
ATEH GHAT frqr i | AfeT g w
T AT § i agi 9T Ot srie wear
T &, THH YT HT wEE ER )

ot wq fmd e W,
¥ qe &1 wgT IAT AT § ) AR
qwt a1 fw £7 9% ¥ @7 GO F O
wara g & v wred ¥ forr st o7
T arar war g, FAT 39 sfgwia) &
fgars w1 srfandr g€ § Wi waT
¥ 3 & A1 |7 gA% faramw SN
FTAATEr FT qE ¥ )|

st waive Agar : & srare } fear
# fr offmdte qoTk w0 o oF &
wTeT T Ty & Syfe it v wrfend
dwer i g & fe & fedww O
g oy ¥ ar ol | T e § fe
7 fedrew Tiie § W= fs wRwed
oY gferadte gearaer &1 T B e
T g ATEAw At et Y g ¥
T feit T8 qa9 A FRART G | e TF
9 ATRY ¥ GHAT 7 g, a€ a% w
FTEETEY FT F1 FATH Y IS wATE |

off v, forerd - & wiftrwfeat & o
% qu T g 1§ fadeft aearad & ay
¥ qur ¥

wtavits age T AR T AL
daar aff Y o &, o aw &
wg gwar § e o Ot § o owd
faars v wrdarfy &t arieft o
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sitwy fomd : gw ¥ fed f @
& T § 1 FafE FA oW w1 &

Shri Asoka Mehta: Sir, I object to
this kind of remarks. When I am ans-
wering every single question, I o not
understand why this kind of obiter
dicta should be given,

sitag fomd : ge AT ?
g g e owg smar &1 dan
qmir #T @ & 1

o Ho Wo & : T I I AW
s § ? g um & fr wm awarw
FRE PO T fr A Ay £

Shri S. M. Banerjee: Sir, that hon.
Member, who is an emblem of anger,
has gaid:

‘oY TFAH T E

@‘!oﬂo ®|i : W T A qUieEr-
HT B qTHT F9T @I § | WG FT @
fefret sz e 7 garw i &

it qo HYo wASAT : AT TRAHY, § 1

ot wy fowd : woaw ", |
Tog § 5 o HWt & s e agani
8, Y gER AT @® & B qarer o
RN REW TR IAE? A9
Faw e &7 gesdieae & ey
arfs ag w0 337 g1 w9 | S9N fEAT
¥ oy gaesrfmiaT #t 98w@ &1

Mr, Speaker: We need not go into
the reason, whatever be the reason,

Shri Rajaram. This is an SSP-PSP
trouble,

An hon. Member: Np insinuations
please.

8Shri Hem Barua: Sir, it is absolutely
wrong, When the hon. Member says
that this is an SSP-PSP trouble, he
is entirely wrong. We do not acknow-
‘edge Shri Asoka Mehta as our leader.

An hon. Mgmber: He is a renegade.
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Mr, Speaker: We are not discussing
SSP-PSP relations, We are now in the
Question Hour in the Parliament of
India,

sft /o AYo AW : ¥g JWT AT &
fo weomgex & foat /% 7% T@Em
FAT FX 9T ® £, IEET T@r By
@ @ A T | TR
T Y wEATEAL F T W@ AR E
AR frarT w1 a8t el a3 It denae
STEE 9% HEATgwT A fawar &1 &
ag ST e g fF owm #E aEn
wauw fear wm fv feem &t
HEaTEwL SfET WX a& @ 97 fae
A FT IR HEATEAR T EH ¥
T § A wEAT T Gr

Shri Asoka Mehta: Ag far as our
current capacity is concerned, it is
only 585 thousand tonnes, but even
that capacity is not being fully utilis-
ed Steps are being taken to see that
this capacity is fully utilised, In 1967~
68 we will add to that capacity
309,000 tonnes and go on and so forth
year after year. The plants that were
set up in the past were small plants
based upon older technology. The new
Plants that are being set up are much
bigger plants based on modern techno-
logy. We are confident that the cost
of production and therefore the prices
of fertilisers produced by the new
technology and by the bigger planta
will be much lower than the costs
that we have to pay for fertiliser that
is being produced by the older, smaller
and somewhat out-of-date plants.

it W W e TEd,
o wgem ¥ w9 g@ st ¥ q@an
¢ fr froft @t ¥ o axerd & &
FTTQTA WY TG T W AT QT
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T A T AT wT gewer o 6
OET ¥ Frmifer  wEATER
FregmEY & #E wfaffe wiv vy
# geaTT ¥ I/ 3 & fa¥ agrw,
IAE A ATTHIT FT AT ASAT G
X I 9%, W A6 F-ATIfer
geaml ¥ ot sfafafa feet @ fg-
= oAy § wad 'y fw dw e
amsrT S @ 2, ey fa §
foadt gt wr wT wiewmEwT T
FITGMT 17 &1 GIAAT § H I
Fafadt a1 =R aw 2 7

off s Jgar: Fgdey |
1 ATE & IO AN WA ) TR
fegm & srsmaifer gt & wR
qFTR § Ao gf & | ag & arfew
T iET 7 A O gE ¥ oA O ¥
ATHTAET HIGrTET WY | @R IR
&y & fr @ R § ow g foe
FrE AT A AT § T OF HiEATEa<
oz Frugifer §4RT H ITAA FY
arr &anfgw A wfaw g

AT GTATH | WA WE LT,
I A FT HE FT AGY fawT | A
g qor fr @1 5§ e smofer
semt F s o sfafafe g
it § o g ¥ A wWT
@

st s Agar - ¥ o far
ag w3, T &, fe TR A E 1 TR
SoeET T FA ST AT &0

Shri R. Barua: May I know whether
negotiationg with Kuwait in regard to
the establishment of fertiliser plant
have proceeded well and, if go, whe-
ther it is going to improve our posi-
tion with regard to sulphur scarcity?

Shri Asoka Mehta: As far as sul-
phur is concerned, the hon. Member
is right that the position continues to
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cause anxiety, We are, therefore, try-
ing to see to what extent we can use
pyrites to produce sulphuric acid. But
that will take some time, In the meana
time, the short supply of sulphur con~
tinueg 1o cause anxiety.

Shri Umanath: May I know whe- .
ther the foreign jnterests are insisting
on a condition that we must accept
ammonia-based plants in the place of
naphtha-baseq plants? Thig meang that
in the case of ammonia-based plants,
we will have to depend on the import
of ammonia which will tell ypon our
foreign exchange resources whereas in
the case of naphtha-based plants, there
is internal production of naphtha. I
would like to know whether the for-
eign interests are insisting on our ac-
cepting ammonia-based plants ag a
condition for them to come here and
whether Government will give this
House an assurance that they will
never accept condition of accepting
ammonia-based plants to be establish-
ed here,

Shri Asoka Mehta: Firstly, there are
certain cases in which proposals have
been put forward that liquid am-
monia be allowed tp be imported for
a periog of time. There ig g sugges-
tion that the import of
liquid ammonia will be gimultaneously
tied with the assured supply of sul-
phur because of the acute shortage of
sulphur where this kind of proposals
are being made, These proposals are
being studied by the Government, It
is not possible for me to give any kind
of an assurance on the gubject till the
matter has beep closely studied,

Shri Vasudevan Nair: That is ano-
ther gurrender.

Shri Asoka Mehta: This js a matter
which is being studied by Govern-
ment, The hon. Member {s free to
reach any conclusion he likes I will
come with concerete details after Gov-
ernment hag studied it, He hay asked
me to give an assurance when I am
studying the matter, Until my study is
over and I have got a clearance from
Government also, it {s not ponib]e to
glve an assurance.
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Shri Ranga: May I know whether
this Ministry have ascertained to what
extent the prices of fertilisers have
gone up ag a result of the decision
taken in the Budget to give up the
subsidy?

Bhri Asoka Mehia; My Ministry is

concerned with producing fertiliser.
The gistribution is with the Ministry
of Agriculture,

i dwow wed o A
wgr 7z wraw fr e fadeft qw
¥ uudY atFq X gW O Wi}
T faer @y & ar i W ag oy
ZaTR wgr e wt gt & Suet Swfe
aw g% feat g8 Wl a@ "o
arey 9% s & aw g gadt gufe
T AFY € AT A 7

it walE Jgan : wra a1 X qmn
fe w9 it agr fafedt 5 am 85
BT 2w &Y @ Iud ¥ #0w 90 wiawa
¥ wrer ofees T H & By e By
& e ey § 5 2.8 o gETO
#afafiw Tl Taif 15 wTer & @TET
ofsas ¥R § @0 A W e W
X Fizw § 9 gfemw Tec AW Q@
1 %% 7 aw @ & A QR F T AR
AL NI E F F FH g7 A g9 #
fomr gur &

=) agrem Tay wrelt ;e
"EIEy, A 28 W T FqATH gAA
o AT & Py R G
gl Uit ¥2 & 99 & fggrag ¥ O
T AW WL OF e ¥ @& g
at 77 ovr & oo i @ & s
fwg arq arre witeg ¥ oft e @
& WY %7 qEY A 9w R 3
W UHX & fog W Arwar g HiR
FE grit aga Sqrer | Arq § gy
T ug & v W gw Pk 3
wemmgore dare v@ & At wfe-
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ATEHTHT TG § Ag T fawrelt gw F
el & fF g ST gana # fomAtr
fawelt oY § sw & sTE wAAT
ae F aodt § WY Aewr ¥ oY gw
HIT §AH AT @ & IF Hr gg T E
fo fForeram o 921 SETTHFET T w1 A
arfarawe Aeqy g I ¥ fgara & aw
wleamgaT a7 @ | a1 faoEr &
wt & W AT d=T g Y e § Wi
WTAEFAT A AET WT & ITAFT A
w4 5 T afgw § @ 3w offafe &
w1y g 7@ & iz AT w189 & 7
fem N & wlearswe awmar gy
g

=Y wEive AFAT © AFT qF BieAT-
9T faear qe% & qTFET § 0y
AT § I & GAAT AT I A1 fgEman
g titweaT fafrdt & ot onfar
e & foaerlt & 1 Y R &
2 = F WET 9F 24 qAE =
ATEYSrAH BiTATENT WL I7 A A
FrEhes HeargaT qoF  qar
T E FLEN G a1 WY ITF T |
H gy ST TS Y | a1 FTHr R
oo & fag | WY 3@q qaTs gor T
wfgfet o1 @ww aga @y
ag Wiaw fggea § o9 g ag I
@ § W AT F AR I@gT wTRY
qafeefadt & 9gr & TNmw & fF
w07 w07 ofr faew §  wEw ax
FiEaTEAT AT AEA & | IAE AL
% g famrT sy @ § | Fwar # wy
grft ot argR & warar 9w w\\ifE
fad v F fog @y fowsfw
fgdt agmr, ag 3w MY o
& wwe § fo o & wre & fog wfr
I A wA G 9T AT A TW T
FTHT A fwT garlr gg Mfvw §
By 1975, we will be completely self-
sufficient in all our requirements,
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Shrimati Lakshmikanthamena: Is jt
a fact that import of fertiliser will cost
less in terms of foreign exchange than
import of foodgrains and production
of fertiliser in our own country will
cost less than import of fertilisers, and
may I also know whether the Gov-
ernment will concentrate on the pro-
duction of fertilisers in our country
and when we proposs to attain self-
sufficiency in fertilisers in our country?

Shri Asoka Mehta: I have been
been answering this question all the
time. Firstly, we are doing all that is
possible to push ahead with the ferti-
liser programme and I have said that
we hope that, by and large, we will
be self-sufficient by thg end of the
Fourth Plan.

Shri S. Kandappan: In view of the
long gestation peried taken for g ferti-
liser factory to go into prafuction and
in view of the acute shortage with
regarq to fertiliser gvailability in
Madras, I would like to know when
the Madrag Refinery will be going into
production and, meanwhile, what ar-
rangements are made to meet the re-
quirements of the State,

Shri Asoka Mehta: The Madras Re-
finery will take between two to three
years to be completed and side by side
the fertiliser plant is also, going ahead.

Shri S, Kandappan: Meanwhile,
what arrangements are made to meet
the requirements of the State?

Shri Asoka Mehta: To import,
through the Agricalture Ministry,

8hri S. Kandappan: You have not
supplied even half of the require-
ments......

Shri Aseka Melda: He mvust take it
up with the Agriculture Ministry and
wot with me.

Bhri A, V. Patil: May I know whe-
ther it is a fact that due to shortage
of chemica] fertilisers, many factories
are coming up producing manual mix-
tures and these menual mix-
tures are nothing more than dusts
mixed with some unknown ingredi-
ents?
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An hen. Member: Adulterated fer-
tiliser,

Shri Asoka Mehta: I am not aware.

ot Moy waw ;. wsqw g,
@ IALIRW ¥ fawry & forg ool wgpr--
T MTEIT H WE FAAT W
famfor gum & 1 ag wtw, 1067 %
AT §) AT AT qv Ffowwr T w7 A
wo @ ¥ woft aw W 7T £ e, ww
#Y w7 qwg & T oY A Ww AW ww
Td guT A H W FW WIS A
ot zren g9 &, T e wa ot
1 fasft § 7

oY Wi A YT O
o gy I v § fe e ¥ g
& gt | T faamaT & e 0
&1 TG | ®YT WRTNTT ST §6 HrHe
& at gart oty wwr Afw ) & 38w
TG |

Shri Shankaranand: In view of the:
shortage of fertiliser, has the Govern-
ment any definite proposal to set up
a fertiliser factory in mysore State?

Shri Asoka Mehta: There is a pro-
posal to set up a fertiliser plant at

Mangalore,

Shri Hem Barua: Just now, the hon.
Minister has gaid that it is proposed to
set yp some six or seven fertiliser
plants in this country, although we
know that most of these were sanc-
tioned before the 31st March, 1986. In
the context of that may I know how
many of these proposed fertiliser
plants are in collaboration with for-
eign capital and how many are in
collaboration with indigenous capital?”
May I know whether it is also a fact
that the Birla have approached this
Government with a request to ullow
them to set up a fertiliser plant and’
if s0, Government's reaction to ‘hat
proposal?
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Shri Asoka Mehta; With the excep-
tion of one plant, namely that at
Haldia, where the proposals have been
put forward by Philips Petroleum Co.,
in the case of all other plants there
are Indian collaborators also, and jt
is the Indian collaborators who have
mostly beep negotiating with us, There
are some fertiliser plants in the pri-
vate sector where there is no foreign
collaboration whatsoever. There are
others where there ig foreign colla-
boration but where the initiative has
been taken by Indians, As I have said,
there is only one proposa] from
Philips Petroleum Co. where the inti-
ative hag beep taken by the foreigners.
As far ag Birlag are concerned, they
have already got an industrial licence
for setting up a fertiliser plant at Goa
in collaboration with Armour Co. of
America. The Birlag have recently
come forward with proposals to set up
a fertiliser plant at Mirzapur in col-
‘laboration with Kaisers, and that mat-
‘ter is under examination.

it wforet Saw : gepe wEET,
& taT =g § fF ey F o
T et faelt @ qar agr 9 fam
Al Y T Ay wfdf, 37w 3w
@R & Al 3 w1 o9 waw
faar mar ar, Jfaw Far 78 gor ?

st weite  Agan ;I e FY
fAfedt g0 gHTT Z7 Tfqaw & | &7
aF 98 ¥ T F I A qEar g,
T wrge A fow w7 WG T &
2@ FT

Wealth of the Late Nizam of
Hyderabad

+

*664. SHri 8, M. Banerjee:
Shri Madhu Limaye:
Shri M. R, Erishna:

Will the Minister of Finance be
-pleased to state:

(a) whether any assessment has
‘been made of the accumulated wealth
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and jewellery of the late Nizam of
Hyderabad after his death;

(b) whether it jg a fact that some
of the jewellery has been smuggled
out, to other countries; and

(c) if so, the steps taken by Gov-
ernment to have an account of the
total wealth and jewellery of the late
Nizam?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
No assessment to wealth-tax or estate
duty has been made in respect of ihe
wealth and jewellery of the late Nizam
after his death.

(b) According to uptodate informa-
tion no jewellery has been smuggled
out of the country,

(c) Does not arise.

Shri 8, M. Banerjee: From the ans-
wer it appears that even after the
death of the Nizam of Hyderabad, no
assessment was made, May I know
whether there is any record in the
possession of Government to show
what wealth he had, whether mov-
able or immovable, with him before
his death? \

W

Shri K, C. Pant: The Nizam died, I
think, on the 24th February, 1867. It
should not cause the hon, Member sur-
prise that no assessment has been
made during the last few months. That
is all that I have said in the answer.

So far as the list of movable and
immovable property of the Nizam is
concerned, under an agreement with
the Government of India in 950, the
Nizam furnished g list of his movable
and immovable property which after
being vetted by the Government of
Hyderabad was accepted by the Gov-
ernment of India,

Shri Surendranath Dwivedy: What
is the amount? What was the assess-
ment that was made before hig death?

Shri Ranga: First, the hon, Minister
said that there was no assessment;
then he has said that an assessment
was made which was vetted by the
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Government of Hyderabad and accept-
«d by the Government of India, What
is the exact position?

Shri K. C. Pant: The question was
whether Government had g list of the
movable and jmmovable property of
the Nizam, That is the question which
X have answered.

Shri Ranga: What was the report
which was vetted by the Government
of Hyderabad and accepted by the
Government of India? Why should he
mot give that jnformation?

Shri K. C. Pant: That is precisely
what I have saild.

Mr, Speaker: Now, Shri S M.
Banerjee may ask hig second question.

Shri S. M. Banerjee: Everybody has
asked what the amount is, Let the
hon, Minister give the answer to that
first. I do not want to waste my second
question on that.

Mr. Speaker: He can ask that ques-
tion also. Along with his second ques-
tlon, he can make it part (b) and go
shead with his question.

Shri 8. M. Banerjee: Do Govern-
ment know what wag the amount or
wvalup of the assets, moveable and
" imxmovable?

Shri K. C. Pant: So far as the assess-
ment flgures go, the total wealth as-
sessed for wealth tax assessment for
1957-58 was Rs. 3,20.26,913. Subse-
quently, it was noticed that g part of
the wealth had escaped assessment.
“Therefore, the assessment was reopen-
ed. Ultimately, assessment for 1957-58
waz made on a nett wealth of Rs.
10,05,76,365 (Interruptions). There are
<ertain trusts formed by the Nizam
and he disputed the inclusion of those
trusts under wealth tax assessment.
that is the reason for this wide diffe-
rence between the original assessment
and the subsequent one.

8hri Kanwar Lal Gupta: Have Gov-
ernment imposed any penalty on that?
Shri S. M. Banerjee: In reply to
part (b) of the question, the hon.
MWinister said that they have no infor-
mation as to whether anything has
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been smuggled out of Hyderabad. Is
it, a fact that gome foreigners, special-
ly Britishers anq Turks— because the
present Nizam His Exhausted or Ex-
alted Highness hag a Turk wife—come
to Hyderabad and take away the cosi-
liest jewelleries ijn the form of souve~
nirg to their own countries? Has any
representation been received in this
behalf from the daughter of the late
Nizam or other memberg of his family
or from soclal workers? Hag any Io-
vestigatlon been made?

Shrli K. C, Pant: As far as I am
aware, np representation hag been re-
ceived by the Finance Ministry,

&t vy fomd : wow wEw, Ty
& may ¥ oF WA g g N
fear @ wyx ag a3 fafswr dn #1 oy
21 97 ¥ 39 vy i qw A, vawm-
wYaT g 9T, I aw wRfTE daTY
T 41, g7 faafag aw 7 sz
T HW T wHT AG | WTH 4|
FT AA 72T §F wP—

“Government do not conslder
it proper that either the value or
the details of the property recog-
nised ag the private property of
rulers should be a matter for pub-
lic disclosure”

g MW A%y, A g A Ay
AT BT 9T, IHA WG qg AT WY
arf, T wTr B & A1 ¥ AP
qry | sH far ¥ wa g H s Fare ¥
fafega fadty angar g fr weft agiag
fer ool 7 JTAwrd WA ¥ B
awr 1

s waz A aw : fod fy o #y
TEATE H#T |

ot A7 famdt @ wE AT AT W
TETT T ST I5AT E, GH KT WIT €F
¥ @ # sAqw o fafas folg
afay, wifs T W TR AWT
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AT T & W TEi %W WY 10
AT T TATIT §, FF T Hal? o 7 wgy
a1 & ag &} qandd | A et 8 §
four awy §—ag @ X0 e gl

oq JU gaTe qg ¢ 5 o= fawm
¥ @19 gEEET AT 91— 9F a9
34T T I19E fFadt dY, 9 # 6T
g ST 10 FUT aavar 147 g—Iq ¥
framr & & 7 agifE e ¥ qaT SST
fr 37 feadt smazg 3 & A1t
feadt smgEr #1 ST faReY &Y
o 27

st F o o : fww few i
w6 g ?

st we femd : froia =& &% qarer
TeT & |

o EW W T TAAr § Og
ara ars w3 § fr ag ot g e o
T @ q1 IZ FHE] 1950 F 99-
Y § I o g faelt o 3@ & art
¥ o WY & ot wwre fear ag adede
T A ¥ faur g W g woe W
AT g gz § T § A9 BN
TN FFaT § AfeT 99 H |y gy o
fear SR &1 TEwET 9q W OqE
LA

ot wy femd : sgeaw wEIET, FA
& qrE e &7 A" #8 frar ? el
gy & g1 @ f§ @@ Srw i
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[T B T | AW g Al R
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1950 %1 41 W TR ¥ 97 Wl
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ot vy fom® : g I AR
g | "5 s e ww e fear
Ty |

st g0 ST T ¢ feTry Y B
aaoad g

At we fomy . maw wgew, w
foig = 3% ? w9 ¥ av ¥ T ?
ag 7 fom o w9 @y ) Wy At
% (o e g @1 @l W AW
¥ Y F'7 7g @A JoTaT O S maw
Tg AT &T 97 F a9 A 9%
wor o 3 @6 Sfew i aw ag
forotay g .

Shri M, R. Krishna: At the time of
accession a statement was given by
the late Nizam. May I know whether
the wealth of the late Nizam was de-
termined only on the jinformatiom
given by him, or any independent
agency was set up by the Govern-
ment of India to really fing out the
wealth. The present Nizam, who has
inherited the entire wealth from the
late Nizam, is dismissing all the peo-
ple who have been working there for
20,30 years, in order to concea]l the
already concealed wealth, May I know
whether the Government of India is
encouraging or giving any facilities to
the relatives of the late Nizam and
also to the people of Hyderabad im
order tp give valuable information te
the Government of India to find out
the real wealth?

Shri K. C. Pant: So far ag the first
question is concerned, there was no®
wealth tax when the State of Hydera-
bed acceded to the Indian Union.
There was no question of an assess-
ment of wealth tax that stage.

Shri J. B. Eripalani: Was any as-
sessment made?

Shri K C. Pant: There was ro
wealth tax at that time. (Interruptions)

Mr. Speaker: This will not be satis-
factory this way, so many
wanting to have information. They een
give notice of a half-hour discussiom,
because in supplementaries like this
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you will pot get informmtion, It is ul-
ready 12.03.

draq fom@ : AU guE @ 5
F 3 ey Wl o8 ST A T E
g Wt wg7 ¢ fr gw Y & afEw
a9 far we) & wgr &fF g &= am-
w3 [ A §F =ger e fae we o
qBN TH 91X ¥ AT 37 I g9
e #Y g W W 4 WK q% § a8
@ BN A g & 7 |

OF WHAE §TEM : §9 YW AT
HqarsEE IO gy At #1 ag faer
w R

W AFAT ;A uE F7 few
U F & fag §F wgr a1 &0

it wy fand : oger faa wely ot &1
TG 9 IA & qT% A 4 A7 =7 A
£

Mr, Speaker: I have already sug-
gested that we can have a half-hour
discussion. I am myself suggesting it.
‘Whatever information they have with
them, they will give, but nothing more
is committed now.

Shri S. M. Banerjee: I acvept your
suggestion, I welcome it, but I would
certainly request that the Finance
Minister should lay a statement on the
Table of the House with more de-
tails; otherwise the half-hour discus-
sion would be useless, He will evade
questions,

Shri Tenneti Viswanatham: Be-
fore we take up the discussion, the
Minister may be pleased to assess not
only the wealth which is above
ground, but also the wealth which is
underground.

Mr. Speaker: How can he assess?

Bhri Hem Barua: Before you allow
the half-hour discussion on this, I
would request you to kindly direct
the Minister to make a comprehensive
statemvent of the assets and also the
liabilities of the Nizam, because when
the Chinese aggression on us took
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place and we wanted the Nhmam o
make a contribution to the Defence
Fund, he said he was too poor to do it.
Therefore, both the liabilities and the
assetg of the Nizam should come be-
fore the House. (Interruptions).

Shri D. C, Sharma: You are always
calling the Members of the Bhim club;
vou do not call, persons who belong
to the Raman club. ... (Interruptions).

Mr. Speaker: I have absolutely no
doubt that the hon. Minister would
give the information on some day.
Notice may be given, But nothing is
fixed now.

WRITTEN ANSWERS TO
QUESTIONS

Leave to Central] Government
Employees

*665. Shri N, S. Sharma:
Shri Shri Gopal Saboo:
Shri Brij Bhushan Lal:
Shri Sharda Nand:
Shri A, B. Vajpayee:

Wil] the Minister of Finance be
pleased to state:

(a) whether Government propose to
introduce for the Central Government
employees ‘the earned leaves—cash it
—if you like' scheme; and

(b) if so, the details thereof?
The Minister of Stat, in the Ministry

of Finance (Shri K. C. Pant): (a) No,
Sir.

(b) Does not arise.

mET & wuw o wypeEifes e
afedas

*666. &Y fagmr waw : Wy
farw weft oy T Y w4 fr

(%) =1 ol W & WU
#§ aeEx wgaeifas & wfde =
qu Wi W i ST @ o E;
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(@) afk &, & w5 g
¥ FTE q9r T X T O W
Fromr fvar & 2

faw axem ¥ e (st
T T ) : (F) o, 7

(a) 78 warwr dar & 7@ gam
Plan Priorities

*667. Shri S. R. Damani: Wil] the

Minister of Planning be pleased to
state:

(a) whether a re-appraisal of Plan
priorities js contemplated; and

{(b) if so, the guide-lines for such
re-appraisal?

The Minister of Planning Petroleum
and Chemicals ang Social Welfare
(Shri Asoka Mehta): (a) and (b). The
Plan Outlay is proposed to be revised
in the light of the changes that have
taken place in the economic situation
gsince the Draft Outline of the Fourth
Plan was published, While some re~
adjustment in the scheme of priorities
is inevitable and the sectoral outlays
may also be altered in the light of the
current economic situation, the high
priority accordeq to Agricultura] pro-
duction, family planning, import sub-
stitution and production of export
commeodities is likely to remain un-
changed.

Prices of Drugs

*§68. Shri Kedar Paswan:
Shri Madhu Limaye:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any orders seeking to
control|fix prices of essential and com-
monly used drugs have been issued by
Government during the last three
years;

(b) whether these orders have been
enforced;

JUNE 22, 1967

Written Answers 6726
(c) the effect of this on the be-
haviour of actual prices of drugs;

(d) whether Government propose to
nationalise the drugs and pharmaceu-
tical industries in view of the enorm-
ous profits made by them; and

(e) whether Government itself pro-
pose to reduce prices of antibiotics
and other drugs manufactured in the
public sector?

The Minister of Planing, Petrolenm
and Chemicals, and Social Welfare
(Shri Asoka Mehta): (a) and (b). Yrs,
Sir.

(¢} The prices of drues and medi-
cines have by and large remained
steady.

(d) No, Sir,

(e) No such proposal is at present
under Government's consideration.

Sindri Fertllizer Factory

*669. Shri Baburao Patel: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) whether it is a fact that workers
of the Sindri Fertilizer Factory placed
a “Gherao” for three hours around the
administrative building, manhandled
the General Manager and beat up
policemen and Security Officers on the
2nd May, 1967; and

(b) if so, the steps taken to grant
protection to officers and staff of the
management against such violent de-
monstrations by labour in the public
sector undertakings?

The Minister of Planning, Petroleum
ang Chemicals and Soclal Welfare
(8hri Asoka Mehta): (a) Yes, there
was g “Gherao” as stated. But police-
men and Security Officers were not
beaten. The Genera] Manager of the
Planning Division of the Fertilizer Cor-
poration of India and not the General
Managor of the Sindri Unit was man-
handled.
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(b) The State Government have, i
is understood, issued instructions to
tne nalice to afford necessary protec-
tion agalnst ‘Gheraos’.

L 7. 4 feaa afras idt age

b ot oo feng
v g7 Y ag q@m AT w9 w4
fs :

(%) w1 78 a9 § f& s
gfess ®@ AL &1 arfews W
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FTHT 3 FOE A @w R I,
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I gt &, A #r A & faE
g afn fage aw & e @
Zq #7 &, arfe ag 9x wWenfowe
gt ®1@ arow fEa o ak ?

Cigg a4 IF (st Ko We
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(@) 3w ¥ faard s w<H
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Ay M oW AEEE W 90§
T, & §W qwg gafqa T

(m) faeqa wpmt & fam om
gt @ fasi "agmar 3 & WA 9%
faarx faar @

Indo-Bulgarian Venture for the

Manufacture of Gamma Globulines
and Albumin

*671. Shri Tridib Kumar Chaudhurk:
Shri 8. C. Samanta:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that contract
for the establishment of a joint Indo-
Bulgarian venture for the manufacture
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of Gamma Globulines and Albumin tn
the private sector was recently signed
between the Bulgarian Government
and the Government of India on the
basis of the credits provided by the
Bularian Government and 49 per cent
equity participation by Techno-export,
a Bulgarian Government Foreign
Trade Organisation; and

(b) if so, the specific terms of tha
eontract?

The Minister of Planning, Petroleam
and Chemical and Soclal Welfare
(Shri Asoka Mehta): (a) and (b). The
answer to part (a) is in the negative.
But, Dr. Tulsidas and Shri H K.
Malhotra, who were granted 5 letter
of intent for the establishment of a
new undertaking in the name of Mjs.
Curewel (India) Limited, for the
manufacture of Gamma Globuline and
Albumine, have now submitted a pro-
posal for entering into g technica] gnd
foreign collaboration agreement with
Messrs. Technoexport of Bulgaris.
The matter is under consideration.

Agreement on Food with Food-Ald
Consortium Countries

*672. 8hr1 Y. A Prasad:

Shri Onkar La] Berwa:
Shri N. K. Sanghi:

Will the Minister of Filmaneoe be
pleased to state:

(a) whether it is g fact that Govern-
ment have instrueteq all Diplomatie
Missions abroad to get the food con-
sortium countries to sign firm agree-
ments on the promised assistance of
food to India; and

(b) if so, the number of such agree-
ments signed so far?

The Deputy Prime Minister and
Minister of Finance (Shrl Morarji
Desai): (a) and (b). Government is
continuously striving through diplo-
matic means and otherwise to finalise
the question of food assistance promis-
ed by the Consortium countries. Sup-
plies under the Canadian pledge of
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food assistance of the order of U.S,
.$48 million have already commenced.
Supply of 1.5 million tonnes under
PL-480 is expected to be authorised
shortly. Besides direct food assist-
ance, Government is also trying to
obtain indirect assistance in the form
of financing fertilizers, pesticides etc.,
for growig more food as also other
types of assistance such as debt
rescheduling which would release
foreign exchange resources for pur-
chase of food on World markets. The
nature gnd extent of this type of
assistance i5 under consideration of
the member countries and institutions
of the Consortium.

Aid Received from Abroad

*§73, Shri D. N. Patodia: Will the
.Minister of Finanee be pleased to
state:

(a) the annual aid received separate-
ly from Rupee-payment countries and
from non-rupee payment countries
from 1961 onwards;

(b) the amount utilised, the amount
lapsed and the amount repaid out of
the total amount of aid sanctioned; and

(c) the percentage of the aid receiv-
ed from rupee-payment countries
which was untied and was non-project
aid as compared to the Non-rupee pay-
ment countries?

The Deputy Prime
Minister of Finance
Desai): (a) and (b). A statement is
laig on the Table of the House.
[Placed in Library. See No. LT-T44|
6T].

(c) Nil (as no aid received from
rupee payment countries is untied).

Minister and
(8hri Morarji

U.S. Financial Loan

*G74, Shri A, B. Vajpayee:
Shri Kanwar Lal Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that in an
agreement gigned recently with the
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Unjted States of America, India will
get a credit of Rs. 80 crores; and

(b) if so, the main details of the
agreement and the purpose for which
the credit will be ytilised?

The -Deputy Prime Minister and

.Minister of Finance (Shri Morarji

Desal): (a) Yes, Sir. The Agreement
relating to the ‘Commodity Programme
Asgistance—1967" for $132 million
(Rs. 99 crores) was signed with the
United States Agency for International
Development on the 10th May, 1067.

(b) According to the Agreement,
there is to be no yepayment of the
principal amount for the first tem
years; the repayments will then com-
mence and be made in dollars in ap-
proximately equal half yearly instal-
ments over the next thirty years. In-
terest is payable semi-annually im
dollars at the rate of 1 per cent per
annum during the first ten years and
thereafter at the rate of 23 per cent.
per annum for the remaining 30 years.
The loan will be used to finance
foreign exchange costs of imports
from U.S.A. of a broad variety of com-
modities and eugipment guch as ferti-
lizers, pesticides, machinery parts,
spare parts and other commodities re-
quired to help increase both agricul-
tural and industrial production.

Freight Charges on PL-480 Imports

*§75. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
de to state:

(a) the total freight charges for

PL-480 imports in terms of foreign
exchange during the current year;

(b) whether -these charges are con-
sidared to be on the high sides; and

(c) how it is proposed to meet these
charges?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
The total freight
charges for 1967-88 cannot be stated at
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this stage as total PL-480 imports of
ins, cotton, soyubean oil, etc.
which are likely to materialise are not
‘W&oown. However the approximate
mitcoatsofﬁ'eightmch“hauto
‘elrarea.sfol!lowr

(i) For every one million tonnes
of wheat and milo—Rs. 9
crores,

‘(i) For every one lakh bales of
cotton—Rs, ene crore,

(iii) For every one lakh tonnes of
soyabean oil—Rs, 1.60 crores.

"These charges are the same as at
‘world market rates since the excess,
if any, for shipments on American
wessels is absorbed by the U.8. Gov-
-ernment.

(c¢) Payment for freight charges is
Tade from our free foreign exchange

Tesources.

W AW W OEww
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Tax Colleetion
*677. Shrl E. K. Nayanar; Will the

Immnerofl'lmnu be pleased to

state:

(a) the steps taken by Government
to tighten up the tax collection machi-
nery with a view to checking evasion
of taxes; and

(b) the amount of the tax arrears
written off by Government from 1963
upto the end of 19667

The Minister of State in the Minks-
try of Finance (Shri K. C. Pant): (a)
Some of the steps taken recently to
tighten up the tax collection machi-

nery are—

(i) gradua] taking over of re-
covery work from the State
Governments;

(ii) introduction of functional dis-
tribution of work under
which the work of collection
of tax dues would be entrust-
ed to Income-tax Officerg en-
gaged exclusively on this
work;

(iii) periodical review of the
arrear tax demands;

(iv) furnishing of details of agsets
of the defaulters to Tax Re-
covery Officers along with tax
recovery certificates;

(v) raising of rate of interest in
case of delayed payments from
4 per cent to 6 per cent with
effect from 1st April, 1985;

(vi) recovery of tax from g Diree-
tor of a company under certain
circumstances in case the tax
cannot be recovered from the
company; and

(vii) production of tax clearance
certificate in respect of trans-
fer of properties whose value
exceeds Rs. 50,000.
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(b) The figures of Income-tax
arrears written off are maintained ac-
cording .o the financial year. The fol-
lowing amounts were written off in
the financial years 1962-83 to 1966-
67— -

1962-63 Rs. 4,30,01,353
1963-64 Rs. 1,60.37,681
1964-65 Rs. 07,47,072
1965-66 Rs. 37,65,004
1968-67 Rs. 910,152

(upto 31-7-1966)

Freezing of Ex-Factory Priceg of
Manufactured Articles

*678. Shri Bal Raj Madhok:

Shri A. B. Vajpayee:

Shri Shri Chand Goel:

Shri Yajna Datt Sharma:

Sh-i Jagannath Rao Joshi:

Shri Hardya] Devgun:

Shri R. S, Vidyarthi:

Will th: Minister of Finance be
pleased to state:

(a) whether Government have re-
cently examined the possibility of
freezing the ex-factory prices of manu-
factured articles of essential consump-
tion for one year; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
No, Sir.

(b) Does not grise.

Lapse of Lifs Imsurance Corporation
Policies

' *§79. Shri Indrajit Gupta:
Shri H. N. Mukerjee:
Bhri Vasudevan Nair:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that the annual figures for lapse of
Life Insurance Corporation policies is
on the increase; and

(b) if so, the steps taken, if any, to
assess the amount of loss incurred by
the Life Insurance Corporation due to
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this and also the bonus and surreader
value to the policy-holders?

The Minister of State in the Mimie-~
try of Finance (Shri K. C. Pau.). (a)
and (b). No, Sir. The overa.! lapse
ratio has declined from 8.2 per cent i
1963-64 to 7.2 per cent in 1UG5-66
Novertheless the Corporation is b~
deavouring to reduce further the iaps-
es which mus. be considered as stil}
high.

Taking an overall view lapses do-
not cause a loss to the Coporation.

Transport Survey

*680. Shri R. Ba ua: Will th. Mrnis-
ter of Planning be pleased io state:

(a) whether the survey of tra sport
conducted by the Committee appointed
by the Planning Commission is com-
plete;

(b) if so, when the report will be
laid on the Table; and

(¢} whether the Committee made-
any survey region-wise also and sug-
gested any improvements?

The Minister of Planning, Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) to (c)
The transportation studies undertakenm
by the Joint Technical Group for
Transport Planning which has beem
set up jointly by the Planning Com-
mission and the Ministries of Railways
and Transport remain in progress and
have reached an advanced siage The
transport studies include investigations
pertaining to major commodities and
regional transport surveys. Reports
on the various studies including the
specific recommendations relating te
planning and development of trans-
port emerging from these studies, are
expected to be ready by December,
1967.

Domestic Power for Government
Quarters in Delhi

*g81. Shri Kartik Oraon: Will the
Minister of Works, Housing and >upply
be pleased to state:

(a) whether it is a fact that domes-
tic power has not been provided i
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Type II, III and IV quarters in Delhi
and New Delhi;

{b) if 50, the reasong therefor;

(c) whether Government propose to
provide domestic power in these quar-
ters whose allottees ask for it; and

(d) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): (a) to
(d). In Types II and III and old Type
IV quarters, power plugs have not
been provided. In new Type IV hous-
es, power plugs have been provided.
If 50 desired by allottees of old houses
now classifled as type IV, power plugs
are provided against recovery of ad-
ditional rent. Power plugs are not
proposed to be provided in Aquarters
of types II and IIT as the expenditure
involved will be large and also be-
cause the facility is not required by
the majority of people occupying such
quarters.

Accounts in Foreign Banks

682. Shri Nitiraj Singh Choudhary:
Will the Minister of Finance be pleas-
ed to state:

(a) the number of persons State-
wise, who have their accounts in the
foreign banks;

(b) how many of these accounts
were opened during the year 1967: and

(c) the foreign exchange involved in
these accounts?

The Deputy Prime
Minister of Finance (Shri Morarji
Desai): (a) to (c). The information
is being collected and the 3jame will
be laid on the Table of the House.

Minister and
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(%10 shafa wafiat) - () 72 =AW
fagqrr & 5 fa=r #1 q97 @w T
drmfrar a3 @& &

(@) 57 amifat & oo v
wrem & #rq qtg g fawfaa 2w
v @ g v &)

(w) wfes gearom #1 fewr #Y
@l & w7 ¥ ge
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AT & weATAT §F qF-9 N WK B9
sarr @ €

(w) aTF #1 @reey ey afq-
fafudi ¥ oF w7 & & § s w1
gaqrT F gifeeres oformi § e
Fa¥ ¥ fa¥ ogor & ) v 5@ 0
Wy

(%) w1 "< 71 eqr faeet ¥
TF & qWr T oFEI FT HT feman
T g

(@) 341 37 qvawy ¥ faest A0
frmm qar few=r wge ofmr &
ALFTT A TF qATT @1 g

(w) #ar 5= feafg &1 w7 wlus
fores & T & A wvaT 7 goA
FF W FHaE’ 77 F1 fqvam faar
2, AR

(e) =fe 27 713417

ey war qfcare fee w0
(w10 wimfa wasaT) @ (F) o g
TF Gal § aet # w1 F7 fwrad
TIETT & eqrA ¥ A€ W §

(&) =5 ==y § woFe faeslt
T fam & w1 SEaTT aeed TqTy
ge & 1 foeg feet § ogfe & @wrw
# marayg oF afarc fatew sama s
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feet agrae afws ¥ e @@
TETT a1 A ST AGT GAT & |

(w) wr (). feedft # worgfa
sqaeq[ F71 feqT v aqr 99 WA &
fadr st % o1 FEH SEA T § IAH
o faa oo gaiT qew ax @ et
[ & Tev wav ) ifed sen
LT--745/67]

Nurses

*887. Shri Jyotirmoy Basu:
Shri Bhagaban Das:
Shri K. Haldar;
Shri C. K. Chakrapani:
Shri K. Ramani:
Shri E. K. Nayanar:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether there is a shortage of
nurses in the country;

(b) the number of qualified nurses
who went abroad during the last five
years;

(c) whether it is a fact that nurses
are migrating because of poor service
conditions in the country;

(d) whether it is also a fact that
service conditions of nurses in States
are even worse a3 compared to services
under Central and Military Depart-
ments; and

(e) if so, the steps Government pro-
pose to take to improve their condi-
tions?

The Minister of Health and Family
Planning (Dr. 5. Chandrasekhar): (a)
Yes, Sir.

(b) Information regarding the num-
ber of qualified nurses who have gone
abroad during the last five years is not
readily available,

(¢} No, Sir. There is no evidence
of this.

(d) The scales of pay of nurses vary
from State to State, Different scales
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-of pay have been fixed by State Gov-

ernments in the context of the cireum-
stances prevailing in their States,

The Central scales of pay for nurses
are generally higher than those preva-
lent in the States.

(e) The following steps have been
taken tp further improve the service
conditions of nurses:

(i) On the recommendation of the
Trained Nurses Association of India
working hours for nurses have been
reduced to 48 hours per week wher-
ever passible.

(li) Furnished hostel accommodation
is being provided;

(iii) Several State Governments are
considering improvement in the emo-
luments of the nursing staff.

Import of Oil

*688. Shri B, N. Shastri: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) whether the recent West Asia
conflagration has in any way affected
India's oil imports; and

(b) i so, the steps which Govern-
ment have taken to meet the antici-
pated short supply of oil in the coun-
try?

The Minister of Planning, Petroleum
and Chemicals ang Social Welfare
(Shri Asoka Mehta): (a) No, Sir, ex-
cept tp the extent that some product
imports have had to be re-routed.

(b) Does not arise.

Loans given to Birla Group of
Companies

*689. Shri George Fernandes:
Shri J. H. Patel:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether a Study Group set up
by the Industrial Development Bank
of India, Reserve Bank of India has
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reported that half the advances made
by the Industrial Development Bank
of India last year have been given to
firms owned or controlled by the Birla
Group of Companies; and

(b) if so, the action proposed to be
taken on the Report?

The Minister of State in the Minis-
try of Finanoe (Shri K. C. Pant): (a)
No, Sir. Neither did the Industrial
Development Bank of India cver set
up any Study Group for the purpose;
nor is it correct that half the gdvances
made by the Bank last year have
been to the industrial concerns owned,
controlled or managed by the Group
of industrialists commonly known as
the Birla Group.

(b) Does not arise.

Assistance to Haryana State

*§90, Shri Abdul Ghani Dar: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Govern-
ment are favouring some deficit States
by allowing a handsome aid to the
tune of crores of rupees and not giv-
ing assistance to the newly born
Haryana deflcit State; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
and (b). The reference is spparently
to the pgrants-in-aid paid to certain
States under Article 275 of the Consti-
tution on the recommendations of the
Finance Commission. The last
Finance Commission did not recom-
mend any grant-in-aid to the com-
posite State of Punjab as the State
had a revenue surplus after taking into
account its share in Central taxes and
duties. The position did aot change
consequent on the reorganisatinrn of
that State last year as the Deheijia
Committee on the division of assets
and liabilities of composite Punjab did
not also estimate any revenue Jeficit
for Haryana.
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Accommodation for Family Officers in
Bombay

8221, Bhri Ram Sewak Yadav:
8hri George Fernandes:
Shri 8. M. Joshi:
Shri Maharaj Singh Bharati:
8hri Molahu Prasad:
8Bhri Rabl Ray:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the criteria for allotment of
Government accommeodation in Bom-
bay to ‘family officers';

(b) whether it is also a fact that
the Es:ate Office, in collusion with the
allottees whose families are perma-
nently stationed outside Bombay, hires
out such accommodation to other Gov-
ernment Servants, who are not eligi-
ble for accommodation, and also to
persons in the private sector for some
financial consideration, which is shared
among officials in the Estate Office
and the allottee;

(c) the number of such complaints
received by his Ministry against the
Estate Office, Bombay, during the
calendar years 1961 to 1966;

(d) the number of such complaints
referred to the Special Police Estab-
lishment for investigation with results
thereof and the action taken againat
the guilty officials;

(e) whether it is a fact that under
the pretext of sharing the accom-
modation, non-eligible employees of
the CP.W.D. gre allotted quarters of
the absentee allottees and ‘hey
indulge in undesirable activities which
cause a great deal of harassment to
bona fide tenants; and

() the number of complaints
regarding harassment by C.P.W.D,
officials received during the calendar
years 1961—86 and the action taken
in these cases?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) According to
the provisions contained in ‘he Allot-
ment Rules, there is no distinction
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between a family and non-family
officer for purposes of allotment of
general pool residences. Allotments
in various types of accommodation in
the general pool are made according
to the priority dates of eligible officers,

(b) The Estate Manager, Bombay,
has to allot general pool residences
strictly in accordance with the provi-
sions contained in the Allotment Rules.
‘The allotment of general pool accom-
moda ion is made only to the eligible
Government servants whose names
are borne on the waiting list main-
tained in accordance with the rules.
No case has come to the notice of the
Government where allotment has been
made to & non-eligible or private
person.

(¢) and (d). No complaint has been
referred to the Special Police Estab-
lishment by the Government. The
‘Special Police Establishment had how-
ever sent a complaint to the Estate
‘Manager, Bombay, about an employee
‘working in his office, which is receiv-
ing attention.

(e) No.
(f) The Government have not
received any complaint regarding

harassment by C.P.W.D. officials.

Leprosy Patlents

3222, Shri A. Sreedharan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) total number of lepers in India;
(b} their number State-wise; and

(e) total number of leprosy patients
accommodated in hospitals?

The Minister of Health and Family
‘Planning (Dr. S, Chandrasekhar): (a)
According to an estimate made in 1963
there were about 25 lakhs leprosy
cases in India.

(b) The State-wise distribution of"
the estimated number of cases is as
given below:
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Name of State Number

of

cares
Madras . 6.40 lakhs
AndhraPradesh 5.20 ,
Bihar . . 2.80 ,,
‘West Bengal . 2.40 5
Maharashtra . 2.20
Orissa . 1.90 5
Uttar Pradesh . 1.40 5
Mysore . . 1.40 5,
Remaining States 1.30 ,

25.00 lakh
(c) 28,000

Poppy Cultivation

3223. Shri Baburao Patel: Will
Minister of Finance be pleased to state

(a) whether it is a fact that poppy
cultivation in Madhya Pradesh and
neighbouring State of Uttar Pradesh
and Rajasthan hag been hard hit due
to the untimely rains early this year.

(b) whether Government have
received any detailed account of the
damage caused to the poppy cultiva-
tion from the respective State Govern-
ments;

(c) the extent of the damage and
loss suffered by the cultivators; and

(d) the action taken to give relief
to those engaged in poppy cultiva-
tion?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) There has been some
damage {0 poppy crop in all the three
Stales this year due to untimely rains.

(b) No, Sir.

. (c) On account of the damage to
the crop the average yield of opium
tendered by the cultivators during
1866-67 season as compared to the
average yield of the previous season
is lower by about 2 kg. per hectare
which works out to a fall of about
6 per cent as compared to the pre-
vious year's average yield.
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(d) Occasional damage to crops due
to unfavourable weather conditions is
not uncommon and the question of
giving relief to the poppy cultivators
by the Central Government at this
stage, does not arise. However, the
damage to poppy cultivation during
1966-67 season will be taken into con-
sideration when deciding the policy
for the licensing of poppy cultivators
during 1967-68 season.

National Irrigation Projects in
Madhya Pradesh

3224. Shri Baburao Patel: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Government of Madhya Pradesh have
proposed to launch national irrigation
projects in the rice-bowl (Chattis-
garh) of the State;

(b) whether the State Government
have sent any detailed note to the
Centre on the subject;

(c) if so, the main points contained
therein; and

(d) the
thereto?

The Minister of Irrigation and
Power (Dr, K, L. Rao): (a) Proposals
in this regard are stated to be under
consideration of the Government of
Madhya Pradesh.

(b) No.
(c) and (d). Do not arise.

reaction of Government

Scheduled Castes and Scheduled
Tribes Agriculturists in Tripura

3225. Shri Mohammad Ismail:
Shri Ganesh Ghosh:
Shri B. K. Modak:
Shri Bhagaban Das:
Shri Jyotirmoy Basu:
Will the Minister of Social Welfare
be pleased to state:

(a) whether Government have
received any proposal from the Gov-
ernment of Tripura for the revision
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of scales of financial assistance given
to the Jumias and landless agricul-
turists belonging to Scheduled Castes
and Scheduled Tribes; and

(b) if so, the steps taken in the
matter?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) A proposal from
the Government of Tripura has been
received for the increase of financial
assistance for the settlement of land-
less agriculturists belonging to Sche-
duled Castes and Scheduled Tribes on
the analogy of a similar scheme being
implemented by the Ministry of Food
and Agriculture for the benefit of
agriculturists other than those belong-
ing to Scheduled Castes and Scheduled
Tribes.

(b) The increase in the assistance
proposed by the Tripura Government
could not be approved, because of the
limited provision available for this
purpose under the special programme
for the Welfare of Backward Classes.
It has, therefore, been decided that
the scheme being implemented by the
Ministry of Food and Agriculture may
be extended to Scheduled Castes and
Scheduled Tribes also.

Housing Factory in MLP, with USSR
Assistance

3226. Shri Baburao Patel: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that the
U.SS.R. has offered to establish a
rupee two-crore Housing Factory in
Madhya Pradesh;

(b) it so, the details thereof and
the terms offered by the Government
of U.S.S.R.; and

(c) whether Government have given.
permission to any such scheme or
whether the State Government nego-
tiated the deal directly?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
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(Shri Igbal Singh): (a) to (¢). No
such proposal has beepn made either
to the Central Government or the
Madhya Pradesh Government.

Decline in Equities in Stock Market

3227. Shri Virendrakumar Shah:
Will the Minister of Finance be
pleased to state:

-_—

(a) whether it is a fact that there
has been a steep decline in the equi-
ties in the stock-market in the coun-
try in the past fortnight 2lIst May,
1967 to 4th June, 1967;

(b) if so, the average fall in the
equity prices during this period; and

(c) the main reasons to which this
steep fall is attributable?

The Deputy Prime Mipister and
Minister of Finance (Shri Morarji
Desai): (a) and (b), No, Sir. During
the period 21st May, 1967 to 3rd June,
1867 (4th June, 1967 being Sunday)
the Reserve Bank's All India Index
for Variable Dividend Industrial
Securities (base:  1961-62 — 100)
declined from 79.8 to 78.7 indicating
price fall by only 1.4 per cent,

(¢) The fall in equity prices, in
general, was attributable chiefly to
the explosive situation in West Asia
followed by outbreak of war on
June 5,

Fertiliser Plant by Co-Operatives of
Farmers

3229. Shri K. P. Singh Deo: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that a ferti-
lizer plant is being set up by a Con-
sortium of Indian Cooperatives of
farmers; and

(b) if so, details thereof?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Baghuramalah): (a) and (b). There
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is a proposal to establish a fertilizer
factory in the cooperative sector with
the assistance of the International
Cooperative Development Association
of USA A team ijs visiting India
shortly to preparé’a feasibility report..

Gold Production

3230. Shri Shiva Chandra Jha: Will*
the Minister of Finance be pleased to-
state:

{a) the present amount of gold pro-
duction inside the country; and

(b) how much smuggled gold has-
been seized and at what ports during.
the last three plan periods?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) The production of gold by
the Kolar and Hutti gold mines during
the year 1966-87 was 3538.669 Kgs.

(b) The total quantity of smuggled
gold seized by the Customs and Cen-
tral Excise authorities, yearwise,.
during the last 14 calendar years, (on
which basis flgures are available) is.
given below:

Quantity of led
Year gold  seized (Kgs.).
1953 466 (estimated)
1954 1035
1955 1241
1956 1375
1957 2375
1958 1236
1959 . . 537
1960 . . 1066
1961 . . 2287
1962 2593
1963 1024
1964 1673
1965 2284
1966 . 2456

It is not possible to compile figures.
in respect of smuggled gold seized
portwise during the last three plan
periods without entailing dispropor-
tionate expenditure of time and
labour. Also, out of the total yearly
seizures of gold, considerable quanti-
ties are seized inland.
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Flats for Press Correspondents

3231, Shri P. Viswambharan:
Shri Mangalathumadom:

Will the Minister of Works, Housing
.ang Supply be pleased to state:

(a) the number of flats made avail-
.able in Delhi to the accredited corres-
pondents through the Press Associa-
tion of India during the last five
.months;

(b) how many of them were of E-
type and D-II type;

(c) whether allottees are allowed
to change from a smaller flat to bigger
one, irrespective of the specification
of the original allotment;

(d) whether a person working in
.an American organisation was allowed
to shift to a larger flat, though he
had earlier accepted an E-type flat;
and

(e) if so, whether Correspondents
-enjoying priority over him in the list
maintained by the Press Association
had been informed of the change in
the allotment?

The Deputy Minister jn the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Three flats.

(b) E-Type (Type IV)-One and D-
II type (type V)-two.

(c) The allotment to accredited
Press Correspondents is made on the
recommendations of the Press Asso-
-ciation of India out of their pool. The
allottees are allowed the change only
on the recommendations of the Asso-
ciation.

(d) The person working in an
American Organisation was offered a
type IV flat on the recommendation
«0f the Press Association and although
he accepted the residence offered to
him, he did not shift from type V flat
in his occupation. This type V flat
was regularised in his name.

(e) The Government do not deal
directly with the members of the Press
Association. The Preisdent of the
Press Association was duly informed.
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Oft-Shore Exploration in Cambay

3232, Shri Narendra Singh Mahida:
Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 285 on the 25th May, 1967 and
state:

(a) whether negotiations with some
other Oil Companies for collaboration
in off-shore oil exploration in Cambay
will be undertaken in view of the
failure of negotiations with American
Oil Companies; and

(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) and (b). Nego-
tiations with one American Oil Co.
have failed. But negotiations are now
being carried on with certain other
companies.

Vaigai- Re-modernising Scheme in
Madras State

3233, Shri  Kirutinan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Government of Madras have been
asked by the Central Government to
prepare a revised estimate on Vaigai
Re-modernising Scheme in Madras
State;

(b) if so, the specific reasons for
delaying the execution of important
irrigation schemes; and

(c) whether any action has been
taken to implement the scheme during
this year?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) Does not arise.
(¢) The scheme has been approved

by the Advisory Committee in Decem-
ber, 1966.
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Kehabilitation of Handicapped
Chlildren

3234. Shrimati Jyotsna Chanda;: Will
the Minister of Social Welfare be
pleased to refer to the reply given to
Uns.arred Question No. 1094 on the
1st June, 1967 and state:

(a) the number of trainees (blind,
deaf and handicapped) who have so
far been rehabilitated; and

tb) the measures which Govern-
ment propose to take for their speedy
rehabilitation?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) and (b). 9
special employment exchanges have
been set up to assist blind, deaf, and
orthopaedically handicapped persons
in securing employment. Up.o the
31st March, 1967 these exchanges had
placed in cmployment 3,672 blind, deaf
and orthopaedically handicapped per-
sons. )

Welfare of Scheduled Castes and
Scheduled Tribes

3235. Shri D, R. Parmar:
Shri Ramchandra J. Amin:
Shri Bhaljibhai Parmar;
Shri S. M. Solanki:

Will the Minister of Social Welfare
be pleased to state:

ta) the amount spent for the wel-
fare of the Scheduled Castes and Sche-
duled Tribes in different States during
the years 1965-66 and 1966-67 by the
Central Government, State-wise;

(b) whether Government  have
taken action on the recommendations
made by the Commission for Sche-
duled Castes and Scheduled Tribes in
his last report; and

(e) if so, the details thereof?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulretu Guha): (a) A statement
giving the amounts sanctioned by the
Central Government for being spent
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on the schemes for the welfare of
Scheduled Castes and Scheduled
Tribes during the years 1865-86 and
1966-67 is laid on the Table of the
House. [Placed in Library. See No.
LT-746/67T1.

(b) and (c). The last report of the
Commissioner for Scheduled Castes
and Scheduled Tribes pertains to the
vear 1965-66 and was submitted to the
Parliament on the 8th June, 1967
Further necessary action is being
taken with the concerned authorities,

Compensatory Allowance {0 C.P.W.D.
Staff at Faridabad

3236. Shri S, D. Somasundaram:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that all
Government servants other than Cen-
tral Public Works Department staff
stationed at Faridabad at present,
who have been transferred from Delhi
after the 1st Sep.ember, 1966 are in
receipt of compensatory allowance at
the rates admissible in Delhi; and

(b) if so, the reasons for discrimi-
nation in regard to the Central Public
Works Department staff?

The Depuaty Prime Minisier and
Minister of Finance (Shri Morarjl
Desai): (a) and (b). Central Govern-
ment employees who are transferred
to Faridabad on account of shifting
of offices from Delhi on or after 1st
January, 1968, are allowed to continue
drawing compensatory (city) allow-
ance at Delhi rates for one year and,
thereafter, the rates will be gradually
reduced to nil over the next 18 months.
This concession has also been extend-
ed to employees of offices already
stationed in Faridabad as on 1st Sep-
tember, 1968. No discrimination bet-
ween the staff of the Central Public
Works Department and other Central
Government staff has been made in
the matter of grant of the above
concessions.
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Financial Assistance for Small and
Medium-Scale Industrial Enterprises

3237. Shri R. Barua: Will the
Minister of Finance be pleased to
state:

(a) whether any assessment has
been made of the difficulties encounter-
ed by the small and medium-scale
enterprises ijn getting financial assist-
ance out of the aid received from
foreign countries for this purpose
through Indian financial institutions;
and

(b) if so, the result thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morariji
Desai): (a) and (b). No specific diffi-
culties encountered by small and
medium-scale enterprises in get.ing
financial assistance out of the aid
made available by foreign countries
has been brought to the notice of
Government or of the financial insti-
tutions.

tfem dz ¥an afeseg &7
frwrer

3238. SY WANIG TA AT :
St gFW wE wEaw
sit T fag wmaTaw

a1 faiw, wramw oo g
ag TA™ Y FA F4 F

(%) #ar ag &= & fs «f faeelt
feqa {fear #e St qfaarag g7 =
fawra 57 & 9% 9T A OF TrorAT
Aare w7 4

(&) afz g, a1 &F &7 § =7 .=y
TH qq1€ TERT W §F FTH & Fq a5
oy g &1 §9EAT §; W
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(7)) ® @ qv fFamr @+
AT ?

frmto, e awr gfe swe o @
ITAT (ot peaTer foy) ¢ (a) W
(=). Y, g 1 feeddt fowm srfase
¥ 59 g7 F7 g3 farw demr o
oF e Jat o g o7 e fawra
afafmm, 1957 & swar wiwg AT
9% grafadi oRe wing & e o7 A,
1967 71 & Aded sgrfma frar &
amfaai faaE a9 1 wfen arda
26 94, 1967 § | satad T gma
s g1 o qx sifew g fagan
SAAF-RET FET SAFT QAL
frar s, it smafa wrfs =8 i
afFadi ®1 qAEC IR A gA
TGN | IEF A1 BEAEH-AA
fawifent av sanfy afufa 7,010 F 1 fwe
=7d wfeare g fa=rv frar szar
qd H Ao F AATET T "
TEH FF T AR gRT 9 97 famiw
foFar SR | §F 999 g aatAT @WE
7 & & w17 = o e o s

() 3T TAWET 9T W I @Y
1 ot o fatow =g fear mar
1 Y @Y, @ wAy @ &1 fRuior s
sfam a8 2, wifs g aar =i 2 fF
sraferat w7 guTaT ot fa=te a9 @
I g@  qAT ¥ ufEw w0 oam
g1 | gEd ara ag W R e aE dadg
AT gagar ow faega qfw oo
Tyt § A wasr switafa #§ wf
uifaat d¥ wearr, wwE wifasrd
X wgae gvafa & miesi a1 mew
g 1 gEet wifatfa § #F af =47
R/ a8 wwy @ug 9 fewam feafaai
g7 AT sy |
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wgd sfral & ool & e
& 9% s

3239. St JOR €W THIW
&t wwEAe T W
st ww fag e
st gyea fag womg

#q7 frato, wrme aar gfw w41
4g TAN FY FI0 AT 7

(F) s ag v & f& w7 o
qATat & gnyg faedl § wgd G900 F
FHarfeat & FaEq ¥ 9F [y o
@A AT A F a7 @ T A%
& fear war;

(@) afe g, a1 1 w74 Q, 1967
T 1 7rF 1967 F A= fay 7@
T ;AT

(m) war fa3x 394 T 9
wr g ?

fanta, wrama aq gia s § 99-
Y (st geaw fag ) : (F) 0,
7g 1 Tgw 1 F TAF A F 0w
gar FmA F aX * fAvtg 1965 F
faar 7ar 911 37 9T AR AT weafus
FT F oT ¥ @Y §Y CF F1G Y
Y qraeaTal ¥ qU § 71 frorg fmar
YT AT | 1966 H 6,480 R ¥
& My W q
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Public Sector Undertakings

3240. Shri S. R. Damani: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
standing orders governing the condi-
tions of service have not been framed
in many Public Secior Undertakings;
and

(b) if so, the reasons therefor”

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b) While 79 units
controlled by 21 Public Undertakings
have framed the standing orders and
got them certified, others have already
taken or are taking sieps to finalise
them as early as possible.

Construction of Houses on Semi-
Developed Land in Delhi

3241, Shri Ram Kishan Gupta; Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether Government have
decided to allow construction of
houses on semi-developed land in
Delhi;

(b) if so, the number of such houses;
and

(c) whether steps will be taken to
develop this area later on?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) A proposal to
this effect is under consideration but
no decision has yet been taken.

(b) and (¢) The details of the pro-
posal have not yet been worked out.

Houses for Scheduled Castes and
Scheduled Tribes

3242, Shri Madhu Limaye:
Shri 8. M. Banerjee:
Dr. Ram Manohar Lohia:
Shri George Fernandes:
Shri Deven Sen:
Will the Minister of Social Welfare
be pleased to state:
(a) whether Government have
evolved any plan for making avail-
able housing sites for the members of
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the Scheduled Castes and Scheduled
Tribes and for Harijans and Adivasis;

(b) whether the State Government
co-operation has been invited in this
matter; and

(c) whether Government propose
to set aside a substantial amount to
enable those backward classes of our
society to build houses for them-
selves?

The Minister of State in the Depart-
menf of BSocial Welfare (Shrimati
Phulrenu Guha): (a) to (c) Yes, Sir.

Tax Evasion by 'Collieries

3243. Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that certain
papers and documents such as bogus
receipts, vouchers, double accounts
etc. rela'ing to the Kuya and Khas
Kuya collieries, Central Sulunga Col-
liery, East Basta Colla Colliery and
other collieries were handed over to
Commissioner of Income-tax, Patna
on the 20th July, 1965;

(b) whether these documents pro-
vided information about tax evasion
by these collieries;

(c) whether any inquiry has been
made by the Income-tax Department
against these collieries and their
owners; and

(d) if so, the results thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). Yes, Sir.

(c) and (d). Investigations are in
progress. Results will
when the investigations are completed.
Thermal Plants Scheme during the

Fourth Five Year Plan

3244, Shri Ram Kishan Gupta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the scheme for setting
up thermal plants during the Fourth
Five Year Plan has been finalised;
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(b) if so, the details thereof;

(¢} whether any such plants will
be set up in Haryana; and

(d) if so, the details thereof?

The Minister of Irrigation and
Power (Dr, K. I.. Rao): (a) and (b).
23 Thermal power schemes with an
aggregate capacity of 3955 MW have
tentatively been included in the
Fourth Plan. The details are as given
below:—

N  Sche C(.";encglting
t
ame of Scheme ?ﬁw?’)
1. Kothagudam, State I1
(Andhra Pradesh) . 120
2. Kothagudam, Stage I1I
(Andhra Pradesh) . 220
3. Gauhati Extension (Assam) . .0
4. Pathratu Extensions (Bihar) . 220
5. Dhuvaran Extension (Guijarat) 2fo
6. Faridabad (Haryana) . 55
7. Cochin (Keralu) 55
8. Amarkantak Exiension
(Madhya Pradesh) 110
9. Basin Bridge Extensin
(Madras) . . 30
10. Ennore (Madras) . . 330
11. Ennore Extension (Madras) . 110
12, Neyveli Extension (Madras) 200
13. Parli (Maharashtra) 60
14. Nasik (Maharashtra) 280
15. Koradi (Maharashtra) 480
16, Harduaganj, Stage I11
(Uttar Pradesh) . 100
17. Harduaganj, Stage TV
(Uttar Pradesh) 110
18, Obra Extension
(Uttar Pradesh) . 300
19. Santaldih (West Bengal) 240
20, Durgapur VI Unit
(West Bengal) . . 150
21. Delhi C’ Station, 4th Unit
(Delhi} . 55
22. Badarpur Centnl Generntmg
Station. . 300
23. Chandrapura (D. V C. ) 120
TotaL 3955
(c) and (d) A 55 MW thermal

power station at Faridabad in
Haryana has been sanctioned to be
installed during the Fourth Plan.
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C.G.H.8. Doctors

3245. Shri S, M. Banerjee:
Shri Madhu Limaye:
Shri Sharda Nand:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:
Shri J. B. Singh:
Shri A. Sreedharan:
Shri D, C. Sharma:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the grievance of Cen-
tral  Government Health Service
Doctors in Delhi have been met in
full;

(b) if so, whether
has been reached,

any agreement

(c) if so, the details thereof; and

question of their
Delhi has been

(d) whether the
transfer  outside
amicably settled?

The Minister of Hea'th and Family
Planning (Dr. S. Chandrasekbar):
(a) to (d). All reasonable demands
have been met and an agreement
reached. A copy of the agreement is
placed on the Table of the House.
[Placed in Library. See No, LT-747/
67].

Inclusion of Banjaras in list of
Schedulegd Tribes

3246. Shri George Fernandes:
Shri J. H. Patel:
Shri Madhu Limaye:
Shri Sarjoo Pandey:
Shri Y. S. Kushwah:

Will the Minister of Social Welfare
be pleased to state:

(a) whether there have been repre-
sentations from the leaders of the
Banjara community to include the
Banjaras in the list of Scheduled
Tribes; and

(b) if so, the action taken thereom?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
Phulrenu Guba): (a) Yes.
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(b) The whole question of revision
of lists of Scheduled Castes and
Scheduled Tribes is under considera-
tion.

Asian Flu Viruses

3247. Dr. Karni Singh:
Shrimati Nirlep Kaur:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government's attention
has been drawn to an article in the
Lite, Asia Edition magazine of the 8th
March, 1967 re: the invention of a
naw drug to fight Asian Flu Viruses;

(b) when this drug would be ready
for field application; and

(c) the part played by Dr. D. J.
Bauer in India in helping the above
invention and also another drug to
smallpox virus?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar):

ia) Yes.

(b) Symmetrel, the generic name of
which js Amantadine Hydrochloride, is
the drug referred to in the sajd arti-
cle. This drug is said to act on the
outer membrane of the body cell
where, as if forming a molecular
barrier, it prevents the wviruses from
penetrating the cell. Clinical trials
carried out on the drug are said to
have proved the efficacy of the drug
as a prophylactic against Asian Flu.
It is not known as to whether the
drug has been put to field application
in the US.A. though it is stated in
the above article that ‘the drug is
just going into the market' and the
Federal Food ang Drug Administra-
tion, U.S.A. have recognised the
efficacy of the drug.

fc) The Government are not aware
of the part, if any played by Dr. D. J.
Bauer in India in helping the above
invention. He had however, carried
out some trials on the Chemoprophy-
lactic value of another drug ‘Marbo-
ran' in smallpox and lias concluded
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from his trials that the drug was
found to be of some value in prevent-
ing smallpox in the contacts. Marbo-
ran is manufactured in Great Britain
by the Burroughs Wellcome Labora-
tories and its chemical name is N.
Methyl-isatinthiosemicarbazone and
the generic name is ‘Methisazone’.
Further trials with this drug are being
carried out under the auspiceg of the
Indian Council of Medical Research.

Central Council for Indian Sysiem of
Medicines

3248. Dr. Karni Singh:
Shrimati Nirlep Kaur:
Dr. Mahadeva Prasad:

Will the Minister of Health and
Family Planning be pleased to state:

fa) whether Government propose to
constitute a Central Council “of Indian
System of Medicines; and

(b) if so, the details thereof and
when the proposal is expected to
materialise?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar):
{a) A proposal to establish a Central
Council of Indian Systems of Medicine
including Homoeopathy is under
consideration,

(b) A Committee is being set up to
go into the details of the draft legis-
lation for establishing the proposed
Council.

wifeat & frld vz
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Insects in D.M.S. Milk Bottle

3251. Shrimati Suseela Gopalan:
Will the Minister of Health and
Planning be pleased to state:

(a) whether it is a fact that some
black and brown particles and insects
were found in a sealed bottle of Delhi
Milk Scheme near Pusa Road in April,
1967,

(b) if so, whether the matter was
iuvestigated into by the authorities;

(c) if so, the findings thereof;
(d) whether such cases have in-
creased recently; and

(e) the steps Government propose
w take to stop such occurrences?

The Minister of Hea'th and Family
Planning (Dr. 8. Chandrasekbar):
(a) to (¢). A complaint was received
on the 14th April, 1967 regarding the
presence of some foreign matter in a
bottle of standardiseq milk issued by
the Delhi Milk Scheme. The bottle
was found to contain a fly.

(d) No.

(e) The Delhi Milk Scheme has a
sanitation squad that operates round
the clock for the upkeep of sanitary
conditions in and outside the dairy
premises, Spraying of insecticides has
been introduced as a routine.

Rise in Prices during various plan
Periods

3252, Shri Madhu Limaye:
Shri 8. M. Joshi:

Will the Minister of
pleased to state:

Finance be

(a) the actual rise and the anticipat-
ed rise in the price lewvel during the
Second Plan period;
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_(b) the actual rise and anticipated
rise in the price level in the Third
Plan period; and

(c) the estimated fluctuation in the
price level in the course of the Fourth
Plan period; and

(d) the steps taken by Government
to bring down the prices?

The Deputy Prime Misister and
Minister of Finance (Shri Morarji
Desal): (a) to (c). The general index
of wholesale prices (1952-53-100) rose
by 28.5 per cent over the Second Plan
period, by 36.5 per cent over the Third
Plan period and by 21.0 per cent upto
June 3, 1967, in the Fourth Plan
period. No precise forecasts of varia-
tions in the general level of prices
were made in the Five Year Plans,

(d) With a view to restraining
undue rise in prices, Government has
been taking a number of long term
and short term steps such as bringing
about a large and sustained increase
in agricultural and industrial produc-
tion, liberalisation of imports to aug-
ment domestic supplies to the extent
feasible, large scale distribution of
food grains through public channels
at subsidised prices, regulation of
prices, as also distribution in some
cases, of certain other essential com-
modities such as sugar, kerosene,
popular varieties of mill cloth, vanas-

a1, drugs and medicines, and paper.
expansion of net wok of consumer
cooperatives and opening of depart-
ment stores in major cities. Govern-
ment also aims at checking the iv-
crease in the pressure of demand
through fiscal and monetary restraint.

D.D.T. in Human Blood

3253, Shrimati Suseela Gopalan:
Will the Minister of Health und
Planning be pleased to state:

(a) whether it is a fact that the
concentration of DDT as high as 180
~arts per million had been noticed in
the human blood of Delhi population
during a survey conducted by the
National Institute of Communicable
Diseases, Delhi;
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() whether it is also a fact that
the Indian Council of Medical Re-
search had initiated further investiga-
tion for finding out the source of DDT
in the human system and glso the
hazards of health due to the presence
of DDT in high concentrations to the
presen. generation as well as any set-
ting in motion of undesirable genetic
changes in urborn generations; and

Written Answers

(¢) if so, the finding thereof”

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar):
(a) The National Institute of Com-
municable Diseases, Delhi, with the
collaboration of the Toxicology Divi-
sion of the Communicable Disease
Centre, Atlanta, Georgia (U.S.A.), ini-
tiated investigations during 1963 on
the level of chlorinated hydrocarbons
in human fat samples obtained at

- biopsy and autopsy. 104 fat samples
were obtaineg for investigation.
About half of the samples were ob-
tained from autopsy of persons who
died of causes other than pesticidc
pisoning. The analysis was carriea
out in the Communicable Diseast
Centre, Atlanta. The results indicat-
ed that DDT derived material from
84 samples from Delhi area ranged
from 8 to 118 parts per million with
the exception of two samples whicn
contained 180 and 291 parts per mil-
lion. The concentration range of
D.D.T. derived material in fat samples
from outside Delhi area contained
more DDT and its derivatives as com-
pared to persons of other countries.
The available data do not warrant
undue appreh regarding toxi-
city.

(b) The Indian Council of Medical
Research has not undertaken any
studies on the subject so far.

(c) Does not arise.

D.D.T. Factory at Delhi

3254, Shrimati BSuseela Gopalan:
Will the Minister of Petroleum and
Chemicals be pleased io state:

(a) whether it is a fact that the
Okbln Water Warks, the main source
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of drinking water to the Delhi popu-
lation, is about 10 miles downstream
of the confluence of Jamuna witn
Najafgarh Nalla into which the
effluent of the DDT Factory at Dell
is discharged;

(b) whether it is also a fact that
there are no continuous gas analysing
devices installed in the premises of
the DDT factory to detect and control
toxic gases and vapours like chlorine
gas, hyochloric acig vapours benzene
vapours, escaping continuously from
the chlorination processes. into the air;

(¢} whether very fine particles of
DDT escape into the air during the
grinding process emploved in the DDT
factory; and

(d) the annual loss of DDT written

off every year at the DDT factory at
Delhi?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Socia] Welfare (Shri
Raghu Ramaiah): (a) Yes. The
effluent is however properly treated
before discharge.

(b} Yes, but the Chlorination Pro-
cesses are carried out in completely
enclosed condition with devices for
the condensation of escaping vapours,
if any. It is not a fact, therefore,
that vapours escape continuousiy into
the air. The plants are also equipped
with gas detection and analysing
instruments by which samples could
be taken for checks. No escape of
gases has been detected during the
last one year. The company has
nonetheless decided to import a conti-
nuous gas analysing device.

(e) Yes. A medical and environ-
mental study conducted in the DDT
Factory, Delhi in March 1865 recom-
mended the installation of dust filters
in these sections. This was done. The
company have also provided exhauft
ducts and taken further steps to climi-
nate dusting.
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(d) DDT has to be written off for
various reasons like actual less in
drying, grinding, bagging, weighment
etc. as well as for difference between
50 per cant, the billed DDT content
for formulated material and the actual
which varies between 50 and 51 per

cent. During the last five years, the
following quantities were written
off:—

Year Quantity (in tonneé)

1962-63 39027

1963-64 32.227

1964-65 37.327

1965-66 50.010

1966-67 25.571

ml—:_fvliuent from DDT Factory, Dell.\_l“

3255. Shri Mohammagq Ismail:
Shri Ganesh Ghosh:
Shri Umanath:
Shri B. K. Modak:
Shri Bhagaban Das:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that no
continuous analysis of the cffluent
{rom the DDT factory, Delhi is made
for controlling its quality; and

(b) if so, how the authorities ensure

that no deletrious material is dis-
charged through the effluent into
Jamuna?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir. The
efluent is, however properly treated
and neutralised before discharge.

(b) By periodical checks of the
effluent in regard to acidity, organics,
suspended matters etc. and controlling
the quality of the effluent within safety
limits.

Discharge of Effiuent in Najafgarh

Nalla by D.D.T. Factory, Delhi

3256. Shri Jyotirmoy Basu:
Shri Umanath:

Shri A. K. Gopalan:

Will the Minister of Petroleum and

Chemicals be pleased to state:

(a) whether it is a fact that

efluent (waste liquor) from

the
the
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D.D.T. factory in Industrial Area of
Delhi, containing D.D.T. and other
acids, is discharged into WNajafgarh
Nalla, about 7 miles upstream of its
confluence with Jamuna; and

(b) whether Government are aware
of the great danger to the fish life in
Jamuna on account of the pollution of
the water?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Socia] Welfare (Shri
Raghu Ramioah): (a) Yes, Sir. The
effluent i, Lowever, properly treated
and neutralised before discharge.

(b) No. Sir.

Market Loans Floated by Central
and State Governments

3257. Shri Nitiraj Singh Chaudhary:
Shri Manibhai J. Patel:
Shri Lakhan Lal Gupta:
Shri G. C. Dixit:
Shri G. S. Mishra:

Will the Minister of
pleased to state:

Finance be

(a) whether his attention has been
drawn to the fact that in the matter
of subscription to the market loans
raised by the State Governments, the
banks and other financial institutions
have been investing any such security
at a lower price than official price;

(b) whether it is a fact that the
Reserve Bank of India only afford
buying support to those banks and
financial institutions for financing
investment in Central Government
security and not for investment in
State Government's security;

(c) if so, whether situation men-
tioned in part (a) above is due to

discriminatory treatment of the Re-
serve Bank of India to the market
loan floateq by State Governments

vis-a-vis Central Government; and

(d) the measures under considera-
tion of the Government for removal
of this difficulty?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai);: (a) The initial subscriptions
to the State Government loans are
accepted at such prices and at such
offices or branches of Banks as are
specified in the Loan Notifications
issued by the State Governments. No
such office or branch is authorised
to accept or coulq have accepted ini-
tial subscriptions at prices lower than
the notified issue prices. Susequent
transactions may however have taken
place at lower prices.

Written Answers

(b) The Reserve Bank of India does
not give any assistance to banks and
other financial institutions for the
specific purpose of subscribing to Cen-
tral or State loans. The Bank deals
in Central Government Securities only
and not in State Government Securi-
ties in its open market operations
because of the difficulty of selling off
the latter. The Bank does, however,
give loans and advances to scheduled
banks against State Government
Securities.

(¢) There 1is no discriminatory
treatment as such. The Reserve Bank
does not buy State Government
Securities because of the difficulty of
selling them off.

(d) The Reserve Bank as well as
the Central Government have advised
the States to go in for market loans
only to the extent here are likely to
be genuine sales so that there are
no distress sales later by some of those
who subscribed initially.

American Peace Corps Volunteers

3258. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether Government have re-
ceived any report from the Intelli-
gence Bureau in Calcutta regarding
the activities of the American Peace
Corps Volunteers in West Bengal; and*
reaction

(b) it so, Government’s

thereto?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarn
Desai): (a) No Sir,

(b) Does not arise,

Civil Construction Work in Hindustan
Insecticides Ltd.

3259. Shrimati Suseela Gopalan:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
civil construction work of a major
nature at the Delhi unit of the Hindu-
stan Insecticides Ltd., had always
been entrusted to the Central Public
Works Department or National Build-
ing Construction Corporation prior to
1966,

(b) whether it is also a fact that
civil construction work relating to
the extension of the D.D.T. factory at
Delhi to double its capacity to 2800
tonnes/year, worth Rs. 15 lakhs has
been given to a private contractor;

(c) if so, the reasons for this devia-
tion from the earlier practice; and

(d) the procedure adopted by the

_Company in awarding this contract to
i the private contractor?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes Sir.

(b) Yes, Sir. The civil construc-
tion work is worth about Rs. 12 lakhs.

(c) On the 17th August 1960, the
Board of Directors took a decision that
future construction work of the com-
pany should be designed and super-
vised by private architects and execut-
ed either departmentally or through
contractors at competitive rates. The
decision was taken as CPWD had to
be paid high departmental charges
ranging between 14} and 17} per
cent, and execution was found to be
slow. Accordingly there was no fur-
ther engagement of CPWD by the
company, and for certain construction
work at Delhi in 1961 the National
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Building Construction Corporation
was brought in as a contractor.

(d) A press note was issued inviting
tenders. The tenders received were
opened in the presence of tenderers
and evaluated. A private contractor
whose tender was the lowest. being
375 per cent above the scheduled
rates was awarded the contract, in
preference to others including NBCC
whose rate was 120 per cent above
the scheduled rates and Rs. 8.80 lakhs
above the lowest tenderer.
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forgdt froiait @ g &;

(w) afz g, ar q&Y g faad
& AT g fra-fam geat | €

() "afrum =afeal & faeg
a1 araargr & € &, =iy

() wfaer ¥ et wfrataaqd
&1 Ty & fordr aqn amdamdy ST 0 2 7

fawior, wmam awr gfr ww mo &
IaEAt (st pwaw fag) - (%) ulx
(@). gwrat &) fowdy 9T 3 & £
HTHS HAG A9 9T W@ & oq1T |
wi § | T 5THY Faw A% ag g
ariel & avaw ¥ ff A9 €, wiog o
qrFEl & graea A ot § | wenfeat gra
ot gz & 7t gETAl w3 gw
Lok cig|

(w) ferst 9T &5 & ATRE eqTA
% a9 s § a9 foast g v $@ a7
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wfey @ o1 w1 w9 A frafoe

T & foa¥ aowre § wrdA @ §

WY IT §W qvay ¥ fafww syfeal

¥ forgrad wrog Y & | Tw gy §

freafafaa srdamgr # ot & —

(i) =a *§ it gora faely oy =mfimy
F fedt g7 & s & W%
forsdft 97 sreqwat af@ gad
frams & fad go@1T ¥ wrdan
FQ@ & A AHEl F qwEA F
gafug faawra fezasi & wqart
A IFT I A Afgw F qmw
frafam wv & arat &, od ag &
f& ag safe ag wifam wva%fF
FHA IAF FeA A g AT IFT
fead it gt a=wrar afw sar
FIA AT I & foy
fafram Tt fETd F aTay
sTgde B WML 3uF Afalam
s0 sfama ofw mer w4 & for
qgwua &

(ii) wgt awwrT 5@ faswd 9T qf¥
fF ag gom aega: W ufeq
fwmdY g &Y A% Y 97 Ag T
sfea gr & faumw & fodr
FTHTT T TAAT A& FT@ AT I
AT #, YA AATEHE W FT
& wrdr & v azae wfufay
¥ wftA 3y dT@E FE Y
FTEATEY AT AT &

(w) wenfeai gra st e

s sfeqal Y swaf@ ¢ 31 OF

gty wTqfTE SOl § AT HTEe

soraq arad fggraai & 1@ wwaw ®

IqqF st faaama

arrg W wtefoe  qfcdteard

3262. &t o Wo Wfww : w
Qo et 7 TaTH #Y FUOHG F
(%) fedt famre @ & a7
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srnfrs of@iomr & s=elg |/
for w1 fagra woary wny §;

(ar) =ew 92w § GF fawrw oy
N dear et §, gt 9g of @i
ooV &1 T 8 Wi

(7) 37 weraww fawrg @¥
&al %1, fa Ta a%9 g9 ol &
wraita A3 fear qar &, w9 9% I@
QTESAT F weara faar sy ¢

o, Eifeaw Wik wma aan
aua wearer WAt (st wew dgar) -
(F) & (7). oF faaoor @97 2= 9%
TE@T T4 & | [qEAEE R/ Ter Ty
aferg wear . T—748/6 7]

Family Planning Clinics in Orlssa

3263. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Health and
Family Planning be pleased ‘o state:

(a) the number of family planning
clinics functioning at present in Orissa
both in rural and urban areas; and

tb) the number of clinics proposed
{o be opened in that State during 1967-
687

The Minister of Health and Family
Planning (Dr. S. Chandrasekiar): (a)
284,

(b) 15.
Tribal Blocks in Orissa

%264. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhal:
Shri K. Pradhani:

Will the Minister of Social Welfare
be pleased to state:

(a) the number of Tribal Blocks at
present in Orissa State;



6775 Written Answers

(b) the number of such Blocks pro-
posed to be gpened in that State dur-
ing 1967-68; and

(c) the number of such Blocks to be
opened in Koraput and Ganjam Dis-
tricts (Orissa) during the aktove
period?

The Minister of State in the De-
partment of Social Welfare (SLrimati
Phulrenu Guha): (a) 75.

(b) Nil.
(e) Nil.

Rural Housing Scheme for Orissa

3265. Shri Ramachandra Ulaka:
Shri Dhuleshwar Mecna:
Shri Heerji Bhai:
Shri K, Pradhani:

Will the Minister of Works, Wousing
and Supply be pleased to state:

(a) the total amount sanctioned to
Orissa for Rural Housing Schemes dur-
ing 1966-67;

(b) the amount actually spent by
the State for the purpose during the
same period; and

(c) the amount proposed to be sanc-
tioned for, the purpose to that State
during 1967-687

The Deputy Minister in {he Minis-

try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b). Based
on the actual expenditure for the first
nine months and the anticipated ex-
penditure for the remaining three
months—as reported by the Govern-
ment of Orissa, an amount of Rs, 1.49
lakhs was released to them during
1966-87.

(¢) The amount to be gllocated for
1987-68 will be finalised by the Plan-
ning Commission shortly, after discus-
sion with representatives of the State
Government.

ASADHA 1, 1889 (SAKA)
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Seismic Surveys in Orissa

3266. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any seismic surveys
have been conducted in Orissa recent-
ly: and

(b) if sa, the results thereof?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning ang Social Welfare (Shri
Raghu Ramaiah): (a) No, Sir,

(b) Does not arise.

Social Security Schemes

3267. Shri Vasudevan Nair: Wili the
Minister of Social Welfare be pleased
to state:

(a) whether there is any proposal to
52t up an expert machinery to evolve
a blue print for a comprehensive
scheme of social security; and

(b) if so, when the machinery is
likely to be set up?

The Minister of State in the De-
partment of Social Welfare (Shrimati
Phulrenu Guha): (a) There 1s no such
proposal before Government at the
moment.

(b) Does not arise.

¢

Financial Assistance sought by M.P.
Government to meet the Burden
of Dearness Allowance

3268. Shri Baburao Patel: Will the
Minister of Finance be pleased tc
state:

{a) whether Government have re-
cently received any communication
from the Chief Minister of Madnya
Pradesh suggesting that the dearness
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allowance burden of the State Govern-
ment employees should be provided in
the Five Ycar Plan of the Central
Government;

(b) whether Government hava since
given any thought to this issue as a
matter of principle;

(c) whether the Chief Minister of
sadhya Pradesh in the same commu-
nication also urged the Centre for
additional financial assistance to the
State Government on this account; and

(d) if so, the decision of the Cen-
tral Government thereon?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The suggestion contained
in the communication from the Chief
Minister of Madhya Pradesh was that
the additional liability on this account
may be distributed between the Cen-
tral Plan and the State Plans on a
proportionate basis.

(b) Yes, Sir. It is considered that
administrative expenditure sf this
nalure cannot be included in the Plan
either at the Centre or in the Slates,
nor is it possible tgy distribute the
additional liability between the Centre
and the States through a reduction in
the size of the Central gnd State Plans,
as this would be no different from
providing Central assistance for the
purpose.

(¢) Yes, Sir.

(d) It is not possible for the Centre to
give any assistance towards the extra
cost of increaseq dearness allowance
granted to the employe:s of the Slate
Government as the cost of the State
Administration has to be paid for by
the State Governments themselves.

Family Planning Programme of Orissa
. During III Plan

3269. Shri Chintamani Panigrahi:
Will ths Minister of Health and Famlly
Planning be pleased to state:*

(a) the total amount of monay allot-
ted to Orissa during the Third Plun
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for implementing family planning pro-
gramime;

(b) the extent to which it has been
utilised; and

(c) the amount of money given to
Orissa in 1966-87 for the purpose and
that proposed to be allotted in 1967-68.

The Minister of Health and Family
Planning (Dr, S. Chandrasekhar): (a)
Rs. 76.06 lakhs.

(b) Rs. 75.15 lakhs.

(¢} Amount paid during 1965-67 (in-
cluding Rs. 14.62 lakhs as arrear pay-
ment for 1965-66)—Rs. 76.02 lakhs.

Amount so far allotted for 1967-68
Rs. 91.09 lakhs.

Industrial Housing Scheme, Orissa

3270. Shri Chintamani Panigrahi:
Will the Minister of Works, Housing
and Supply be pl:ased to staie:

(a) the total number of houses built
in Orissa so far under the subsidized
Industrial Housing Scheme and the
total amount of maney allotted to
Orissa for this purpose so far;

(b) whether there is any schem: to
build more houses under this scheme
in Orissa in 1967-68; and

(c) if so, the details thereaf with
locations, where the houses ar: =ro-
posed to be built?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) 2822 houses
were built unier the Scheme in Orissa
since its inc.ption in September, 1852
upto the 3lst March, 1966. The
amount given to Government of Orissa
under the Scheme upto the 315t March,
1987, is Rs. 105.84 lakhs.

(b) and (c). The Subsidised Indus-
trial Housing Scheme is a continuing
scheme and the State Governments
have been authorised to sanction pro-
jects for construction of houses for in-
dustrial workers under this 3cheme.
A provision of Rs. 15 lakhs is proposed
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to be made under this Scheme during
the year 1967-68. The details of the
projects sanctioned and their location
in the first quarter of 1867-68 will be-
come available after th: progress re-
port for this quarter has been “eceiv-
ed from the State Government.

TRt @A et ofcdwamt &
faer av § faeew

3271. =t T Fag wacaTe
Wl gER T FYIW ¢

a1 faw H5d1 6 w¥w, 1967 F
garifea gw §&4T 740-F ¥ IACH
TEY F gg AT B I F49 0% ¢

(%) a1 &7¢aTT 1 ®HT AT G
w1 4% qf @Wraardi ) fEmfafy
# g4 arer Fyaeq & 7ot & a1 7 I
& q=AT S g1 s

(@) afz zi, At qeq-wdy =qvT
w1 g, HIT

(m) afz a4, ar 3 &2 oF |qar
9z 9T @ STE AT

II-A9T AN " fow w (s
Ao ) o (F) AT (@)
R § wfgsay sawast §
sfeer syavfos fasrs (Z5dm@meft) &1
AEATIHIT EIY & W17 7 JeNaA &
g W Tl g9 w0 @rar g | aafg
A TB TAWAIG FA & G
e € 76 @ A &, At gt
# gt F, AT ST IIFE TN
s wifz € wroont & g9 2T gE
9T a4t "l § faqga gan gy
fasft & 1

() =T wa ¥ awr Y ¥ 9%
aF (3T @ fear s
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Frorwr e w1 IHTE

3272. oft wgrow ey wredt -
a1 dtferaw WY T wat 9 qaw
T FI F4T v

(%) ¥rd Fa=ffa qra § Sore
¥ &1 SeareA weq fraar fraifa
foar man § W aan AT O 7@ ¥
fadr ag wew ot ghm;

(w) #fw & far feay <ow dw
I AEAEEAT FH FT SR HOIAT
™ E; W

() #ar goar< #1 faare ofa &
fodr guanT ¥ & 9 T A AN
THTH Fag A Fr ¢ ?

femw W, G e
aat  wE™  WAwa # vew Wt
(st TgaT) : (7)) SR A wew
fraif adf /e a7 & feeq wiewT
SAAT FT TET FEATAT T 9T AAES
F¥ feqr a1 & | T7 FET F AATT 9T
¥ 1970-71 % [T 5 fafemw
fre<r z7 & §5 uigs = i (gré
e guramée S 39 (High Speed
and Light Diesel Oils) & §7r¢ fed
X FY wTAT & | 99 @97 JIAAT &
qgN #Y TG, AT BN QU T & fay
IYTFT TJTAIEA T A FTHTATAR |

(=) 1970 %, gfv & owii & o2
ATEHT 800,000 M =7 wTEE Frger
e o gfe & qedl of d9edf & fay
FAAT 500,000 AT = E wWE
€ra® ¥ (High Speed Diesel Oil)
F) IRIFAT TT FATATT §

() g8 §wa Qar W TEWE
FFTT & Frar el TEY &
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Nagarjunasagar Dam

3273. Shri Ram Kishan Gupta:
Shri R. K. Sinha:
Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri Nihal Singh:
Shri Srichand Goel:
Shri Shiva Chandra Jha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) progress made so far in the com-
pletion of the Nagarjunasagar Dam,
and

(b) the time by which it wil be

completed?

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) The work on
Nagarjunasagar Dam is progressing
briskly, The dam has reacned javels
varying from EL 525 to 545 ip the
spillway, EL 585 (average) in the Left
non-overflow section and EL 585
‘average) in the right non-ovar flow
section. In terms of work load, 97
per cent of the total estimated quantity
of masonry and concrete has been
completed.

(b) The work on the Dam is ex-
pected to be completed by end of June
1988 except for spillway bridge and
architectural features.

Exploration of 0i] in Off-Shore Areas
of Kerala

3274. Shri A. K, Gopalan:
Shrimati Suseela Gopalan:
Shri C. K. Chakrapani:
Shri P. Ramamurti:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any memorandum was
received from the Ministry of T'rans-
port about boring of oil on the off-
shore areas of Kerala in 1963;

(b) whether any preliminary inves-
tiga*ion was made; and

(¢) if so, the result thereof?
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The Minister of State in the Minis-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). Ves,
Sir,

(c) Results obtained so [ar are not
encouraging.

Agrezement with Soviet Union for
Survey of Off-shore Areas

3275, Shri A. K. Gopalan:
Shrimati Suseela Gopalan:
Shri P. Ramamurti:
Shri C. K. Chakrapani:

Will th> Minister of Petroleum and
Chemicals o pleased to state:

(a) whether it 1s a fact that ar
agreement was signed at Delhi bet-
ween the Soviet Union and the Gov-
crnment of India to survey the off-
shore areas of our country with the
help of Soviet technicians;

(b) if so. whether any survey has
been made; and

te) if so. the results thereof?

The Minister of State in the Minis-
try of Pelroleum and Chemicals and of
Planning and Social Welfare (Shri
Raghu Ramaiah): (a) A contract was
entered into between the Oii and
Natural Gas Commission and V/O
Technoexport, Moscow for conducting
a seismic survey of off-shore areas.

(b) Yes, Sir.

(¢) Certain structures have been
located in the Gulf of Cambay along
the Coromanda] Coast, some other in-
dications that call for further surveys
have alsp been obtained.

Irrigation Projects in Kerala

?276. Shrl P. Gopalan:
Shrimatl Suseela Gopalan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the names of the six irrigstion
projects which started in Kerala dur-
ing the Third Five Year Plan:
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(b) whether it is a fact that ade-
quate funds have not been provided
for the projects;

(c) the estimated cost of these gix
Pprojects;

(d) the expenditure incurred at the
end of the Third Plan; and

(e) wWhen these projects will be
completed?

The Minister of Irriation and Power
(Dr, K. L. Rao): (a) The six projects
are:

(i) Pamba

(ii) Kuttiadi
(iii) Chitturpuzha
(iv) Kanjirapuzha
(v) Pazhassi

{vl) Kallada.

(b) Yes, due to difficult resources
position.
(¢) to (e). A statement is placed

on the Table of the House. [Placed in
Library. See No. LT-749|67].

Demands of Employees of Ghasipur
Opium ang Alkali Works

3277. Shri Tridib Kumar Chaudhuri:
Shri 8. C., Samanta:

Will the Minister of Finance be
pleased to state:

(a) whether the Narcotics Commis-
sioner has received any representation
from the Workers' Union of the Ghazi-
pur Opium and Alkali Works about
the payment of ex-gratin production
award, filling up of about 56 vacant
posts and the categorisation of vari-
ous posts in the Works; angd

(b) if so, Government's reaction to
the demands of the workers?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) Yes, Sir.

(b) The production award was not
paid to the workers gince the norms
890 (Ai) LSD—4
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of production prescribed for the pay-
ment of the award were not fulfilled
during the Opium Year 1965-86,

The question of fllling up of the
vacant posts and the categorisation of
various posts in the Works is under
the active consideration of Gavern-
ment.

Drilling Operation near Port Canning

3278. Shri Tridib Kumar Chaudhuri:
Shri S. C, Samanta:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Bodra drilling
operations near Port Canning in the
24-parganas (West Bengal) are pro-
ceeding satisfactorily in all respects;

(b) whether there has been any
difficulty due to the lack of blow-out
preventer equipment or requisite
strength; and

(e) the steps taken to see that drill-
ing operationg in this area do not get
stuck-up for necessary equipment?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). Owing
to the damage suffered by certain
parts of the blow-out preventing
equipment, the drilling operatione
have been held up for about 4 months.

(c) Efforts are being made to resume
drilling by repairing the blow-out pre-
venting equipment.

Income-tax Workload in Orissa

3279, Shri Sradhakar Supakar: Will
the Minister of Finance be pleased te
state:

(a) whether the work load of
Income-tax assessment and appeals im
Orissa State has gone up considerably
during the last decade;

(b) if so, whether there has been &
demand for having a separate Income-
tax zone for Orissa; and
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(c) Government’s reaction thereto?

The Deputy Prime Minister and
Minister of Fi.mmoe (Shri Moratfi
Dégai): (a) The information is beimg
#ollected and will be laid on the Table
of the Sabha, as soon as possible,
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(b) There has been a demand for a
separate Income-tax Commissioner for
Orissa.

(c) The proposal was examined in
1964 and it was decided that the
revenue and workload did not then
justify the creation of a separate
Charge of Commissioner of Income-
tax for Orissa. The matter came in
for review, last year. It was con-
sidered- that, in view of the reed for
economy in all admimistrative expen-
diture, further consideration of the
proposal had to await a more oppor-
tl.tne time. .

Leprosy Control Centres in U.P.

3280. Shri .Vishwa Nath Pandey:
Will the Minister of Health and Family
Planning be pleased to state:

(a) the number of leprosy control
centres at present in Uttar Pradesh;

(b) the number of patients for whom

provision has been made in these
een‘tres and T
(c) the total amount of loan or

grant given by the Central Govern-
thent to these Centres auﬂng 1986-67?

The Minister of Health and Family
(Dr, 8. Chandrasekhar): (a)
At predent 16 Leprosy Control Units
and 30 Survey, Education and Treat-
‘ent Centres are fl.mctmning in Uttar
Pradesh under the National Leprosy
Control Programme. In addition, five
Leprosy Control Units have been es-
tablished by voluntary organisation
.with financial assistance from the
Government of India, .

(b) Each unit in Uttar Pradesh is
e:qaocted to detect and pmv:dg ;reat-

ment for 1,800 to 2,000 Ieprot; t:glel-
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(c) A total grant of Rs, 161,27 lakhs
was released to the Government of
Uttar Pradesh during 1866-87 for the
implementation of various health
schemes in the Plan, including the
Leprosy Control Programme. It is
not possible to indicate the amount of
assistance sanctioned for the leprosy
centres specifically, as according tp the
existing procedure, assistance to State
Governments is not released scheme-
wise, but in lump for all the schemes.

Further, a grant-in-aid of Rs, 64,250
was specifically sanctioned during
1966-67 for the five units run by the
voluntary organisations.

Rural Electrification

3281. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of villages electri-
fled so far in each State and Union
Territory and those likely to be elec-
trified by the end of 1867; and

(b) the percentage of the total
number of villages in each State and
territory these electrified villages con-
stitute?

The Minister.of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). A State-
ment showing the number of villages
and percentage of electrified villages
in each State|Union Territory as on
31st March, 1967 is laid on the Table
of the House. [Placed in Library.
See No. 1,',1'-750|67] .

The prog'ramme for the alectrifica-
tion of villages during 1967-68 has not
been finaliseq so far.

Bequlrmt of Kerosene Oil of
; Hl.dru Btate - ’

3282, Shri Vishwa Nath Pandey:
Will the Ministér of Petroleum and
‘be pleated to stater

(a) the normal monthly require-
ment of Kerosene ofl of ilad.ru State;
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(b) the quantity now made avail-
able for distribution; ang

(c) the steps taken to meet the
mormal kerosene supply of Madras
State?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning ang Social Welfare (Shri
Raghn Ramaiah): (a) The actual
sales of kerosene in the State during
April 1966 to March 1967 camne to
10,600 tonnes per month, which may
therefore be assumed to be the re-
quirement.

(b) The existing quota is 21,400
tonnes per month.

(c) The present allocation appears
adequate for meeting the demand.

Food Adulteration Cases in India

3283, Shrl Vishwa Nath Pandey:
'Will the Minister of Health ind Family
Planning be pleased to state:

(a) the number of prosecu.ons
launched in each State and Union
Territory against adulteration of food-
stuffs since the 30th March, 1966;

(b) the number of convictions secur-
ed; and

(¢) the nature and quantum of scn-
tence awardeq in each case?

The Minister of Health angd Family
Planning (Dr. 8. Chandrasekhar): (a)
to (c). The information ig being col-
lected and will be laig on the Table
of the Sabha in due course.

tok bt a0 e WA
3284. st Wlo Wo-mmi; : T
AW T HAT A AT AT OFAT
w9
(%) €aré vt & semarert Y
ot 1965-66 § gORTT foreft anfis
W Atfes s 4
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(&) s qEEaT-ATE wATIT-
wi # v wqew & feey frak
WY RE

(m) mramRR @ g fr o
SATT T=91 F7 wiAET w7 ¥ §ars g9
Y firerr & 9t & W}

(w) afz g, & 1 FTHC A
Afa & wqarc dan fear o wr d ?

waw weqor forer # e S
(sfroret ey ) : (%) ¥ (9).
sfaa gaaT qFfad #7 91 W § @4r
Sy Y 77 AT ENT qWT T 9
g & A ) '

Officials Bringing Cars from Abroad

3285. Shri G. S, Mishra: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment officials bringing wvehicles
from foreign countries are not requir-
ed to pay customs duty;

(b) if so, what is Government's
policy towards this;

(c) how many cars and other vehi-
cles were brought to India by Govern-
ment officials during the Ilast five
years, which were exempted from
payment of customs duty; '

(d) what is the amount of foreign
exchange involvéd ih such tramcﬁon-
during the same period;

(e) how many such cars were retain-
ed by these officials for more than
three to four years in India and how
many of them were disposed off after
one year;

(f) whether Government rre aware
that such cars are sold out at high
prices by these officials; and

(g) whether Government propose to
impose restrictions on the eale pa'ioe
of such vehicles in India?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desal): (a) and 4b). It is not a fact
that gll Government officlals bringing
motor vehicles from foreign countries
are not required to pay customs duty.
Only Heads of Indian Missions abroad,
when returning to India on termina-
tion of their assignments, are allowed
exemption from payment of duty on
their personal motor cars provided
these had been in their possession and
“use in the forein station for at least 2
months prior to their arrival back in
India.

(e) to (e). The information is being
collected and will be laid on the Table
of the House,

(f) The Government do not have
any positive information in this be-
half but, in view of the existing con-
ditions in the country, it is likely that
when such cars are sold, they might
fetch high prices.

(g) It is not proposed to impose
restrictions on the sale price of such
vehicles.

Auntonomouns Body for Planning and
Implementation of Social Service
Research Programmes

2286, Shri A. Sreedharan:
Shri Kameshwar Singh:
Shri P. Viswambharan:
Shri Mangalathumadom:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that a Com-
mittee appointed by the Planning
Commission has recommended the
setting up of an autonomoug body for
overall planning and implementation
of social service research programme
in the country; and

(b) if so, the steps taken by Govern-
ment to implement the recommenda-
tions of the Committee?

The Minister of Planning, Peiroloum
and Chemieals ang BSoelal Welfare
(8hrl Asoks Mehta): (a) and (b).
Yes. The Committee on Sooial
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Science Research has made an interim
recommendation for setting up a
Counci] for Social Science Research in
the Country. The Planning Commis-
sion is gwaiting the full report of the
Committee before formulating its re-
commendations,

Damodar Valley Corporation

3287, Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri Nihal Singh:
Shri Sheopujan Shastri:
Shri J, B. Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the estimated life of
the Damodar Valley Corporation
Dam’s power generation capacity has
decreased;

(b) it so, the reasons therefor; and
(c) the steps taken to prevent it?

The Minister of Irrigation and Power
(Dr, K. L. Rao): (a) No.

(b) Does not arise.

(c) Extensive goil conservation mea-
sures have been taken up to reduce
the rate of siltation of the reservoirs.

Export by Public Sector Undertakings

3288, Shri Eameshwar Singh:
Shri A. Sreedharan:
Shri Nihal Singh:
8hri Sheopujan Shastril:
Shri J. B, Singh:

Will the Minister of Finance be
pleased to state:

(a) whether there has been any In-
crease in the exports by the publie
sector undertakings after the opening
of sales offices abroad; and

(b) if so, how much forelgn ex-
change has been earned by the public
sector undertakings during the last six
months?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). The information
asked for is being collected and will
be placed on the Table of the House
in due course.

Electricity Meters in Ministers’
Bungalows

3289, Shri Abdul Ghani Dar:
Shri Atam Das:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that some
Ministers’ houses are fitted with more
than one meter;

(b) if so, the number of such hnuses
having more than one meter;

(¢) whether it is g fact that the
Ministers are not required to pay elec-
tricity bills in respect of these extra
meters;

(d) the maximum electricity exemp-
tion per month for a Minister’s house;
and

(e) the reasons for which the Minis-
ters are not asked to pay the bills for
the extra meters which exceeds
Rs. 200 per month?

The Deputy Minister in the Minis-
try of Works, Homsing and Supply
(8hri Igbal Singh): (a) Yes.

(b) The number of Ministers’ resid--
ences having more than one meter is
48.

(c) to (e). Ip accordance with Sec-
tion 4 of the “Salaries and Allowances
of Ministers Act, 1952", each Minister
is entitled to a free furnished resid-
ence including provision of electricity
and water. The Ministers have volun-
tarily agreed to a monetary ceiling of
Re. 2400 per annum on the eonsump-
tion of water and electri¢ity in the
residences allotted to them angd to re-
imburse with effect from the year
1064-65, any charges in excess of this
seiling. This ceiliny applies only to
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the ‘private portion’ of residences in-
cluding servants quarters and dhobi-
ghats. Consumption in ‘office portion’
of the residences including security
lights, gate lights and guard room are
borne by Government.

U.S. Aid
3290, Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:
Shri Vishwa Nath Pandey:

Will the Minister of Finamnce be
pleased to state:

(a) the total quantum of U.S. aid
to India during 1966-67; and

(b) in what form and for what pro-
jects the aid was utilised

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). A stalement
giving the required information is
attached, Annexure I. Placed on the
Table of the House. [Placed in Lib-
rary, See No. LT-75|67].

Profit by Hindustan Housing Factory

3291. Shri Dhuleshwar Meena:
Shri1 Ramachandra Ulaka:
Shri K, Pradhani:
Shri Heerji Bhai:

Will the Minister of Works, dousing
and Supply be pleased fo state:

(a) the total profits made by the
Hindustan Housing Factory duriag the
last three months; and

(b) whether the target fixed for
1966-67 has been fully achieved?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) The profit
made by the Hindustan Housing
Factory during the last three months
can be assessed only after the accounts
of the Factory for the year 1966-67
which are under audit are finalised,
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(b) The production during the year
1066-67 was Rs. 1.43 crores as against
the estimated production of Rs. 177
crores. The shortfall in production
was mainly due to sit down/tool down
strike by the workers for 25 days in
the month of January, 1967, and sub-
sequently slowing down the pro-
duction.

Ways and Means Position of Orissa

3298. S8hri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
given any loan to the Government of
Orissa for the improvement of their
ways and means position during 1966-
87; and

(b) it so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). Ways and means
assistance aggregating Rs. 12.70 crores
was sanctioned to the Government of
Orissa last year. Of this a sum of
Rs. 3.15 crores advanced in  June,
1966 was recovered during 1966-67 it-
gelf. The balance of Rs. 9.55 crores
sanctioned on the 31st March, 1967
will be recovered partly this year and
partly next year.

sfrosn e wETfTs & wwiwa §
witfas wdaT
3294. Sl §ER I wFAW :
=t sy T W
st T g waoaTs -
st gy e goveng
Fq7 fre W@t g Ay & g0
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(a:)sﬂ'rm'rﬁqurfww%
wtataa ¥ zfawr, afesw, qf qur 77
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Import Duty on Tractors

3295, Shri A. B. Vajpayee:
Shri Bal Raj Madhok:
Shri Shrichand Goel:
Shri Yajna Datt Sharma:
Shri Jagannath Rao Joshi:
Shri R. S. Vidyarthi:
Shri Hardayal Devgun:

Will the Minister of Finance be
pleased to state:

(a) whether the Chief Minister of
Punjab had requested him to exempt
tractors from import duty, if these are
gifted to their relations by the
Punjabis working in foreign coun-
tries; and

(b) whether the Punjab Govern-
ment have alsp requested the Centre
to allow import of such tractors on
the State Government level?

The Deputy Prime Minister ind
Minister of Finamce (Shri Morarfl
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Desal): (a) and (b). No such request
has been received in this Ministry. It
may, however, be mentioned that trac-
tors solely for agricultural purposes
are exempt from import duty.

National Park near Rajghat, New
Delhi

3296. Shri A. B. Vajpayee:
Shri Bal Raj Madhok:
Shri Srichand Goel:
Shri Yajna Datt Sharma:
‘Shri Jagnnath Rao Joshi:
Shri R. S. Vidyarthi;
Shri Hardayal Devgun:

‘Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether a plan costing rupees
one crore for the development of a
National Park near Rajghat has been
drawn up by his Ministry;

(b) if so, the reasons for having
such a costly non-plan expenditure
when there is a great need for all-
Tound economy; and

(¢) whether Government propose
to review or to scrap this costly plan?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) No.

(b) and (c). Do not arise,

P.RRM. Coffee House, New Delhi

3297, Shri A. B. Vajpayee:
Shri Bal Raj Madhok:
Shri Srichand Goel:
Shri Yajna Datt Sharma:
Shri Jagannath Bao Joshi:
‘Shri R. 8, Vidyarthi:
‘Shri Hardayal Devgun:

Will the Minister of Works,
Housing and Supply be pleased to
state:

(a) whether coffee workers of
P.R.R.M., Connaught Place, New Delhi
have represented to Government to
expedite the construction of an um-
brella type structure for the coffee

house;

(b) whether the society has  also
proposed to share the expenditure;

(r':) if o, the reasons for the delay
in the execution of the project?

The Deputy Minister im the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) to (), Yes.
it was earlier decided to comstruct a
temporary structure jn Connaught
Place and make it available on rent
to the Indian Coffee Workers Co-
operative Society Ltd. for running the
P.R.R.M. Coffee House. The proposal
has been dropped because of objee-
tions of the New Delhi Municipal
Committee to the plan. The Society
have been advised to proceed with
their plans in consultation with the
Municipal Committee.

Spurious and Fake Contraceptives

3298, shri 8. K. Tapuriah:
shri K. P, Singh Deo:
shri N. K. Somani:

Will the Minister of Health and
Family Planming be pleased to state:

(a) whether Government are aware
of the large-scale dumping of spu-
rious and fake contraceptives in the
country particularly in the Bombay
market; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
and (b). No. A few cases that are
reported are being dealt with accord-
ing to the provisions of the Drugs

Act.

Cultivation of Frozen Land in Delhi

3299, Shri Yashpal Singh:

Shri Ram Gopal Shalwale:
Shri Liladhar Kotokl:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Delhi Administra-
tion was requested the Central Gov-
ernment to allow the use of frozen
lands for cultivation purposes; and
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(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Bhri Iqgbal Singh): (a) The Ministry
of Food and Agriculture (Department
of Agriculture) have approached the
Lt. Governor, Delhi with a proposal
that such frozen lands in Delhi as are
not requireq immediately for the
execution of any scheme might be
allowed to be cultivated on tempo-
rary basis.

(b) Government has so far taken
over possession of 25,000 acres of
land. Out of this, 24,000 acres have
been allotted to various agencies. The
remaining land is green according to
the Master Plan and proposals for
putting it under cultivation are under
consideration.

Separation of Judicial and Executive
Functions In Income-Tax Department

3300. Shri B. 8. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that in the
Income-tax Department, Judicial and
Executive functions are exercised by
the same authority, viz.,, the Commis-
sioner of Income-tax;

(b) whether it is a fact that the
Asgistant Commissioners of Income-
tax are under the administrative con-
trol of the Commissioner of Income-
tax; and

(¢) it so, whether Government pro-
pose to appoint separate Judicial and
Executive authorities with a view to
:nsure equitable justice?

The Prime Minister and
Minister of Finamce (Shri Morarii
Desal): (a) No. Sir. The Commis-
gioner of Income-tax is the executive
head of the Department. He exer-
cises judicial functions only to the
extent mentioned in the Aet, for
example he exercise judicial functions
in disposing of revision petitions.
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(b) Yes sSir,

(c) No Sir. The law already pro-
vides for an appeal to the Appellate
Assistant Commissioner against the
order of the Income-tax Officer and
for am appeal to the Income-tax Ap-
pellate Tribunal against the order
of the Appellate Assistant Commis-
sioner. The Appellate Assistant Com-
missioners have complete freedom in
the exercise of their appellate func-
tions and neither the Commissioner
nor the Central Boarq of Direct Taxes
has any power to interfere in such
matters. The Income-tax Appellate
Tribunal is an independent judicial
body under the Ministry of Law.

Panashi Dam

3301. Shri B. 5. Sharma: Will the
Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that some
preliminary work was started for the
construction of Panashi Dam in San-
thal Paraganas in the First Five Year
Plan;

(b) whether it is also a fact that
there has been no further progress on
that project; and

(c) if se, the steps which Govern-
ment propose to take to complete that
project?

The Minister of Irrigation and
Power (Dr, K. L. Rap): (a) No.

(b) Does not arise.

(¢) The Project report on Panashi
Dam Scheme on river Ajoy (Santhal
Paraganas) was received in Mareh,
1867 and is under technical examina-
tion. The project has not yet been
approved,

Taking over of Nagarjuna Sagar Damv

3302, Shri Parthasarathy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of
Andhra Pradesh have made any re-
quest to the Government of India to-
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take over Nagarjuna Sagar Project
over the Krishna as centrally-spon-
sored project; and

(b) if so, the reasong for not accept-
ing the Nagarjuna Sagar Project as
central project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The matter is still
sideration.

under con-

Contract with SN.AM. of Italy for
Exploration of Oil

3303. Shri 8. Kundu:
S8hri K. P, Singh Deo:
Shri Nath Pai:
Shri Hem Barua:
Shri Srinibas Misra:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Oil and Natural
Gas Commission had entered into any
contracts with M|s SNAM of the
EN.I Group of Italy for drilling and
exploration of oil wells in India;

(b) if so, the amount involved by
way of foreign exchange and in terms
of Indian currency in these contracts;
and

(e) the mumber of oil wells drilled
under the contracts, the places where
drilled and the results of such drill-
ing operations?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Secial Welfare (Shri
Raghu Ramalah): (a) The ONGC
entereq into two contracts with
SNAM Spa for inland drilling and one
for offshore drilling In the Gulf of
Cambay.

(b) Under the two contracts for

inland drilling, the following pay-
ments were made:—
Foreign Exchange Rupees
$85:94,712 00 1,36,69,838° 00

The contract for off-shore drilling
provided for payments of $4.999 mil-
lion in foreign exchange and Rs. 27
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lakhs in Indian currency. But no
expenditure was incurred, as  the
contract was finally cancelled,

(c) Under the first two contracts,.
four wells were drilled in Uttar
Pradesh and Punjab, but no gccumu-
lation of oil or gas was met with in
these wells, However, valuable sub-
surface geological information was
obtained which will facilitate the
future study of the oil gas prospects
of this vast region. Work under the
third contract for off-shore drilling
could not be taken up for the reason
given above.

Foreign Exchange for Idikki Hydro.
Electrio Profject

3304. Shri Vasudevan Nair:
Shrl C. Janardhanan:
Shri P. C. Adichan:

Will the Minister of Irrigation and"
Power be pleased to state:

(a) whether the Idikki Hydro-Ele-
ctrie Project requires some additional
foreign exchange in addition to the
Canadian assistance, for getting tools
and equipment;

(b) if so, the amount of foreign ex-
change needed for the same; and

(e) if so, steps taken to meet the-
additional requirement of  foreign.
exchange?

The Minister of Irrigation and:
Power (Dr. K, L. Rao): (a) Yes.

(b} and (c). The Kerala Electri-
city Board is preparing the estimate
of gdditional foreign exchange re-
quired for the purpose. Necessary
steps for meeting this requirement
will be taken on receipt of the esti-
mate from the Board.

Central Assistance to Orissa

3305. Shri Chintamani Panigrahi:
Will the Minister of Finamce be pleas-
ed to state:

(a) the amoumt allocated to  the
Orissa Government out of Rupees $8.
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crores of additional Central assistance
provided for 1967-68;

(b) the schemes on which the ad-
-ditional allocation is to be spent; and

(c) the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Mborarji
Desal): (a) The amount of Rs. 98
crores consists of Rs. 55 crores for
State Plans; Rs. 38 crores for assis-
tance to Scarcity affected States and
Rs. 5 crores for purchase of deben-
‘tureg of Cooperative Lang Mortgage
Banks, as indicated in the Supplement
to the Explanatory Memorandum on
the Central Budget laid before Parlia-
ment,

Of the Plan assistance of Rs, 55
crores, Rs. 2 crores have been allotted
to Orissa State. The distribution of
scarcity re'ief assistance will depend
upon the requirements from time to
time and no State-wise allocation can
se made in advance, As regards the
sum of Rs. 5 crores for debentures of
Land Mortgage Banks, no State-wise
distribution has so far been made.

(b) and (c). The additional Plan
assistance of Rs. 2 crores indicated
above is for the State Plan as a whole
-ang is not related to specific schemes.

qifea st @ 8 9 gl aww
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Barrels for 1.0.C.

3309, Shri RBam Dhan:
Shri N, K. P. Salve:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that the
Indian Oil Corporation Ltd. had in-
vited through Tender No. OP|TEN-7|65
for their requirement of oil barrels
for the year 1986-67,

(b) whether it is also a fact that
orders for the supply of barrels
against the above tender were placed
by them on Messrs. Hind Galvanis-
ing and Engineering Co. Pvt, Ltd., and
Messrs. Standard Drum and Barrel
Mfg, Co. in spite of the fact that the
prices. quoted by Messrs. Bharat Bar-
rel and Drum Mfg. Co. Pvi Ltd
were lower;

(c) if so, the reasons therefor;

(d) the amount of loss sustained
by Indiap Oil Corporation Ltd, in
placing the orders at higher prices;
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(e) whether Government are aware
of the fact that the above two firms
supplied to the Indian Oil Corpora-
tion against the above tender barrels
fabricated out of hot rolled gheets and
billeq them for barrels fabricated out
of cold rolled sheets; and

(f) if so, whether any investigation
has been made in this regard.

The Minister of State in the Mimis-
try of Petroleum and Chemicals and
of Pl and Social Welfare
(Shri Raghu Ramaijah): (a) Yes, Sir.

(b) Orders placed on Messrs. Hind
Galvanising & Engineering Co, Pvt.
Lid, were for Calcutta requirements
for which they had tendered the
lowest quotation. Orders placed on
Messrs. Standard Drums & Barrels
Manufacturing Co. were for part of
the Bombay requirements for which
they had submitted the next lower
tender, the quotation of Mis. Bharat
Barrels’ being the lowest.

(e) After a careful consideration of
all aspects of the bids, the Indian
0Oil Corporation decided to place
orders for the Bombay requirements
on Mls. Standard Drums & Barrels
Manufacturing Co. and two  other
suppliers.

(d) The extra expenditure incur-
red as a result of the decision in (c)
is Rs, 1.77 lakhs.

(e) and (f). The matter is being in-
vestigated by the Indian Oil Corpora-
tion and the correct position will be
ascertained and placed on the table
of the Sabha.

Dr. Dharma Teja of M/s, Jyanti Ship-
ping

Will the Minister of Finamce be
pleased to refer to the reply given to
Unstarred Question No. 872 on the
30th May, 1967 and state:

' (a) the year-wise amount of
Wealth-Tax and Income-Tax levied on
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Dr. Dharma Teja Jyanti Shipping Co.
and realised;

(b) whether an enquiry is being
held in respect of his movable and
immovable properties and original
source of his income; and

(c) the periods for which the state-
ments and annual balance sheets of
income, expenditure, profit anq loss
of the Jyanti Shipping Co. were
prepared and published.

The Deputy Prime Minister and
Minister of Finance (Shri Morarjt

Desal): (a) Provisional assessments
have been made in respect of Wealth-
Tax. The Wealth-Tax levied and
realised is as under:—
Year Tax Tax
levied realised.
Ra. Rs
1962-63 22,880 22,880
1963-64 127,951 I1,27.951
1964-65 2,60,802  2,38,122
1965-66 2,60,802  2,60,802

Regular assessments for Wealth-Tax
are pending. As regards Income-tax,
no assessment has been made so far.

(b) Yes, Sir.

(c) Balance Sheets and Profit and
Loss accounts of the Jayanti Shipping
Co., have been published for the fin-
ancial years ending 31-3-1962, 31-3-
63, 31-3-1964 and 31-3-1965.

et faw
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ararg W gfoe dfaam & aad
AT Y gAY 11 A Jfree 2 F wEe
g %t faew g 1 s (%) § ofew-
faa araet & Toq TS T FrEaTE
N afrsr @y

(1) g wiqw & & & f=
TqFl ¥ o faak wx o1 @ §; Sfew
T AWt &1 qar wfawac  fagre,
g, ofeaw S g FAT q2W
TGl H e )

‘Wash Basin for TyPes II and ITI Quar-
ters in Delhi

‘3312, Shri Tulshidas Jadhav: Will
the Minister of Works, Housing and
‘Sapply be pleased to state:

(a) whether it is a fact that wash
tasine have not been provided in
'Government quarters in types II and
IM in Delhi and New Delhi;

(b) whether Gdvernment propose
to provide this facility in these quar-
hﬂ; and
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(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Singh): (a) to (¢). Wash-
basins have not been provided in
quarters of types II and ITI. The ex-
penditure on sanitary and water sup-
ply installations in a house is limited
to 12§ per cent of its building cost.
This amount is not sufficlent to cover
the cost of washbasing in the case of
houses of lower types.

ofreer aftwr formey & wwr

3313. st oore ey
st T TaTR et
st SYTET FIGTC :

a7 few #dY g T & g
w1 fr :

(%) #ar ag &= § fx o suim-
afedi Y wmr @@ sowwfa o
o & orEdt & O AT W
o §;

(@) afz &, @ faewr #iv ot
% fagem, Ter agqr refmar sowr
wqgt =1 feadft ofn & = fad
W Fr wafa aur W =\
qf; X

(n) @@ wawufegi &1 s
Tt fmy ¥ wrarl & W AT Q)
¥ gad (ol qur seadr A g ¢

Ie-awm wet awr feer soft (o
Aol W) (%) wnAmEl &
12 & s 9w Ty o §
A & 7@ QR g qw ey
= i, w941 & Fow-afadi I
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(&) 31914, 1967 N @@ frex €7 af ¥ Iogaw =) =TI
Fogt 1 e % o F7 AT G T § o
T TITT ET W R EH AT &g w
"z &Y = &Y wr T §
(s agat /) (=@ weEl §) =T wafy
E1
1. fagsr 550.00 43.50 o sfawa arfos, g &vg 13
q¥ WA EH 9T HETHT
g wfome a% fFar o
TFATE |
2. TR 70.00 70.00 —aglgiT— 15
3. Trafirn % ad %® TE — -

(7) Sofa Wrr (%) & IO Q@A GT g AT &) AL 3T |

" weq Wtw ¥ gl # faerelt s

3314. &t o Wo Afww : =
ferarf witt faga 5=t 7 @qra 9 g
w4 fF -

(%) ¥g a@T 4 757 B’y
FTETT F) 5T F gt ot & fasrel
|y aar Sfiwr 8 e & fo faosht
ITHT F Y WA aF T ol w2~
T &Y §;

(@) foor ZJgmi & ool
wrg o€ ; Wi

() ¥m  wgmar ¥ e
ofeqn ¥ F faxr faoeht Sgemw #7
€ ?

fowrf wix fagm st (w10 %o
Wwo W) : (F) 7eq WM AL H
T e Aot & e ar e
¥4 & fag fA=fafeag fa<fia gg@ar
= ¥ w7 § & of off —

G
wq7 AT A & 48.50
feefrg o1 wEad WY 40.00

g qoT A & fog
fawet gfa-
amwl # faenmt 611.83

(&) =tz (7). #ow ;W &

fom ami YT oF FY 1966-67

(31-3-67) o= faweit & wf 34

et Ay & oy & —
faggfama am 1,359
Fa g 6,200

fawaraem v, A faeslt
3315. d’rtqn‘rtﬁmsrmﬂ

(%) 71 fasslt & w9T wAOT
e g7 fegm sl v &€ of
g favargas dwmaw #t fFad 3,
fear mar ar;

) 1 IT® qATHq 17 A WAT

o Qe AT AT qv i
wmwm{ﬂwfm’mmfw
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T 4T JQT AL GIA TF AT *Y
fed ¥ W ¥ aX F g@ Mwwr
T 99T I qT;

(w) 7ar g wraw ¥ foew aw
AT R AT FW T 1% AT 7
TET @H TET & 91 "I

(w) afzadi, v e & fegan
Y FW & fod ;v Fraamgy a1 g 7

frmior, wrm aw qf WA §
I (st wwarw o) 0 (F) @

() (i) «fr &t

(ii) dreaw  sfgwf@l o
O F FATH AT @ F FW
faray Harew & q@R, 1964 F @1
TR & AETT AT &7 S faar o
fee Y, Harew s ww F FATE
SaH WYY & /e @Y T AT 1966—
67 & I weT AT wE wfaar

(7) T a¥, T wgET ST
T qF & AT ¥ AqEY 1965 F
frad & s ofv sz s dn

(%) wo & 7Y 93ar

feafz it a7t

3316 St wgTRNY
st srTaTg T AW

St FPN T ST
w1 Wfaw Wt e A oag
TWM FT F w4

(F)wmagar gfe 1 @
1967 Y TATNRW ¥ faeelt a1y arefr
& w1 ¥ 11 39 feafe oody o oft;
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(@) afz g, aF ag wgf & &
E O Cil P g

() =& §9 ¥ gTmT A fFaw
wfeat & foeg gt @ & AT
o ¥ faeg w1 Fedat A€y ?

Wfeaw W e, G aer
WHT wET HWEW W (T Wt
(s Tgwr) ¢ (%) g

(@) 7w (a7 wawm)

() faeeit gferw 7 faeely wow
B AN 9w UAETET UAE, 1924
& T 91 A I (1) F AT
& =fag & fasg Fw 49 w1 faan:
g

Fertilizer Plants

3318. Shri Yashpal Singh:
Shri Ram -Gopal ‘Shalwale:

Will the Minister of Petroleum and:
Chemicals be pleased to state: '

(a) whether it is a fact that Birla.
Group has informed Government that:
in view of the heavy excise duty on.
aluminium, it would not be possible
for them to establish Fertilizer Plants;
and

(b) if so, Government's reaction.
thereto?

The Minister of State in the Minis-
try of Petroleuri and Chemicals amd:
of Planning and Social Welfare (Shri:
Raghuramaiah): (a) No.

(b) Does not arise,
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D.A. to Pensiomers

3319, Shri M, L. Sondhi:
Shri Kanwar Lal Gupta:
Shri Ram Gopal Shalwale:
Shri Prakash Vir Shastri:
Shri Raghuvir Singh Shastiri:
Shri Shiv Kumar Shastri;
Shri Ram Avtar Sharma:
Shri Hukam Chamd EKachwai:
Dr. Surya Prakash Purl:
Shri Arjun Singh Bhadoria:
Dr. Ranen Sen:
Shri M. Meghachandra:
Shri Dhireswar Kallta:

~6813

Will the Minister of Flnance be
“pleased to state:

(a) whether there is any proposal
“to allow Government employees to
-draw 50 per cent of the last basic pay
-as pension on their retirement;

(b) if so, the date from which it
‘will be effective;

(¢) whether Government propose
“to grant some D.A. to the pensioners
-who are not in receipt of D.A.; and

(d) if not, the reasons therefor?

The Deputy Prime Minister and
Minister pf Finance (S8hri Morarji
"Desal): (a) No, Sir.

(b) Does not arise.

(c) and (d). There is no proposal
at present under consideration to
grant D.A. to pensioners in addition
‘to the ad hoc increases sanctioned
“from 1-10-1963. The resources posi-
“tion makes it difficult to accept addi-
~tional commitments of this nature.

- Wt e e form & wfqefot
gra freenfot

3320. it ferwr gwrT wreoft
it sereee st
ot wo{x feg Wt :
ft TwTaRATC i
=it vapfire Foy et :
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o g et T :
=it CraitaTer mTeETEY
o sfifame fisy :
=it fro oo AT :

T few @t 7z @y @ wr
w4 fw :

(F) 7o ag &9 § & ¥=hw
drrges-fawr & wfgfal &
113 =afadl 1 qFer e, A famm qrg-
9 ¥ wrew # Wd w A A )@
T,

(@) =7 IT9T 3 AFIT grAT
FT F FAF ITH BT 4T §;

(w) afz g, @t ga ank & =t
=T Y5 WK

(w) 9%/ =fwal & faeg w0
FTaaTgy Y T & 7

- WA away faw st (ot
wroreft W) (%) ¥ Swre
e & wfgefal vy 20 7, 1967
# adw (T=t) ¥ wrew dadv
T Q& AUA-ST(T ATHTT LIHT 4T |
gig a1 fF gg s sefas atcae
FIW F AT ¥ T ¥ faw vy qraw
qT | TY @G ¥ 105 JIAT Qv
8 W% now-fafraa & awww
F waw ¥ gfew sfaefal oo
frorrT fadr o

(&) & (7). gfaw Far dwar-qes
wfaFrd T7 AT FT A/ ATT-qIATSA
st

Shortage of Coniraceptives in Delhi

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether conventional contracep-
tives are in short supply in Delhi;
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(b) if so, the reasons therefor; and

(c) the action being taken in the
matter.

The Minister of Hoalth and Family
Plasning (Dr. S. Obandrasekhar):
(a) There is some shortage of Con-
doms only.

(b) The indigenously manufactured
Condomg of standard quality have not
been available to the extent required.

(¢) The Government of India have
arranged import of condoms from
abroad gnd it is expected that regular
supply will be maintaineg shortly.

Allocation to West Bengal in first year
of Fourth Plan

3822 Shri Jyotirmoy Basu:
Shrl Ganesh Ghosh:
Shri E. Ramani:

Will the Minister of Plamning be
pleased to state:

(a) the amount allotted to  West
Bengal in the first year of the Fourth
Plan; and

(b) how much out of it was actual-
ly paid to West Bengal during the
above period?

The Minister of Planning, Petro-
loum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) Rs, 31.30
crores.

(b) Information is being collected
and will be placed on the Table of the
House as soon as it is available.

fufieer  wonfeat

3324 St TATRTTS m’a
- 4T erewy wqy wfoare o Wit
g T FY FU FG fF

(%) m™@ 20 a=t ¥ gz A
etdfgw, arqdfaw aar g fafeear
el oT wew-uea s g1 e
fwar;

990 (Ai) LSD—8.
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(w) oidfes sor  wides
fafaear sonfea¥ & firer 2% & fayy
oa F% 9qw qux, el deard ey

1

() wv g g% § v qaendfew
fafeear somsft 7 wiww  wEes
frafeear sort qelt aar wfiow wroTe
§ o7 afz g, @ wgdfew fafvear
oIt #Y 7grat X F ford g Wy
FAAG FF § NGW F@ w  fawre
frard ?

wreeq Ay qfcere fritorr sy
(w0 shafa wwsioe) : (%) Iqerem
AT 99T e T @ T fagowr F &
7§ & [qeverwg ¥ ver wur | ¥
qeqt gwo A—1752/67)

(&) Ttdfaw fumr X7 v
dear At F dwar 90 § wafs wgEAR
Ffauqy 1015 § 1

(w) wgafee qafa  qevifes
ggfa & =it qud ot § fog qg
wig® et § THF L H WET qqw
T g e & wEfes q@fa w
FgraT I N Ifer ¥ et Fafrer
qafat, fomd wigax W afmfas 4,
araedY wyEeaTa ¥ fawra, sfror g
fomar & fog fafaw dwadin Qs
¥ famafafas o= afw #7 sqaeqr o
T

AT frmr ofw
(=Y i )
et AT 0.40
gardY o 4.00
et AT 9.88
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Government Residential Aoccommoda-
tion

3325. shri M. L. Sondhi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state;

(a) the amount of expenditure in-
curred on the construction of Govern-
ment residences for the period from
1964 to 1967; and

(b) what portion of this amount had
been spent on Quarters of Type V and
above and what portion on Quarters
of Type I to IV?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b). The
information is being collected and will
be. laid on the Table of the House,

Hostel Accommodation in Delhi

3326, Shri M. L. Sondhi: Wil]l the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that hostel
accomimodation which is purely of a
temporary nature and which is meant
for allotment to officials in dire need
has been allotted to certain officials on
a permanent basis in Delhi; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b). Hostel
accommodation is provided to Govern-
ment officials who are likely to get
regular accommodation quickly but
are very much in need of temporary
accommodation and apply for it to tide
over the transitory period. If any
hoste] accommodation is found surplus
after meeting the requirements of
such officials, the same is provided to
other needy Government officials and
they are requireq to vacate it as soon
ag they get regular accommodation,

Incentives to Tobacco Growers

3327. Shri B. K, Daschowdhury:
Will the Minister of Finance be pleas-
ed to state:

“(a) the net revenue earned from
Tobacco growers in 1964-65, 1865-68,
1986-87, State-wise and facilities given
by way of loan, improved seeds to
those growers, State-wise;
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(b) whether Government proposed
to fix up standard price for tobacco
and collect all marketable Tobacco
produce through State Trading Cor-
poration or like the Food Corporation
of India in view of heavy margin of
profit normally earned by Traders and
Exporters of Tobacco;

(¢) what incentives Government
propose to offer to Tobacco growers
and increase their production; and

(d) the revenue earned from the
Tobacco growers of Cooch-Behar gis-
trict in West Bengal in 1964-65, 1965-66
and 1966-677

The Deputy Prime Minister and
Minister of Finapnce (Shri Morarii
Desai): (a) to (c). The information is
being collected and will be laid on the
table of the Lok Sabha.

(d) The revenue earned from the
tobacco growerg of Cooch-Behar Dis-
trict in West Bengal in 1964-65, 1985-
66 and 1966-67 is given below:

Written Answers

Revenue realised from Growers
of Cooch-Behar District

Year Rupees
1964-65 2146
1965-66 3313
1966-67 2640

dnelre ¥ et WY w1 T wen

3328. =it A fag e
=t TRTTET Tt

st fara gwTe et

=t AT ITeETe -

st gER 9T wEAT
PY st TraTATT T

o Y Sty T

st v Famy wtfea -

w7 faw @it ag aa & FW

LEC R I

(%) #7397, 1967 ®Y IAAL
¥ <1 79 1w Tt A Y F qw
¥ w =fe freiw W E;
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(=) afx g, at &7 o faei
Twifae el &1 ot @ d;

(7) afg g, S gawr st
T 7T Y grafrae =afamal & faeg
FAT FTHAET FY §; WIT

(7) fowmrefad @ =afwal 5
qig & faaeT ofm & 9ol die 954
Ty ? .

e wAY aar fae et (s
Aot ) (%) & ().
FEETTHY 5 &1 ALY AEY 3, FF
AT FLHT AlE WL F A€ 07 &
Uy ArEg e d@fgar & s
w1 19 woay § fad qraw ¥ sw
T KT HHIAT TAH FT 17 TG &
gfeg wfesrfwi gra faar smar € 0
fe Wi, Tva g ¥ arefas feafa
FT 9T AATET AT T § AT I
A& 37 e A v g @ faan
ST |

Allocations for Punjab’s Fourth Plan

3329, shri Ram Kishan; Will the
Minister of Planning be pleased 10
state:

(a) whether it is a fact that higher
allocations for the Fourth Five Year
Plan have been demanded by the
Punjab Govenment; and

(b) it so, the reaction of Govern-
ment thereto‘!

The Minister of Planning, Petrolenm
_and and Social Welfare
(Shri Asokas Mehta): (a) No, Sir.
After discussion with the former State
Chief Minister in November, 1966 and
based on the financial resources as then
forecast, the State’s Fourth Plan out-
lay was agreed at Rs. 280 crores. Since
then, no communication has been
received from the State Government

ASADHA 1, 1889 (SAKA)
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seeking an increase in the size of the
State's Fourth Plan outlay.

(b) Does not arise.

Unauthorised colonies in Delhi and
New Delhi

3330. Shri Yajna Datt Sharma:
Shri A. B, Vajpayee:
shri 8, S. Kothari:
Shri Raghuvir Singh Shastri:
Shri Prakash Vir Shastri:
Shri Arjun Singh Bhadoria;
Shri Shiv Kumar Shastri;
Shri Ram Avtar Sharma:
Shri Hukam Chand Kachwai:
Shri Ram Gopal Shalwale:
Dr. Surya Prak:ish Puri:
Shri Onkar Lal Berwa:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment had convened a high-level
conference to discuss the question of
the future of unauthorised colonies in
Delhi and New Delhi; and

(b) i so, the main points discussed
and decisions takep in the matter?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b).
Yes, the question of unauthorised
colonies was reviewed at a meeting
held by the Minister of Works, Hous-
ing and supply on the 22nd April, 1967
and the following decisions were
taken:

(i) Only those unauthorised con-
structions should be regulariseq which
were put up before 1st September,
1862; i.e. the date of the coming into
force of the Delhi Master Plan and
which were not gituated on lands ear-
marked ‘Green’ or for roads or com-
munity facilities, ete, and which could
be fitted into the approved layout and
service plans gf the area.

(ii) The Delhi Municipal Corpora-
tion and the Delhi Development
Authority should draw up and imple-
ment redevelopment plans for the



6821 Written Answers
areas in which the wunauthorised
colonies are situated.

(iii) These bodieg should be given
powers to recover development
charges from the owners of unautho-
riseqd constructions, which are regula-
rised, by making suitable amendments
to- the Delhj Municipal Corporation
Act and the Delhi Development Act.
At present, these bodies do not have
the requisite powers to recover such
development charges.

(ivy The Corporation/Delhj veve-
fopment Authority should set up Revo-
lving Funds to finance the redevelop-
ment plans of ynauthorised colonies
end, for thiy purpose, they may ap-
proach the Central Government or ad-
wance of loans,

Gag in Jalsalmer

3331. Shri A. B. Vajpayee:
8hri Yajna Datt Sharma:
8hri 8. 8. Kotharl:

Bhri N, S. Sharma:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether natural gas has been
found in the Jaisalmer District of
Rajasthan;

(b) if so, the potentialities with re-
gard to its utilization in the flelds of
production; and

(c) the scheme formulateg for its
expansion and utilisation?

The Minister of State in the Minie-
fry of Petroleum and Chemijcaly and
of Planning and Soclal Welfare (Shri
Raghu Ramalah): (a) In a well drilled
st Manher; Tibba of Jaisalmer Dis-
Wrict, presence 0f gas has been noticed.

(b) and (c). Some more wells will
have to be drilled to gauge the signi~
ficance and extent of the find. Seismic
surveys will be continued and on the
basis of data thrown up, the ques-
tion of further drilling will be consi-
dered. At present, it ls premature to
formulate schemes for the utilisation
of gas.
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States’ Share in Ceatral Revenuas

3332, Shri Yajna Datt Sharma:
Bhri A, B. Vajpayee:
Bhri 8. 8. Kothari:
Shri N. S, S8harma:

Will the Minister of Finamte be
pleased to state:

(a) whether it is a fact that in the
recent meeting of the Chief Ministers
held in New Delhi, some of them
demanded a bigger share in the Cen-
tral Revenues;

(b) if 8O, the details thereof; and

(c) the decision taken by Govern-
ment in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). Requests for
increased flnancial assistance from the
Centre were made by a number 9f in-
dividual States with reference to the
financia] difficulties faced by them.

(¢) Suggestions for increaseq Cen-
tral gssistance are considered on merits
and after taking intg account the avail-
ability of resourees and the demands
thereon.

Causes of Death of a Patient in
Willingdon Hospital, New Delhi

2333 Shri BEabl Ray:
Shri Arjun Singh Bhadoria:
Dr. Ram Manohar Lohia:

~ Will the Minister of Health' and
Family Planning be pleased to state:

(a) whether it is a fact that ome
Shri Narinder Kumar Sharma was
admitteq to the ENT in the Willingdon
Hospital, New Delhi on the 14th April,
1967 and died the next day;

(b) whether Government have mads
any probe into the causes of his death;
and

(c) if wo, the details thereof?

The Minister of Health ang Famlly
Planaing (Dr. 5. Chandrasekhar): (a)
Yes. :
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(b) and (e). The enquiry rewveals
that before his admission in the
Willingdon Hospital, Shri Narinder
Kumar Sharma wag recciving treat-
ment as an Out-door patient from a
Central Government Health Schema
Dispensary. On the 14th April, 1867
Bhri Sharma was admitted in the
Casualty Department of the Wilkingdon
Hospital for Nasa] Haemorrhage for
which h2 was adequately treated. He
was anaemic and blood was kept
ready. During his stay in the hospital
he did not bleed from the nvse, but
early next morning he died in a very
short time, probably due to gn inter-
nal haemorrhage., Judging from the
case history and the suddenness of the
internal haemorrhage, it appears that
he had been suffering from a haemor-
rhagic disease for g long time. The
internal haemorrhage could not have
been prevented.

Fourth Flan

3334, Shri 8. 8. Kothari:
Shri A. B. Vajpayee:
Shri Yajna Datt Sharma:
Bhri N. 5. Sharma:
Shri Virendrakumar Shah:

Will the Minister of Planning be
pleased to state:

(a) the latest position about the for-
mulation of the Fourth Five Year Plan;
angd

(b) the details of the decisions taken
at the Conference of the State Chief
Ministers and Finance Ministers held
in New Delhi, recently in this regard?

The Minisier of Planning, Petrolomm
and Chemicals and Social Welfare
(Shri Asoka Moehta): (a) The Draft
Outline of the Fourth Plan is being
reviewed in the light of the changes
in the economic situation that have
taken place since it was published.

(b) No decision regarding the
Yourth Plan was taken in t{he con-
ference under reference.
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Diversion of Rivers Through
Rajasthan

8335, Shri K. P. Singh Deo: Will the
Minister of Irrigation and Power be
pleaseq to state:

(a) whether it is a fact that Gov-
ernment plan to divert two Himalayan
rivers through the desert areas of
Rajasthan;

(b} if so, the details thereof; and

(c) the benefits likely to be achiev-
ed by the diversion of these rivers?

The Minister of Drrigation and
Power (Dr. K, L. Rao): (a) The surplug
waters of the river Ravi are being
diverted through the Madhopur Beas
Link into the river Beas and are pick-
ed up at Harike for use in the
Rajasthan Canal system.

(b) The Rajasthan Canal Project
estimated to cost about Rs. 184 rcrores
is proposed to be executed into two
stages; Stage I, which is expected
to be completed by 1969-70, comprises
the construction of the Rajasthan
Feeder, the Rajasthan Main Cana] uvp-
to 196-42 KM and branches and dis-
tributaries taking off in this reach.
The main Canal below 19642 KM
and all its off-taking channels will
be constructed in Stage II which may
be completed some-time after 1977

(e¢) The project, on completion of
both the stages, is expected to provide
irrigation facilities to an area of 1.18
million hectares annually in the dis-
tricts of Ganganagar, Bikaner and
Jaisalmer in Rajasthan.

Land in DelM

33%8. Shri Kartik Oraon: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that buyers
of Government land in Delhi have
approached the Lands and Housing
Department of the Delhi Administra~
tion for returning their plots;
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(b) whether some of the buyers
have sought exemption from  the

condition laid down in the sale deeds
that they must put up houses within
two years op plots bought from the
Delhi Development Authority; and

(c) if so, reaction of Government
thereto?

The Deputy Minister in the Minis-
try of Werks, Housing and Supply
(Shri Igbal Singh): (a) Yes, some re-
quests have been received and are
under consideration.

(b) Yes.

(c) It has been decided to grant ex-
tension upto the 31st December, 1867
without levy of any penalty.

Raid on Texmaco

3337. Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri 8. M. Joshi:
8hri Madhu Limaye:
8hri Sanji Rupji:
Shri P, M. Sayeed:

Will the Minister of Finance be
pleased to gtate: :

(a) whether it is g fact that Textile
Machinery Manufacturing Company
was raided by the Enforcement Dir-
ectorate in November, 1964;

(b) if o, whether any incriminat-
ing documents were seized and whe-
ther one of the share holder of the
Company was ordered to be arrested;
end

(c) the action taken by Government
thereon?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) There was no search in
1964. However the business premises
of Massrs. Textilp Machinery Corpor:
ation Limited, Calcutta, and the office
premises of its factory were searched
by the Enforcement Directorate bet-
ween 20th and 22nd September, 1965.

(b) Certain incriminating docu-
ments were seized. No share holder
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of the Company was ordered to be
arrested.

(¢) Two show cause notices for vio-
lation of the previsions of the Foreign
Exchange Regulation Act, 1847 have
been issued to the firm the first cne
on 14-9-66 and the second on 1-6-67.
The cases are under adjudication by
the Director of Enforcement.

Resources for Annual Plan of Orissa

3338. Shri Chintamani Panigrahi:
Will the Minister of Planning be
pleased to state:

(a) whether the details regarding
outlay and State resources for annual
Plan 1987-68 of Orissa have been final-
ised;

(b) if so,
outlay,

(c) the amount of Centra] assis-
tance to be given;

(d) the amount of resources that
the Orissa Government have planned
to raise for financing the annual Plan;

(e) the different
wise;

(1) the extent to which it fell short
of the original estimate; and

(g) the original and the revised
Plan outlay for 1967-68 of Orissa?

what 1s the +total plan

sources, source-

The Minister of Planning Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) to (g).
Attention is invited to the reply given
on June 15, 1987 to Unstarred Ques-
tion No. 2486. After further discus-
sion with the State officials, the Pro-
gramme Adviser has tentatively re-
commended an outlay of Rs. 48 crores
for the Annual Plan 1967-68 of Orissa
State. Of the total eutlay of Rs. 46
crores, Central gssistance would
amount to Rs. 26 crores and the State
resources ar> estimated at Rs, 20
crores. A statement is laid on  the
Table of the House indicating the
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main components of the State resour-
ces as estimated by the State Gov-
ernment earlier and as emerged after
discussion with the State officials,
[Placed in Library. See No. LT-753|
67].

Power Supply Available in Manipur

3339. Shri M. Meghachandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total power supply at pre-
sent available in the Union Territory
of Manipur and the details of the
sources of supply;

(b), whether there is any prospect
for inereasing the supply in the im-
mediate future; and

(c) whether the power supply is
going to be handed over to an Electri-
city Board for management, if so, when
and the basis thereof?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) The aggre-
gate installed generating capacity in
Manipur, at present, is 1450 KW.
‘The sources of supply are:

(i) Imphal Diesel power house—
1000 KW.

ii) Two small Diesel power sta-
tions connecteq to Imphal
system—150 KW.

(iii) Leimakhong Hydro-Electric
,Power Station—300 KW,

TorAL: —1450 KW.
(b) Yes.

(c) There is no proposal] to hand
over the electricity supply in Manipur
to an Electricity Board.

Outlay for Irrigation Schemes in
Manipur

3340. Shri M. Meghachandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total outlay spent on irri-
gation schemes in the Union Terri-
tory of Manipur during the Third
Five Year Plan;

ASADHA 1, 1889 (SAKA)

Written Answers 6828

(b) actual area irrigated so far;

(c) the outlay proposed for the
Fourth Plan period; and

(d) the plan for irrigation in the
Fourth Plan, if any?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No ex-
penditure was incurred on major and
medium irrigation schemes during
the Third Five Year Plan in Manipur.

(b) The Manipur Administration
had proposed an outlay of Rs. 350
lakhs for major and medium irriga-
tion schemes in Fourth Plan, which
is yet to be finalised.

(c) No potential has been created
so far from major and medium firri-
gation schemes,

(d) The Manipur Administration
proposes to take up construction of
a contour canal to utilise the waters
of the Loktak Lake in Fourth Plan.

LLC. Offices Abroad

3341, Shri Jyotirmoy Basu:
Shri K, Haldar:
Shri Bhagwan Das:
Shri C. K. Chakrapani:
Shri E. K. Nayanar:

Will the Minister of Finance be
pleased to state:

(a) the number of LI.C. offices
which are located in the foreign coun.
tries;

(b) what is the total establishment
cost for those offices during the last
thI'EQ years; .

(c) the total business done during
the said period; and

(d) the total profit earned from
those offices during the said period?

The Deupty Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (¢). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-754/
67].
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(d) The information ig being ecol-
lected ang will be laid on the Table
of the House whep received.

Belling of Contaminated Oil by
1.0.C.

3342. Shri G. §. Mishra: Will the
Minister of Petroleum ang Chemicals
be pleased to state the -procedure for
selling of contaminated oil by the
Indian Oil Corporation to the private
parties?

The Minister of State in the Minis-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): Contaminated pro-
ducts which cannot be utilised by
rectification or otherwise are normal-
ly disposed of by the Indian Oil Cor-
poration Limited after inviting quo-
tations from the Trade.

Import of Poreign Literature

3343. Shri B. N. Shastri: Will che
Minister of Finanee be pleased %0
state:

(a) the amount of foreign exchange
spent for importing foreign litera-
ture—books and journals—auring the
year 1963-68;

(b) whether Government are aware
that a good number of obscene books
are also being imported; and

(e) it so, whether Government
propose to set up a machinery for
screening the books?

The Deputy Prime Minisier and
Ministey of Finance (Shri Morarjl
Desal): (a) The amount of foreign
exchange spent for importing foreign
printed books, journals and periodi-
cals, during the year 1985-66 is given
below:—

Printed Books—Rs. 255 lakhs.

Journals & Periodical=—Rs. 7
lakhs,

tp) The Government are not aware
of any arge scale importation of
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obscene ' magazines and books from
foreign countries. Occasionally, Liow-
ever, some stray imports of such botlks
are noticeq by the Custom Houses,

(c) The Customs authorities exercise
a check over imported books and
magazines and any obscene material
which comes to light is confiscated
under the Customs Act. The Govern-
ment have appointed some persons of
eminence in the field of literature and
art to help the Customs authorities in
distinguishing works of art and litera-
ture from obscene publications.

Price of Petroleum

3344, Shri B. N. Shastrl: Will the
Minister of Petroleum and Chemieals
be pleased to state:

(a) whether it is a fact that priee
of petroleum jis the highest in Assam
where it is produced;

(b) if =0, whether Government pro-
pose to introduce uniformity in pries
on all Indiy basis; and

(c) it not, the reasons therefor?

The Minister of State in the Minis-
try of Petroleum ang Chemieals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir.

(b) and (¢). This question hag been
examineqd in the past and the decision
taken was that uniform prices ure not
practicable. The matter is, however,
being revicwed in the light of the re-
cent report of the Parliamentary
Committee on Public Undertakings on
the Working of the Indian Oil Corpo-
ration Limited.

Slum Clearance in Bombay

3845. S8hri George Fernandes:
Shri 8. M. Joshi:
Shri Madhu Limaye:

Will the Minister of Works, Hous-
ing and Supply be pleased ‘o state:

(a) the amount of money provided
from the central fundg for slum clear-
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ance work in Bombay during the last
ten years;

(b) how much of this has been uti-
lised; and

(c) the steps taken to expedite slum
clearance in Bombay?

¥he Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) to (c¢). Projects
under the Slum Clearance Scheme are
sanctioned by the State Governments
and funds for these projects are also
disbursed by them directly to the Cob-
struction Agencies. Based on the ex-
penditure incurred, Central assistance
aggregating to Rs. 6.63 crores has been
released to the Government of Maha-
rashtra from April, 1956 to 31st March,
1967 for construction of 25,416 dwell-
ing units including 19,890 dwelling
units in the city of Bombay.

Urban Development in Orissa

8346, Shri Chintamani Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the total amount allotted ¢to
Orissa during the Third Plan for Urban
Development in that State;

(b) the cities and towns which have
been developed;

(c) the details thereof;

(d) the amount allotted for the deve-
lopment of Bhubaneswar and Puri;

(e) the names of the tourist or reli-
gious centres of interest which were
included in this scheme in Orissa; and

(f) the amount allotted for each of
them during the Third Plan?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) A sum of
Rs. 11.60 lakhs was allotted to Orissa
during the Thirq Plan period for the
preparation of Master Plans for deve-
lopment of selected cities. For actual
implementation of the plans, the State
is expected to find funds from its own
resources. .
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(b) and (c). The work of prepara-
tion of Master Plans of Rourkela,
Cuttack, Choudwer, Bhubaneshwar,

‘Puri and Berhampur are at different

stages of planning and survey.

(d) and (f). Government of India.
allot funds for the whole State and not
for individual projects.

(e) Puri,

Increase in the Pay of Oil Refinery
Workery

3347. Shri Bedabrata Barua:
Shri B. N. Shastri:
Shri Ebrahim Sulaiman Sait:
8hri N. K. Sanghi:

Will the Minister of Petroleum and’
Chemicals be pleased to state:

(a) whether it is g fact that am
agreement has recently been signed
between the Indian il Corporation
and Gujarat and Gauhati refineries
for an increase in the salaries of oil
workers;

(b) if so, the details thereof; and

(¢) whether similar ggreements are:
also likely to be signed with some
other refineries?

The Minister of State in the Minle-
try of Petroleum ang Chemicals sad
of Planning and Social Welfars (Shri
Raghu Ramaiah): (a) and (b). Yes,
Sir. An Agreement has been signed
between the Indian Oil Corporation
(refineries Division) ang the Workers’
Unions of the Gujarat and Gauhati re-
fineries on the 30th May, 1967. The
broad details of the Agreement are
that the dearness pay drawn by the
workers on 31st March, 1966 will be
added to the basic pay drawn ,n that
date and this will be raised by 20 per
cent to arrive at the new pay to be
given to the workers from 1st April,
1968. Ipn addition, dearness allowance
will be payable to the employees ~at
the rate applicable to Central Govern-
ment employees on the revised pay
scales. A gratuity scheme has also
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been introduced. The agreement is
effective from 1st April, 1968 and
.arrears will be payable to the wor-
kers. The agreement i8 to remain in
force for 3 years.

(e) In respect of the Barauni re-
finery, a similar agreement with the
employees is likely to be concluded
soon.

Cell for Scrutiny of Construction of
Governmenit Buildings

3348, Shri Y. A. Prasad:
Shri B. N. Shastri:
Shri Ebrahim Sulaiman Sait:
Shri Bedabrata Barua:

Will the Minister of Works, Housing
:and Supply be pleased to state:

(a) whether it is a fact that a Cell
is being created by his Ministry to
scrutinize the construction of Govern-
ment buildings before payment {8 made
to the contractor;

(b) if so, the reasons for the crea-
‘tion of this Cell when the Chief Tech-
nical Examiner is already acting for
the Ministry; and

(c) in what way the Chief Techni-
cal Examiner is found ineffective?

The Deputy Minister in the Minis-
try of Works, Housing ang Supply
(Shri Igbal Singh): (a) No.

(b) and (¢). Do not arise.
e ¥ |a Qo Wy faferar & werarw
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P.L. 480 Fund to Madhya Pradesh for
Irrigation

3351, Shri Nitiraj Singh Chaudhary:
Will the Minister of Finance be pleas-
ed to state:

(a) whether a sum of rupees ten
crores js proposed to be given to
Madhya Pradesh out of P.L. 480 funds
for increasing the irrigation facilities
in Narmada Valley; and

(b) if so, when?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) No Sir. There is no
such proposal under consideration.

(b) Does not arise.

Allocation of P.L. 480 Funds to States

3352, Shri Nitiraj Singh Chaudhary:
Will the Minister of Finance be pleas-
ed to state:

(a) whether P.L. 480 funds could be
given directly to the States for
development work without the inter-
vention of the Centre; and

(b) if so, the amount of money
given to the States during the last
three years, year-wise and State-wise?

The Deputy Prime Minister and
Minister of Finanece (Shri Morarji
Desai): (a) No Sir.

(b) Does not arise.

, Approved Firmg on D.GS. & D. List

3353, shri G. §. Mishra: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the procedure of maintenance
of list of Firms which are registered
with Director General of Supply and
Disposal;

(b) whether it is a fact that there
is no uniformity, for issuing enquiries
to the firms by different Directorates
of this Department;
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(c) whether it is a fact that en-
quiries are not issued to the Firms,
which are licensed by and not regis-
tered with Director General of Supply
and Disposal and Diretor General of
Technical-Development though pre-
viously enquiries were also issued to
such firms, as likely source of sup-
pliers;

(d) the number of firms, which are
using industrial licence or import
licence from Government are not on
the list of registered suppliers at
present;

(e) the number of firms which are
registered and have secured orders
but have failed to execute the contract
during the last financial year; and

(f) the number of firms which have
been blacklisted during the financial

year?

The Deputy Minister in the Minis-
try ol Works, Housing and Supply
(Shri Igbal Singh): (a) The D.G.S.&D.
maintain the following registers in
respect of firmg which are registered
with them and those whose registera-
tion is cancelléd:—

Concise-Index Register of firms
registered.

Store-wise Directory of Register-

ed Suppliers.
Concise-Index Register of Re-
moved Firms,

On the registration of a firm, a card
giving its name, address, date of
registration, and the items for which
it is registered, is prepared and added
to the Concise-Index Register of
registered firms. Changes, it any
that take place after registration are
entered in this card. When a firm’s
registration is cancelled, its card is
removed from the Concise-Index Re-
gister of registered firms, and brought
on to the Concise-Index Register of
Removed firms.
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(b) No, Sir.

(e) The D.G.S.&D. gemerally adver-
fise the demands for the stores for
which indents valued Rs. 10,000 or
more are placed on them. Even those
firms which are not registered with
the D.G.S.&D. can buy the tenders
and quote against advertised demands.
In certain cases and for special rea-
sons, it may become necessary to dis-
pense with The system of advertige-
ment. In such cases ]imited tender en-
quiriez are normally issued only to the
firms registered with the D.G.5.&.D.
The limited tender enquiry is also
sometimes issued to unregistered firms
who are known to the D.G.5.&D. from
experience as likely sources of supply.
The D.G.S.&D. are, therefore, not
following a procedure different from
what they were following before,

(d) The registration of a firm as gn
approved supplier with the D.G.S.&D.
is not ebligatory. It is, therefore, not
binding on all the firms holding indus-
trial lcemce or imiport licence from
Government to get themselves regis-
tered with the D.G.S& D. Also, the
D.G.S.& D. may not buy all the com-
modities which are licensed for pro-
duction or for import. No statistics
of such firms is therefore maintained
by the D.G.S.&D. The guiding princi-
ple followed by the D.G.S.& D. is to
procure stores from the indigenous
sources as far ag possible, The Direc-
torate General of Technical-Develop-
ment are consulted for indigenous
sources of supply. Where they recom-
mend newly licensed industries as
likely sources of supply against a
particular demand, inquiries are went
to such parties even if they are not
registered with the D.G.S.&D.

(e) Each such case s examined on
jndividual merits. No separate
statistics of the number of registered
firms whose performance might have
been poor or unsatisfactory during a
particular period are maintained.

) T3.
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Establishment sf Petrel Pumps by
. Indian Ol Corp. Lid,

3354, Shri Jyotirmoy Basm:
Shri Bhagaban Das:
Shri K. Haldar:
S8hri K. Ramani:
Bhri Vishwanaths Menon:

Will the Minister of Petroleum and
Chemlcals be pleased to state:

(a) whether it is a fact that foreign
controlled Oil Companies have been
standing in fhe way of the expansion
schemes of Indian Oil Corporatiom
Itd. in the matter of establishment of
Petrol Pumps in big cities; and

(b) if so, steps Government propose
to take in the matter?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Bhri
Raghu Ramaiah): (a) No, Sir.

(b) Does not arise.

Loktak Power Project in Manipur

3355. Shri M. Meghachandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total proposed outlay for the
Loktak Power Project in Manipur;

(b) whether the necessary technical
verificatory work has been campleted;
and

(c) when the project will be com-
missioned and what is its power and
irrigation potential?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) An oul-
lay of Rs. 1 crore has been tentatively
proposed for the Loktak Project under
the Fourth Plan.

(b) Field investigations hawve re-
cently been completed and the pro-
ject report including estimates of cosé
are under preparation.

(¢) The project ig likely to be eom-
missioned during the Fifth Plan. The
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power potential of the project is esti-
mated at 70,000 KW at 60 per cent

" load factor and it is expected to pro-
vide irrigation facilities to about 18,000
lhectares of land.

Shertage of Water Supply in Karbala
Colony

2356, Shri M. L. Sondhi:
Shri 0. P. Tyagi:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that there
i no regular flow of water in the taps
of the Karbala Colony, New Delhi in
spite of the repeated requests to the
New Delhi Municipal Committee by
the residents of the locality; and

(b) if so, the steps being taken to
provide a regular flow of water in the
taps of the locality?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar):
(a) and (b). The shortage of water
in the Karbala Colony is due to the
defective internal distribution system
provided by the residents inside their
colony. It this defect is removed,
regular supply of water will be avail-
able.

The tenements of Karbala have
eommon connections for their latrines
angd baths and the residents have ex-
tended pipe-lines therefrom to their
quarters and have provided unautho-
rised taps. The size of connection to
common baths and latrines of each
Block is inadequate to feed a large
number of quarters of the block. The
remedy lies in improving the internal
net-work of pipelines inside the
quartes by the residents themselves.

The New Delhi Municipal Committee
have already strengthened the mnet-
werk of Municipal mains feeding the
Karbala Colony, and it is in & pesitien
10 meet the entire demand of the
Colony.
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Canadian AM
3357, Shrt B. N. Shastn:
Shrl Bedabrata Barma:
Shri Ebrahim Sulaiman Bait:
Shri N. K, Sanghi:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Government of Canada have agreed
to give fifty year interest free non-
project loan under their Development
of India programme; and

(b) if so, what are the terms and
conditions for advancing the loan and
whether any agreement hag been
signed?

The Deputy Prime Ninister and
Minister of Finanee ¢Shri Morarf
Desal): (a) and (b). Yes Sir. The
Government of Canada authcrised on
21st February, 1967 a development
loan to the Government of India in
the- amount of C.$ 11.88 million for
non-project purposes. No conditions
were made for advancing the loan.
The loan is for purchase of commodj-
ties like fertilizers, fertilizer compe-
nents, ete. and for purchase of compo-
nents of diesel locomotives.

The terms of the loan are: Re-pay-
ment over a period of 50 years inclu-
sive of a grace peripd of 10 years and
no interest charge or commitment fee.
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Accommeodation for Employees in
Centre and States

3359. Shri Nitiraj Singh Chaudhary:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Central Govern-
ment employees when posted to the
States are provided accommodation
l}y the State Governments;

(b) whether the Centre also pro-
vides accommodation to the State
Government employees when posted
at Delhi on State Government duty;
and

(c) if so, the categories of the State
Government employees who are pro-
vided with accommodation?

The Deputy Minister in the Ministry
of Works, Housing and Supply (8hri
Igbal Bingh): (a) and (b). Under
the reciprocal arrangements arrived at
between the Government of India ond
most of the State Governments, resi-
dentia] accommodation is provided to
each other's employees by teking up
the matter at Government level.

(¢) The accommodation in Delhi is
provided to the State officials, 1o the
extent possible, at the request of the
State Governmenf concerned.
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Fertilizer Plant in Goa

3360. Shri Shinkre: Will the Minis-
ter of Petrolenm and Chemicals be
pleaseqd to state:

(a) whether Government have san-
ctioned a Rs. 20,000,000 fertilizer
plant in private sector in Goa;

(b) the capacity of this plant and
the time by which the plant is likely
to start production; and

(c) the progress made and the ex-
penditure incurred so far?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Yes.

(b) The capacity of the plant will
be:—

(i) Ammonia 200,000 tonnes per
annum.

(ii) Urea 340,000 tonnes
annum,

per

The plant is likely to go into pro-
duction by 1970-71.-

(¢) The progress made by the party

" for setting up the fertilizer plant is as

follows:—

Land.—Government of Goa have
initiated proceedings for acquiring the
land and it is expected that the land
will be handed over to the party in
September, 1967.

Plant and Equipment—Two engi-
neering firms have been selected for
submission of bids for the project be-
fore September, 1967. One of the
companies will be selected by Novem-
ber, 1967 as the overall Engineers and
Consultants for executing the job.
Since the project is being set up in the
private gector, expenditure incurred is
not available.
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Upgradation of EKanpur

3362, Shrimati Sushila Rohatgi:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
population of Kanpur now exceeds
ten lakhs; and

(b) if so, whether Government pro-
pose to declare Kanpur as a ‘A’ class
city?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) The population of cities
is determined by the decennial census.
The population of Xanpur Town
Group (including Kanpur Cantt), as
per 196! Census is 9,71,062.

(b) Since its population is less than
16 lakhs—the qualifying limit for up-
.gradation of a city as ‘A’ class—
Kanpur does not qualify for upgrada-
tion.

Housing Problem in Delhi

3363. Shrimati Sushila Rohatgi:
Shri Kanwar Lal Gupta:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the housing problem in
Delhi is extremely acute, causing
great hardship ¢o the middle class
families; and
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(b) if so, whether Government have
any scheme under consideration to
undertake td construct more colonies
which will provide accommodation to
the poor and middle-class families at
reasonable rates?

The Deputy Minister in the Minis-
of Works, Housing and Supply (Shrl
Igbal Singh): (a) Yes. There is a big
housing shortage in Delhi which is
causing hardship to the families in
low/middle income groups.

(b) Delhi Administration are im-
plementing the following social hous-
ing schemes of this Ministry to help
persons in the low and middle income
groups of the society:—

1. Subsidiseq Industrial A Housing
Scheme;

2. Slum  Clearance/Improvement
Scheme;

3. Low Income
Scheme;

4. Middle Income Group Housing
Scheme;

5. Village
Scheme;

6. Scheme for Large Scale Aequi-
sition; Development and Dis-
posal of Land in Delhi;

7. Jhuggis and Jhopris Removal
Scheme.

Group Housing

Housing Projects

Besides, houseg are being constructed
by the Central Public Works Depart-
ment for agllotment to Central Govern-
ment employees. The Delhi Develop-
ment Authority also propose to con.
struct about 1,600 houses during the
next 2 to 3 years for allotment on
hire-purchase basis.

lxpenﬂtureonl'nml_!yl’hnnlll‘
during 1966-67

3364, Shri Dhuleshwar Meena
Shri Ramachandra Ulaka: -
Shri K. Pradhani:
Shri Heerjl Bhal:

Will the Minister of Health and
Family Planning be pleased to state
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the experiditure incurred on Family
Planning Programme from December,
1968 upto the end o May, 10677

The Minister of Health and Family
Flanning (Dr. 8, Chandrasekhar):
Information is being collected and will
be laid on the Table of the Sabha,
.a§ soon as poasible,

Foreign Exchange Viclation Cases

3305, Shri Dhuleshwar Moena:
Shri K. Pradhani:
Shrl Heecf! Bbal:

Will the Minister of Fhiance be
-pleased to state:

(a) the number of foreign exchange
violations cases apprehended till the
‘81st May, 1967 during this year; and

- (b) the steps taken by Government
to punish the offenders?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) The number of cases of
-suspected violation of the Foreign
Exchange Regulation Act, 1947 regis-
tered by the Enforcement Directorate
during the period 1-1-87 to 31-5-87 are
“198.

(b) Out of these 796 cases, 59 cases
have been closed after preliminary
enquiries, a8 no offence under the
Foreign Exchange Regulation Act,
1947 was disclosed. In 15 cases, ad-
judication proceedings have been
.completed. The remaining cases are
at various stages 0f investigation/ad-
Judication.

Will the Minister of Finance be
pleased to state:

(a) the amount sanctioned by the
the Central Government to give relief
40 the goldsmiths of Orissa upto the
Alst May, 1967, year-wise; and
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(b) the number of goldsmiths in
Orissa who have been given the relief
so far?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desai): (a) and (b). A statement
giving the information is placed on
the Table of the House [Placed in
Library. See No. LT-TS'?.}'G'I,]

Harijan Sewak Sangh, Delhi and
Bhartiya Depressed Classes League
New Delhi

3367. Shri Sura) Bhan: Will the
Minister of Social Welfare be pleased
to state:

(a) the total amount of grants paid
to the Harijan Sewak Sangh, Delhi
and the Bhartiya Depressed Classes
League, New Delhi separately singe
the 28th January, 1950;

(b) the basis on which these two
organisations were selected for pay-
ment of granfs;

(¢) whether some other scheduled
caste organisatlons ever approached
the Central Government for such con-
cession and if so, on what basis their
requests were turned down; and

(d) the oufstandiig achievements
of the said two organisations since the
28th January, 16507

The Minister of State in the Bepart-
ment of Soolal Welfare (Shrimatl
Phulrenn Guha): (a) (1) Harijan
Sewak Sangh Delhi—Rs, 51,37,170.

(2) Bhartiya Depressed Ciasses
League, New Delhi—Rs. 20,12,884,

(b) These two organisations were of
all India character and had re-
cord of work for the wellare of
Scheduled Castes.

(c) Yes. The requests of some of
the organisations for grants were
turned down as these were either Rod
of gll-India character or did not have
good record of work. Seme of the
requests were turned down duse -
poucity of funds.
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(d) The two organisations mention-
ed above have been working for the
removal of untouchability which had
its impact in eradicating the social
evil of untouchability,

Kerosene Producing Section of Noon-
mati Refinery Plant at Gauhati

3368, Shri B. N. Shasiri: Will the
Minister of Petroleum and Chemijcals
be pleased to state:

(a) whether it is a fact that Kero-
sene Producing Section of the Noon-
mati Refinery Plant at Gauhati often
goes out of order; )

(b) if so, whether it is also a fact
that this section remains idle for want
of spare parts or technical know-how
or both;

(¢) whether it is one of the reasons
for scarcity of Kerosene Qil in Assam
and West Bengal; and

(d) if so, the action taken in the

matter?

The Minister of State in the Minis-
try of Petrol and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). No,
Sir.

(c) and (d). Do not grise. In fact,
there has been no scarcily of kero-
sene, as alleged.

—_—

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DEMOLITION OF SHANTIES
Bazar DELHI

Mr. Speaker; We take up call atten-
tion notice. Shri Yadav—not here.
Shri Bibhuti Mishra.

Shri S. S. Kothari (Mandsaur): On
the call attention notice on Hydrogen

bomb yesterday, the Deputy-
Speaker. ...
Mr., Speaker: No, no. You cannot

raise it here now.
896 (Ai) LSD—8.
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Shri Hem Barua (Mangaldai):
Has he conveyedq our feelings to you?

Mr, Speaker; Not now. You give a
separate notice on anything; I will
consider it. Now, Shri Bibhuti Mishra.

st fefa ey ¢ (difrerd)
a5 Wiy |, & afsmadw o
mzea # fawafaiaa faag 3% wre frmfor ©
AT AGT AT AAT FT eq79 fagaATAr
g stz adar Fval g fr ag swar &
T FATET 3

St arare, fasr #, gl
ammzat & faorr F o 2w frefay
g faewnifear fa4 snF % smrame

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): On the
12th June, 1967, a programme for the
clearance of the unauthorised squat-
ters from the Jamuna Bazar area was
drawn up and approved by the Lt.
Governor and the operation was carried
out on the 17th, 18th and 18th June.
This operation was in continuance of
similar clearance operations under-
faken in the last 5 or 6 years and re-
lated to clearance of public lands
required for developmental purposes
in accordance with the provision of
the Master Plan ot Delhi.

The aréas between the Ring Road and
the old city wall near the Nigambodh
Cremation ground are required for
widening the Ring Road, construction
of cycle tracks and footpaths and for
providing parking sites near the
Nigambodh cremation ground. Due
to the shifting of the inter-state Bus
Terminus from the Delhi Railway
Station to the Ring Road, the traffic
on the Ring Road has increased consi-
derably and it has become a matter
of urgency to widen it and to provide
cycle tracks and footpaths to avoid
trafic hazards. Similarly, provision
of parking sites near the Nigambotd
cremation ground is very necessary to
meet the requirements of a large
number of persons who visit it for
cremation of dead bodies.
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[Shri Jaganath Rao]

The total number of squatters in
the Jamuna Bazar Area wag about
3000 families. But only those areas
were cleared which were required for
the ymmediate purposes already men-
tioned. The number of unauthorised
structures in the clearance area was
776, out of which 683 were being used
as residential premises ang 93 as
commercial premises, e.g. godowns,
workshops, dairis, shops, etec. No
alternative accommodation was pro-
vided to the commercial squatters, but
the residential squatters were shifted
to the Seelampur colony, which has

Demolition of

been developed by the Municipal
Corporation of Delhi under the
Jhuggie and Jhonpri Removal

Scheme. Free transport was provid-
ed to the squatters to take their
belongings to Seelampur. Each family
has been allotted a plot of 25 square
wards. There are already 5000 fami-
lieg living in this colony and basic
amenities guch as roads, schools, com-
munity latrines, street lighting and
hand-pumps etc. have been provided.
The residential squatters generally co-
operated with the authorities in the
operation of shifting them +to the
Seelampur colony.

The opposition to the clearance
operation came from the commercial
squatters who had put up godowns
and workshops in this area. Appre-
hending that there would be resistance
to the demolition operation on the
18th June, 1967, the Sub-Divisional
Magistrate, Kotwali, promulgated a
prohibitory order under Section 144
Cr. PC. at 930 AM. on that day.
At about 10.00 AM. a Member of the
Metropolitan Council, along with an
active Member of the Jan Sangh,
formed a procession and tried to go
towards the demolition party. They
had, therefore, to be arrested. The
total number of arrests made on the
18th June, 1867, was 44. Deflance of
the prohibitory order continued on
the 10th June, and 105 persons had
to be arrested. The arrested persons
include one Member of the Rajya
Sabha, 6 Members of the Metropolitan
Council gnd 18 Municipal Councillors,
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The clearance operation was under-
taken in accordance with the policy
of Government laig down in consul-
tation with the then Advisory Com-
mittee for Delhi and the Municipal
Corporation of Delhi that all squatters
on public lands should be removed.

ot foffe fawr: maw wErg,
Afafe swfom & @@ femda
F maeg ¥ g gon 91 F fo @
F1 AT AN IR qEE, T,
T, 7@, AF wWfz w1 FeaaTw
fear s | s w1 AT wE
AT 39 T TEE FIA & a2 q@f A
gZ1aT ST | fEA Ga1 & F oggd
& 97 A 7 gerar 4w 77 frar ww
AT, A TR, FTAT 9T, T
T mfz 7

st wa o A (faee A=) ¢
AT FTAT ATATT FT 74T =ARA 2 7

stfefa ey oo gfar
37 F1 37 faa gz oye fwan fr s
T w1 99 fear & 1 g5t ™ T
F AMEA & AN AT FAET AR
§ m AwAvE AT E 9g ot 9= g
faorsr & wrewt &, gEfed gq @i
T geran qF %< fqut 1 & ewEw @i
T 91, AL W T Ay g

Mr. Speaker: What is the question?
He is only making a clarification,

st fffrfrsy © & 9B @I §

st WA W R @gr |
FTRE |

shfnfafag : wmo 5 F
fararsr Y &1 A o1 T Aew
FraT F1 2@T g W wgh § gerar o
@ ¢ oA AT @ | A R AW
% & 9a w1 an fear o1 @I TR
fore g ¥ agl ¥ & 9 FT A AR
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g1 ag @ I e oage w3y
g foa & = qifY wET &) ot 7
azd AET ) 3w w1 3@A F fAy qF
ar | T | 37 F1 947 FRAt ma, 53
froaare far mam, fq¥ e fagr ma
az 9a 79 fai ffar o @ 6 =%
g AAEF & ot widady #1399
N gaRAT T F AT 37 F1 owwT
WRE | AT FATT AT F {@ATE FAA-
e Fq @ g E 0 & SyAAr Sgar
g fF anm o goa At Wit
argdl & a@rw FHY | W FEn
AT gw ooie § WA owEd &
50T 7 A A gFer srAvAFaTt
R 9T aF 93 70 &) g1 AT a9 TF
FAT 48 IT K1 T A & w47 F9¥ 7
W& A ZTNAT AT} F@T 47 FALAT
W g qF & diedr Ad g
FASYTL AAT FT T FT q7ET FT
fear star & 1 g7 & (A #7 qAT
HIFTT AT FT ® g0 giaar 7
faae % agi & 37 %1 g3 A5 T

Shri Jaganath Rao: Sir, as I stated
in my earlier statement, this clearance
operation was a continuation of the
earlier operation to clear this area
which was urgently required. I can-
not say, and I do not also hold the
view that this was done with g view
to vietimising any section of the
people. The opposition was not from
the squatters themselves. Some mem-
bers of the city of Old Delhi took up
their cause, and perhaps they were
under the apprehension that alter-
native arrangements which are made
by the Municipal Corporation were
not adequate. These squatters, 668
families, were taken to the Seelampur
colony which was established about
four years ago, where gbout 5,000
families were already living. It iay
be that the arrangements which are
adequate today may be inadequate
because of the influx of three
thousand more persons, That is a
matter which could be enquired into,
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I am prepared to go myself to the
.area and see how far the arrange-
ments made are sufficient and eradi-
cate the difficulties if any. (Interrup-
tion),

st fopfe e . g oA
a1EaT g i #ar s ga Ay sidant
%1 wtg 47 & fog dqe d ?

Shri Jaganath Rao: I said that I

~myself will go and see the arrange-

ments made by the Municipal Corpo-
ration. If there is inadequate arrange-
ment, it will be made adequate, But
I do not see any reason to appoint an
enquiry commission over this matter,

Shri Bibhutl Mishra: May I know
whether the Government is prepared
to make an enquiry into this matter.

Mr, Speaker: Order, order. He has
already said that he will personally
go there and consult the people and
look into all that. Nothing more than
that can be said now, Shri M. R.
Krishna.

Shri M. R. Krishna (Peddapalli):
The Minister should have already
visited the place. Instead of saying
it now, he should have already visited
the place and given a complete pic-
ture to the House. Now, may I know
whether the Minister js aware of the
fact that over 200 people who have
been ousted from this area and whose
houses have been demolished are
members of the weaker section of the
population and they have been stay-
ing there for the last 40 years or more
and they have also been given loans
to construct their huts there? If that
is so, since weaker sections come
under the direct responsibility of the
Central Government, what arrange-
ment is the Government proposing to
make to rehabilitate them?

Shri Jaganath Rao: They are really
the weaker sections and that is why
alternative arrangements were made
and they were shifted there. There
was no opposition from them. About
the other question as to why I did
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[Shri Jaganath Rao]

not visit the area, my colleague Dr.
Sarojini Mahishi went to that area
recently. If still there are complaints,
I am prepared to go.

Shri M. R. Krishna: He has not
answered my question at all. People
who have been living there for
50 years have been removed. There
was & lease for 50 years....

Mr. Speaker; He has clearly said
that every squatter has been provided
alternative accommodation. It is no*
the squatter who is creating trouble,
but somebody else. The hon. Member
may not agree with the answer, but
that is not my business,

it wrfir oo aedt T (mrT)
oomy "R, 99 "4 9feA T
& o ¥ aE faem gmar & =
oy g AT A IS AT A
IAF AT FETIAT ARL w1 qTAAY, W
wgl & aTaT Fgf 39 & fog e
sqEeqT FT ATAAT, COAT FT =qaedy
Y AT, FeTET wdA Ui 7t g
gfaid o gifr afeT 7wt ™ 39
i AL e o v o
T i a1 A qEd R s W gl
ff & 1 ¥ o2z oo 9w & A9 Ag
& &7 wraTt g 1 777 A7 o s
afad'a X wEaT § fFarqar 0 §
MeWMFTARNE a7 a2 2 &
AT WET Y grET A w3497 O
F @t ol @, wgr wmadfew
qrradt w4, aqr 980 wedr €
fafegn qat™ 1 I 9 FTAT FTW
Iq 1 A1g famr mar o f5 fammaty
qE ¥ wgF g &, a4 F A0 Ay A
gerr o §, 9= fF #WS avam ¥ 92
a# A § 37 w1 FE gerar wmr @
7@ S 9w qew fEgr v
g?
Shri Jaganath Rao: Every squatter
in Delhi will be removed from the
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place. But it is being done in a
phased programme. Now they are
developing that area in between Ring
Road and the old city wall. Only that
much area which is immediately
needed for improvement has been
cleared. Out of 778 families, only 668
have been removed. I am prepared
to go into the question whether the
alternative arrangements made by the
Municipal Corporation are adequate
or not.

ot apofter aew (wTEEE)

FAT AAFE  AAT WERT FE@ld
& g w4 f 31 3% IH am &
sy & 5 20 fyEmas
F1 faeey FTeTr M F7 wzTE (AR
fammin iz gradz) @adT 7 0w
geata mig fEar qr,  fq7 F1 997
Feetr 7 A fret mafafasde
T A Tar g1, fa a7 =T MAr 9v
o F1 o A A AT ZEE I
IF &1 e A1 Al aEa A
NN 2 oA oAy, A0 ooy, fase,
TEMEl, T2, 9 R AT & X
AT AT | AfRAT IT WD A AT
za1 fgar man & ot faega 1 v
F falna &1 & g9 qvg ZAT ARAT §
150 HFIA A1 a4 4 FZ WMENIEE
Fawa & a7 & w7 feet F wefafre-
T & wEarss slo qgATY fag ¥ 9w
FT g7 fFat g1 | ag ft a1 97
100 FFA IT® 7 07 7 &1 5 o9m9
JET ¥ g 9 AW AR A H E g
¥ 1 3q Fr o o @A, st faw
g I BT AT AGT §, ALT T FHC
# ®rf gfaar 78 & A goo & wfuw
qfame g9 9@ & oxmE )

o @ qg & qx feedl mee
¥ Tt &1 99 FO47 T4 9T TH
¥ oquw gae of@ 6§
w1 fF ol wedl § R @, T §

Tund
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AR 1 TR 2 9@ § 1w
agi ¥ dsfafaedma ga g% & w1¢-
g Fum, T AT T A7 sqqEqr
T g 54 %1 el gzran s,
fra & zrg ar@ A wrfaa g, a1 v 47
AgIET A WTEET I HyA F1 %
Az g2 qg w1 w1 feafa 71 z&@T AR
g3 § WET qEaeq 40, 99 g1 4§
AeqEga <1 fF wa aF  afqarn
«AqEA(T 4G FT I A AT TG T ol
Atafeat 7 ox &1 wEgHr A4 gewn
¢

Shri Jaganath Rao: What the hon.
Member said about the resolution is
quite correct, and alternative arrange-
ments have io be made before these
squatters are moved to that place.
The Municipal Corporation said that
arrangements have been made. Now

the dispute has arisen that the
arrangements made are not gdequale.

Some hon. Members: No arrange-
menis have been made,

Shri Jaganath Rae: I would not
accept that there are no arrangements
made, because they were taken to a
colony which was established four
years ago. It may be that the exist-
ing arrangements may be inadequate
to meet the influx of these people.

Dr. Sushila Nayar (Jhansi): It is
not in that colony. (Interruption).
That they are taken, but near 1.

Let the Minister see it for himself,

Bhri Jaganath Rao: It is in Seelam-
pur colony. This Calling Attention
Notice relates to Seelampur colony to
which place the residential squatters
from the Jamuna Bazar area, where
demolition operation took place on the
17th, 18th and 18th, have been remov-
ed. With regard to the wider ques-
tion, I am prepared to answer it on
another occasion and not in reply to
this Calling Attention Notice.

Regarding other matters, whether
any unauthorised hutments which had
been regularised were demolished,
certainly that question has to be gone
into. I will go into that question also.

ASADHA 1, 1889 (SAKA)
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I will first go to the area where these
huts have been demolished and also
to the colony whereas these squatters
have been removed.
st wWA AmgEr (aredy) 9w

34 @t frnfedl &1 geraromar @
(@1 54 79 gAY IE §ART AW 9
7 fag ot faort, awrd wfs &1 s
w@r s Tifgr afed 77 A g A
g o= e @ aAr aifey o7 #
saar 9rgal § & Fr g wERg
F1 5441 a6 A o g !
g A SART ZLTAT ATAT § AGT H IART
T A ATH TH g1 &, W@l AT FC
T gagdy Feafs v & @ AEE
g1a1 2 Af97 a2 § ITH1 gET I wq
AT g AT AT § AT SAFT oW
T T g AT A £ | F47 Ag Ay ALY
g7 glrazad gdrsanr fee @
AT F99 997 IA 9 F LqAW &
quat fF ST ME WR & 3T
T & S

Shri Jaganath Rao: It is always not
possible. If it is possible it can be
done. But in Delhi we do not find

any vacant site near about the place
of work.

st g TR WG (TNA)
77 S1 AW Afsat 7 wwenr § @y
#rf 7 Awen A & | AqAT AT
FY f1 AL AT 2 1-1965 ¥ 1967
a% = g At A § o A
qTH WA WO ag WA F AW §
I8 ¥ ftg LA oA § 93 AT AT
F R & W T aww A1 aAr geodt
aF R AEE AT T AR AT
T # 1 Ug @9 T4 THY gAT qa@fw
Fria F1 feeelt § oA 41

wft werafter Ty ;AW TS aTE TR
gaaaaE 2 E

st g%9 W WA ;. TF AT AT
g o7 o1 @ § w1 @« faw
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[ gow w= woaTa]
aaraT oF @ & fF qAma 7 S Ay
wfeest frdt & ==t foe & sraw foan
9T ? ¥4 ag 59 A9 ¢ % sme g
T 1963 ¥ TF wead O fwan waw
a1 fF 79T A & afoi w0 de
fear @ =fgr 1 wifs w4y
weard & WA ¥4 fem o
t ar Al , TAS AT @ F ¢
# qg WY I Al g fw oo aF
WF WA F fau iF syaedr A
I q& TF FTAR! gEITAT A W,
T FT T sqaedr w3t 7§ Jran
gt g ff gad A ¥ mwrc Aw
FE AT W E?

TaF HAEAT OF AT A A
IqT amgar § | wefeai ax daF AW
aga ¥ Sl ¥ A A faa g 9w
& uF oF FEERT AT 70-70 AT
80-80 & —=TerA fFar mar 2 1 &
N FTE T A A A F AT wRE
o gt fagera 81 g & 1 & S
wrgar § 5 gaF A § Awr A
FIH ISA AT G 8 7
Shri Jaganath Rao: All squatters
irrespective of their political affilia-
tions or sympathies have to be remov-
ed from any area when that area has

to be cleared, Therefore, this opera-
tion was done on a principle.

st wew fagrdt avddt  (Tww
qT) AR T AT F I & AR
% wor fadw W@ Swe F@AT AR
g b quit difedi & Ay #19 #
AT A8 F1 787 T2 FY Fifow
# § & oft Fpfa Froy & o mfeery
q¢ A7 FAO womar g | 9g wfasrd
agt gafeqa = & A< oY qwig A
Fawar g | g8 s @ 6 S W
& WY 3@ AR o Ay w9
7 gz Fgf fmam
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o agarg fFaarag g= 3
f& oot ahfedi &1 @z o s
TH ¥ A oA FTER FH E I
A &t foriEr FEm g W@
2 falt swrew £ WY 2 .

ot fogfer foeey © 18 7 9w @i
e (gevwivn)

ot wew fagrdt, ot o qd
oft faafa g & merrar o &<y g o
wE. ..

it fegfa fw © @ w7 s a
gange A8 | FTEFT AW SAHT @i
grea &1 2fEdh | # v d9w gwar
g f& 7% mrq 57 F7 ww 3fEw L

Mr., Speaker: 1 thought elderly
people will be a little less excited.
They should not behave like this. The
hon. Member had his chance earlier.
In fact, half a dozen Members put
questions from this side. Now, let
them get their chance.

Wt wew fagrdt sl o oer
gas1 firear mar & agi # o g1 wman
Brmsaagwd wgfe ¥
quit  wfeai faesft Toram & wiEw
7 firog o @ & feet 7 qfem
FEE R & mdiT &1 gfag oW
it wwfear fera o & o ag
fawely & 97 g wfafafudi & wa & 7
& AR & 1 g A0 avE R fF g
TH g9q  ASWl F1 AT Wl WA TG §
fe faeelt smm & fndr gfew adt
AR ...

st oy ;9@ § AW §
qe gfaw Feft T @ |

Mr. Speaker: May I request hon.
Members, including Shri Chandra Jeet
Yadav to keep quite? Why should
hon. Members take up the responsi-
bility of answering questions? That
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results in shouts and counter-shouts.
When an hon. Member asks a ques-
tion, the hon. Minister is there to
answer it, if he wants. Why should
hon. Members shout? I do not under-
stand it. Why should they not leave
it to the Minister to answer the ques-
tions? They may not agree with the
views of some hon. Members, but, all
the same, they will have to listen to
the questions.

=t wzw fagrdt amoddy : & we
F7 g f wredra o /9 @F gait de-
feat 1 gzry o113 F qu ¥ @) & =
F g awi & e gadr sz @ m
F1 iq9e AG gmr & | AfEA wAar
FET TATHTT R FIATZ |

§ 9w q@dr § | #T SU™
aoft wgraan w1 frelt & qew wAATd
197 AT faem T AEET FT OIS
g o=t 2 fom ® 3+gi7 &1 2 & qofy
gifedi #1 auegr o e F@ #F
faw oF ¥55 am$ @y w7 faw Hog
grar aq fF afafew faeeft # S age
¥ o # A qelr dafsar @ar
F TEd & 3% form aeg ¥ awmm W
1960 ¥ uF a4 feur marar fom &
ferm & faeelt ® q=rE geame Am
gt wiofedi § @@ ¥ omf aw
ITH T g FOT AT A & AT
T4 | 9 W qE FAOE w1 @
g & 1 AfET 1960 7 IFT 1067 TF
TF @@ A¢ @m0 ogeir wefedi ®
WA & § | W I 6 & amrar gem
@ A w0 wrar =gy | @ AT
gopre oot wotew @1 gg A
0T wm 3 & fag o § fomy
fedft oft galt wioey a &1 gErn
T oY AT W gerat A1 & 91 fa-
ady gfaard ¢, & 7O g adr
g wne?
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wiweht gufter SR (fee)
T qOF SAAEAT FT A § | WY TR
s fs gfew o e & wm-
g8 & st Sgel e ofew d=im
gL ¥ ATag@ A1 g awdr @
afeT ag fre Jume & SRl w0
9T FT T §, FRIY I & WrRwh
F1  wgar faeelt saree & wrwt w17

ot wew fagrdt aodedt : & e
%1 § f% faeeit gfere dfwedz mav#
HIAW FT q @t § faset awmaw

& g |

Shri Jaganath Rao: After ] came to
this Ministry on the 13th of March, I
had had a series of meetings with the
Lt. Governor, the Chief Executive
Councillor, the Mayor of Delhi, the
leader of the opposition in the Metro-
politan Council and the Corporation
and other officers, when this question
was also discussed, If there are any
other problems that have to be gone
into, we can certainly discuss them.
Here the implementing agency is the
municipal corporation. They do this
work. For that, if they require assist-
ance, they take a police party with
them. Therefore, it is not the res-
ponsibility of the Central Government,
Past experience has shown that there
is always resistance tp this move.
Therefore, previous notice is not
given, If previous notice is given,
parties go to the High Court and get
stay orders. Also, other squatters
come und occupy the area thinking
they will also get alternative accom-
modation. This is a continuing
problem.

When they want to clear a certain
area they go with Police bandobast
because they think that it may be
necessary. The Central Government
is not consulted. It is a scheme
belonging to the Central Government
but the implementing authority is the
Municipal Corporation.
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Shri A. B. Vajpayee: What about
my question whether the Prime Minis-
ter has received a letter from the
Chief Executive Councillor suggesling
that she should call a meeting on this
issue? Le. him say “Yes” or “No".

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Yes, Sir.

Shri A, B. Vajpayee: What is the
Prime Minister's reaction?

Mr. Speaker: Shri Gupta:

it wif oo st v A f
for it #1 931aT AT, AT LT
U JIg TATE A AL Y AE E AT
IAF qaro afaflaE @Al &
qMEE

oft ¥ 1T JW A WAE Ag,
TR FHAGLE FTFF GGA TAAHZ FE
WL 3A AFE+g § TS 71740 F17 o
Hg TEIHE T & | AR A1 5 T
arfEd ST AW AT F A nimtadry
A =rfgy, ag W1 729 AR 1 oTATE
@M AL ATNIAATEH
gfvmar gar§ % €, 727 7T o Mo
UF WERA §F adAl Agdr g 1 A
AT g AAAHT Y, F1E Arda g
Y

oIS ¥ $F-21 T7H 9 o o Mo
N ox Afen g 4@, fagd Sl
FEHTA WY G AT F FrUEy Fav ofr 7,
fodid wwg ¥ AW ¥ g TSI
gzl foar @ | g Aifen Hag 7@ fEar
mr at & I8 FTE 9T ATEFALT
AT =ifgd AN TG F I AWAOFY
ForT & 1 7@ w1 g i vy Sy
AEIFT ¥ g FeAw g Afew
afi faar & 1 e fs fafae T aga 3
SR T W ¥ g
F€ MTAG A0 @ Y AT AR
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TR §, W 97 0 = wrw § wE
99 a9 WM WEE SeraT WrEy
fom® g 9 s o adma A gU § |
SR W T OF qAgd AT W g,
faa® @t =@ 1 FT A TTTFWG
JATAT @ | IF IAHT AIST TAT HIT IANL
gl omgAgr g, ar. L . .

st i fawr o qraE e amEe
Y| AT EE qoeF 40 9T Aqqaqry
FY, a1 ag sf=a 78 & | Ay qeew
%3 © & f¥ 9fF agr ¥ g9 7 o
11 1 o147 , ZAlAY qg WA
feat o1 @1 & | W9 T e qg 9w
F7 2fay f fam Aot #1 agi & somn
T 2, F o"F TN AR § HIT SRy
ool &F F1§ AT Tg AGH (HAT @

it waw @ 7 foed AT aw
#, 99 & g0 wHo dro HIT faeet
usfafaesom Fhig 7 19 & 7 AT
agt 9% FHE T gEET 41, ag 9%
T=irg garT qfmat sord e, wfea
IAH § F99 TEE GATT AN H1 A T-
afex g &t n€ Wi Tw gETL AN F
FT% ATee Wifed Fg A &1 T, Fifw
7 gAufaisas 41 g qgem W § f
foas ot gwiy arei w1 Sorar maT &
9 g #1 9g 41 v &, g 7 ufafomw
& a1 Tra-ufafaes § | 98 fawfamige
T fod & | 9 7€ 7€ 1 A1 I
FI a9g ¥ §r 9g foafwrge €

Dr. Sushila Nayar:
raise a point of order.

Sir, I wish to

Mr, Speaker: I will call you. Let
Shri Gupta complete his sentence.

St Wav W™ @ wEw W@,
7g 9w 1 WY, @A
fauen g fx g iz & faars
G Ty $X ® & | g SAET
WA W1 T & frar
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¥ welt wERT ¥ 9g ATAT SqUEn
g fs wa wrw@ a7 gfafaes
gt aTel A oAt 09 T ] 90
argar fear a1, a1 {57 399 FTores
I F AN TF F A TIVAT FE F
AT 347 fwar, 99 5 FTEREmT AT
|7 @t 7§ fF A9 [T FE@
fzar srd

T GCHIT AA-iAfoaes & fag
TF A9 KU 7 AT F1 I &
MW FELEF gaFE a1y fomm
my € & ara-gfafaas geit arad
w1t q<r gfaar & sy

FI1 48 &4 2 % 909 & 1 gud
f&% & I51T FY AT F197 747 41,
ar gl 9T IAS1 vadl 6 gfafad
Fgt &1 wf @t twadt 5 o & an
we!

Mr. Speaker: Today, I think, they
were not clarifications or questions
but small speeches made from the
very beginning. Everybody was
excited, the Members from Delhi and
the Members from Bihar and Andhra
who had gone there and seen the
things for themselves, and, therefore,
I thought let them have their say. I
would now request the Minister to
reply to the question put by Shri
Kanwar Lal Gupta.

Shri
Tose—

Krishna Kumar Chatterji

Mr. Speaker: I do not think any
point of order arises. 1 may tell you
there is no point at all in these points
of orders. [f I allow that, 1 think,
the rest of half an hour will be spent
on points of order.

st T Mae s (=TT
%) : wemw wERT, . . .

weaw wgr : & Wrq w1 2TEw g
¥ qEaT § | WAL W FT ATH g4,
& wrg Y Trgw O )
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3 Shri Jagamath Rao: The Slum
Clearance Scheme envisaged an aljot-
ment of 80 sq. yards. But then it was
discovered that these squatiers were
selling away plots to others, We had
to revise the scheme, The Commis-
sioner of Delhi—there was no Lt.
Governor then—suggested to my pre-
decessor that a plot of 15 sq. yards
may be given. Till then, that was
going on. In the meeting which I
held on the 26th April, 1967, 1 sug-
gested that 15 sq. yards plot was too
small and that it should be at least
25 sq. yards. We agreed to that. It
was also agreed jn the meeting that
ineligible sguatters on public lands
and Government lands, as on 3lst
December, 1965, should be taken out
of the city periphery and that on an
austerily basis they should be given
plots.

Shri Kanwar Lal Gupta:
the basic amenities?

What are

Shri Jaganath Rao: Water, public
lairines and street lighting. These
are the basic amenities.

it FET A IR 597 T WiATIE
Fr ot & 7 agr ?

St gaa @ (99 fas=) o
qeqel WEIRA, T a1 98 &1 $ faweh
Zot w1 A= | frew ar are # faes §
Tt A< wigfeat frad ag sl
3§ @A At AN A1 RS
TRl ® ¥ FAT I, J@F OATE b,
FAIT T o, T ag 9t oo
IF GET o AR F G a9 F 6T
famar a&f g& | w9 gfw a1 =W
Gz, faa® wifers waqd Fd6! 37T,
arat fafsa fag &, =1 Aew At &l
1 erw froar mar ¢, gafay ag M
T g R | .

ot fergfir oy : 7t o 0T A
& gie frory o &, o fafwa fag &
o, iR WA R
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ot grEuT™ W et wEEw A
warar & f faeett & gl frad a7
T 4 1 WA A v afwfa,
gEaTEwd FHE, F FgA F WAWL
g1 | I A HEY § e qAyd dwe-aeed
g9 ¥R W 7T T AR A=
TS GHT & | ITH ¥ OF qoOmg FTF
F H 77 § A O W9 5 AQT ¥
geer 7Y &, afew Wrfees wifaw
¥ Wrav § 1 g9 @t 7 frewg e
AT AT FY g ffay w7 frow
FT 1T 9@ 919 qgT T ARA] 97 T
AT 73T JY I Ay A frow &
o wgTe @ @ @ afimt
fry & fod = @0 aw &
#e&ft wgay & AT =wmEa £ o ag
o= 7Y ¢ fF dfeedz @it & fam o
qIRAY AT oA faasr g
gueq T fEar gAEr wmar oan
qTET FT 3¢ FRIA Ig FTIATEY 7T |
IR gaTaT FERTA F wfaafay
F1, I8 o7 % ag Fraam g At &
W1 agi 9 ag gfaum & a1 7@ 9
IF vt frar f ag gl #
A1 St arg & ag s gt g
1 T FeE St Jfafaae FTO-
o #Y fordrerd qardt of § o @
FriFTa far &1 sowes 2, SR
Hwaifen famr w1 Im@rfoe 7@ & ?
oy e fawmr F=Nw w@T &
wraT AT § W awt & S I go
fraifaa sfafafe & v smew & &Y
T WA F@TE . . (7AW

Shri Jaganath Rao: I strongly re-
pudiate the allegation that Mr.
Bachiter Singh or anybody connected
with him was involved in this. As
far as my information goes, he has
nothing to do with it.

Shri Kanwar Lal Gupta: I challenge
him.

Mr. Speaker: Let him say whatever
he has to say.
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Shri Kanwar Lal Gupta: I challenge
him. W N1Eq fafaeeT & wg7 ox wgd
Ft | & fgr § 5 owg o
FUL |

Mr, Speaker: Order, order. If it is
a wrong statement made by the Minis-
ter, he may point out to me.... (In-
terruptions).

ot wrfa syeor avorddt : fafaa fag
F1 g &Y sy e T wrefwl
T gem ¢ (T

Shri Jaganath Rao: I only told the
hon. Member not to make allegations
against anybody. It is quite clear
that those persons who took part in
this movement of satyagraha or what-
ever it is, did not belong to the slum
area, they were outsiders. It only
proves that people are interested in
jhuggi dwellers and not in them-
selves; they have no personal interest.
Why should any aspersions be cast
on anybody? (Interruptions).

I am not yielding. 1 have not yet
completed my answer,

About the allegation made against
the Lt. Governor by an hon. Member,
I have already replied to it, The
opening sentence in my statement is
that the Lt. Governor held a meeting
on the 12th about these operations.
What more should I say about this?

st o T A, A, A
gv g & f formr St & weamag fear
2 1 7% dm fafreee &Y Qeamadr
FHET & Ara ¥ a1 8 fow Quargad
92T 7 ag Gwen fewr fF § glomt
frad o ?
Mr. Speaker: Members of the Advi-
sory Committee.
Shri Jaganath Rao: I have to verify.

Shri M, L. Sondhi (New Delhi): I
want to make a submission.

Mr. Speaker: No submission. Only
point of order,
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Shri M. L. Sondhi: I rise on a point
of order. I want to say that on this
matter you should allow all the Mem-
bers of Parliament from Delhi to
speak,

Mr. Speaker: There are Bihar Mem-
bers and Andhra Members who are
interested in this. May I take it that
if a Bihar friend puts a question about
Bihar, all the Members from Bihar
must be allowed to put questions? It
means only this. If a Bombay friend
puts a question, all Bombay Members
should be allowed to put questions?
What a dangerous mistake it is!

ftwm ar (guf) o s

P e e .

it T MO g™ e
T, § £% aT T HL 7§ @

g

Mr. Speaker: I cannot call him. His
name is not here. I am very sorry,

I cannot call him. & grq#t g0 qar
qHATE |

st TR Mo e 0 & S
3T 7@ gHI A wE H, uger &y
AU WE I AT I @ E
# sqgeqT 1 A BT L .

Mr. Speaker: If it is a point of
order, 1 will allow him.

st O WNqTE [T ¢ FT HeY
off qardw L L |

Mr. Speaker: No, no. He may
please sit down. I would not allow

him. His name is not here.  wH&T
oaTT AT | AT FTATHEH F AL § 1

sy T Tiyqver qrerTe ;L L AfEA
faar am & w9 ¥ q@a ¥ @E 0
AT fear g . . . (smEEw) ...
aqr gt ofr aqrdd L, L

qeaw WEYA : HAl TE q@w"i, .
(vwawm) . ..

ASADHA 1, 1889 (SAKA)
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Privilege
st Tt AT wreEnd ¢ e

wgIea, & ag S1a qga § 5 oaw

o AEr #Y @ oy wmrE af §
ag WA AT § a1 @y oy A § WK

78 &9 a1E 7 4Y F £ a0 gEE

T AT A AT WS, . (wEAwR)

Mr. Speaker: The hon. Member
should please sit down. There is no
point of order.

ot T W |ET EE § &
16718 @ IFTE . . . .

Mr. Speaker: What is the point of
order?

1 I _AW : maw wRRy, &

FOHITEN F AT HFRATATGATE . . .
(=waen)
Mr, Speaker: The hon. Member

should resume his seat. There is no
point of order. Now, I shall go to
the next item.

12.46 hrs.
RE. QUESTION OF PRIVILEGE

ot sz fagrdt qrodedt (aeraagR):
awmfa oY, oF a1 g Afod | § 7
uF fadarfase a1 97 faar § AR &
w1ean i 3% wedga 707 & g mi
I qT g vl A am g el
Fq AT Fgl A7 A o e
LI C -

Mr, Speaker: I shall call him, if
necessary, in regard to it.

ot wy fowdt (477) : 7, waw
Ry, W g arq IS off, A
qTq g A I |

Shri 8. M, Banerjee (Kanpur): I
have already written to you. I want
that the matter should be referred to
the Privileges Committee,
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oY wew fagrdt ard : ¥4 wngan
A wmIm A F

Mr. Speaker: Does the hon. Mem-
ber want to discuss it here and now;
or does he want me to give him a
chance some other time before I take
any decision?

St wew fagrdt aradady @ & srEan
g @ga & Pz @

Mr. Speaker: I shall discuss with
him and then only give my decision,
but not now.

ot wew fagrdt waday : €N, =g
T AFATT A § | I3 ¥E FAT
&5 FLJT FIA IAT FaT AG

Mr. Speaker: Why does he want to
take the time of the House again on
it? Yesterday, we had discussed the
whole thing?

st aw fagrdt el : 78, a1 og
IFFRHT A FT T AT Fomaq
Il T aFar g 1

Mr. Speaker: I have no objection.
Ultimately, the House decides, not the
Speaker in the Chamber, Suppose
the hon. Member agrees with me or I
can agree with him, then it will be
simplified. Anyway, let us see. I
have not disposed of it yet; I have
not rejected it. (Interruptions).

6369

Yes. we shall discuss and we shall
see.

1248 hrs,
PAPERS LAID ON THE TABLE

DeLHr DEVELOPMENT AUTHORITY
(PeENnsioN) RuLEs

The Minister of Works, Housing
and Supply (Shri Jaganath Rao): 1
beg to lay on the Table a copy of the
Delhi Development Authority (Pen-
sion) Rules, 1967, published in Noti-
fication No. G.S.R. 840 in Gazette of
India dated the 3rd June, 1967, under
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section 58 of the Delhi Development
Act, 1957. [Placed in Library, See
No. LT-739(67).

NorrricAtions UNDER CUSTOMS ACT’ ETC.

Shri Jaganath Rao: On behalf of
Shri K. C, Pant, I beg to lay on the
Table:

(1) A copy each of the follow-
ing Notifications under section 158
of the Customs Act, 1962:

(i) G.S.R. 890 published in
Gazetle of India dated the
10th June, 1967.

(1i) G.S.R., 891 published in
Gazette of India dated the
10th June, 1967.

(iii) G.S.R. 910 published in
Gazette of India dated the
12th June, 1967,

(iv) G.S.R, 915 published in
Gazette of India dated the
17th June, 1967. [Placed 1n
Library. See No.. LT-740(67).

(2) A copy each of the follow-
ing Notifications under section 159
of the Customs Act, 1962 and sec-
tion 38 of the Central Excises and
Salt Act, 1944:

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-eighth
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 292 in Gazette of India
dated the 10th June, 1957.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-ninth
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 893 in Gazette of India
dated the 10th June, 1867,

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Fortieth
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 894 in Gazette of India
dated the 10th June, 1967.
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(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Forty-first
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 895 in Gazette of India
dated the 10th June, 1967.

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Forty-second
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 914 in Gazette of Indis
dated the 17th June, 1967.

[Placed in Library. See No. LT-
741/867].
(3) A copy each of the follow-
ing Notifications under section 38
of the Central Excises and Salt
Act, 1944:

(i) The Central Excise (Twelfth
Amendment) Rules, 1967, pub-
lished in Notification No.
G.S.R. 888 in Gazette of India
dated the 10th June, 1967.

(ii) The Central Excise (Four-
teenth Amendment) Rules,
1967, published in Notification
No. G.S.R, 889 in Gazette of
India dated the 10th June,
1967, [Placed in Library. See
No. LT-742/67].

SecoNp Rerort oF RuLes CoOMMITTEE

The Minister of Parliamentary
Affairs and Communications (Dr. Ram
Subhag Singh): I beg to lay on the
Table, under sub-rule (2) of rule 331
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, the
Second Report of the Rules Com-
mittee. [Placed in Library, See No.
LT-743/67].

12.49 hrs.

STATEMENT RE. CONTINUANCE OF
EMERGENCY

Mr. Speaker: Now, the hon. Home
Minister.

st wamax fag  (=wfan)

werR FEIRW, WAl & awae & qgo
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AT OF AT FT N | qg §uT
Y ToTT W T ¥ 5 oy Wt
oy ¥4 uA B I ogw e
S ¥l faar o wfed 1w F
gy 9z faar ST wrfed, Suk o
AT § WA § | 9% 4 At v
ﬁmw%@ﬁ'ﬂzﬁ'ﬁifl

Mr. Speaker: Somehow, it may have
leaked out, It is not a statement
made by the Minister. If it is a state-
ment made by him, then I could
understand and he could be held res-
ponsible, But if somebody else has
leaked it out, how could he be held
responsible for it?

ot wm< fag : 9w weT
g ?

The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, I informéd the
House in March last that the Govern-
ment have in actual practice already
restricled the exercise of emergency
powers to certain areas, and,that it
was our intention to seek necessary
constitutional authority to terminate
with effect from 1st July, 1967 the
stale of emergency in all parts of the
country except where abnormal con-
ditions still persist.

In making this announcement the
Government had three related con-
siderations clearly in mind. The first
was that as a result largely of opera-
tion of external factors the situation
in certain parts of the couniry was
such that the Government had no
alternative but to continue the Pro-
clamation of Emergency in those parts,
Secondly, it was our view that it
would be more appropriate that the
Government should have specific con-
stitutional authority for the continu-
ance of the Proclamation of Emergency
in certain parts of the country.
Thirdly, it was our intention that in
the other parts of the country Emer-
gency powers which were already not
being exercised in practice, should be
formally withdrawn.
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[Shri Y. B. Chavan]

In pursuance of the announcement
the Government intended to under-
take an amendment of the Constitu-
tion to enable the continuance of the
emergency only in certain border
areas. The salient features of the
proposal were informally discussed
with the leaders of the different
opposition parties. But the proposal
did not meet with their support. We
have, therefdfe, decided not to intro-
duce at present a Bill to amend the
Constitution,

Continuance of

The Government have recently
reviewed the conditions obtaining in
the border areas. The situation in
rome parts of Assam, particularly the
Mizo Hills District and the adjoining
areas, continues to be disquieting. The
recent developments in Nagaland,
Manipur and the adjacent areas leave
no room for complacency. Gangs of
Nagas hostiles had gone to China and
some of them have returned to Naga-
land. The Chinese have been taking
special interest in the activities of the
hostiles, which they describe as a
“peoples liberation movement”, Pakis-
tan continues to give wvarious kinds
of assistance to the Nagas and the
Mizos and also to certain other tribes;
and its military preparations and plans
for subversion, sabotage and inflitra-
tion into Jammu and Kashmir have
proceeded apace. The collusion bet-
ween China and Pakistan aggravates
the situation.

In the jnterests of national security
and defence, it is, therefore, neces-
sary to continue the Proclamation of
Emergency during the ensuing months
when because of physical conditions
there is a greater threat of external
aggression. We are advised that in
the absence of specific constitutional
sanction, it would not be permissible
to continue the emergency formally
only in certain areas. We are, how-
ever, of the definite view that except
to the extent demonstrably necessary
for the purposes of meeting the situa-
tion in the border areas the emer-
gency powers should not be exercised
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in the rest of the country. We also
propose to advise all the State Gov-
ernments accordingly.

Shri Ranga (Srikakulam): I am
shocked, and I am sure various sec-
tions of this House also are equally
shocked, at this statement made by
my hon. friend. There cannot be a
more blatant example of breach of
faith on the part of this Government,

We are second to none in our
anxiety to ensure and help the people
to see that the security of our country
is assured and strengthened. But what
we have found is that under that pre-
text, the Government have misused
these emergency powers. If we are
to judge by their conduct during the
last five years....

Mr, Speaker: At this stage clari-
fication only can be sought, If neces-
sary, we shall have a discussion later.
We have only ten minutes left before
lunch hour.

Shri Ranga: There is no need to
finish it in ten minutes. We have all
got to ask questions.

He has conjured up all sorts of
troubles for which this Government
themselves were mostly responsible in
order to justify the continuation of
this emergency.

An hon. Member: Question,

Shri Ranga: He gives an assurance
that it would be used only for this
limited purpose and says he has given
his advice to the State Governments
that it should be used only for this
limited purpose. How can we be sure
when this Government here, the
mother of all those Governments or
their elder brother, have themselves
been so dishonourable in the manner
in which they have used these emer-
gency powers, that those younger
brothers are likely to show better
behaviour or better regard to the civil
liberties of the people. Do they want
us to believe that the Mizo hills
trouble, the Naga trouble, the Assam
trouble and all these various troubles
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are going to be solved by these emer-
gency powers alone and not by the
other powers that they have had all
these five years? Yet more and more
af {hese are coming to us just because
of the ineptitude, as 1 have said
earlier, and imbecility of this Govern-
ment.

Therefore, we cannot be a party to
the continuation of this emergency in
the manner in which the hon. Minis-
ter wants us to agree with it.

Mr. Speaker: Normally, when a
Minister makes a statement, there is
no discussion. Some clarification is
only sought. It started like that.

Shri Ranga: It is not a question of
clarification here.

Mr. Speaker: Otherwise, it will take
an hour.

Shri Ranga: It is bound to.

Mr. Speaker: You can ask for a
discussion later on. After all, on
every subject, I am allowing a dis-
cussion, one hour, two hours and so
on.

Shri N. C. Chatterjee (Burdwan):
It is a matter of very grave import-
ance.

Shri Ranga: What about the Delhi
affair alone on which we spent an
hour?

Mr. Speaker: I am prepared to allow
a discussion provided you ask for it.

Shri Hem Barua (Mangaldai):
Assam is going to be the worst
sufferer.

ft weafagrd awdd (qermge):
wers W, g defr oft ¥ i o
awreq faam § 99 X gW A ae-fang
ey & W qw fowmw ¢ fF oW
van for wmm e R @7 &
iAW I EARS
wae & A # woAr wfafer s
T A& | W & o W qo
e f—ow g Wt ¥ gg =
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# 4§t f5 wEw 1 g ¥ dwewr
# feafar #Y g2 a1 va¥ dow vt
a7 frame &% <@ & e W o ww
AT g Wt ¥ @ &, T FTO0 99 w9
Az A & ) At s s #i
maw ¥ o) o qEtee aw § o
Teafeat wrt a9 @Y §, § 99 T9G W
s @ ff, 37 e ¥ AR g
ot g el ¥ o e L L L

Y ToER A AW : 3T T 9,
qzw Afed, ;v Gaw fear ar ?

oft wew fagrdt ¥, ;- ooR 0
Gam fear a1 f& 3o @ifie dai &
At feafir @y | & ag o AgwT §
fie g d= I AR O W A A
g § 7 ;0 T 5w qforw W e W
% fr afam & goa &1 g fagas
qE 78 g 7 oF aF § W W
forame forar mar o7, g0 H Y AgT &
I ey ¥, 99 do% H Ad W A%,
q¥ g welt A Figr A1 5 g qwew 9%
fre 77 F far & fddt oo &
YawIS A A &&F qEAT . L

ft gyraa T T ¢ g o

WHT-ETd A9T W HAT (l‘lu
Tw gan fag) : gl ds5 W qand
oY, 9 fa1 Wt sy gaferm =& ¥

Y wew fagrdl awwddl ;W@ # ag
a5 T @ Al T e R
fr gawr sfam ¥ v w1 faaas
qre 78 gF, iy 9g A AR ¥
T @R

¥Mo TW wANET ®itfgar (o) ¢
g T A1 | EED T W
asar g ?

Shri Y. B. Chavan: I can certainly
explain, These conditions in the

border areas existed even then, and
even then our intention was that we
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[Shri Y. B. Chavan]

would seek a constitutional amend-
ment to continue the emergency in
those areas. On the basis of that, I
held discussions twice with the diffe-
rent groups of the opposition, and in
the second meeting I got the impres-
sion that they were not agreeable to
that. The representatives of the Jana
Sangh were also present there, though
Mr. Vajpayee was not there. I am
prepared to have discussions again,
there is no question about that. (Inter-
rupions).

o T wAGT Sifgar T |
;0 § fF g7 w o ¥ fw oy
F1 3T §, Tfoq ag swame g
TBT @ &, THY SUTET A% HIT FAT g
awy § 7 AT gg A1F AT A W E—
% I ATE g W@ & 5 gwar fprer
IR FT I |

Shri S. Kandappan (Mettur): The
hon. Minister has stated categorically
that they are going to strictly confine
the exercise of these emergency
powers to the border areas. A similar
assurance was given by his predeces-
sor that these emergency powers
would not be used against labour
unrest and against labourers, but on
April 12th—they are not even listen-
ing. Do they want it to be repeated?

Shri ¥. B. Chavan: Please repeat.

Shrimati Sushila Rohatgi (Bilhaur):
On a point of order., Under rule 372
vou cannot allow any gquestions. How
is it that a barrage of questions has
been put and they are eliciting infor-
mation from the Minister?

Mr. Speaker: It is a point of order.
You cannot answer, I will answer,

Normally the practice has been that
they seek some clarification. That is
how it started three years ago, and
clorification has developed into
gpeeches now. Therefore, I would
gay these clarifications will not do.
We must have a discussion of one
Irour on this issue. (Interruptions). 1f
you say one hour, as you all know,
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it"does not stop there. (Interruptions).
We will see to that. What I am sug-
gesting now is that this clarification
for one minute or two minutes will
not sclve the problem,

Some hon. Members rose—

Mr. Speaker: Will you kindly sit
down. If all of you stand, there is
no use of my standing. Please sil
down.

It is already 1 O'clock. I will have
to adjourn now. Therefore, I say let
us have some discussion. That is a
very correct attitude, In the name
of asking for clarifications if I allow
every leader to make a speech, it is
not proper.

wr vy fomd () o e g
FTRETAADRE |

Mr. Speaker: After all, when some
important issues come up, I want them
to be discussed.

Shri Hem Barua: We have already
given notice, but it has not been
admitted.

Mr. Speaker: I will myself fix it
up. (Interruptions). Until I complete,
1 am not going to hear anybody.
Please hear my suggestion. There-
fore, instead of asking clarifications
they are making speeches. It is out
of order, as she peinted out. The rule
says that after a Minister's statement,
no questions can be asked.

13 hrs.

Shri §. Kandappan: Mine is strictly
a clarification.

Mr, Speaker: I know that. You may
change the rule; I have no objection.

Shri Hem Barua: Fundamental
Rights are going to be put in cold
storage in Assam.

Mr. Speaker: Assam is very impor-
tant for all of us, not for Barua alone,
but for the whole of India. Let us
change the rules., After the Minister’s
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statement if every leader of every
party is allowed to make speeches, it
may be difficult. I do not mind it if

you change the rules. But on this:

issue, let us have a discussion, not
today, because we have to finish the
Railway Budget—] forgot about it—
even if we have sit half an hour or
one hour late. Tomorrow it has got
to go to the Rajya Sabha. We are
far behind the budget demands. The
House must remember that. All will
have to be guillotined on the 21st of
July. Therefore, we have to ask our-
selves whether we can waste the time
of the House, Railway Budget must
be finished today and it should go to
the Rajya Sabha. If necessary, I will
fix yp some time for a discussion.
Technically, somebody must give a
notice;

Shri Umanath (Pudukkottai): There
is a notice already.

Mr. Speaker: So, we shall now
adjourn for lunch.
13.02 hrs.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.
[Mgr. DepUTY-SPEAKER in the Chair]

RE. POINT OF PERSONAL
EXPLANATION

ot wy fed (diiT) : SATSEE
Tered, WY ¥ A o e &1 Qe
o W W B gr A qwww A
Tl agT ¥ AR F 39 Fgr @ 5
FEA T WA ;AT § |
oy o wgr ar fir -

“Either Mr. Banerjee will have
to produce evidence to substan-
tiate these allegations or....he will
have te apologize to the House.”
7z wowt froia § 1 ww fa sft gl
€ ) A W W § oW I

896 (Ai) LSD-7.
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q fare w1 dwr A9y wifs =
g ¥ ow ag T & af &
WY I7ET & fae & fadr g fordr

Mr, Deputy-Speaker: I remember 1
have made that observation. On the
same matter, a point of privilege was
to be raised today, and the Speaker
has said he would look into it.

Shri S. M. Banerjee (Kanpur): This
has nothing to do with the privilege
motion. Kindly hear me for a minute;
just two minutes.

K o vy femd : wr I weffy
infaaugrawT IR e A ?

Mr. Deputy-Speaker: If it is only
for two minutes, I am prepared to
listen. We have to finish the railway
demands for grants today.

Shri 8. M. Banerjee: I am not tak-
ing more time.
st vy fowlr @ & fadwrfiomT &
mlﬂw@rmmgtﬁuﬁnﬁi'
rﬂ%ﬂmalﬂzﬂ*wvzﬂt
Jawr g1 A | ww fifer fe
fritwfiee s smar & TE ¥
ax I Ay +rf AT Al fadem W
¥ qIR T wET F o wEw ¥ ange
OF T8 FY TAGEHT WY | WY Iy
fadh 2 fiase f9d | 77 ==frrm -
w07 37 SR §, ¥ 2 fame & oara
aag T & ) oy fad fraw &
(sraena) 7g W TEG TER WX
@ § | SqTeaw WEYEd, W9 w1 safea
TEFTT F AN FT wfEw g )

Mr., Deputy-Speaker: I can allow,
but the question is the time factor.

Shri S. M, Banerjee: I have given
notice.

Mr, Deputy-Speaker: Let us pro-
ceed with the railway budget. I will
permit him later.

The Minister of Parliamentary
Adffairs and Communications (Dr. Ram
Subhag Singh): He cannot be allowed
to raise it just now, We are now on
the Demands for Grants (Railways).
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Shri Thirumala Rao (Kakinada):
Before you allow him, I want to make
a submission.

st v ferd o TP Wi
v § 1 oy g ) wafaee Tl @
wwar ¥

Shri Thirumala Rao: You are not
the man to decide it. I will speak
through the Deputy-Speaker.

=t 7y fawd : W A T
afi &7, A T e wE AT )
ITen WEed, sg ® AW 357 &

AT wwfa 2 w7 wiww §

Mr. Deputy-Speaker: 1 am reading
the same rule No, 357:

“A Member may, with the per-
mission of the Speaker, make a
personal explanation although
there is no question before the
House, but in this case no debat-
able matter may be brought for-
ward and no debate shall arise”

I am not saying he has no right to
give a8  personal explanation. The
question is, he should write to me
what he wants to say, so that I can
see if there is anything debatable in
it,

stay feord @ ag A feddaw
A AN TT R E | A WA 0
wedwr 57X @ § 1 78 7k fag
FT § TE

Dr. Ram Subhag Singh: I object to
this kind of statement being made,
because in the morning the Speaker
has said that if there is any point,
it should be discussed with him in
his chamber. After the Home Minis-
ter’s statement, there js nothing else
on the agenda and you have to pass
on to the railway budget,
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Mr. Deputy-Speaker: This is not
about the privilege motion. He just

. wants to say one sentence,

Dr. Ram Subhag Singh: What kind
of statement does he want to make?
(Interruptions).

oft vy o : 7@ TrdTEOr HT
@ & 77 w1 faars lf qyrET A
ik riceReifocs (i icd &

Shri 8. M. Banerjee: Something
was said in my absence. I must get
an opportunity.

Mr, Deputy-Speaker: I will give
you an opportunity. But whatever
you want to say, you send me in
writing and I will read it out. There
would not be any debate.

Shri S. M. Banerjee: I have written
to the Speaker yesterday. Kindly
give me one minute. When I was
sick and away, some charges were
levelled against me. (Interruptions).

Dr. Ram Subhag Singh: After the
Home Minister's statement, you must
pass on to the railway budget.

wit v formrd : AT sEEyT TR
T § | IUTETN AT 9TY ¥ wAwfy
&t & | 9% W17 AT I TCHTT Y I
auFT 1@ § | wgl T2y 27 T fae
TN AT ¥ agt ww zw fywe s
RE

Mr. Deputy-Speaker: Under rule
357, you are perfectly entitled to give
a personal explanation, I agree. Just
now you said that you had discussed
certain matters with the Speaker,

Shri 8. M, Banerjee: You have said
in your wisdom:

“If there is a prima facie evi-
dence with him, we will deal with
it and if he has not, he will have
to apologise to the House.”

I do not apologise to the House,
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1 say that many Cabinet Members
are Birla's agents.

Dr. Ram Subhag Singh: Sir, how
can you allow anything of this type
at this moment?

Mr. Deputy-Speaker: He does not
want to apologise, that is all.

ot we forady ;. wTo & wey @7
=T wY ot srfed | s frar @

Mr. Deputy-Speaker: Already he
has made his statement. Let us pro-
ceed with the Railway Demands.

Shri K. K. Nayar (Bahraich): Sir,
I rise to 8 point of order. At the
outset, when the request was made,
vou were pleased to say that Shri
Banerjee would be given a chance
but he should not tske more than
two minutes. He agreed to conflne
his remarks to the limits imposed by
vou. Thereafter the relevant rule was
read out and under that rule a Mem-
ber is allowed a chance of personal
explanation in your discretion. There
is nothing in it about his giving it
in writing. Hon. Members on the
other side of the House certainly did
not like Shri Baneriee to be allowed
to make an explanation and they have
raised this commotion. 1 respectfully
submit that if you accept this attempt
at eroding your privileges and circum-
venting your decision we shall not be
able to proceed with any business in
this House, Tt is not that the practice
is new or unknown to us.

Mr. Deputy-Speaker: In between
Shri Banerjee said that he had a talk
with the Speaker regarding this
matter. Tf he had already discussed
it with the Speaker, then there was
no question of my giving him a chance
now.

Shri 8. M. Banerjee: T had no talk:
I had written to the Speaker. (Inter-
ruptions). Sir, kindly hear me for a
minute.

Mr. Deputy-Speaker: You have
already made your statement.

ASADHA 1, 1880 (SAKA)
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Shri K, K. Nayar: Sir, in the very
beginning itself you had taken a stand
and given your decision.

Shri 8. M, Banerjee: Sir, you can-
not say whatever you like in my
absence. You have given a ruling.
You want me to apologise. Apologise
to whom? To the agents of Birlas?

Mr. Deputy-Speaker: A certain
observation was made in his absence,
On that he has said that that obser-
vation is not correct. That is enough,
So far as other things are concerned
he will have to write accerding to
the Rules.

Shri K. K. Nayar: You agreed to
allow him two minutes.

Mr. Deputy-Speaker: He is flourigsh-
ing a big document.

Shri K. K, Nayar: If he exceeds
two minutes you can always pull him
up.

Shri M. Y. Saleem (Nalgonda): Sir,
I rise to a point of order. Without
going into the controversy whether
Rule 357 is applicable or not—I am
not inviting vour attention to that—
it is said in the rule that “a Member
may with the permission of the
Speaker . . . .. Have you given
your permission?

Some hon. Members: Yes, ves.

Mr. Deputy-Speaker: Initially T
said that he is perfectly within his
rights to make an explanation.

Shri M. Y. Saleem: That was the
interpretation of the rule given by
vou. You have not yet given permis-
sion to him. You have . .. (Interrup-
tions). Sir, at least I must be allowed
to say what T want to say. Ewvery-
body is entitled to speak in this House.

of} Ay fowd : STT YT AT
#Y Ay w7 AmEx § o

Shri M, Y. SBaleem: I am entitled to
say what I have to say.

Mr. Deputy-Speaker; I have follow-
ed your point.
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Shri M. Y. Saleem: Sir, yon are
the best judge of your ruling. If
you have permitted him, the gquestion
of any further permission does not
arise, .

Shri Krishna Eumar Chatterji
(Howrah): Sir, 1 rise to a point of
order. Rule 357 says:

“A Member may, with the per-
mission of the Speaker, make a
personal explanation although
.there is no question before the
Mouse, but in this case no debat-
‘able matter mey be brought for-
ward, and no debate shall arise.”

Therefore, it will have to be seen by
the Cheir whether the hon. Member
is introducing any debatable matter.

Shrt A. K, Gopalan (Kasergod): Sir,
you allowed him two minutes, Be-
cause Dr, Ram Subhag Singh did not
agree to that we have already spent
ten minutes, We are also sitting here.
We are seeing what is happening....
(Interruptions).

Dr. Ram Subhag Singh: The hon.
Member cannot accuse me like this.
Who are you . . . (Interruptions).

Shrt Umanath (Pudukkottai): Who
are you? Who are you to question
our arguing with the Speeker? Your
police force is outside, not inside
Parliament House,

Dr, Ram Subhag Singh: I am not
going to be guided by you.

Mr, Depuiy-Speaker: Order, order.
Please resume your seat.

Shri Umanath: Let him sit down
first, (Interruptions).

Mr, Deputy-Speaker: Shri Umanath,
I would like to say one thing. When
Shri Gopalan raised his voice of pro-
test, he did it with decorum. So, I
did not say anything. Then, where
was the necessity for you to shout?

Shrl Umanath: ' Immediately, Dr.
Ram Subhag Singh stood up and
said . . . .

Pr. Ram Subhagy Singh: No, I did
not.

JUNE 22, 1967

Explanation 6886

8hri Umanath: I am not talking to
you. I am addressing the Deputy-
Speaker. Sir, you asked me where
was the necessity for me to butt in.
A valid and correct question. The
moment this question arose, he asked
how such a discussion can be allowed.

Dr. Ram Subhag Singh: Yes, 1 did
it.

Shri Umanath: Who are you to do
that? . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.
Let every hon. Member resume his
seat, Let them say whatever they
want when I give them permission.
We must behave with some dignity.
When we function here, we raise
points regarding the privilege, dignity
and decorum of the House. So, if we
behave like this when outsiders are
watching us, what impression will
they have about us?

Shri A. K. Gopalan: The Minister
must also be held responsible for this.
I charge him. If only he had acted
in a different way, it would have been
over long ago.

Mr. Deputy-Speaker: I have never
accused you, Shri Gopalan.

Shri A. K. Gopalan: We are sitting
here from morning to evening. Shri
Banerjee wanted only two minutes.
Now, we have already spent 15
minutes. If only the Minister had
acceded to the request for two
minutes this controversy would not
have arisen.

Dr. Ram Subhag Singh: Why should
I make that gesture?

Shri A, K. Gopalan: He is the
Minister in charge of Parliamentary
Affairs. .

Dr. Ram Subhag Singh: I did plead
for it on the last occasion, but not
today. Do you want to make Parlia-
ment a mockery?

Shri Umanath: You have done it.
You have reduced it to pieces. . .
(Interruptions). You have made it a
laughing stock . . . (Interruptions).



6887 Re: Personal

Mr. Deputy-Speaker: The point is
this. When a request for an explana-
tion was made, I thought that it might
get into a discussion. Therefore, I
said that I will give only two minutes
for a personal clarification, where no
debatable matter should be brought
in, I have already made it clear, To
this suggestion, members on this side
pointed out that he might bring in
debatable matter, That was the only
caution they gave. They never object-
ed to the Chair giving permission to
the Member to make his explanation.
Chat is wrong.

Dr. Ram Subhag Singh: The Speaker
idvised both Shri Vajpayee and Shri
Banerjee in the morning that they
should discuss the matter with him.
After that, he asked the Home Minis-
ter to make his statement. When the
statement of the Home Minister is
over, we should normally pass on to
the Railway Budget, and not take up
any other item. Now, there is a devia-
tion, That deviation must be ended. .
(Interuptions).

Mr. Deputy-Speaker: Please listen.
What happened was this. When Shri
Vajpayee gave notice of a privilege
motion, Shri Banerjee also got up in
that connection. The Speaker ruled
that he will discuss the matter with
him. The present clarification or
explanation has nothing to do with
the privilege motion. On that day
some allegations were made and I
said that if he makes them and he
could not substantiate them, he will
have to apologise to the House. It is
only on that matter he is going to
make a personal explanation, without
bringing in any debatable matter, He
should take only two minutes.

Shri Krishna KEumar Chatterji:
Bir, you have not heard my point of
order.

Mr. Deputy-Speaker:
Let us hear him.

ot Ko Wie wAWE : 20 A HY

wa & o7 grea # T qr S A &

I am sorry.
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FTT W7 A T A Q@ 7w gwt fn
A T AT AT W I oY A
agq for @, ax{7 wagr ot ¥ O
qTO Y ¥, SR H FT TG 9T A
Fgl 91 :

“Either Mr. Banerjee will have
to produce evidence to substan-
tiate those allegations, show that
evidence to the Chair or the Com-
mittee of Privileges, and in that
case, if there is a prima facle
evidence with him, we will deal
with it, and if he had not, he will
have to apologize to the House.*

T & graw # gan, ar & w1 9
g4 geT F1 TET qg wgal fr M
30 7§ T Y FG A WO £ W
Hwgran, . . . (wEwm)

ot vy ferm® : ITTeTw wEYEw, A
AR §EET FAW FIH T EHAT
T T E | WG gAY JAT Pfad

o1 Wo Wio &Nl : At wTOW MW
MY g T W # v § 9 3o
st (7 FXITT 7 FgT 4T, Wi & wgAv
STgAT g o 99 & arX § 1 a1y wiva
F1 AT A § 1« ATE F AP0 |AT, A
fagar & G ¥F @ § A AX GR |
1§ FHIMT T HAET ¢T 9497 oY iy
FT 5T § | (smwwm) & wiw ¥
fraga s€m fir wre Q¥ faolg ¥y @
qgw ag €19 & f foadl w993y,
AT qFw g oY § 1 ey aw Y
AU &1 AT §, ATWr A AMAT /T
AR #Y giAr qEdt § 1 9T W) WY
gt afr ey, * @

(saawi)
Mr. Deputy-Speaker: This is not

fair. I will not allow it ... (Inter-
ruption).

**Expunged as ordered by the Chair vide Col. €927—28.
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st ®o Hio &Nt :
AR FUE A1y |
Shri K. N. Tiwary (Bettiah):

a point of order, Sir,

Shri Vikram Chand Mahajan
(Chamba): That must be expunged.
ot we forwrd © qaETS F &1 4T
T ¢ ? oFads 41 fRar Sy 7 owwe
wAAg wEEdt ¥ fgera g, A gas
ffaaforg w327 & arqd & anq |

it wo Ato faard : wrA q A
o1y T, T | qIAAT g2, st =,
Fr U qg wreA g w5 w7 @, as
ag gfaitary s 2 & faAr SAw
sweEfoge f&r go | ot SR f5e
et § afgiaa ward & 1 & wrdar w7
argar g f e 349 e & frrar
ifod | WL 3 T 91X ¥ fwAT §
A ag g7 safaqay & fagg 17 o0 |

sft ®o Wlo waAsl: * *

Mr. Deputy-Speaker: Now
matter has come to an end.

Zq Il #Y

On

this

ot Ay foaad | @ AT WA A,
oY R STIEYT FT T ISAT THT |

dagemd fawm # gwEAr (s
AT TW) : IIEAR HEIEA, HIANT
&, Y FA1, ¥ qrow wew F fauz
AT FT A HIAT AATY &, ATT FIT F3F
I3 frd & fasre Qfad

Mr. Deputy-Speaker:
to the record.
get it removed.

oft wy fowd : SuTERE AQAw, 7
I qFAGE TG aFarg |

Mr. Deputy-Speaker: He transgres-

sed his limits. He had no business to
bring in extraneous matter.

_Shrli 8. M. Banerjee:
voked,

1 will refer
I will check it and

I was pro-

JUNE 22, 1967

Explanation 6890

Mr. Deputy-Speaker: I had said,
“You can make a statement concern-
ing the statement that I had made
and clear your own position”. Where
was the necessity for bringing in
other matters? There was no neces-
sity, no justification.

it wy ferwd : SuTETE AENET, wO
STAEqT FT I97 & |

IR AW . WIT HEEGT HT
S AN IBT qHFA |

ot wy femd : S TE I3T FHAT
g7 ¥ w19 Q@A SWATAT FT I oY THY
FEM A 7 w19 g qar Aford e wg ¥
fowre & & @am #7127 @ 1 gw ®) q@r
AT q1fgd | gRwT ag gt & fm Ty
U9 HEAT-AW F WIHIT 9T WG Y
TUF-AAFT § AT AT F Ao
FWE
it Iro Ao fwardt  (wamemiar) -
I T FIFATH HI EE |
Shri Tenneti Viswanatham (Visak-
hapatnam): On a point of order, Sir.
ot oy fordt © qw & w@or 9 g
uTH WTET IIMAT § | WTOH qETEl
waw FY Wyt fear §, wfe q@
AT § | A AT I W WTET
T @I AT &, UFA Faw ) HywT frear
arfgd |

Mr. Deputy-Speaker: Under what
rule? What do you want to say?

oft 7y forerd : frrawr 376 Famaga )
919 { JrAAg qe<q ®f fran 357 %
RS sAfFaT TTSETH T # gWtwT
3\ w19 F w1 i wa T ar faarg amar
AT ISAT AT, AT A1 QAT
oI ¥ IAH! UFT | AfeT gaF anr
g7 WAl F FATAT FIW FT T IEG

ssExpunged as ordered by the Chair vide Col. 6927.—29,
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41 ? (wmawiR) W19 TF A9 FT 9w
&fer

Mr, Deputy-Speaker: He brought in
extraneous matter and, therefore, 1
stopped him.

st wy fowd . ag a@ ¥ g,

FfeT & S T =914 faae & gamar
FLWE
Mr. Deputy-Speaker: You agree

with me that he exceeded the limit?

st Wy fowd :ow1T AT QA W
ufasrTd, afe g7 &l w1 e ossw
faae a% gt & 1 5§ wlaFT
TR

Jqreqw  WEAT - IR AT Ay
faar g

oft ag few? : gq TR W AT
Teee faae gy A wa g & s
FTEA T A fFaT g | wr g €

Mr. Deputy-Speaker: They objected
to only one sentence.

Shri 8, K, Tapuriah (Pali): They
cannot touch you for flve years....
(Interruption),

Mr. Deputy-Speaker: Whatever they
objected I also objected.

ot 7y fewd@ 7 T A e g
8, afew ag gt os9lg fame & s=
TET & | GF AT KT E T FaAT |

Shri Tenneti Viswanatham: I rise
on a point of order. Mr. Banerjee
made some statement, there was a
point of order raised by friends oppo-
site, and there was a suggestion that
that should be expunged. I would
request you not to expunge it because
I want to bring a motion of privilege
againgt Mr. Banerjee so that the entire
matter goes to the Privileges Com-
mittee. Mr. Banerjee made an alle-
gation against not only two Ministers
but also against other Ministers, All
this should be considered by the Pri-
vileges Committee.
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Mr. Deputy-Speaker: Mr. Viswa.
natham, you know law and you know
the procedure very well. I had given
him permission to make a personal
explanation in the context of my
stalement or observation, I told him
not to exceed the limit. But if he
exceeds the limit and brings in some
extraneous matter, then, certainly, 1
will examine the record and see that
it does not go on record.

it o oA (Trrd-afar) ¢
AT sqawqT &1 99 ¢ | & qg orAAT
wigan § v w1 e fram & wraga
A IT & F6 AT9AT Ft forrd ¥

geTaT ey § 7

Mr. Deputy-Speaker: Mr. Viswa-
natham, do you agree with me or not?

Shri Tenneti Viswanatham: ] agree
with you upto a particular point,

Mr. Deputy-Speaker: If he exceeds
the limit, what am I to do?

Shri Tenneti Viswanatham: The
Member has made an allegation
against not only the two Ministers but
also against other Ministers and the
Prime  Minister, Therefore, the
matter must go to the Privilege Com-
mittee. How can you expunge it?

S o G ¢ T SAeyT 7
%7 & 1 w9 fraw 380 ®Y Af|d )

Mr. Deputy-Speaker: Please sit

down.

I gave permission to him to make
a personal explanation in the context
of that observation and I immediately
told him, “If you exceed the limit, I
will not permit you"., Now, if he
exceeds the limit, that means he has
done something without the permis-
sion of the Chair. Am I not right in
seeing that it does not go on record?

oft wy fom®t : ag wfagsrTadi
g @ ararmmdr wfgFT @7 @
fomt & ag df &1
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8hri Temnetl Viswanatham: You
have raised a point. Let me answer
it, if you have a little patience.

Mr. Deputy-Speaker: I am prepared
to be patient with you but not with
this type of .... (Interruption).

ot ok wAd © IITSRE W,
w1q fager 380 #r3fad ) gad foar§:

“If the Speaker is of opinion
that words have been wused in
debate which are defamstory or
indecent or unparliamentary or
undignified, he may, in his discre-
tion, order that such words be
expunged....”

Mr. Deputy-Speaker:
called you.

oft vy fom®t - mTAAT EwEET Qg
g WE XA W

Shri Tenneti Viswanatham: Accord-
ing to you, the Member has exceeded
your direction. (Interruptions)., He
has said one sentence more than what
you wanted.

Mr, Deputy-Epeaker: What could be
permissible, not only wanted. Now
lot us talk like lawyers.

8hri Tenneti Viswanatham: I agree
with you. I am in complete agree-
ment with you.

I have not

Having beep said....(Interruption).
it has become g part of the record
Unless the Member says that he with-
draws it, how can it be expunged,
because other consequences follow on
what he has said. He has maligned
not only two Ministers but some more
Ministers.

Mr. Deputy-Speaker: I have follow-
ed your argument. In the same
fashion, we can argue., You argue
more patiently and to the point. The
question is this. If some Member of
the House is more or less bent on
inviting certain things and inviting in
such a way that the House or any
Member of the House should feel
almost, compelled.. (Interruption) to
take it as a question of privilege, then
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in such a position, as the guardian
of the dignity of this House, js it not
the responsibility—I am putting it to
you ag a lawyer—, is it not the res-
ponsibility of the Chair to see that
no Member transgresses the limits;
and if he transgresses the limits, then
I will have to do..(Interruptions).
Order, order. Mr, Viswanatham is on
his legs.

Shri Tenneti Viswanatham: If what
you say is right, i.e, because he has
transgressed, if you want to expunge..

Mr. Deputy-Speaker: I have not
expunged. I have said that I will
verify and if there is a transgres-
sion....

Shri Tenneti Viswanatham: I agree
with you.

Mr. Deputy-Speaker: If you agree
with me, then it is all right. You
may sit down.

Shri Tenneti Viswanatham: Assum-
ing that there is a transgression..
(Interruptions) what happens is this.
If your suggestion ig followed, any-
body can make some statement, then
you would expunge it and another
and another will follow and then the
whole record will become a farce. On
the other hand, if what he has said
goes into the record, that also, includ-
ing the transgression of the Deputy-
Speaker’s orders, will go to the Privi-
leges Committee. Supposing I trans-
gress and talk something, which is
not sense, ggainst your direction and
then you expunge, then another Mem-
ber will speak, yet another Member
will speak and so on without minding
its being expunged. Therefore, please
do not follow that line.

Mr, Deputy-Speaker: I have follow-

ed your argument. Will you see rule
3807

Shri Tenneti Viswanatham: You
have perfectly got that right. But do
not exercise that right,

Mr. Deputy-Speaker: If it is a de-
famatory statement, if it is a trans-
gression of the limits prescribed ano
it could be.. (Interruptions).
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Mr, Deputy-Speaker: If all sorts of
allegations are bandied about with a
view to maligning, abselutely mali-
ciously, is the Chair to sit quiet here?
Will it add to the dignity of the Chair
and the House? I am exercising my
right with full discretion keeping in
view all the observations that you
have made. I will keep your observa-
tions in view.

Shri Tenneti Viswanatham: Just
one more sentence. If he makes a
very malicious statement, you have
got power under rule 327 or 227 to
directly refer it to the Committee of
Privileges. You need not do any-
thing; immediately you can haul him
up before the Privileges Committee.

Mr. Deputy-Speaker: I will exercise
that power. The Chair should exercise
all the powers that are inherent here.
As you know, certain powers are
written and certain powers are in-
herent in the Chair,
those powers, provided I feel justi-
fied in doing so. Therefore, I have
said that I shall examine the record
and take my decision.

Now, Shri K. P, Bingh Deo:

Shri 8. M. Banerjee: On a point of
order. ...

Bhri K. Lakkappa (Tumkur): Om
a point of order....

Shri Zulfiquar Al Khan (Rampur):
On a point of order....

Shrd 8. K. Tapuriah: You may
kindly allow Shri Zulfiquar Ali Khan
at least. He has never spoken before.

Mr, Deputy-Speaker: If he has not
speken before, 1 shall give him an
opportunity some other time, not now.

So far as the matter raised by Shri
5. M. Banerjee is concerned, that is

closed. Now, we are discussing the
Rajlway Demands.
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Shri M. XY, Saleem (Nalgonda): We
on this side of the House should also
be permitted to say something.

ot ot ST W Wiy,
SIFEET FT T4T T | FIEGT ®T T9A
A A agrFTEFATE | . .
(samwm) . . sgEEdr FT AET "0
A &1 497 qF wlgweag g . .

Mr. Deputy-Speaker; If the hon.
Member has got any point of order
regarding Shri K. P. Singh Deo's
speech, then I am prepared to hear
him. Otherwise, let him resume his
seat.

ot W W Agl, weae
w1ag, R =ATAr FT A7 CF FEA
LL -

Mr. Deputy-Speaker: There is
nothing before the House now except
the Railway Demands,

Shri K. Lakkappa: On a point of
order. ...

oft et A - S w1
qmr{_a:t‘a F I F g =|IEqr 77
qIAE |

Mr. Deputy-Speaker: 1 have sald
nothing to that effect. I have only
said that 1 shall examine the record.
So, there is no gquestion of any expunc-
tion now,

Shri 8, Kundu (Balasore): I have a
suggestion and also a point of order.
Shri S. M. Banerjee wanted just one
more minute's time. But the hon.
Minister. ...

Mr. Deputy-Speaker: That matter
is closed now. We have passed that
stage. There is no point of order. Let
the hon. Member resume his seat.
This js not fair.

Shri 8. Kundu: Shri S. M, Banerjee
wanted only one more minute, But
the hon. Minister has blocked it and
we have spent 20 minutes on it. He
thinks that because he is a Member
of the Bhim Club he is very strong
and he can do it. This is the threat
fram the Bhim Club. ...
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Mr. Deputy-Speaker: Order, order.
Now, Shri K. P. Singh Deo;

D. G. Railways

14,37 hrs,

DEMANDS FOR GRANTS (RAIL-
WAYS), 1967-88—contd.

Shri K, P. Singh Deo (Dhenkanal):
I have moved several cut motions to
these Demands.

Cut Motion No. 220 relates to the
urgency of the construction of a new
railway link from Talcher to Bimla-
garh in Oissa, which would connect
Rourkela to Cuttack, since Rourkela
is connected to Bimlagarh and Tal-
cher is connected to Cuttak by metre
gauge.

Cut Motion No. 221 refers to the
urgency of construction of a new
railway line connecting Ambaguda to
Lanjigarh Road (DBK Railway).
Cut Motion No. 222 refers tg the
urgency of the construction of a new
railway line from Cuttack to Para-
deep Port in Orissa.

I have also moved cut motions
Nos. 273, 543, 544, 536 and 537. All
these are connected with each other.
If these are implemented, it will have
a profound effect upon the economy,
industrial as well as agricultural, of
Orissa at large as well as of the Union
of India generally.

As you know, Orissa which has an
area of more than 60,000 sq. miles and
a population of more than 174 million
hag hardly 908 miles of railway line,
which works out to about 14 miles
per every 1000 sq. miles, and 5.2
miles per every lakh of population, as
compared to 31 miles per every 1000
sq. miles and 9.7 miles per lakh of
population for the Union as a whole,
which indicates that Orissa fares un-
favourably in Railway communication
as compared with the other States of
the Indian Union.

Moreover, there is no interconnec-
tion between the railways existing in
the western part of Orissa which is a
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predominantly Adibasi area having
vast forset resources but which is
minerally rich and agriculturally a
surplug area, and the coastal railways,
During the last three years when
Orissa was sbujected to drought, it
exposed the fact of the inadequacy of
transport facilities when foodgrains
had to be moved from one district to
another and from one State to ano-
ther. The inadequacy of the railway
facilities affected the movement of
food. The inadequate railway milage
in the State will also adversely affect
the exploitation of known deposits of
mineral resources as well as forest
products which the present Govern-
ment is trying to attempt and has
already taken wvarious measures to
increase both the industrial and agri-
cultural output. For this purpose,
augmentation of railway communica-
tions in the State is absolutely
essential,

Orissa’s march forward in develop-
ment to reach the standards of the
more advanced States of the Union is
to be expected. It is obvious that
rapid industiral and agricultural ex-
pansion and the exploitation of the
mineral wealth will depend mainly on
the adequacy of the railway mileage
represeted by a network of railway
linking the appropriate regions. Dur-
ing the Fourth Plan period, the
Orissa Government have decleared
their intention to implemet the Tal-
cher industrial complex which, if im-
plemented, wil] have immense possi-
bilitieg for the future.

Also during the Fourth Plan period
on wards, the entire area from Para-
deep port on the east coast upto
Birmitrapur in the N.W. will be hum-
ming with activities and the opera-
tion of the various projects for the
exploitation of the mineral wealth
through the richest mineral belt from
Keonjhar to Birmitrapur. All these
areas which form the hinterland
should be appropriately connected
with the port by a direct railway link
to facilitate large-scale movement for
exports and imports through the port
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50 vital to the economy. In view of
the programmes of the State Govern-
~ment in the Fourth Five Year Plan
and also in view of the long-term
plan for the development of Orissa, I
would like to bring to the notice of
the Railway Minister some railway
lines which have to be laid and which
has also been requested by the State
Government to the Central Govern-
ment.

One is the Talcher-Bimlagarh rail-
way. As you know, in Talcher there
is an extensive coal reserve of about
500 million tonnes with an ash con-
tent of between 11 and 15 per cent.
Also there iz a thermal power station
which the Minister of Irrigation and
Power recently visited, which would
generate 250 MW of power in the
first phase and this will be linked up
with the Hirakud and Balimela power
grids. In view of this, the Talcher
industrial complex has beep designed
and planned for an annual »roduction
of 168,300 tonnes of pig iron and
138,600 tonnes of wurea during the
Fourth Plan period. For the requir-
ed iron ore, the complex will depend
on the Daitari mines and for limestone,
105,000 tonnes from Birmitrapur and
Purunapuri in Sundergarh district
and for manganese ore, 9,000 tonnes
from Bonai and Sundergarh areas. If
direct facilities are provided, then
only it will be economical to under-
take these operations. By the Fifth
Plan period, the capacity of the com-
plex would be doubled, which would
require doubling the raw materials
intake, This emphasises the urgency
for the construction of thig lng from
Bimlagarh to Talcher.

Moreover, the Industrial Develop-
ment Corporation of Orissa have
given a licence to set up (a) a ferro-
chrome plant at Jajpur, Keonjhar
Road, which will need annually 46,000
tonnes of limestone; (b) a pelletisa-
tion plant at Daitari and pig iron
plant at Paradeep needing 60,000 ton-
nes of limestone annually to be sup-
plied from deposits from Birmitrapur,
Purunapani in Sundergarh District.
In addition, the Paradeep pig {ron plant
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will consume 8,000 tonnes inanganese
to be transported from Bonai and
Sundargarh areas. The National
Council of Applied Economic Re-
search has suggested the oxploitation
of these deposits for the purpose of
export through Paradeep.

For the purposes of the Rourkela
steel plant, there is already a rail link
laid til] Bimlagarh laid to Dumaro.
If thig is linked with Talcher, it will
facilitate the transport of raw mate-
rials like lime stone and managanese
ore required for the Talcher complex,
the ferrochrome plant at Jajpur Road
and the pig iron plant at Paradeep.
This link will facilitate export of iron
ore from the Sarkhunda project
through Paradeep via Talcher. The
rail link from Talcher to Bimlagarh
will obviously provide a nearer port
to the Rourkela steel plant. It will
also enable the fostering and growth
of traffic in iron ore at Paradeep port,
a major deep sea port capable of tak-
ing 60,000 ton iron ore carriers and
128,000-ton oil tankers, and it will be
capable of exporting ten million tons
of iron ore a year. This will also
link up with the rich industrial areas
of Sambalpur District, Sundergarh
District and the coal belt of Talcher
in Dhenkanal District. This will also
help in extending the hinterland of
the Paradeep port even to portions of
Bihar and Madhya Pradesh.

Apart from the advantages of link-
ing Talcher with Rourkela, it will
very much shorten the distance for
export of iron ore from Kiriburuy,
from 491 miles to 250 miles.

Moareover, there is no direct rail
link from Rourkela to the Capital of
Bhubhaneswar, Hundreds of passen-
gers travel daily from Rourleka to
Bhubaneswar, but they have to take
a circuitous route of 650 km. They
have tp change at Kharagpur, pass-
ing through three States of Bihar,
Bengal & Orissa and from Kharagpur
they have to go to Bhubhaneswar or
Puri, whatever it is. For the time
being, if an express train could be
provided or a through carriage, it
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would redress a lot of the hardship
that the people are undergoing now.
More than 300 passengers daily travel
from Rourkela to the eastern coast,
and they are being subjectej to all
this inconvenience,

D. G. Railways

Since, from the economic, industrial
and administrative points of view, this
rail link from Bimlagarh to Talcher
should be taken up, amenities ghould
be provided to railway passengers.
There are no ladies waiting rooms,
or drinking water facilities in Dhen-
kanal Station the district headquarter
and Nirgundi Station leave alone re-
tiring rooms. If this line from Rour-
kela to Bimlagarh to Talcher is con-
nected, and as Talcher which is a
fast growing industrial area, will have
to have more facilities in the station
like retiring rooms and so on, be-
cause there is a proposal, which de-
pends on the Government of India.
to connect Sambalpur with Talcher,
which the State Government has re-
commended. It may not come this
year, but may come in the fifth or the
sixth plan.

Moreover, if this link between Cut-
tack and Paradeep, a distance of
around 100 km. could be completed,
then the steel city of Rourkela would
be connceted to the deep sea port of
Paradeep, which at present is not
connected at all with Rourkela. Also,
it will facilitate the movement of pas-
sengers as well as freight, because
the people of Rourkela then can link
up with the State Capital of Bhuba-
neswar.

Coming to the western part of
Orissa, I come to the Lanjigarh-
Ambaguda railway link which bene-
fits three states, Andhra, Madhya
Pradesh and Orissa, which was cons-
tructed at a cost of Rs. 53 crores.
Because of the gradient and other
bhard terrain, some 47 tunnels were
boreq within a stretch of 66 k.m. and
it has reached the record altitude of
8250 ft. This was primarily to move
iron ore from the Bailadila mines to
be exported to Japan via Vizag. But
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this is a bilnd line, The intention o1
the Government should be to open
up this area for industrial develop-
ment. The more backward areas of
Dandakaranya and the Kalahandi
district and Koraput districts should
be connected with this by implement-
ing the Ambaguda-Lanjogarh road
which would connect Ambaguda, in
the Kotavalasa, Kimande section and
Lanjogarh road in the Raipur-Vizia-
nagaram section. If this line i3 com-
Pleted it will not only pass through
the backward country but it will pass
through an area helping in opening
up the untapped resources of mine-
rally rich and agriculturally surplus
area and the vast forest wealth of
the Dandakaranya area. It will con-
nect Bhawanipatha, district head-
quarters of Kalahandi with Janagarh
and Nowrangpur, two important com-
mercial centres in West Orissa. More-
over, the Indrawati hydro-electric
project is coming up. The Orissa
Government is taking it up in the
Fourth Plan along with Machkund
and Sileru projects which will pro-
vide power. The possibility of avail-
ability of steel at railhead prices is
bound to give impetus tg industrial
development and also export promo-
tion which will earn us vital foreign
exchange. While on foreign ex-
change and export promotion, I would
like to say that iron ore and manga-
nese ore are two of our main export
commodities and the rise in the rate
of freight by Rs. 5 per ton oniron ore
and Rs. 13 per ton on manganege ore
will not certainly boost our export.
The Railway Minister should try to
find some additional funds from ex-
port promotion scheme and fulfll the
long-felt requirement of the people
of Orissa, You would have been
that my friends from Orissa in the
Opposition and in the Treasury Ben-
ches have given various proposals for
new railway lines but nearly every
one is unanimous of the link from
Cuttack to Paradeep and Talcher to
Bimalgarh, T hope the Railway Minis-
try will share in the building and
development of Orlssa and would not
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take into consideration the political
colour of the State ministry.

Shri J. Ahmed (Dhubri): Mr, De-
puty-Speaker, I thank you for giving
me a chance to speak on the railway
budget and on my cut motions Nos.
254 and 255. I come from a State
which is backward and from a cons-
tituency which ig the most backward
in that state. My constituency is
whole of the Garo Hills district and
also the lower part of the Goalpara
District in Dhubri sub division. The
Dhubri sub division has some railway
line, about 30—40s miles and it is a
metre gauge line. Regarding Garo
Hills, the hon. Minister knows very
wel] that there is not even a yard of
railway line in my constituency. You
know the bottleneck of Assam. The
whole of the southern part of Garo
Hillg district and Goalpara district are
on Pakistan border which will be
more than 200 miles in length. Dhubri
was the biggest centre in India for
producing and exporting jute which is
a foreign exchange earner. Up till
1953-64, and 1964-65 it was the big-
gest jute centre of India, The jute
export through the Dhubri town, in
1963-64, was more than 30 lakh
maunds. So also, in 1964-65 more
than 30 lakh maunds of jute used to
be eéexported or dealt with from
Dhubri town. The cheapest commu-
nication that we had with the outside
world was the river communication
which has been totally blocked by the
last 1965 Indo-Pakistan war, and it
has not yet been possible for us to
have some talk with Pakistan regard-
ing our river communication. As I
understand, our businessmen in our
country do not also favour the com-
munication through Pakistan because
of the loss that they had to sustain
their goods worth crores of rupees
having been detained by Pakistan on
the last occasion, in 1965 September
Indo-Pakistan war.

Anyway, the cheapest communica-
tlon that is available to us at
present from Assam to other parts of
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India is the railway. If the Govern-
ment of India wants that Assam ghould
be linked with the cheapest commu-
nication that ig possible now, the rail-
way ig the only link, and the Govern-
ment should start in right earnest to
establish immediately a through
railway communication for Assam
with the rest of India,

During the 1962 Chinese war, our
late Prime Minister Jawaharlal Nehru
gave up Assam and saig that this time
we cannot probably protect Assam
because of the very bad communica-
tion; and you know the bottleneck of
Assam with the East Pakistan which
is just about 25 miles in width, and
it is through this narrow portion that
all the goods from Assam are to be
exported and all the communications
have to pass through it. From the
defence point of view, if you want to
keep Assam with the rest of India,
you must have the communication of
Assam improved without further de-
lay, and at least you must extend the
broad gauge line to Dhubri which was
the biggest centre for jute export and
which has now lost its jute business.
As T gaid, the export of jute from this
town which was 30 lakh maunds in
1963-64 and 1964-65 has now reduced
to 15 lakh maunds in 1966-686.

15 hrs.

Now in 1066-87 it is only 8 lakh
maunds. The quality of jute pro-
duced in Goalpara district is probably
the best. It may be compared with
jute produced in Narainganj in East
Pakistan, which is the best quality of
jute. Before partition, jute produced
in Goalpara District used to be taken
to Narayanganj and sealed as Narain-
ganj jute and sold as best quality jute
which used to move. Now due to
lack of cheap communication and our
long border of more than 200 miles
with East Pakistan, it has come down
from 30 lakh maunds to 9 lakh
maunds only. Probably the greater
portion of our jute is being smuggl-
ed into Fast Pakistan and exported
from there. This long border of
more than 200 miles is not properly
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guarded. During the last election, I
travelled in that area and my perso-
nal experience was that smuggling
is very easy. I find people smuggling
things easily even during day time.
Probably the cultivators are getting a
better price for their jute from East
Pakistan and smuggling is going on.
Due to lack of communication, the
transport cost is very high on this side
of our and therefore more or less 20
lakh maunds of jute are being smug-
gled into East Pakistan. There are
no communication facilities in the
whole of Garo Hills District and in
Mahendraganj which part of it. It is
& plain portion of Garo Hills where
fine quality jute grows profusely.
There is practically ne communication
except one road which has been newly
constructed. It is not even a pitched
road. It is only a gravelled road.
The bridges on this road are not very
strong enough to carry big trucks.
So, jute is carried only in small
trucks. Because of lack of commu-
nication, the whole of Garo Hills Dis-
triet is not getting or having any
facilities for the improvgment of
trade. There is very meagre improve-
ment. In the circumstances, T would
like the Railway Minister to take a
special note of this area and trv to
improve the communication on this
part of the country.

D. G. Railways

I would request the hon. Minister
to have a broad gauge connection
from Fakiragram to Dhubri which
wag once the biggest jute exporting
centre. If it is done it will surely
revive its position. From Jogighopa,
up to which the broad gauge line has
been extended, the line may be ex-
tended to the south bank of the
river—Jogighopa is on the north bank.
There is a proposal also of construct-
ing a bridge over the Bramhaputra
river. Even if a bridge is not pos-
sible at the present moment, I would
request the hon, Minister to have
arrangements made for ferry cross-
ing—previously it used to be at
Pandu—and this railway line, ie.
broad guage line, may be extended up
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to Gauhati and also to Garo Hills
where there are enough potential for
export of coal, limestones, timber and
other important minerals and also
other things. A paper mill, cement
factory can also be started in Garo
Hills if facilities are given. For def-
ence purposes also thig will be an
essential line, a life-line for us. I
would, therefore request the hon.
Minitser to do something as early as
possible so that our people may not
be frustrated and they may not go
astray.

Assam has all along been neglect-
ed by the Government of India. That
is why Assam is now a State of so
many problems. Because you have
neglected it from the beginning there
is the question of Nagas. there is the
Mizo problem and the Hill state prob-
lem. our friends from Tripura have
been in a verv bad state in our terri-
torv. If something is not done very
earlv T da not know what will be the
position.  The Mizoc =~ - ing that
they have been neglected. The peo-
ples of Trioura are saving that they
have been neglected. Hill people are
saying that they are neglected. The
people of Assam as a whole are say-
in that they have been neglected in
the matter of communication and
thereby all round improvement of it.
Unless communication improves no
nlace, no country can develop with
all its resources, Therefore, from
the point of view of communication
and development and also from the
point of view of defence, it is most
essential and ureentlv necessary that
the Government of India should do
snmethine jmmediately to mitigate the
grievances of the neoole of Assam.
esneciallv the whola of Garo Hills
and Goalpara District.

Mr. Deputv-Speaker: I would like
tn sav ome thing. T will not give sven
one second more than ten minutes to
any hon Member from this side.

sft wo Ao frardy (dfwar) @ &
Wt wET Y geqare RAT W §
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£ %97 syt & | 9g AT T oA R
WA v T ¥ et A o Moo
¥ W |1 gELt <G WHT ag A) AT
oY FEY AT & ) A gAY Y A< oed
¥ 3 ¥ 7Y o wfaw gfead 237 &
g EA § o gEl N g
WA A FQ@ § i 9d angw
#1 feqemdz g, Wd smew #Y Fr
g | g7 ¥ arg avg arfaat v gfond
oA wF ¥ fao wfes a5 fed
T #Y 70T WY FY S & 1 5T 9w Ay
ST WIAT WY AT @=1 41 297 &, F
& gY et & Mfo wa gy wEr wrATd
fe w3 &5 f& o o g9 &y
wgT et & f wieT wife 7 @y wg,
wTEf gify & ST srwwRAY 6 & 57 A
T T WC A ¥ dFT A SY 91y
g 9 gFAT § 7 A0 aHw A A
wrar § |

D. G. Railways

T § q9ge § I 94T 7 eqrA I
¥ grafga @ seY § 99 £ a6
feamar argat g | 397 & HT averg *
THT § | T & A W & 7@ WK
TH FAT A & 1o THo MFo FT
A YA BT & 99 H o foer W
& s 7 o d e e fagrg
wrge ¥ fesz e &1 s9 T amgEe
dezq carer 7 & ) w AT ¥ @Y
ey § 3T A A1 S (A NTEET
Sfew wff w7 way § e soc
wifaer & o qroerdw & 9T ¥ E wT
Y & | I B 3TE TAT AT F17 wGET
UF T H Ere oot § | gy w1 &
TE A W A ot g § ag wga
& T § 1 gy wary w Rl ¥
Tt wErE i dwd A ¥ A
AT g fr W ot

ASADHA 1, 1389 (SAKA)
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THRTE ITFT R FH FFA A0 THo
THo ¥ FY T FTH F §, IH & AT
&1 fear oy | 37 WY Y o gfawd
A T & & fae 9 fF #to gwo
THFo ¥ 23z F) frerar & 1 1T ¥ Erwed
%Y wfaw wrw gfear wfaw & 1 e
g fsmm @ AdsaR am
fear s sl s g ¥t oA WY
foraT 9Tg | W 9T #Y SEY g F @A
d Ay fagrd o wrg agT ¥ AX
SR AR ITIT L, T A & fean
&R, T A G g aE ¥ o fer

FL |

ITT F Ao dro THo AT Ho
"o o § 2Y AE FT WHATGAAS
s @ B g ay wd
fF g7 WY wriAmaww ¥ O
MMTo Yo THo G aF WE WY
g wfe FTwaw §, SwET g
wifz &1 FawT §, T4 *) ST qew
W'}%_'ﬂhﬂamotﬂ'emm
g @ 1 gl aw e Y e
#1919 & 59 H1 GTAT 1 qATH § IW
¥ @St adt § 1 Ao WTo Yo W H
aga wERMmT arfad T g & 1 Wie
q?or{“ﬁoﬁﬂ'%ﬁi‘m ﬁqia;
¥ wrgar g i wamar A @Y wrfed )
I aTET & v ol STy § qw atEw {
§ g g f& oamgT ¥ AN
3T T s & Swma fey el )
EHTTT At Sffo W10 Gto F X H 4g
& fe ww ¥ 9w @ oy fafaw &
st & 1 sefafee ¥ S R wt ®
37T gt § a1 e #Y o S AT
far &Y wfemw & oo 7 QAR
W M@ F wifEmd 67 ste Mo 1R
# wor fgar smar § 1 918 fow wgi g W
fox Farfom oo w1y § 1 @9 AW &
Y w1 g § ag I A et g
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[!ﬂ"b‘o deo fﬂ'a‘rﬂ]
Kwgng fo3ad $r Oy srfmoiws
T ¥ & o wrre § ey v
aTor ﬂ]‘ﬁﬂﬂﬂlﬁﬁ:ﬂmxﬁ'{m
WY ag o AT § W WY o
fear sy &= &7 freare frar oo

¥ & wran § e o g o< o
TS gRt § S fagre ¥ gf ot @
IS F g ar gwd Wyl § gf @
IWE IV ¥R A iy
IJEH T & Iw aww s
LECT o ﬁﬁﬁﬁl”fomalﬂ’ogqﬁ
MY Aifae Y A & 5w oa
TF T a7 o § fF 2 v g
& o 770 9o 97 WY FT vyaT WY
Qa1 wF aw A A g e
T 45 & & @l 917 a0 Ty A
afe 399 # sorr o oY ot A
Imw H gf AY 1 WR faer Fgd
a7 ¥ a@ q I iy g2 oz
g 99 ¥ wEEw Wi §1 os<id
W AAIN FE qEA § 1 weard
¥a aF o @ § 97 9w am
WO AR Ry
9T @ #37 7} faar smar & eafeat
&Y T § 9 KW F F S fro wee
o § ag W19 ¥ wRE W F) W
§ W@ wI ¥ § A eafat g
51399 Y Nyt SR R g W
TR AT R 9g¥ A WY ar
¥ wyafyat & awdt § ¥@ w1 & fal
W W9 ¥ A e A g
ar & oY wyafeat ¥ § 99 N ™ @
oY W A OF Ry §

o A A §F A P W,y
§ 37 TFT F1A F SR AVAF AT H
a7 a7 Iran § | I avg Y ARy
gy ot § 1 & g f fE oA
oRTgE W o Sy # wE a e
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T ATT WY 07 FAT frar S ot i
¥z Y a1 fear srq fir drore Wi ey
& R wvad & wwTy § fraet Faw
® o TRfrww & ar o ¥ ot
WY AT RV & 1w W T
TH AN} a1 ww A oy B, X
w1 @ ¥ w1 9w A wwer §
& Szt g fiv ot et feafa & 9w
99 ¥ Aoy @y W |

% 7 amzAt @@ & fag &% o
o fRar § f& Wd & wmaidiigy
¥ WY AT AT 9T ZEE W) 97
Trafeoiza 6y ord, qeafesiize
fag omd | few o3 ¥ aoE udft aw
e 78 faar qar & ) ww W sma
T SUTRT aF137 AT ATeE YO WY sTREAY
qg

AEAT 21T ¥ w1 H W@ W
smamy W faar wmar aifgy, o
O wHATSES § SF &1 WY wgEm
far a1q | S aF T & agd Af
&R, 9@ oF Sa% W) ey §, afemw
dred o § 9 1 wEgEwW agf gem,
& o% 9 afg Wi H ) g | afe
g St It Wi Wi & wrE
g 7§ @3 | W@ F fay S e
e s sfe® anfie g Somona
oI KT IT %7 fig?r | 37 7 W o wY
aguw A Y T Swy I gw §
T dred ¥ W1 & frdew & =g
g adme ¥ fog Q= £t ag @
Tga @ §, wa ¥ fag gfaad waa
fopr wmr # aa ay g X § Afwa
T 9T A &l W § iy 9 FRArd §
® arfadl #7 gar gl w1 o s
wa W g qwx § Y oy § fF
w4 X AT A §, W o dw A
MR NI F AR NI ®
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o= wrfrer Y o & 1w o A
R dfardfedsrag s e
qfsqs tfafir 1 Atfaamgs X
o FaT wEAgRvE ¥ W geafad
Forw it s & 3 Fac w1
B F a1 § aumrT A1 A Tav wEdr
frrr v wet g7 ag & Al W
B F A7 JFT F AW AT &
W 3@t # 9 Sifear gt € & a2 &
W ¥ O ¥ w1 AFEA FIA R
e & 7K FE @ 9 F7 A AT
ECERC R

wiq & §3 1§ qrAy wiferITiay
ii_tr% ¥ wgar oAz g L.

st wfrda wg (sr7de zide) o

5O T YdeAT & @t A A w17 )

ot w0 Ao fyardt : IT F Ak A
R FT qar G & 1 IWHF AL A AW
wfgam

famr & ox Feerafar 1 3 a5
R T WY sgawar Ay AT TrfEdr
WTETYT 3 HEHIH F HIT T g7 A8 &
mgaga e g1 F argm g o A
oY syaedr At N | SR Y TG T
2 ¥ T ¥ 9@ e Fr a=y
TR TE ey AW A wTEr @t
FLF TE0A AT 9FqT g X qian
fiF 7 s oY wg s fgT

@S § g & WR F ad=
%1 4 agT St W & 1 A T AW
TRd SR SH N G g7 A
T WY o9 &7 eqra A141 < hen anfE
W FAW 9T gemrEdEE A g o A
WX TW FHT FY AT Y AT O™ A
%1 T N g § T A
@ RN Aw wwn fza A
aifgd
896 (Ail) LSD—8.
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TET ¥ GWAET T IR AT

g AN FF ) dew

S AT G & 9T 9T g« a1 fam am )

IF FTTU ¥ W AT @ gy §

s gfr o 1 T A ArAR

w1 3 forem feat smq Y 4 v gE "

g AT BT Faer ARt W o w

13T TF o & fAT A9 FY FTH ALK

feemir

wgl ot At A ¥ % a fr o,
7zt & faq oF gree A1 ¥ wiw Fvar qr
Wil gaw s a@IFww
@ g oag gwr W & fag &
wirar o1 @1 § 1 Al A g w9
Wd wfgwfal 3 oY a= car @t
fmt 1 meagoar wife @
AFAIA T, I & qROA T )
afer ot o WY aga @ o §
gt s &Y pear g g | 3 fedrfae &
wWE § ) m A X agt & fFw
a1 o< a3 TF Zfce | 1 ot § )
oY g awa1 § R qg TR ¥ ™ S
fir AT T FT g TR A A @,
ag gATT @dTd g | gafeq agl OF ¢
B #1 ara & fag & gog = g
g

H T ardl A qCH WA ALY7a W
et fewmar srgat § W wmar Far
3 fF oz 4% 4599 g0 A8 W F A
§ ooTrA ardarE A
Shri S. D. Somasundaram (Thanja-

vur): Mr. Deputy-Speaker, Sir, I beg
to move some of the cut motions about
the working of the Railway Depart-
ment with specific reference to Tamil
Nad. It ijs a well known fact, and 1
need not emphasise it, that our rail-
ways are always over-crowded. Some-
times, people have to wait for two or
three days before getting a railway

ticket. There has been a great demand
for railway travel from Madras to
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[Shri S. D. Somasundaram]
Karaikudi via Thiruvarore, Thiru
Thiraji Pundi Pattukottaj and Aran-
thanki. At present, only one bogie is
attached to Remeshwaram Express.
That bogie consists of I class and II
Class. People going from Madras to
Karaikudi find it extremely difficult
to get accommodation in that bogie.
Therefore, I would like to suggest to
the Railway Minister to attach one
more bogie for III Class passengers
enly.

Pattukotaj is about 30 miles from
Thanjavoor. From 4 O'Clock in the
morning to 10 O' Clock in the night,
private buses are running between the
two places at an interval of 15
minutes. In spite of the frequent
bus service, it is extremely difficult
to get a bus on that route. Some-
times, one has to wait for 3 or 4 buses
to go till one gets a bus. In this con-
nection, I would request you to cons-
truct a railway line on that route.
This will prove to be a profitable in-
vestment,

D.G. (Railways)

There is another case too for putting
up this line. Before Independence
and nationalisation of the railway, ie
in 1838, the private railway company
made a survey of the project and ac-
qQuired land for railway line. Unfor-
tunately, due to the Second World
War, the proposal was postponed.
Even before 30 years, the proposal was
considered to be profitable by the
private company. But I am sorry to
say, in this connection, that our Indian
Railways did not try to implement the
proposal. May I bring to the imagi-
nation of the hon. Minister for Rall-
ways as to how much improvement,
both in population and economy would
have taken place during the past 30
years and consequently how much
necessary the line is?

Viruddhachalam js a big commer-
ela] centre. The route between Viru-
ddhachalam and Pattukottai via Man-
aargudi and Kumbakonam passes
through agriculaural lands. Presently,
the comemrcial transport is done by
private lorry service in that area. The
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railway line between Pattukottaj gnd
Viruddhachalam js gpn indispensable
one for the improvement of the area.
This line also will prove to be a pro-
fitable one and hence I hope the hon.
Railway Minister will take necessary
action on this line also.

It is not an exception that the trains
are running late between Madras and
Tuticorin. This is because the line is
congested and I gm afraid that it may
be impossible to introduce additional
trains op this line. I suggest that a
double line may be put up between
Madras and Tuticorin and the Iline
should be a broad-gauge one.

There is one halt station by name
Raja Madam Road ijn  Thanjavoor
district. This is remaining as a halt
station for the past 30 years. The re-
venue from this station has increas-
ed and has brcome substantial. I am
sure that there is a strong case to
make this station permanent.

Before I finish my speech, I would
like to say a few words about the
grievances of the railway employees.

On the eve of the Chinese aggre-
sion, the working hourg of govern-
ment departments were increased to
meet the emergency. At present there
is no emergency and there is no point
in sticking to the increased hours of

work. I hope the hon. Minister far
Railways will revert to the ald
timings.

I understand that the retirement
age of the railway workers was in-
sreased from 55 to 58. In the cir-
cumstances of large scale unemploy-
ment of youth, raising of the retire-
ment age seems unjustified. I sug-
gest that the age of retirement should
be reduced to 85. I wish to add that
the proposal of retiring persons whe
have completed 25 years of serviee
should be withdrawn.

Presently, accidents in railway
workshops causing death are classi-
fled into avoidable and unavoidable
Ful] compensation is pald to the un-
avoidable accidents and only bl
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compensation is paid to avoidable ac-
cidents. The classification of accidents
is done according to the whims and
fancies of the officials. T wonder how
accidents can be classified into avoid-
able and unavoidable, I feel that all
accidents are unavoidable. If it is not
unavoidable, it is not an accident, it
may be a suicide. Therefore, the sys-
tem of paying half compensation
should be scrapped and full compen-
sation should be paid.

The housing problem for the Golden
Rock railway workers is g serious one,
The number of houses are inadequate.
Workers are coming to the workshop
from places more than 30 miles, Of
course, workers coming daily to the
workshop from within the range of
30 miles are issued free season tickets.
A special train is also run to bring
such workers. When the train comes
late, the workers are not able to
report to duty in time, In such cases
the late-coming workers are punished
with salary cut. This is an injustice
because they are punished for a fault
not of their own. This practice should
be scrapped and accommadation
#hould be provided to all workers.

As it is, only 25 per cent of the
vacancies arising in the 3rd grade is
filled from the 4th grade employees.
But this 25 per cent is too meagre.
Only a very few 4th grade workers
get promotion. I recommend  that
about 50 per cent of the vacancies in
8rd grade should be filleq by persons
from 4th grade employees.

Grade II clerkg j.e., Lower Division
Clerks in the accounts section of the
eailway department in Golden Rock,
Madras, Tiruchi, etc., retira as grade
I clerks, even after putting in 30 years
of service. They should have a chance
of getting at least one promotion in
@heir life-time. Late Prime Minister,
@hri Lal Bahadur Shastri, when he
was the Railway Minister, gave an
sspurance in the Lok Sabha in 1856
¢hat every employee in railway service
should be permitted to reach a
geasonable high level of at least
Rs. 220 on the basis of geniority end
wnitability alome.

ASADHA 1, 1889 (SAKA)
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The cost of Hving is increasing day
by day. Prices of essential commodi=
ties are soaring like anything. In the
circumstances, #t will be inhuman to
pay the casual workers a wage less
than Rs, 3. Rs. 4 and Rs. 4 should be
paid to the women and men employees
respeclively on the Southern Railway.
The employes in the railway dining
cars and the alterders in the first
class ccmpartments should be on a
permarent basis and should get re-
gular pay scales.

Mr. Deputy-Speaker:
Bherat Singh Chauhan.

Shrimati Lakshmikanthamma (Kha-
mmam): Normally, the practice
is 1o call one Member from that side
and thep ore Member from this side

alternately. .,

Now, Shri

Mr, Deputy-Speaker: Today it is a
question of balancing the time pro-
perly. I shall be calling two from
the Opposition and one from the Con=-
gress. Time is very much rationed for
the Congress Members; there can be
not more than 10 from the Congress
side who can speak. The time is
rationed strictly. ‘The Opposition
would get whatever time they are en-
titled to.

st wrea fag Whm o (9T0)
Jqrener wErEw, & o, FeAww § AT,
39 T AYeAT AT § W FA W@
&1 e feem wEaT §, @ AT F
1% oF A @ wwd TEE
oY wraT & aTT AW W 99§ B
Yt Fra TaT | AR ¥ QA wY e
art oraT wem w3w & wre et ¥
gafuw &, 25 W@ & WERr ¥
q¢ wraw ¥ 9§ qa @ faage @
Yrdree frar XM & SranTA & AH
fore & ag G v fewwTgwr w1 )
Tg # IO W@, T AT WY
T ¥ e T | & 9T W
arw faerger ff 7Y foem | gt WY
win, Tgt ¥ froear agt ¥ o
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IT A wwrTr A aoE ¥ @ oy STCNTE T et ag g omen &

Ao an aff Fa@t W | I W WA T @A ¥ qF 7% 1T

A9l & aw % Wt 35 ATl w1 orex o warfd TEY & oY § v 7 fag

TR TTAT gt a1 Afew Wt & Ay
faeww & 9w da # T frar WM
& wrowr s femmar AT § fr 9w
25 9Ta ¥ wifzanft g # o ¥
gy fear mr g wE @
T twE w1 frmtor =@ frar mar
TT-TwEE gk e ¥ WK
R Al #1oaer W gfwmw
20 T & 1 gwT & 0 W@ ¥ wfa-
fafert 3 agi =) et ¥ o g
foas @ ¥ @ @ wEET
1w wrafaq fear | afew feelt
F & 9w sfogre w1 & agi Qg
T AEAT | W qH oA Y ww
ugl 9 T ag & Y ogT 9w
N g ¥ 57 B W & &afaT @
oFT 1 A F 5 wghew F1 eurr fawvAT
g § 5 rome & wRogd 9w
TS ST BN, SH TH AT Y qH
Q@ ¢ vafy gt §fm ¥ @)
qoidat g fama awmar mar & fF g
sifeandt swar #t feg § @@ v F
WL HRT q safaqa) & e F o1
W 7R g dafrw W mies aar
T 37 & @y ¥ ogur 34, 00g
# #et wge #1 w1 fewrr wgew g
fF ¥ Agaq o o gt S
| 9T sar 7@ fear v ) & sowT
o 39 AR femmT amar g fv oS
guear I # qG § 9 [T qe€
wifeart g & o § WX 99 &9
¥ ag 200-250 #TET 3T I A §
I H a9 5 FT IFTATT G901 |
T wfAer T2 3T g a7 AT |
@ E A A g I Tar @
FITET g7 TA1Y o 994 &, e &
Wty & @k § v weEr avoer

T 1 & AT St 9w ¥ Ffrw @)
Tt §€ @ A I FT g aw
T ¥ 200 Wz T W @ T
Ao aw Io #T R D & g
famger & d3< w2 | wo AT Ew
& 3% A< fawmar wmgan § fie ot e
wifeart sar @@t A & w7 & fow
T 99 AT &Y OF AT & 1 I AT
3 I T A A, FAHT AT a™™
7 frert ¥ agi # e aror W At
§ e ¢ St Ty gt ant @
WAMENY | @i G I A A
wrfeaY ¥ wd & st a@ ¥ A &
I a & w¥ § 9w o ar
T § T wrfeaTET Sat & & e
FTANTT 9¥GT & | 99 F 9g7 A6} w0,
AT G FA HT AT qAT ) AT A
g #1 & femmn sRarg e
T § gueaT 37 oY 3o & far W
F g oaw § TEI @ a@ T -
e far mor § el w & S
wd wgrRaggafaqEs oo &, 39
25 AT SAET FT AT 9T, IW AT
AT BT ST G LA E | FE QO WY
Fron € i forr Y & g o e Y
|TAT STdT | §9 G2 AqERE & FT@
WY 9% ST { I Y AT g A
G g I F AT T gt F a6
gt wfgy sk i g g wgt
T & | T I@ ¥ T el ¥
g g g ¥ AT gy @ W
o ot ag) feafar & 1 & @ Y A
Futq gt # & sq &1 sy e
wTgaT § WK g Faw agh A sfew
i Aaf sefa w1 §f g gy
& afew gom A gfie ¥ Wt ag are- ¢
qUEAT AT EAT 9w 1 T a
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& TR o T stafiy wmw
& &fy gmar o A faw g £
WHaar ¥ Srgg araw  fae
wifey @i A s N @A AE X
I dfg @1 A srER Farqarenw
& w1 § 5 oy i gear @
N s ¢ T ofvew g A AR
arg &t g <faw a7 frm o qE
srar g At ww A faga T AT ¥
xfag & 1 wra P AT g dfay fE
ez X979V deA Yd Al g @
faar st & At & & ofmr 40—
50 g =t 7 &, o 9w ¥ afwq
& W ) gafa ar gEnmA
wreT agt wg Jzvat mar fm & g
Y weofa o fodt gf oy mhrgd @
9 T A AN T @Y w5
FALT €7 FT THa0T TG FY A g
g Fer R N gw & v ®
AR FAT | QF TG ]| E
oY wTRaggT e 9w ¥, o g
I &1 AT KT H guT 47 A7 IFIA
wee w37 a1 fr 3 araw Y g
Hife 7z (% ag Ter so1g X &1 wrw
1 w3 Agh w0 F qeafar g, 97T 9
T I o &8 & 7 qig |a I
g ot wgT a1 fF g e 9@ AT
QM AfE T Fnaw g | ar & gl
wERE 1 s {qemar g fw oaw A
25-30 @@ ST wifgAedr &
afeget § YT ST W a% W aw
FT ATH OF TG GAT T | WT I S
W AT AT S A7 @Y I R v g
f T it gt & 1 @t T qg gw WA
¥ FATEN # a1 7§ 2 agh A o
T WY T T wwT ¥ & Y gy st
¥ 2 ¢ 7% g7 o gEwd e g,
gl #1 FS THaf=al & Fveor Fav g
g I ¥ 39 Twa wlafafacs g w1
ag wnn; (qeF 1O §9 T (F
Tt & | Fow Tt F A o wvgar
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£, & @t 97 25~ 30 @ mfeafaai A

T § § A1 g §, WE Y

T & QU % ¥ faemr afed, e
¥ e ¥ far st satewar
Trfgd 9T ST 9 i geET § g
%1 wEwg oo A9, aife gg S

TUT qEU 4T T F UFAH wwIe

qaT §, S0 & i ¥ o et erd

gt &, s7 A1 ufF @1 swm @Y g

& 99 ¥ O g § 97 Sy faer

9T §F FIT %1 719 qrarfE@d £

# WITHT AT AAT AT AT
N aws WY e wg@r g 1w X
qg WA Y &, @ H A o twTOA
sggfgMitawdi gl s s ag &
oot w1 W g, fow aw ¥ wrd
faeelt ¥ afx gw w@ww W1 § AY9w
¥ 12 W W §, 9 99 w@aE
¥ ERIT S § AfF Raw 80w
N gl 9T g, g aead A
an T L soo MM AU ATF@ A
12 7€ wy § oW {5 godfiw Ay gl
A T ¥ 497¢ T §—%E a@ A
£ TG WY AT A § TR WG FIHT
Tgt QT AT FTeE 3= Tt qUfgq, fory
afe areht 19 92 # T g
aF | TR OF 35T 99 W@ 2,
e e §, 19 fad 9= 1 a2
¥t gfaard wra T =ifgd

¥ welt wgew ¥ s sow
argar g fs ¥ A gamal qoammyfa-
w@w faarr w1 st 9t 9 offg
AT F T WY WA T K FAF

Hl A9 TR wigeare (fFwy):
IuTEe WErEw, § WO 9T gae
g fr gaw feat &g g agiac
et w1 mwae fawr | & W A
w s wsr wkw A s frern

gt § 91 fr oF aga & faewr g
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[ arq = =fgary]
s 1 % ga a3 F Oy gy & wan
§ ot f% Ta 2w &1 oF w@ ¥ fowwr
gw e @, frad w1 W@ v
aft & W g 17 § ey ewi
areT o At & ew fawedt §,
¥ ATET F ATH HATH ATEA &, qQH
F @l ST TART RS AT &
TR ¥ TH § WY AT § 9 TATHT
wAH Y W

IqTeqe WEYEH, a8 9L OF ATE
Fag A9 & AT TF WH FY
awdt &, A I@F qwAr gl @ M
n qar, 9F ¥ fAew F fodr @y
v@ ¥ #Y¢ gfear 7 & A At @
FFT T qg FAATqT A1 47 F qH AT
qT UF TFAAY TIE T4 AT &
Ty et mamda arE Y F9 F,
I GHT M K FEE A T4
et mar | fager Ao ag gan fw
TEN qg TET WY g1 wE g,
YT FTE R T F qg 3g -
AT G J W AT FA 4G G-
g sfa agr 7gi 3

IO ARIEE, qRaEE #
AWy, SAYL, T, qAAT—IH
fay ¥, fow¥ =swrarT &1 aga asv
graw & 1| dvwag fas ¥ wgww, e,
wodt, faezq, wiq g9t Wiy wAs
gfeqat qur W@ aga a9 wwar §
dzr g & St Ag § Fewar =6
FEX AT T ZH qTU H AT A E |
AT AT BIGTF FAT § IA-graT
aga T wrAT H Iowed §, waAr ¥
#e, sarfagy qur 99 § 991
SAGT & 7 wifx gHT AW Tgr v
arar §, TR AT A qog ¥ Tl
* gt T A oy & | agt ¥ o
arg win #Y 1 & 5 Afom g & dww
R Y eIPY, TG I |
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=1 W g ¥ fawrar w1 ww-
TE ag ¥ UF @ WG @ g
T ATEA ¥ AATGH T AT WY
it gfawr g sy |

AT & & & o 97 T o
¥OH 99 g AT § GEEE
mr ar, &few NGy Qe wrow @
TE §, 59 I I ATEA FT 94T TG -
T I &6t W A o 7 weehw
TR A ¥ AT oo fraew e e
™ AN 99 adfy g & afeage-
A9 TR, BIYL, AT WX FGAT
frem &Y g o famme WX, @rfs
T taw fr faedt g€ e swar #,
feeuRw & fomeY @@y 35 or@ ¥
av @, gfar @t ®% 1 w9 A -
are} ST agi & SN gEY #Y qaga
Tfee &, agt & s Y g W= Q-
™ 3fe ¥ W9 =i e W e
qEEE G #T FAT FIL |

¥ arer w1 wiftew QX 9a A
9 ST BN §, T qI A FgAT qrgar
g1 95 WA & St 2ve fad
g W 5 fwg faw w1 o A
w2y § | W e 9 § 7w fgen
IO T2 T S FS WA T2 FT q8qT
2| &w g frardt ¥ 50 e A o
9T § | HFag o ¥ fad fomem oY
GéfarewT, ST "rer 4T v i
4 THE iz € o7 FEr ¥ SwErd
Ty §, ol | 9T 9T AwET g
fe agi ox A wemem T 21
T % famm o R agt
9 WiAT §, 9 T fard W gfe ¥
5T TRl Y T weeT §, w g
& ag ¥ v TR 7 @
@ § e agh e T @R
I ¥ BEEW 9T ¥ q4T
w50 #i X e I e
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IO P I W F wfafor g
VYT w1 Neww o Aer ¢ fr
W a9 T A6 gER ¥ T F w7
gt oy & foiwee Ta & O g
WA 10-15 THAsvew & g &, forsd
ol W F A A1 oy § W g
o & aT & | T F At § o f-
oft #1 TE fiF T8 HEwnt F FAT AT
et Y€ grné Y g€ 1wt o
AP, FAAYE g §Y dwwy & for
o qeet § e U9 ¥ wmw A
3 @it ¥ wege ¥ A wewd §
ag 991l T A TEAA §, v@ wW
&y g 9 & 7 21 q@ ) faed
§ o s wfedt &Y Tawe g
qFT AT AT § | qg X AR
AT AT B fw famd @ sge
A T | O T YA Agl 0 A
afwdi & S @A F fAd g g, O
qEFT ¥ qQ AT ®T FE qAw G Y
oAt qy R Y & W™ fAy
FTAagryadT AT R ¥ @
I ¥ far agy W fawwr = fod
5 @ W9 2B T WE A W
1 FAT FL |

Iy wgeg, & ag W fraew
g § fr dwwg oy & R
frarfl oF &1 ¥ @ e, T
a3 fagar W s /9w §, e
WM WETE, gl O W §, 8§«
W e ¥ ma‘r}aﬁ‘r g ufz z=
2w # ufes girad gowey FUH
T, N W ¥ WF v v oA Wy
W @ wwar ¢ | wWifs gl A
B A a9 ¥ 9T AT TR A STE@T
§ T 9 ¥ AEE IF WEd N
T g 3, WA fawrr &Y ga
STAET TE Gg T

W W ¥ e & X s wge
¥ g wgT agar g Fr afemgy, dew
AT, A, T 8 gu davr aer
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o W WAl & fed o
9 xffy fwr ¥ waw srewm
w46

Shrimati Lakshmikanthamma: Sir,
I have a proposal, Either you extend
the time or we sit late because this.is
the one subject which is of direct con-
cern to our constituency as Members
of Parliament. It is also a central
subject. We have suggestions te
make. So, pleage allow us. If we &0
not get a chance to speak for five
minutes, why are we here?

Mr. Deputy-Speaker: Firstly,—

Bhrimati Lakshmikanthamma: This
is the only time, if at all, when you
can stress the need for one railway
station here or there or something.

Mr. Deputy-Speaker: Already Mem-
bers should remember—

Shrimati Lakshmikanthamma: You
sit late; or you can't give time to us.
not say that you can't give time to us

Mr. Deputy-Speaker: You have
made a suggestion. It is for me to lay
down the procedure. You cannnt die-
tate like this. Remember one thing.
you are a member on the Panel of
Chairman, I need not remind you.
Secondly, —

Shrimati Lakshmikanthamma: That
does not deprive me, as a Member, of
the opportunity to speak on the
Demands.

Mr. Deputy-Speaker: These who
have participated in the general dis-
cussion normally are not called be-
cause they have had their say.

Shrimati Lakshmikanthamma: It is
an appeal to yow.

Mr. Deputy-Speaker: Therefore, I
will leave it to the Speaker who would
be here in the chair after some time,
and then, if he finds it convenient, he
may extend the time. But one thing
is certain: we have got to finish this
business today. .

Shri Vasudevan Nair (Peermade):
Will you request the lady Member not
to be o aggressive?

Shrimati Lakshmikanthamma: I
copied it from the Communists!
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8hri Tenneti Viswanatham (Visakha:
Patnam): Sir, I am very happy to
hear all that has happened just now.
The cut motion which I have moved is
for the abolition of the Railway Board,
I have nothing personal agains, the
members of the Railway Board, Ip, fact
E bhave not had much dealings with
them, but it looks to me ag if the Rail-
way Board is a survival of 3 primi-
tive organisation of Government. At
a time when the British Government
was ruling here, and when the Exe-
eative Council consisted only of five
er six members, they required certain-
1y a lot of aid from their department-
s heads and in order to make it
mare comfortable for themselves, they
devised this system of the Railway
Beard. But today, there i8 nothing on
which .a question is = not put to the
Railway Minister and nothing  for
which he does not take the responsi-
wility. There is practically nothing for
which the Railway Board by itself
asn take the responsibility or be ans-
warable to the people. Everybody in
the country, all the 50 crores of peo-
Mg look to the Government and the
Railway Minister, and therefore this
Bailway Board is a very great ana-
elaronism,

I have heard from several Members,
thoge who have got experiense with
the Railway Board, that the members
sways felt that it js somewhat of an
mmperialistic body. However, I do not
Uke to pass any remarks, but I say it
is eut of tune with the present times.
¥The Railway Minister is doing all the
work; the Government is doing all
the work, and there is not much that
te Railway Board is doing by ijtsell.
If credence is to be given, as must be
given, to all the complainty made by
Members both during the general dis-
ousrion and now, complaints about the
railway administration, about its in-
efMiciency or its delays and so many
other things about which we have been
hearing on the floor of this House,
the Railway Board has not justified its
emlgtence, nor has it helped the Rail-
way Minister to be absolved from
these various criticisms. Therefore,
1 earnestly appeal to the Government
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that this Board should be so0n, as

soon as possible, what shall I say, done
away with. (Interruption)

An hon, Member: Abolished,

Shri Tenmneti Viswanatham: Al
right: abolished. It has never had
Perhaps much of utility except when
the British were ruling here. But
after Independence, in the democratic
set-up, it has never had any utility,

Now, maps are published by the
Railway Board; I was surprised to
see that there is somebody in the rail-
way administration who is friendly
with China. The word ‘Tibet’ itself is
wiped out of our map. North of India
and Nepal, jmmediately, only the
word ‘China’ is printed. The word
‘Tibet' even in smal] letlers or within
brackets is not found. Ang if I re-
member aright, I showed one of these
maps supplied to us, to the Minister
himself, and I think he will set it right
and see that this thing should not
happen again,

Another cut motion of mine relates
to the South Central Zone which was
formed last year but with which we
are not satisfled. We want Waltair
Division and Guntakkal Division to
be included in it. We want that Gudur
which has been unnecessarily removed
from Vijyawada Division should also
be added to it. If it becomes un-
manageable. Hubli anq Raichur may
be removed from it. Thus, the South
Central Zone should be made into a
compact one, Officers have got diffi-
culties about their familieg and
children’s education. Nowadays the
regional language js becoming more
and more the medium of instruction.
So, when officers are transferred, they
find it difficult, For instance, recently
Telugu people living in Watair were
transferred to somewhere near Titla-
garh where there are no facilities for
their children's education. They cannot
maintain to establishments. The
railways are not giving double pay
to them, Therefore, it will be more
convenient to have a compact SC zone
more or less co-extensive with the
linguistic province. The Railway Board
often says “linguistic’ provg_n_ces
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should not be the guide for our rail-
way provinces; we have got our own
systeih of administration”, Let them
have it, but they must look to the con-
venience of the people. Therefore, a
compact South Centra] Zone may be
formed as I have already indicated.

There ig the DBK Reilway—opening
of about 480 KM. Last time I plead-
ed that it should be handed over to
the South Central Zone. I suppose
before the session ends, the Railway
Minister would be able to say that it
has been so done,

There is somebody in the Secreta-
riat here whn, T think, is very angry
with Visakhapatnam,

1557 hrs, |
BXPUNCTION OF REMARKS MADE

BY SHRI S. M. BANERJEE IN
COURSE PERSONAL EXPLANA-
TION

Mr. Deputy-Speaker: I have to at-
tend the meeting of the privileges
committee. Before that, I have to say
something about Mr, S. M. Banerjee's
remarks exceeding the limits I laid
down. I have got the text now. Be-
fore I leave the Chair, I would like
te my. . .

Shri Tenneti Viswanatham (Visa-
khapatnam): Take this matter to the
privileges committee and be done
with it,

Shri Vasndevan Nair (Peerwade):
It is only proper that you should do
this when he is present in the House.

Mr, Deputy-Speaker: 1 have already
ruled that I shall get the original re-
sord and if I find that he has exceed-
ed the limits T laid down when I
permitted him to make a personal ex-
planation, I ghall expunge those por-
tions. I will now read out those
sentences,

Shri Umamath (Pudukkottai): Al-
ready on the question of a previous
statement of his, he had a grievance
that it wae made in his absence.
Nothing will be lost if it is postponed
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till tomorrow or till he is present here
today. Again there should not be a
grievance for a member to say that
it was taken uyp today itself in his.
absence. Do not give any ground for
that,

Mr. Deputy-Speaker: All sorts of
imaginary issues can be made about
a point of grievance or point of order.
I have a'ready ruled that I will go.
through the record ang if he has gone
beyond the permission I have given,
those things will stand expunged. I
have got the record here. Only two
sentences stand expunged according
to that ruling. He has no say in that
matter,

16 hrs,

ot art S (FEdala) T
Qi SAEqT FT T § | T 380 W HIT
& w1asT eaT & wgan § | e
a6 H1T wee faargaT §

“If the Speaker is of opinion
that words have been used in
debate which are defamatory
or indecent or unparliamentary or
undignified, he may, in his dis-
cretion, grder that such words be

expunged from the proceedings of
the House”

fog st wToa ¥ frAT Y e
FT TIAAT FIA F1 ATHIT TAFT I
qIT F1T F T@r & | g AT F q87
et WY a1 FY A g 72T H Ty T8
Y, TFEUS FIA ATAT AIHST AT AGH
AT & | Wi et 77T & fr oy
HIqY IAR! AT &T 47 IqF gTE7 AT
FT I F1E 417 771 § AT AT IAFT
AT FAT AT & Ao fAwA o
{5 €7 F1T a1di & wrare g A
TN T FT ATET X HET §, T
TEIATHFTAGT S aFTE 1
Mr. Deputy-Speaker: From the:
words you will realise that they are

defamatory per se, if you know some-
thing about law.
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bsnu C. K. Bhattacharyya (Raiganj):
Sir, the Chair's authority js not a
anatter of argument. It is not final
because it is right, but it is right be-
-cause it is final, You have given the
ruling and that is final. Let not the
‘whole thing be reopened ge novo.

Mr, Deputy-Speaker: These senten-
ces—for the record I am making it
clear—

:are absolutely defamatory, beyond the
permission that I have accorded to
‘him, and these remarks stand expung-
ed.

Shri Gunangnd Thakur (Saharsa):
Tose—

Mr. Deputy-Speaker: Order, order.
If everybody gets up after the Chair
has given a ruling, this House has no
meaning. Please sit down.

16.03 hrs.

DEMANDS FOR GRANTS (RAIL-
WAYS), 1967-68—Contd.

Mr. Deputy-Speaker: Shri Tenneti
Viswanatham may continue his lpegch.
I am sorry I had to interrupt him.

Shri Tenneti Viswanatham: That
does not matter, Sir, I will take an-
xpther 15 minutes.

Sir, I had just come to Visakhapat-
nam when this Privileges matter came
in again. I was saying that there ic
somebody who is very angry with
Visakhapatnam here in this Secreta-
riat. I will tell you why. A steel
plant was promised in 1963, and it
was denied in 1866, A zinc smelter
plant was almost about to be included
-and, then, the Budget Explanatory
Memorandum says that somehow or
.other it could not be included and it
was taken away. Then, Rs. 50 lakhs
was provided for a dry dock at Visa-
khapatnam ghipyard and Rs. 15 lakhs
were spent, Suddenly it was dropped
Wy the time of the elections. Finally,
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coming to the Railways, what happens
to the railway station at Visakhapat-
nam? The re-construction of Waltair
station wag taken half way and then
it was stopped.  What has Visakha-
patnam done to members of the Secre-
tariat here, I really cannot understand,
Let the blot be removed by the Rail-
way Minister., Let the reconstruction
of the railway station be completed
and for the sin of having stopped it in
the middle let him make it 3 much
better building and vne of the best
buildings in India.

16.05 hrs.

[Surr C. K, BHATTACHARYYA in the
| Chair]

On the question of employees’ ma-
chinery, we have got great difficulty
with regard to dealing with these em-
ployees of the railways. The railway
employees are not expected tp go to
Members of Parliament. There is no
good machinery with a judicial frame
of mind set up by the Ministry to hear
their grievances or complaints, The
present methods of hearing their
appeals or representations are so in-
volved and so time-consuming that
people get frustrated. Ir they do not
work well, we cannot really complain.
What I say is that you should have an
officer who is unconnected with the
regular administration, who has got
some judicial training to receive the
complaints directly. Whenever some-
body has got any grievances, he must
receive them, immediately go through
the complaints, hear both sides, the
employees as well as the officers com-
plined against, and then advise the
final authority who has got to pass
the order. If the Government pass
orders like that, there would not be
much scope for complaints and the
employees need not hang about the
corridors of Members of Parliament.
It is not dignified, either to the officers
of the railways or the Members of
Parliament to hesr these complaints
and frustrations dally.

Cols 6888-90
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So far as travelling facilities are
concerned, I think hon, Members of
this House are unanimously of the
view that the facilities at present pro-
vided are next to nothing. Just see
the platforms. I do not know what
s happening in North India, perhaps
the platforms there mre much more
crowded, but I would invite all Mem-
bers of Parliament to come and see
the plaform at Vijayawada, the over-
crowding, the dirt, want of facilities
and so on; it is absolutely a no-man's
land.

An hon, Member: The temperature
also.

Shri Tenneti Viswanatham: Yes,
it is hotter than Delhi, about 122° F.
We want more facilities to be given
to the passengers, We are not asking
for facilities as charities from the rail-
ways. The way the railways view tha
matter makes us feel that the rail-
way is a patronising authority and
that we are receiving some benefits
or favours from the railways. In tho
olden days the benefits of British rule
were being advertised, printed and
pasted on walls. The attitude of the
railway authorities in the matter of
grant of facilities is even now not
much different. That approach must
go. We are entitled to those facilities
as a matter of right. As you know,
89 per cent of the revenues of the
railways come from third class pas-
sengers. Yet, there are no waiting
halls for them. The waiting halls are
constructed only for first and second-
class passengers, even though 89 per
cent of the revenue come from third-
class passengers. They are our owr
brethren. The third-class passengers
are sovereign in this country, and
their vote we go and beg every five
years or everytime there is a by-
election. There is no point in treating
them as our equal at the time of *he
election and then, later on, treating
them like a plece of goiled cloth, But
that is exactly what is happening in
this country. So, I would request the
Railway Minister who, as I said, is a
very good Minister, a very good-look-
ing Minister, to do something in this
matter . .

ASADHA 1, 1889 (SAKA)

1967-68 662

Shri D. C, Sharma  (Gurdaspur).
I would suggest that the Ministar
should go to the films,

Shyi Vasudevan Nair: He is too old
for it.

Shri Tenneti Viswanatham: I
think all the Members are in unani-
mous agreement with it. Let it be
said that after Shri Poonacha became
Railway Minister there was g new
approach in the railway administra-
tion and that the travelling public in
India started receiving a much better
deal, and that they can now travel
wherever they like with comfort as
real sovereigns of this country aad
that they are getting quid pro quo for
what they are paying.

Mr, Chairman: I think the Minister
is already taken in by the remarks
of the hon. Member. So, he should
conclude,

Shri Vasudevan Nair: You should
say that the Chair is also good-look-

ing.

Shri Tenneti Viswanatham: I know
that the Chair is very indulgent to me.

I suggest that there should be one
children's special in India. Every
child of this country, before he leaves
the educational institution, must have
the opportunity of travelling free :o
every important place in India in that
train.  All facilities should be given
to them not only to see the places bui
also feeding and other arrangements
during the travel should be made.
Details can be worked out. In India
it should be that every child, every
Indian knows his country. Today I
dare say half of us do not know our
country. We have not got the facili-
ties to travel, You have recently
given some facilities to Members of
Parliament to go about, but I believe
more than 70 per cent are not using
your passes because excepting for the
railway fare everything is very costly
for Members of Parliament if they
travel outside their constituencies.
However, with the childern's special
it should be different. I request you
to give these facilities and inaugurate
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[Shri Tenneti Viswanatham]
a free children's special
through the country year in and year
out,

st &> Mo [T (7FA41) : Tardfy
wad, i FT w4 HIT @F w0 w
qE qaz o G F (0 3w 3 g
gy # fag T svirargar g fw ja aee
¥ o1 wrE & @I Fo9E E, I99
AT AT TATT FY AT GG T A BT
TAFT AT & AN T Tind T 93T,
qafq wedi 04T T AT E 10 TS
WAT w07 70 2, gAlew wE i
gfg 75 At sravawar @ g

T qeAT qEEE W N T IHaq
®! Aqa FT 1, a1 gg T AAGAT
4 F | gT M F, AT @I #
w FATaH, FFINE @A) g
& g w13 §, 9 o afmfer ofwr 21
fesdll & oY wWiaTq ¥ wodl &, T TH
3 frale gdiw Qi § f& arer
avit & feorg T 431 T & ) S
wAITS F1AT A FVST AT § AT A
FT A | A rar g 0 F gaman
g fE gtz N1 T3 AT R ArawasAT
ft § wWifs gF ar qA IR
« TqTRT FHAT TG I & MT A, 9%
IEY AAATE FFHT AT § | AT KA
w U § f aram ¥ 71 SAAgInT
forart o AUl | s sraTy w1 fawt
F aTq TEF AT ST, A WTETY FHTY
Tt & fagw o 1 9gy faee
Ryew 91 F7) o, AfwT TR I
&< faar A @ | o Faeey mfeat s=et
L F 75 Iy faedr awfae
wr R

FuTIfT AE1EY, WIT ®1 TN 4T &
AT % qupat §, ¥ifE wry W wEw
qoF F & W feFar g | o Ry
W AN TR $7T CF §T IaE

. JUNE 22, 1967

running

1967-68 6934

g1 @@ qT g fsfafauda § qosr,
TS AT qrERAIT FAWA 2w
TREETEH 0T AAT | K A G @
§ g \Ta AT TEr g fi Feraga,
ArTERE AT ATHARAT £ q5T F 0F
g T34¢ 37 g1 33fAQ &7 « woY
FTETETHT § 781 97 &4 & | FAT
qZr § AFAR AT T 04, I7 ATEE
IITAT T AT TR A qFg7 T4 FwTAT
qIT | TF ®ITE IT FT &1 f2qr a7
gafragfrag e s ovg, uw aw §,
gafag sasr gfefedi adr g

wredts ¥ wfegr am & fag §aa-
qTH FYE FATT TG 2 1 FH F I TH
#9v ¥ fag areie R g& wew 3
N wrfge 1+ Aee 9T fewas &
qforar ¥ farg oft o e g T A iET)

Ffegit 7 #9= ux W99 fefgme
2, afes g @%r fafadw Fzedr §
1w 36T e Ffeg agr s
£ | G-I A F T =% w1
YA G /T, QAT FOLT, AT
arfe FlegrT & war qgar & 1 &fwA
feaaua i faw gr@radrdiad
Iqq FY FT7 I qERAT § 7

wfegre 2w o arEs AT WK
WeTie AT § TN Wy A T
HrEAT § AT AW FY g g § FE
srg Forat & wmT 9@ § 1 37 EY
T oF T g H @ 1T

TN A FFT A aw AR
T 37 wifge, fow & Aumw a@T ax
feqa a8 110 W FT ZHIT A AT
Qo

gt aw ¥efor &1 avaey &, worg

T AT F wor gwT W {1 ST
T & fog ey o # dfeRfaT
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gz #1700 1 79T 80 T AT ATA-
qfx2feaT s1gz #7 2w 2 770 30 4%
& | ETRI T H AN TEWT 7T 3fF-
Zftaq ergz %7 3t 1 %741 30 37 AT
ar7-afa2fega g1z w1 a9 1 %941 80
G | & a8 sAaT q1gar g [ ag A
aarg 3% #7 fewia 2, 441 9 wfafan
& fag rd fHar qrar & ar Frar #T
AT T | ZF TUF § 72 T 91 787
frarwar g, agafagagi g

garifa alay, & a19 ' geqag
EEF SR ILEE E LR

Shri Sequeira  (Goa Daman and
Diu): Mr, Chairman, Sir, the Rail-
ways, at the moment, as I understand,
consist of nine operating units, three
manufacturing units, one development
organisation and, on top of which,
there is the Railway Board, and the
Railway Ministry. I would like to
question the effectiveness pf the Rail-
way Board as presently constituted.

I know that most of the Members of
the Railway Board are railwaymen
with a long experience. But I would
like to submit, when they have been
from the artual operation of the Rail-
ways for several years, since they
have been away from the smell of
steam and the chug of diesel, they
have forgotten what it is like actually
to run the railways, they have become
good bureaucrats and the papers that

" rise from the General Managers of the
Railways get stuck in the desks of the
Railway Board. I would like to sug-
gest to the hon, Minister that he
should consider doing away with the
Railway Board, as presently constitut-
od, that he should upgrade the Gene-
ral Managers of operating units and,
at the same time, gee that the func-
tions presently handled by the Rail-
way Board, are handled by one or the
other of the upgraded General Mana-
gers. For example, the General
Manager of the Central Railway, in
addition to being responsible for the
running of the Central Railway, could
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be made responsible also for the
mechanical engineering of the whole
of the Indian railways. Similarly, the
General Manager of the Western Rail-
way, in addition to being responsible
for the running of the Western Rail-
way, could be made responsible also
for the civil engineering for the whole
of the Indian Railways. The adwvant-
age that I feel would accrue from such
a system would be that once these
General Managers realise that they are
inter-dependent on each other’s per-
missions to keep their own railway
running, they will see that the per-
missions are given very much faster
than at present and, ] believe, the
efficiency of the Railways will improve
considerably. I also feel that if you
adopt this system, it may be possible
for you to cut down the number of
Directorates that you have got, at
present, under the Railway Board—I
think, there are 21 of them—and ulso
you may be able to prune staff in the
other organisatlons of the Railways.

There is one more thing to which I
would like to draw the attention of
the hon, Minister and that is that on
ordinary working expenses, repairs
and maintenance, there is a difference
between the estimates presented in
March and what are now proposed.
A part of this difference is attributed
to an increase in the price of steel. I
understand from his speech that the
traffic expected this year is less than
what was originally envisaged. So,
as a result of this, the repairs and the
maintenance costs would come down.
I would like him to examine how this
increase of Rs., 70 lakhs has come
about over the original figure when
the repairs and the maintenance costs
would come down as a result of less
usage of the equipment.

There are four Railway Service
Commissions and in each vf these
Commisgions, there is the Chairman,
a Member and a Secretary. I would
like him to consider whether it would
be possible to have one Commission
for the whole of India with others .
functioning merely as branches. That
will probaly save quite a bit of money::-
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[Shri Sequeira]

On the question of material, like,
coal, fuel and other things, I believe,
You are planning to spend about Rs.
17.5 crores this year. I would like to
draw the attention of the Minister to
the fact that even one per cent saving
wih better control, better purchase
eontrol, and better recovery of mate-
rials, will give him about Rs, 17.5

Then there is the question of goods
lost or damaged. I do not know what
the system is for the control of this,
but may I suggest that the Ministry
should consider an incentive scheme?
Statistics should be collected for each
booking station, each transhipment
point—because 1 believe that the ma-
jority of the damages vccurs during
franshipment—and each end station,
and the staff directly concerned with
this should be given some sort of an
incentive for any improvement in the
statistics with regard to breakages or
damages.

On staff canteens and departmental
catering, 1 see that a loss of Rs. 3.40
lakhs is estimated for this year. The
fAgures are: turnover Rs. 68 crores and
loss Rs, 3.40 lakhs, If the Railways
are unable to run this at a profit, I
would suggest that it be considered
that they be given out to some other
people; there are many establishments
run by private individuals, small firms
and sp on. They will be able to help
other people and at the same time
save the Railway exchequer some
money,

''urning to my part of the country,
the employees who have been absorb-
ed from the West India Portuguese
Railways have a dispute with the Rail-
way Board about their termg of ser-
wice, etc, and this has been pending
for quite some time. May I request
the hon, Minister to look into it and
see that it is sorted out?

I would like to remind the hon.
Minister that Goa produces 7 million.
fonnes of iron ore out olf *hf:lﬂutfle
Railways carty only half a on.
We tieéd a new lne for this it they
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are to carry more. If he cannot con-
sider it this year, I would request him
kindly to consider it next year and
he would probably end up carrying $
million tonnes.

There is one request that I would
like to make. In fact, I would like
to make a plea. I plead with the
Minister that for meeting the deficit
of this year, he should look for saving
within his own organisation and
should not overburden the already
overburdened people,

ot aam fag (TEwiea)  feEgi
FeRIOA {37 2 3qT 39 &1 6T AT
foer ?

wamafa mgrw  FEHvE AT 8%
#1741 2, a7 a1 gew 05qw F7 (q71
TITE

Shri Yashpal Singh: We must dis-
cuss that,

Mr, Chairman: Mr. M. S. Muri.

Shri M. S. Murti (Ankapali):
During the limited time at my dispo-
sal, I would like to say a few words
about my constituency.

We have been requesting for a shut-
tle train from Waltair to Tuni, so that
Visakhapatnam, which is a growing
industrial eity, might be fed with
vegetables and other daily necessities,
but this has been turned down a num-
ber of times on the plea that the line
capacity is not there. When there are
traing running from Tuni to Tadepal-
ligudam, from Kakinada to Rajah-
mundry and from Kakinada to Renm
Renigunta, I wonder how it is said
that line capacity is not available bet-
ween Tuni and Waltair. This point
must be examined. )

Another point is this. Trains rum
from ﬂa_lt'lalr to Berwada section.
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express {rains run long distance pas-
sengers and about the other three pas-
senger trains, nobody knows when
they ocome and when they go; they
come at odd times in this area. So,
my request for a shuttle train is to
cater to the needs of passengers who
are in between Waltair and Tuni.
I woulq like that the hon. Minister
should examine this case and not re-
ject it on the ground that there is no
line capacity or anything of that kind.

Then, there is a feasibility?cum-
preliminary survey that is going on
to carry the iron ore from Bailadilla
for export to Japan to a satellite port,
that is, from Sukma to the Varha
estuary of Polavaram, That line
survey is being carried out now. I
would like to Trequest the hon. Mini-
ster that this line should be laid at
any cost. If you look at the railway
map of India you will see that North
India has got large facilities; that may
be due to historical reasons. But
South India has been totally neglect-
ed. This kind of regional imbalance
cannot be continued for ever. I
would, therefore, request the hon.
Minister to take this opportunity to
see that this line is laig at any cost,
at least for the export of iron ore
now. Later on, it may cater to the
people there. From the Dandakara-
nya this line comes to the rice-grow-
ing bow] of Andhra Pradesh area, and,
therefore, this line must be laid.

The former Railway Minister Shri
8. K. Patil had promised g line from
Ongole to Hyderabad via Nagarjuna-
wmagar., The Nagarjunasagar project is
going to be completed shortly and the
foodgrains grown there have to be
earried to North and South India.
Unless we prepare for a line survey
from now onwards and make room
for a line there, it wil] become very
d.iﬂl‘cu‘lt afterwards to carry the food-
a'ams_ that are grown there. Even
mow, if we want to send foodgrains
€rom Andhra Pradesh to the people
ving in Kerala, we find it very diffi-
sult because of scarcity of wagons ete.
T do not know what lines are being
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planned now for this purpose. Unless
there is perspective planning in this re--
gard, it will become very difficult later
on to find the necessary finances for
this purpose. Why should the people-
have to suffer for the fault of those
people who are now at the helm of
affairs? 1 would, therefore, request.
that this line should also be taken up.

Under the community project
scheme, certain roads were laid to
connect the villages. Unfortunately,
these village roads have had to pass
through railway lines. Unless the
railway people agree to have a level
crossing there, those roads cannot be
laid. When we apply for the level
crossings, they say that if it is an
unmanned level crossing, then Rs. 8000
should be paid, ang if it is manned
level crossing, then the whole capital
expenditure should be borne by the:
loca] people and the recurring expen-
diture would be borne by the railway
people. I do not know what the-
recurring expenditure would be, in
the case of an unmanned level cross--
ing. After all, the charges for laying
those roads are going to be borne by
the local people. Simply for havi-
ing a gate there or some chain there,.
why should the local people have to:
pay Rs, 8000 to the railways? Is it
going to cost so much? I really do
not understand this. This point must
be looked into, and the grievances of
the people in that area should be re-
dressed.

In this connection, I would like to:
mention that between Namavaram
and Gullupadu in the Vijayawada-
Waltair section, there used to be one
level-crosing previously. After the:
doubling of the railway line, that has
been closed. The people who have
their lands on the other side of the:
railway line cannot crosg the railway
line with thelr samaans and their cat-
tle, and if they do so, they are being
prosecuted for trespassing the railway
line. It is the duty of the rallways,
when they closed the level-crossing, to-
form another level-crossing there and
then have the doubling. But they
have not done that. Instead, the
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blamg is being thrown on the people
and they are asked to pay Rs, 8000 for
an unmanned level crossing and
Rs. 25,000 for a manned level-crossing.
‘The railways are not justified in ask-
ing for this amount from the local
people instead, they should themselves
provide a level-crossing there for the
benefit of the people living on both
sides of the railway line.

With regard to the departmental
catering, ynder Demand No, 8, a cut-
motion has been tabled. I think that
it js better to close down departmen-
tal catering if it cannot be run well.
When we make a complaint against
the catering people what we find is
that somebody else is punished. We
do not want that somebody else should
be punished for the fault of some
catering manager or somebody in the
catering section. I would like to men-
tion one instance in this connection.
*Once, when we were travelling from
Secunderabad to Waltair, at the
Secunderabad station, the conductor-
guard had taken orders to serve us
meals at Kazipet. But when we went
to Kazipet we could not get our din-
ner there. When we had made a com-
plaint that the conductor-guard had
given the message already and the
manager had received the message and
yet we were not supplied with the
meals, what happened actually was
that the conductor-guard was asked to
explain why he should not be suspen-
deq for the fault of the catering man-
nager in not having supplied us with

- meals, This is how the railway admi-
nistration is going on. As my hon.
friend who spoke just before me had
pointed out, the railways are incurring
a loss of Rs. 3.4 lakhs on departmental
-catering, The railwayg say that they
want to manage it on a no-profit-no-
loss basis but they are actually
‘sustaining a loss on it, If they cannot
manage it properly, it is better to
wind it up completely and hand it
over to private contractors.

Another point I would like to men-
dion is concerning the train that passes
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from Puri to Hyderabad, It takes 26
hours from Puri to reach Hyderabad.
Hyderabad is the headquarters of
Andhra Pradesh and people coming
from the north-easternmost part of
the State to the capital find it very
difficul to reach the Hyderabad station
in time. So the duration of the jour-
ney should be reduced by gpeeding up
the train. As it is, passengers have to
lose two days for coming to Hyderabad
and going back. 1If this is not possible,
I would suggest that an Express train
should be run from Waltair to Hyde-
rabad so that passengers could cover
this to and from journey quickly.

Shri Sriraj Meghrajjl (Surendra-
nagar): Mr. Chairman, Sir, I shall be
brief and come straight to the points
tabled jn my cut motiong Nos. 564—
567 which I moved two days ago.
The Jhund-Dhrangadhra-Kandla rail-
way connection was sanctioned and
taken in hand in 1964. The work is
now scheduled to be completed in
October 1969, One of the main rea-
sons for selecting and finally sanction-
ing this route was, I believe, the
heavy traffic to and from Dhrangadhra
which is a station on the metre gauge
line. This is the biggest station in
in the Rajkot division of the Western
Railway, and in 1963 it earned Rs.
1,59,39,000 for the Indian Railways.
At present, this heavy traffic accumu-
lates on the already over-burdened
Surendranagar-Viramgam metre gauge
section.

The Hon'ble Shi S. K. Patil was
kind enough to convey to me the
assurance, in late 1964, through the
Chief Minister of Gujarat that “the
construction will be pushed through
at the maximum speed possible”.
This is highly gratifying in view of
the vital strategic importance of the
line and the long-pending develop-
ment of Kandla port. But there is no
reason why the work should be so
phased that the entire length of the
Jhund-Kandla line is got ready at
about the same time, On the contrary;
there is every reason why the short
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86-mile Dhrangadhra-Jhund section
should be given priority. Dhranga-
dhra is a Brigade Headquarters and
there iz a considerable movement of
military transport to and from it each
year. At present, the huge salt indus-
try in the Dhrangadhra Rann or Little
Rann suffers from a chronic wagon
shortage. Quite often, the piled up
salt is washed away and wasted due
to lack of wagons. Given adequate
rail transport, the Dhrangadhra Rann
has immense possibilities of industrial
exploitation. As against the capital
outlay on this section, the railway
earnings will be substantial, apart
from the convenience to the Jocal salt
and chemical industries and to the
military establishment and the much-
needed relief to the Surendranagar-
Viramgam section. I believe the
Dhrangadhra-Jhund section can be
completed before the end of this finan-
cial year if the work is taken up in
right earnest. I should like an assur-
ance that it will be.

The Morvi-Shapur-Susvav-Halvad
railway link seems to have been quite
overlooked by the railway authorities
and the Gowernment. The Morvi-
Halvad link was the subject of an
agreement between the Dhrangadhra
and Morvi States. The project was
scrutinised by the Railway Board and
the Government of India’s sanction
for the comstrution of this line was
conveyed to the two contracting Sta-
tes on 15th December 1941. Cons-
truction had, however, to be deferred
for the duration of the war. Under
the final agreement between the
States, executed on 18 April 1945, it
was expressly stipulated that the line
would be completed and in operation
in 5 years, that is, in April 1950. The
States of Dhrangadhra and Morvi
were integrated with Saurashtra in
early 1948. Under the terms of the
Covenant, the public commitments of
the covenanting States have become
the constitutional, legal and moral
obligations of the successor authori-
ties. I brought this to the notice of
the Government in late 1963. It is
886 (Ai) LSD—9.
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surely to be wondered that this pro-
ject, which was scrutinised by the
Railway Board and obtained the sane-
tion of the Government of India,
should have been althogether neglect-
ed. The people of the region have
been waiting for the fruition of this
project with exemplary patience, 1
sincerely trust, Sir, that this neglect
will now end and that the Govern-
ment will prove itself true to ite
public obligations and pledges. The
distance involved iz a mere 32 miles,
of which nearly half is even now &
narrow-gauge line.

A most important project which
even before the war was I believe,
under active consideration seems to
have passed out of consideration for
some reason. But the need of it has
now become emergent and I would
say imperative. I mean the project
to connect Jamnagar-Jodiya-Piplia-
Shapur-Susvav-Halvad. 1 had sub-
mitted the proposal for this Saurash-
tra Northern Line to the Railway
Ministry in 1964. I offer the follow-
ing cogent reasons for the connection.

(1) The whole Okha-Mithapur-
Dwarka-Jamnagar traffic at present
moves along the central, rather, tor-
tuous, and highly congested line via
Rajkot, which ends with the bottle-
neck at Viramgam, I believe the rail-
ways are even now thinking of doubl-
ing some part of the track. Instead,
the proposed line will relieve the con-
gestion;

(2) it will open up a new area to
development; ang

(3) it will be a shorter, quicker
route,

(4) Navalakhj Port is connected by
metre-gauge with Piplia; therefore,
the Piplia Shapur Susvav section of the
proposed line will afford to Navalakhi
Port direct access to the Gujarat and
Indian interior. This excellent port
must go into a decline as the major
port of Kandla develops, The pro-
posed linkage will drastically reduce
the rail distance between Navalakhl,
Viramgam and Ahmedabad and so
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give a boost {o this small port and

to the trade of Morvi.

(5) The proposed connection will
also afford shorter, quicker access to
the hinterland to all the ports of
northern Saurashtra: Okha, Salaya,
Sika, Bedi, Jodiva and Navalakhi,
Finally.

(6) the propused line has a high
military importance. Jamnagar is a
naval, air force, and army station.
The proposed line will give the Bri-
gade Headquarters at Jamnagar, a
shorter, unimpeded, rail route via the
Brigade Headquarters at Dhranga-
dhra, to the Divisional Headquarters
at Ahmedabad. Moreover, it will
bring about the shortest possible rail-
way connection between Jamnagar
and the whole of western Saurashtra
and Kutch,

I now come to my final submission.
It is a small matter. Along the
southern border of the Little Rann
there is a major district road which
is under constant use by heavy salt-
laden trucks and military transport.
This road is severed in two between
Kuda and Nimaknagar by the railway
line which terminates in the salt-
flelds in the Rann. The road is lite-
rally severed and has been so for &
long time. There is no level crossing.
All transport hag to make a detour
through rough country and the Rann
before it can come on to the road again.
We have had many complaints abuot
this curious oversight of the railway
authorities, including from senior
army officers. I trust, Sir, that this
will be put right and that a level
crossing will be provided at the ear-
Nest.

That, Sir, concludes the subenissions
§ have to make at this time.
ot dur welt  (srerTia) o oEwafy
wgeg, s@ Ted qwe 97 fempwa
@ 91 qa R T B g Tgrodr
& € oy | gafad B ey fafres
WTeT B A1 AR Fg1 q1 78 KA forw w1
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Wt fear a1 ga¥ swrar & ag wgm
gl g fF aumy WA & weE W@y
®reT & fFan wmar & SE w1 T
et @ 1 W gw w1 Tm w1 2
AL TN HYAET HT R AT ¢ S
Mg ag graT 3 1 Afew o A
vt femma-feara a@l Qo ¢ famay
TWE ¥ Tga AFEE QAT | Fagar
& e Gw =1 fgmma et 90 ) ST
WRTT AT Wty i ag e g
S TEHT WORAY AT Y GHAT § | BT
& & feow ¥ wiwa a9 g 2 m
ff sgagaaEd

T a@ ¥ WA FEEEEy & w17
T IR TR wafEa TR R
qg G AT AATH § | qg WISEAT
U § W wrwEr I § ) gwfay
% gg onfon w%r fF g o< aga
T F w1fgR, arfe W@ w1 -
|7 7 g S sraE 77 |

% o fafeee agw ) foa 7
i mAmmm A fTag ¥
1T Fraga € awATE T § | AT
wrsTa 1 day grr @ fv wwit WY @@
g oI g a1 ¥ oG] §Y muE
e FI TR ¥ IF 8 &AL AH FAT
qear & | gafad mfedt ¥ aa Ay aga
& § AT IR FgTr oA Tifgd; )
AR fomr ¥ wAeAT ¥ e aF o
AT  Jgt 9T g9 TF W wrdy g
HT feg W 1 ot @ dt AWy Wy
FTO! awers ISHET qEfr & 1 gafad

TgT AT § o OF O qF F A
arfgd |
ot wgrow fegwrelt (¥®) -

gwrefa agry, Afm S wd g E e
gt o fgawm ogw & ww fem
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oy, afea ¥R fawer, ot 0w oar
faam ¢ 5 wraz gfaar «1 a#h =i &
¥ ur &, 9g a2 fgama Wy wg0 71 arar
5w %1 §faa a4 F qro-ar7 T
w1 i WY aaan q2a7, e fe fase
Frat Wy aarar 3w | feafa ag e wm
“FTAT ANqF qTA FrAq &1 A faaa fad
w9 gfaar # arare 3 @ § A faaet
& gfwq #Y w47 o7 & & | T a0
faam, w1 B2 A W 7 T
Tz Taar gY, Iawt A oy gfear
< fiF ag woAT sravawamt 1 fgaa
o T o, g A my YA Y |

A Aot & TeR TT AN A qEgA
o g &, AT TAT FT FATT o1 T6Y
&, SfeT g qrar R T A A IR
IqAT €Y Wire A it ¥ 1 FroifE dqa
Trgwc 9 g & fow ¥ 100
wfeai s awdr §, AfFT At T
%Y, frad awg ¥ gg qgHWT 99 @ 8,
wE Wy Iy 7 w1 7w wffar
¥ gw y AT ¥ @ ) A A AR
Aaadt of & & AR F® AW
g AwT @ § ¥« el
fe g% am™ e Y W F @9 ¥ qQ
1 Y o AT qF FE A SAF A
§ 7€ =& ag 4w W3 § W WLy
wegE s § i gm fedly afgan sy
¥ g W H A AT qF TR
oty & ag wed #1 afear auE oWy
¥ ) 3% TIa w=Sr sqEEr AG AT |
oA FT 9IS qg & gTAr gl A
AT F gAY # oy A e 1 O
saTY &Y q@ ¥ *W  AGT fwar
wrar | oferm ag T @ F gF A
Wi oy § W E aO1E F qw IR
g

KT a0F & g 72 fawer ¥ v,
fagaT ¥aaT a¥7 a9 §, X0 94T "
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T AT MY | BIZ-BR FTEH @I
T F17 733 &, forad adad feew oY
S 1= 1 17 w7 gfar F1 awwr
¥ @17 ag o 92 7§ 1 faawi ¥ e
T F1 AT F ITH! AT TG AT
& Fifarer FAY a1 92 ¥ qOA qaOA
HIE ATOFTH AL § | SW AT & FTEY
T R E | T ag 1 @ g W
Mag fegeara # wadt wdl wifgy
& e § B g grafom w1 g A
¥ qry, A ¥ gq i w1 & famr
IHAT ¥ a7 gedara ar ¢, W fa
T OB AZ X AG FE@TE | W [g
fawyr oy 7t " W 9 fEE e
g T 9T gfan F A Zw F A1
T F @ F oW g 4 |/Rm, A
ghe oy <fera R ik agar gen 3w
1 mgFm faar ater frd 3o @t S1 e
AT F1 g7 gEdr oA W AT ¥
wiieaT war w7 aw #r  fadw wmr
gha e § oy )T

WEET { FFAYT a® TF BT
o wTgT 9= @r § | FAET qA_T AT
< wgr T fv gawr ¥ faar @,
afed ag 48 o o€ | g g7 oY
ArEA ¢ {5 faeal & Faa F1€ T
T AT | WEET F AT SHHT FAa0T
o F ORI R | TERT  TEHEE
=gl

10.48 hrs.
[Mr. SPEAKER in the Chair]

3IGHT T FATGT 1A gy afw feeelt
# gfer & a9, W|/agA & @9 A<
TG & AT Hrar Ay gy
W aw ¥ AT A7 faeett & fvur =
QU | 9ATHE [ FT GAAT [ JAH ¢
Tg A A T st | agi & e
g ot § ag #E 1 7A@ AN
agfana ¥ a1 @94 |
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[t wgrarsr g wredt)
T e a ey ¥ ¥ aga
GET FAT FT W THIAT TAT | FTHR
G AN FT TG I X ATF A FraAT
Far 7§ | ag F§ feEw fFw FT
arres ¥ fd marar & gfemmge aw
371 38 ¢ g7 g7 7 A F -
= A1 orw fr ; Ffew wrar ot g
FHT AT T FAAFT G & ) 7
3T A T WS H @ &1 qig frar
9gX @ FATAT 9 HfEw g F qar
& wf T A far

T AR A A ag faoelt & Taaw
Todrs § W I 93 F qfewmy &)
qifaIer N3W § F FUF FT AR
g, faw & for #1§ @ Y Fws
oYL FATETATE FTE FE qF 1 & fody
7@ & | g7 T gaw feam, aga a1
*E, TG AN A Fg, AT FT HAN
25 a1 30 & qUAT Wi g AT
ag uT aF WAL AG #7 T ] | g
FaqT mfegar == 9§, W QW
T A I% WA I AT fF TETS
£ T TETEIETE 9 A TAF TEA A,
A T8 § qgT T WA AT g awelt
g1

W AE ¥ N FUS QT A1
ey Y oY faferaa &), wfws 91& 91
at g fee N ) fafegan &1 ¥
¥ foelt aga ¥ Srwmy oy § 1 @@
faeeht ®1 @Y uF gad a7 o § ) faw
#t faeelt % wag A faoel ag ¥
# og AT & | A@ OF A ¢ Afe
Iu sfA qIAN o Y Ay AR
et AT § ag W gErE At
gt ot § arar SRR F wA &, fow
¥ uF Sy a1 g & TaTET 9 awar
ffom ag gar 2 fF AG & &Y
weo faet F ot g ag A A A
et afew Ave €7 o wT LA X 0
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g § WEN v AGA, agt § wwrw
arel Y § T T § WAt ¥
gAwT M AW q F O §, 6w
TET Y T AW F HTAT § ) Ofo
o ¥ fay #if 991 W@ T
T &, T 9T § GAr e E, A
T & far 39 § foesit A 1 Wt Sfmw
& 9w =1 7 wgfema @ ¥l | feelt
Frw A ifer § sw@ A Wy
FEIAT AT FL TR, WILIHF o qg
T ATEA a7 ) 1Y A I & w5
a9 AT ¥ 9 g¥ar g | faeet X
wa I a1gI ¥ Wit § Idifs foedy ¥
B a1 g gran | fewelt & w7 Ww
gaTa ¥ @rar g av gfmrar & g
2 39 9% g9 F1 T99 A A€
& omar =ifglr | T F am-Eg xw ¥
o g9 9o feun s Wi dv
ITEH GIBT a9 qHAT g WYT HIT Fedy
¥ 9gw @R |

™ & @i @1q misrag wew
21 %93 5y qrgw Y o ar v Sww)
¥ aw a1 faan omd &t 7§t ag feua
Y aft § FifE g WA
¥ AT ¥ 91T A1 i |/ Ay Wiy
g\ widTg A 9T A T Al
W seramdda fadt &
tu o ¥ ¥ wAT e § Wi wT
KW | g1 & 1 8 TN wrg oy A
e ¥ A g & ) Ao ag v
g s ag 0w &z g0 § Ale wiw
N w21 I FT Frag 4347 v
IR wroy fdore frar, widaew
Bzl # wwad 7 W Fols fear e
T & fF A ¥ dom w1 qg @
T dt mifsararg $% g ag Sl
ey ¥ fqd @ aga o @ Fa
KA AT HY TgA SATH A€W |

fag werifrrag W saw
WY O ag & A § 1 e vy gfaw
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A ¥ fay gy 9T fraw v war
iy anfgd | g ¥ FTY agfema @it
g ¥ oF A 3,45 G AN & IW
 arz ¢ X §f A favefht Wt g
| aoram ®Y Tdy fawew Y

qad & it # ¥ 1€ foelt a0
arar ¥ ot ¢ feht s ¥ o faw
IE § quws ML I & fiv &
forer s =y & S a@ & felt
FAWIGE N MREIEAIE T AT
# frorer w1 * afaw g AT O #2F
& arz g =fed

i Ay aifaw fewe o W @
& 3o ot e fevar agmar W@ g
I Y IT QAT AT AW QBT |
# wigw fw weft wEww T® T AT
AT FT 7 wWife 39 § IT S0 AT
FE Wl g g st

¥ gy oY are faeelt +Y avay Fgan
wrgar g | oo faeet & feme-farame
@ @ &\ femma s arar € fw
5 dre wratdt agdy, FfwT 7@ aw
t o Tw & 10 99 9g aFAT g€ wEdy
% qenfagt #1 57w 2 o § 1 faesht
# 9w T o1 @ E 9§
wq FWAT TH 1A AR K WF
1€ w7 T f @ oww e ag
WOt Wi AT @3 A 9 W § |
wzi faeelt A AT & oy w0 § woeAT
¥ard A & ford | 37 argT & W arAy
#Y qrarz fAeaT agat =t 91 W d )
WY @& S §, oY fF aurd ¥ e
¥ T A ofrg # § a1 qrer fead &
R A &, T gy e argfeat
T ooy & AT S @ e argw oy
& wrefeer & | 7y wgT A @gar W@
mar & ¥feT 3w F o S aarg
7€ § 9 % & fawefr § o T wrafaay
Saad & fod ¥1€ ormg Ay o€ | ot
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ot s oot dad 3 ¥ folr wrR §
T IT W qnmara A gl
faweft &t w7 43 9w 7 F fadaw
& g § e wad Wi s
N IE ¥ty wgx & fay o €
X T s v fgmm feaw
Fargr Wy | faw gw@ ¥ feeet ¥
graeT a% fawet & mfesar qome &
o fa o gy & 9 atg & fast
F 90k ¥ W ae mfed &
fawelt & ==Y w7 wow w7 fam
oy | ww & A avar e ad A
FT G | fad qarw e g A W
qara #i ST A 7 AW T A
LA

T oyl g for WE qw T w
T 9 e o Ad I ¥ @t qw
A ar &Y FYArS AGA ) qqr @Y ey
ferfdaa @ 2o am &
o @ A AEw ad Ay oW
e gl fawar, s e g
foad, st da¢ & fawey & =y
T AT TENE § o g, ¥@ IAT
Mawgd N ag for Wwd oew
AT Ao AragWragiarar wr 3
ST 4 &7 AT AY ST aE & migar
AT A1 gwdt O st faeelt F @ A
Y s a7 F A6 A agleaa
&Y TFAT A

¥ mwr w7 g f5 W wEew
T @9 ATd1 ®T HIT AT AT |

Some hon. Members rose—

Mr, Speaker: I have got the list

here.

Shri Sonavane (Pandharapur): That
is one method. The other method
also is adopted of calling those who
catch the eye of the Chair.

Shrimat] Lakshmikanthamma: One-
third of the revenues come from the
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[Shrimati Lakshmikanthamma]
women passengers. Not a gingle

woman hag spoken on the railway
demands.

ot qwatw fay  fam & v s
g Smer W A faemr afad

Mr. Speaker: All right. I will call
the lady member.

Shrimati Lakshmikanthamma:
Thank you, Sir. First of all, let me
request the railway minister to im-
prove the facilities for women passen-
gers in the railways. Women travel-
ling with children should be given the
lower berths. Even that much chi-
valry is not shown. Often I have
seen in buses women with a child in
arms gtanding and no man gets 1p
and offer his seat.

Mr. Speaker: This is railway budget.
Shrimati Lakshmikanthamma: 1

have seen women giving their lower
berths to heart patients,

Some of the demands on behalf of
my State have already been made by
Mr, Thirumala Rao, Mr, Viswanathan
and others. I will now come to other
demands of my State. It is rightly
felt by the people of Andhra Pradesh
that unless a railway line has to cut
through Andhra Pradesh, the State
has been negleted to that extent that
ther i3 no separate railway line for
the development of the State. Rail-
way lines connecting Madras with the
north cannot be constructed in the
air; they have to cut through Andhra
Pradesh. Only such lines are being
given to Andhra and not others. For
so many years, since the time you
were Chief Minister of Andhra, we
have been pleading here for a sepa-
rate line, not from the parochial point
of view, but from the point of view
of supplying foodgrains to different
partg of the country. Nagarjunasagar
13 going to bring 22 lakh acres under
production and 6 lakh tonnes of paddy
have to be exported to other parts
of the country. ‘There is a demand
for a broad gauge line from Ongole
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to Hyderabad vig Nagarjunasagar and
that has to be connected to Sirpur
Kagajnagar and to Abilabad, At pre-
sent there is only a metre gauge line
from Guntur to Macherla and from
Vijayawada to Guntakkal which ter-
minates at two congestion points.

Sir, within five years the density of
population in this area also will be
doubled. Even ag a commercial zon-
cern you must realise that it will be
profitable for you to undertake this
work. When progress in other direc-
tions has taken place, transport should
not be a bottleneck in the transporta-
tion of foodgrains to other parts of the
country. We have been asking for a
survey of this line to be undertaken
but no action has been taken so far,
If you do not take up the survey of
this line and start the work in right
earnest I am afraid you will be in
great trouble at a Jater date.

Survey work has been undertaken
of the broad gauge line from Baila-
dilla to Kothagudium ang the branch
line from Bhadrachalam Road to
Kovvur. I would like to know what
has happened after that,

I now come to the gquestion of rail-
way wagons. I have seen certain
press reports where the Railway
Board has said that railwy wagons
are not being used, they are lying idle
and all that because there has not
been much demand for wagons. On
the one hand we see such reports that
the wagons are lying idle and, on the
other, we get complaints from our
place saying that the railways have
failed to supply their requirements of
wagons. Sir, Singareni colliery is in
my constituency. I have copy of a
letter here from the Secretary, Sin-
gareni Colliery Mazdoor Sangh addres-
sed to the Secretary, Railway Board.
This copy was sent to me in March.
Then I wag told by the railway autho-
rities that they would send sufficient
number of wagons. I had been to my
constituency three or four days back.
Again the same complaint is there,
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Heaps of coal are lying at the collie-
ries and the workers there are being
threatened with being thrown out of
employment. This is what he writes:

“You will please note that the
Railways have failed to meet the
requirement in full, resulting in
accumulation of huge stock of coal
on the pit mouth. This has caus-
ed unemployment to several hun-
dreds of workers at the collieries.
Apart from this, the workers are
being deprived from getting more
profit sharing bonus because the
company is ngt in a position to
lift the coal due to shortage of
‘wagons.

There ig & stock of approxi-
mately 8 lakh tons of coal lying
at Kothagudium collieries alone
excluding the stocks lying at
Ramagundom, Mandamari and
Belampall] divisions. There also
the workers are made to suffer—
some due to unemployment and
some due to retrenchment and
resulting in their profit sharing
bonus.”

There is another complaint here
which shows how the railways are
treating public undertakings com-
pared to private firms. This is what
he writes:

“In this connection I would like
to mention here that Messrs.
Shaw Wallace Company (a coal
mining concern) which despatch-
ed 35 lakh tons of coal in 1965-66
(within a period of 11 months)
were suplied the requied pumber
of wagons and in 1966-67, the
railways supplied wagons to ena-
ble them to despatch 45 lakh tons.
Most of the consumers who were
previously taking coal from Sin-
gareni have gone to this firm sim-
ply because they get the coal from
Messrs. Shaw Wallace without
any delay whereag in Singareni
since the wagons are not supplied
the coal has to be gpread Over on
the surface”

Because the Singareni Collieries
are not in a position to supply due to
failure on the part of the Railwaye
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to supply wagons, their customers
have shifted and they have started
getting their coal from this private
company, I would like the hon.
Minister to look into this.

17 hrs.

Then, I would like to suggest to you
that a booking office should be open-
ed in a station called Alantanpet,
between Dhornakal and Kasipet,
where there is no booking office due
to which the passengers sre put to
great inconvenience.

Also, during the time of the Sriram
Navami special bogies used to be at-
tached from Hyderabad and Vijaya-
wada to Bhadrachalam Road station.
This year the railways have stopped
it, for reasons best known to them.
This is a very important festival and
because of the absence of this bogie
the pilgrims are put to a lot of in-
convenience,

Then, in a place called Madurai
there ig no over-bridge, The people
living in that area are so poor that
they are not able to contribute t¢
the extent to which they should con-
tribute to become eligible for thr
bridge. So, I would request that this
over-bridge should be built. After
being a Member of Parliament for
flve years the only thing we can do
is to have one over-bridge here or
a sma]l station there. We cannot de
much more than that.

Shri M, R, Krishng (Peddapali):
You are lucky if you are able to get
them.

Shrimati Lakshmikanthamma:
About the facilities for passengers,
Member after Member has stressed
the need for more facilities and com-
forts to the third-class passengers. I
do not want to repeat them, Much
of what Gandhiji said about his third-
class journeys and the campaign he
undertook to improve the conditions
of third-class travel hold good even
today. He sald:

“Educated men should make it
a point of travelling third class
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and reform habits of people, as
also never let the railway autho-
rities rest in peace and send in
complaints wherever necessary..
...Trains and steamers are the
best media for the practical edu-
cation of milliong of travellers
in spotless cleanliness, hygiene,
sanitation and camaraderie bet-
ween different communities of
India.”

D, G. Railways

This is what he has said. I do not
want to go into more details for want
of time. I feel that in order to im-
prove the conditions in the railways
the Members of Parliament and also
Minister should hereafter, as far as
possible, try to travel third class and
seg that more facilities are provided
to the third-class passengers.

Shri Thirumala Rao (Kakinada):
Sir, on a point of order. Is it per-
missible to read Bhagvat Gita in the
House, Shri Sharma is doing it.

Mr, Speaker:
ing it

ot (dfeer) : wemm wEiew,
& s & o g, e & aviw el
dfeq st 7 5@ wwT fowam av {5 Ao
oF Ao AW § | AT & Fh owei
£ 1 T oF @y ar w2dw g, Afww
A T A@ F T N 45 FUT T
A ERA TFEAT AT ATATR | AE
uF BT a1 waw g, dfww ag ww
¥ far a2 o fafemw o A
M AT WM AT § ) 39 foq &
¥ 7Eew ¥ s Ta g fs
ag AT F AT TT T FE AT IW
& fauge 1w wX, w@i i ama &
AT T 9 F6t F gl T
T I AT AT AG T TH AT
agi Gt wram dw o & f§ ogww

I am glad he is do-
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QT ¥ g g agt O WR
@, Iuer T dedt sfenr O
WAAT| AT T AN g W
gwT Y wa JEwT ATH WrOQ &
=R @ mar | ol R e A Ay
@ ar § ¥ sy N
ﬁﬁﬁﬁmwaﬁfw@

4 1 'ﬂi'ﬂw ¥ ot ¥ oY A
oY, A1 IW FY “TiTRT AN wgA A |
qart wr§ W “thm”srmi
mmiwmrﬁ‘rr AfFr aeam &

}

“airgr’ w1 wg g ‘“dem fewr
fag a@ e fow wifest ¥ 9
g o o 9w I ¥ wrolt W W
&\ oofY ot Y gree & 1 T ¥ fag
F9 78 fwar mr & 1 & s ¥ faw
I TG wivar g 1 & Y wrww & fog
AT g | et s §F war 2, T ww
W FY 45 FTUT T FY G wFaTor
@ & 1 afe & wwar g fF amwr
# 90 FUT WA & HIA wFEAW
A Y aTEd § IAw W ot @ §,
qFOW § | THfET g A Mar ¥
fag a5 §% @ T

# W9 AdY 1 F@A g g
f& wvar ¥, wakiaT a=ong 9% @3
gra fafaw @ sg@ YT dvhar
M & T gar &, qfvT gw F
fad sy fafae o Fieqid g
Wa w7 € | w9 § fF ag 9%
oY aga @ atfow &, & ey afaat &
TiAGE FT 7FF §, Afww § Taq waly
F1 aarar argan g fF g oy &
Fifowr & fog ot a1 9ot B
wraas faerlt o, oiiE argde frey
7, 9t fr ww WY faed § 1| w9 age
qed & fag it e anda gy

-mtltwmﬁmm&m

T T FET TRT R WAT T )
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ot fog A& ag i § fE M
¥ g9 SqEviT &0 | daw Tt ¥
fag adY, afes wfaw wr@ & fag
gl Y fET AT Y ey fear
oy WY ¥ET qIET T WY | A
arew fad sl i sl @ W
IG ® ATEIS ATET WIT TqF WTEA
*ATAT AT, AY TATET I F T
# 78 vy fr ag o ¥ faU @),
wWifs ddod ¥ fag frer ¥ wdT
ferFmagaasr oA § 1 %8 &
wfafor agi @mT , ot ok § @
Y FATL ¥} AT™ FWIIF MW aqw
oI AT WY W A & 0 T ar
TN & Ty oAy ) Afww gt feg
w@ & fag ag giee s § @t
e W W e M #®)
TRTME a6 G aF |
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wWHr e § wa gy & o
¥ graardt W AT 9w ¥ g,
T FY qF AT AT X 7w A
w gar AT A ¥ afew fowdr
™R et A gFe Fo qrfed w7 &
T WA ¥ B IR Ay w1 oy
(feewat wiw ovar) femr qr
T ¥ T OF Wiy T § | -
T ¥ qEX I a8 MW A, T I
agt & fafafsss amt § w21 fr 20
¥E ATEA 2 @S & | 9g AL AT F
T W ¥ 9T @t wa wtwr
R wEE gRY, a1 98 Araeaaret
% AT | € TG NHT FET WF
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N wgeanwiwreY W wrar-wiwT 6
A A8 o &

1Y gg oy @i &Y & f der ¥
FWw € T g
LAY F1 grate oY WReA firar
o, waifs aaf @rdeg & g«
# wara (Efiew ) aga w0 av, ¥ ww
gt 9T qarfadt Y &0 @A @
wt f g7 Rl F1 QEEETE aEl g
T § | ATHTNNT TR OF g
HE B TRTME § WY Fremmenar
uF wEeyl wgI g | gafag 9w awT-
mE R 2vw & fawre & Wi
o A TEd ) W wnw g fw

wet wRIET A T gETE 9T s &7

st wiere wrw g (fete-
1) wemw  warew, & ww & ow
qTANT 9 W&t nERT & awem
F W & QT H T AT AATE |
o Rt fE 919 I § g TR
TR THATEY & A9 @ A1 I %
7% TRATEN &1 T T WHEAHHT
* mraq agh fawfes & go o oy
¢t farad of, arawT & mfzardy game
F wT AL I A0 FY Wt & qg
a% wrarreT FY F giaar w2y
F a1 g8y | ww wafy offeafant
qew wE § W wed ag A § fE
foaraal & fomaY I s WAt o,
IFA o woAT W 3 A7 gh &t
I F 7 F% FAT0 9F | 97 -
el ¥ ¥ oF Odt e § wig &
ATHA T@AT qMEAT § WY R §W A1
w1 qgury fw foedr div weft ageat
¥ aOaT wfi|w &W@ & ag W og
AYsAT oot a% weTt F aFY gf g 9vE
qu fawarg & fr gard 4% @ wdt
qATT TR W A faww s &0

exffy A aggT ol off o
furefty qurt ¥ ot IEfT xgf faely &
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[t wiwr 7 Az
FRT F WE T § q § fak
Y S ® WY I@YH oY e
& @r ®1 wrvaraw famr qv s ag
T qreT a7y T | oqw ¥ R
et ot steftae T gE ¥ g ot
IR TF AT HY GO AR A H
araa A1 o T # v ¥ q@TaT A" g
fx foex faat st ww guafag &
ot ag o #7 Y fr ag 9 A
aedt a7 wr g | faole oF ST emg ax
2 g 9= fiAe §iIEd TaEE Fare
¥ Far s w19 A § s A fawe
FTATEH A WA a® T
Wz & gt gl v ot v ae
faellT ¥ F1TT aF QT EET UFIH
faAT wraTTE & Aew F Q@ gwT
¥y AT F el F vyt & fag o
wfearg gt & WY Wt w1 QT feafa
& 5 Frer ¥ faote o & fag
W A FH 60—70 HIA BT T FAT
qeat & | gafae I ag @i adiw
3 f fais FeT 9T arg =1 forge
% qzr F+TAT o 99 & Wy faw &
fom T AT §F WA A WA qAr
IY TW 91T [ WA AT 99N ga
F « sicag ffmw X o g9 1 %18
sfrurtfafie & 8 )

dar fF M w®Y A 06 @-
arg} & STy A mranTaw F1 giaeme
fawfaa 7 g 31, TIHEE T
Zferoft ofesrst gaTT TRy FigaTE
SATRE Wei 25 @@ ;Ifgarat Wa
g 99 T ¥ oF IF AT oft
W g X T g fe & fag
F 3% aTgare ¥ § 7y ¥ fee
T A ATX F wPwRTATE § ¥ o
§ 1 Afwr fex oY grege aTwaTer
TATTIF FT TATH A FH & FH 15

are wfearfirdt &7 garer § wai fe
«imﬁmﬁﬁﬂﬁ!’"@'ﬁ“
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WO W qEr §, Wi gfe & o
g AW WIET § Afew I -
aifeit ¥ gorr<t wrat Q¥ & fiv farr Y
W e aF w0 B Al frear
R e graw wiwc TR T g
FT WTH O F TATH ¥ I WY SATAT
e 1 N AT Iw ¥y qwa § B
FHY F THAI F TACE WY FC
WATH dF TF B WF g o
T 9Tq A qg AT S rizah &7
i @ § 9 % i ol o
faurr & weod w w1 wawe Ao
T M wgw were § wfiw & 3%
fawfaa v & ot sovrmfeay =) ar
aperafaay w1 gfewt faerft |

Jar ¥ frAew feqr q1 TagA
¥ =T ¥ gF feelt ¥ gard wmey-
9T R FYFRT F AT 1A CF AAA
TG &, T | T FT TATHT
T iT aT g |

YR S wgT A 5 aweaE w)Y
T & WY Sy, ST STEyT
7% 9 e a9 9% § | e dAw #
T9E ¥ adr aFAH gy § | ETE
g X g 9gw 9rar R Wi aws
¥ Y G WAl & SE W7 SASnET
FET qE & 1 I F FTE g9 AT
1A & | gEfT &7 § ¥ aF WY Y
Hedi § FEAFT ATEIS 9¢ FT TF
Y TrorearT ®1 aga a€t glawT R

T T T gE AT A
feeelt & TREgT & WWE FH WG
amY § 99 ¥ 9 Fww #r g
w ag w1 § o ard ww WA B
fafire @ 9T o™ qEar § SafE T
ey ¥ W wife s any §
7T freea § s feelT & 9aae
aF o B "o § IR e
HIY AT, W
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arf oY garfee T wT awe FW
3% g @

of WY ¥ wg & R ww @
wdfter wo wrgan § fr Falr @ &
FeT F A AT § @ F A A AN
v qagd @I wfedl & e
few & 9+f ¥v fawmw § f& garar
HTET TF AT G FTA FY Fiferwr 7 1

Mr. Speaker:

D. G. Railways

Mr. P, Gopalan,

If members take flve minutes each,
another five or six members can
speak.

Shri P. Gopalan (Tellicherry): Our
Railway Minister is well aware of
our problems. (Interruptions).

I am coming from a State which is
the most neglected State in respect
of development of railways. The
case of Kerala has been argued here
several times, It has been pointed
out here that for every lakh of peo-
ple, we have about 15.2 kilometres
of railway. It has also been pointed
out that for Kerala we are having
only 4 kilometres of railway. Alto-
gether we are having 700 kilometres
of railway, while Madras is having
4000 kilometres and Andhra Pra-
desh and Mysore are having 2,500
kilometres. This itself proves that
Kerala has been neglected in the de-
velopment of railways during all this
period.

I would like to bring to the notice
of the Railway Minister that what has
already been sanctioned to Kerala
has also been taken out of Kerala.
Recently, the Signal Construction
Office at Olavakkot has been shifted
to a place in Madrag State, Podanur.
1 do not know what official justiﬂc_:a-
tion the Railway Ministry can give
to this. This office has been func-
tioning in Olavakkot for the last six
years very efficiently. The Railway
Ministry or the Railway Department
can advance no logic or reason for
the shifting of this and T say that this
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is due to injustice and negligence to-
wards Kerala. This is another ex-
ample of negligence and injustice to
Kerala, The injustice meted out to
Kerala has been brought to the notice
of the Railway Ministry several times.
New lines have not been opened in
Kerala recently. The Railway Min-
ister who comes from our neighbour-
ing State is well aware of the fact
that people of Kerala have been
clamouring and raising their volce
during the last so many years for the
construction of g railway line, link-
ing our Railway Minister's State, My~
sore, with Kerala. It was before 1914
that the first proposal for this rail-
way line came. It was during the
time of the British that a survey was
conducted. But unfortunately owing
to the outbreak of the First World
War, the survey could not be com-
pleted. Since the attainment of In-
dependence, the people have been
raising their voice for the construec-
tion of this link line. The total dis-
tance would come to about 90 miles.
If Kerala is connected with Myasore
with g link line the total distance
would come to about 90 miles. If I
have to come to north India, if 1
have to come to Delhi, I should take
a circuitous route coming to Jolar-
pet. If this link line is construocted,
the distance to Delhi will be reduced
by 400 miles from Kerala. Even dur-
ing the time of the British, they
found it to be an urgent thing and
80, they conducted a survey. The
people of Kerala repeatedly raised
their voice and our late Prime Min-
ister, Shri Lal Bahadur Shastri, when
he was holding the portfolio of Rail-
ways, came to Kerala and assured us
while addressing a meeting in Telll-
cherry before thousands of people
that within a few years we would be
having a railway link with Mysaore.
A survey was also ordered to be con-
ducted, but I do not know why the
survey report was not published and
why that link line has not been con-
structed yet. As far as the people of
Kerala are concerned, this is one of
the important rail links that they
want. I submit that the Raflway
Ministry should give utmost thought
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and serious consideration to this pres-
sing demand of ours

1720 hrs.

[Semx C. K. BEATTACBARYYA in the
Chair]

Moreover, the sreas lying in the
border of Mysore and Kerala, where
the hill products are grown are also
going to be covered by this railway
line. The hill products which earn
crores of rupees worth of foreign ex-
change for our country are produced
in these areas. We want these areas
to be opened to the other world and
goods traffic to be made possible, and
the people who are producing these
dollar-earning products should be
given some railway facilities in these
areas. Therefore, T would request
the Railway Minister to give utmost
importance to the construction of
this railway line.

The hon. Minister is also aware
that north of Ernakulam we have a
broad gauge line but south of it we
have only metre gauge line. When
rice comes to Kerala from Andhra
Pradesh, it comes up to Ernakulam
by broad gauge and then the rice
has to be unloaded and reloaded on
the metre gauge wagons, Because of
this break of gauge, we are having
so much of difficulty. The Kerala
State Government as well as the re-
presentatives of the people in the
south have demanded several times
that the, metre gauge should be sub-
stituted by broad gauge and thus the
pressing demand of the Kerala peo-
ple should be met. I am sure the
Railway Minister who is well aware
of this problem and who understands
the feelings of the people of Kerala
will give his serious consideration to
this appeal of mine.

In conclusion, I would request that
the injustice metedq out towards
Kerala during the three plan periods
should be put an end to and this neg-
lect towards Kerala should be ended.
That is our demand gsnd that is our
request to the Railway Minister,
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I hope that these points will be
given gerious consideration by the
Minister,

To WY AW (HETTSWR) -
wagfa o, st oF afge & aidt oft
T SRE FQ U T we ot W
a I wwfeg frar | & Al aw-
war fF areary widt of w1 AT O qw
W A N e s 9,
I9 A TTE WTRT § T €T ST
g W # WY AT A TEN
oY argw-2fa A weeA= Hrdt frerdft
¢ 99 ¥ wed qW 9T WEr o w7
2 oy § 9T 9w § forar T
f& o gw WF Fwatw wfgwrd
R aY qg-ag 1w 5 | F A qwwar
fe sw wraY ¥ amg wiet off F gw aver
T oraT e & o §— 7t wgRa
At wfewt & o I ¥ YwoA
—ag af~w wfawry & | 9@ @@
o SR W @ AT g 9T gH
¥ o arer gwt &, frod ¥ afz gf
g, wrer wie ¥ afy gf -z ang
g
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wfawtt § a1 @y ¥ & Jg7T |
W g T far &, aY g Gaer @
& sma fe g OF 7 ofs warg ar
ardr 3T W F @raT qeq @
fear g, T fafae) A @@ %
fear g 1 g N F ¥ OF A HAW
gy g Trfgd—ar @ 399 fafrex
gw gt a1 9q a1 Wt v g
fafrdtfas s o o€ &, 78 @
g =g

78 firat & w7 fr e & 2fz
WE F1 At ag o # aog ¥ gk
3 A & ag wwwar § fr ag wr
&Y ard ot Rwrt @ o ¥ 7w gt
T F readt A aog ¥ G
Hto gwo F WA #7 W frw wr-
T ¥ 39T F GAL H qBTFW E
# Aqd FgAT Wgar § frowgt ow
[T TEATT FT AT § ITHT FTEEHAT
Fraft freealt, forerdy e ot @t 7 &,
foaar qwe amr @, W T W@
uroFt faviy ®7 e T T1fgg o
# MRy & WIAT § AT 9T WE A
wIETT §, Ayt 9t $7 ey fr @
T —ff oo R, T wy
@ @ 8, ofwt w1 @ 2, qafey
[T arE ¥ aF aF wewe  wewefar
T[TOX § | AT, T F) FAAT
T I forw T W W B QU W
Y & | OF s WA W) gEd
TITE (@ TG ¥ AT v i
WY &Y W $I qT T @9

e wogdt ¥ a7 *7 7 3,
&9 fax feud & qfg s Ty §,
FfFT 3302 ag af @rar fs feomt
¥ 1fa 7 §, I q97% FEa7 I
¥ fraat ¥ ¢fg 7 § Sraraws
TEITE 3T F X A4 AR A o
(T g aradt W g5 a@ ¥ W@
TR SqTaT ¥F JTEAY | HGAE B WG
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a-aTe @1 @ &, fax few ag ¥
#77 qfg w7 F 9w augd w1 g
FEM G IgEA A TR FT A @
TIAME, WEIRAIA QT R
f & oY o= €Y v §, e aiwr aTel
FHgrgoa st 2w @I | (8 a°
wHE & @19 Fe o ¢ e
F N 7@ wifeed § &g AR T
fo W] F AY Ao THo HIRT § T
%1 Ay forw IFCHT E, IJW Y A
& wiforwr w1 v g fag fre
6 WEA g% waTd A& WA § 1 wH-
arft & 3T 9T & Y QE-HT
g E ag sa Frarad §, afeT faodt
g gE T w9 § sl T
FREIT eHFFAFALH FFAT AT
g & arg 7 AT angar wqifs  FA-
fasissr ¥@ @ad & A wr wfe,
¥ t=d Adr o 7y fagY frasc arg &
FaaTHaT | §¥ oF fag¥ dYo g0 ATEW
FI fae a1 W F a1 8 3T w7 Ry
fe 3d dgar ar fifay 5 fagd
F s 2 faam @7 | SRR @
fear fr & 72 S QY § A o A
I §war, W9 WA fafret
argw # fafad | FMrwgr fs ST a1y
% fagm afsvgaT a1 gy fv &
¥ weara gut & a1 A€ 1 S sy
f& wvara oY gur &, wafeewgar ¢
afeT oum wafeew g gm &
9q ®@ue wafeEw gor aq 9T &7
w4t 1 & weAT avee WE qdlr
® oW ¥ «E@  F WK
wrEfas FO A g v ad
£ oF geaw & w7 § warar § fomd
qrer A graraqr feafs aarAY e
f& 731 9T A T qAgE FA FE
W B2 BIE FHATU § ITF W -
FAF FTH T4 R AT 50747 §, I8 IF
& uqew g famd f5 7 avgqee &1 &1
wTH FT G |
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[Bre wnZT wa™)

™ qw fag) fedlt fs s
T ¥ Q& gL ¥ SATRT FHATH @
¢, agi 7T 97 ¥ fad grfeetd @it
AT | I w49 fzar f qgi ¥ 78
freiniteT X QY feegmrdy &, @t w0
e & ggr o7 fefaw a1¥ W<
TR &= ) feedd W 1 7
fefge ¢ Wit ma dw &) fee
& ¥ f wy T § A @
TG T gt o Qo HIET Y EHTA
FQATY, W wEqarsr @ Iy §, gl
o ot fafast gegare & w1 & T
& forat o | 77 @ T A g, 9w
Rzt X IR Wit e s A e @

oy AT § fs o gET R
ant § faasr wifes gfee & ik
e A &, 97w ww fear amw ) &

T §, ¥ QY g § ot WK AN
7 faord o ¥ 3T A T TG
aFdl | W At ¥ g AT A &y
w TET ¥ Q@ aF, AfFT W
&1 8T T T FIGAA T G A Y
@ T | #rE wwEr g g | W
g 7 aAd ge W /raa § F g
qT 1 F0® 37 ATQG To WA WWT

A

o\ ¥z - wAEAfaw g, 9 qE a9

qaa ¢ 1 & G Ew ¥ A w€w
fr s &g W w1 #ifad, SfET
O T B T FEQ | BE S
AR F AR A g A I
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¥ T ¥ N A Y qF AR
@R IowreT afafa ¥ a1 qv 1 F
B BT a9 W ¥ O § o &
fog g wvil 1 FET awr 1 9w
% ¥ ot g av fow ¥ g e
T ar | & qATE A ARE ¥ w1
f AgRamt w7 w Ay ¥fww I
FA 9T of agf Tefy

TEH I F{T AGE H AT I3
WY § qas § ATCEEE TN E |
97 ¥ ¥ ow gy MEgT & AT
6 €N T e ¥ IE A fea s
faey faear ag mat fe oF T w R
wuTs & fog < far mar 1 qEw
Wit AF fear @ At qiw B WE T
THRIFIEN I @AY T
T ¢ 5w S, -
SR A AR Y |

& qF ¥ W wgT WAt § e
TR 7 AT ¥ aga WE wo § | %W
fag fogar WX FETEET agE W
mfear ag.€ a7 |

wfm a@ ag s WigEr §
gt 3m ¥ g gmamwT W g fis
TR SqTET ¥ Sqrar AT «ufgd
o g7 ¥ fd sarer & samer gl
# e =1fEd | WA F WIS oF wA "
feafa & 1| @R WIgT & QH AT AT
Zqeaw ¥ WK EE a<w 4 § Wt A
ot ¥ w1 & ST W
Y swTa gt ¢ | K@ & foy fae
FAE | WE FEEHI AIR g & o

Fgt AN-[Y, TN FITT TIY AT

a5y § ? %9 A1 aCs Wa fawmr w7
s 2T Srfgd |

wt avg ¥ faoret WAl w1 Fa
¥ o 2 A AT T @ W
o we @Fe § av €§ wa o foad
et fear a1 &% W7 faad fesma
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¥ fear o %, fom =9 & sy g
foar o1 &% gar § aEElEa
T &1 1T 7 AW FT oA HFE X
THq & fay

Shri Lobo Prabhu (Udipi): I had
the pleasure of reading the hon. Min-
ister’s budget speech only today. I
was not present on the occasion when
he made it.

I have great respect for the hon.
Minister who is elected from my dis-
trict, but I am slightly mystified how
he has proceeded to various conclu-
sions in this budget speech.

He opens up by maintaining that
he expects a fall in the goods earn-
ings of Rs. 13 crores. He ends up by
increasing the goods revenue by
Rs. 20 crores and the passenger fares

Rs. 19 crores. I would like, even
at this stage, to seriously appeal to
him to consider first whether there
is likely to be thig shortfall of Rs. 13
crores in the goods revenue,

In the White Paper which the Min~
istry has issued, when the question
of expenditure arises in any one of
the seven demands, it is always
maintained that there 1is increased
trafic, which justifies more staff.
How does the Minister reconcile this
statement made in connection with
expenditure that the traffic is likely
to increase, with his conclusion that
there is going to be a shortfall of
Rs. 13 crores?

The reason given by him for the
shortfal] is that though the revenue
rose in January, it fell in February
and March. On the basis of two
months, on the basis of a slight fall,
is the Minister justified in thinking
that we have reached a stage of eco-
mnomio stagnation, we have reached
a stage of economic regression, that
the revenue in the current year is
going to be less? He should have
tried to tally his conclusion with the
eonclusion of the Finance Minister in
General Budget that the period of
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stagnation is over, that there is go-
ing to be an increase in excise reve-
nue, that there is going to be an 1n-
crease in all taxes. It is due to be
explained to the House why he pre-
sumes on the basis of two months
experience that there is going to be
a short fall in goods revenue?

The second question is: even if
there is this shortfall, is he justified
in adding 39 or 40 crores to the total
earnings of the Railways during tne
9.5 months left, He hag to remember
that in respect of fares this is the
thirq revision since 1962 and in res-
pect of freights this is the third revi-
sion since 1963. Ig there no limit to
the burdens which are laid upon the
people in this way? He may argue
that the incidence is small, that im:
respect of ordinary trains it is a mat-
ter of rounding off at 5 nP. ang it
is a matter of increasing the lowest
ticket from 10 to 15 paise. But lLas
he considerd what this amount means
to the poor people. When he comes
to the freights, he thinks that an in-
crease of 19 or 24 crores for the year
is a small amount. But has he con-
sidered how that is going to be carri-
ed into the price of the goods con-
veyed by the railways? Has he con-
sidered what this means in terms of
the food prices? I would like him
not to make the excuse of a shortfall
of Rs. 18 crores to justify the raising
of the total traffic earnings by Rs. 3%
crores. He is due to explain to the
House and to the people why he has
raised the traffic earnings to this ex-
tent at a time when there is unem-
plopment and when on his presump-
tion the industry is going down.
He will probably say that there
is an increase in the working
expenses of the railways. I would
refer him to his own statement
that our railway staff compared with
the staff of railways in other countries
is far too excessive and that we have
reached a stage when the staff is =&
burden on the economy, on the rail-
ways and on the people. In those
circumstances, what do these de-
mands reveal? In each of the
seven demands there is mentiom
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that the staff appointed before for
4 shorter period is going to be ap-
pointeq for the whole year and there-
fore the demand has to be raised. How
far js this consistent with the state-
ment that recruitment has been stop-
ped when in these demands the pro-
‘vision for staff is continuously in-
creased? T will refer to one demand
.alone, the demand for social services
.and amenities to staff, During the
third Plan period, amenities to
‘the staff have increased from Rs. 84
per head to Rs. 124 or so. But
the Minister is not content with
this, He provides Rs. 13 crores
which the Finance Minister does not
do to the other staff on account of
dearness allowance committee report.
Was it necessary that he should
think so much of the staft when he
could not think of the people on
whom he ig raising these fares and of
the goods on which he js increasing
the freights? No one grudges
higher salaries to the railway staff;
mp one grudges better amenities
to the staff, but just think about who
pays for this. It is paid by the pour
‘people who are supposed to over-
crowed these trains. Ig it fair? Is it
socialism? That is the question I
‘would like the Minister to consider
-seriously even at this stage when ne
'is hoping that hig party will endorse
these two increases of revenue. It is
a question which wil} remain un-
answered, if he does not seriously
admit.—*“I have made perhaps a
miscalculationT I have been guilty
of some pessimism in assessing a
fall in the goods traffic when there
js not <going to be a fall as
the country s not going to suffer
much longer from stagnation it it
suffered at all.” If he would msake
that admission to himself, it would
be possible for him to give up these
increases in freights and fares.

I particularly ask him to be very
careful about this increase for round-
ing off in multiples of five. They look
very innocent but in the total, I think,
he will realise very much more from
the fareg of the people than he has
made us believe, Though the pudget
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has been supported by many Mem-
bers, by all those Members who have
asked for amenities for staff or pas-
sengers, all those who have asked
even for overbridges like Shrimati
Lakshmikanthamma. 'They forget
that as long as we are not able to
make two ends meet, as long as the
existing demands are not satisfied, to
add to them at the cost of higher
rates, higher freights and higher fares
is not in the interests of the country.

Mr. Chairman: Shri N. P, Yadab—
not present. Shri Kotoki.

Shrl Surendranath Dwivedy (Ken-
drapara): Is the Minister replying
tomorrow?

Mr. Chairman: Today,
Shri Randhir Singh (Rohtak): It
goes beyond 67

Shri K, N. Tiwary: Suppose they
go away, and if there ig voting, what
will be the fate?

An hon. Member: Members must
be informed.

Mr, Chairman: Let Mr. Kotoki
proceed.

Shri Liladhar Kotokj (Nowgong):
Sir, I rise to support the Demands
for Grants of the Ministry of Rall-
ways. In doing so, I wish to make
a few suggestions for the earnest
consideration of the Ministry and I
do hope that they will seriously try
to accept them, First of all, I reite-
rate the demand of the people of
Assam and the Government of Assam
and raised in this House over and
over again by Members from the State
of Assam that the broad gauge line
should be extended from Joghighopa
in the first phase to Gauhati with a
bridge on the Brahmaputra and a
branch line to Garo Hills and in the
second phase to Tinsukia, the align-
ment running along the southern
bank of the Brahmaputra. I know
that the first reaction of the Ministry to
this demang will be of a negalive
character. But that has been so Ia
the case of the extension of the mette
made us believe, Though the budget



6975 D.G. (Railways),

gauge line on the north bank and the
extension of the broad gauge line to
Joghighopa.

The main reasons which weighed
upon the Government for taking up
these extensions were the purposes of
defence. Our proposal for the exten-
sion of the broad gauge line to Tin-
sukia, apart from the urgent necessity
for economic development, is also
very much weighed on the need for
defence, Therefore, I would urge on
the hon. Minister to take this matter
at the Cabinet level and to impress
upon the Cabinet to take up the line
for the purposes of economic deve-
lopment and defence purposes.

My second point is that the Minis-
try should nationalise the Chapar-
muhk-Silghat land Katakhal-Lala
bazar railway branch lines in the
NF. Railway. The present term is
going to expire very soon and it is
high time the Ministry took the deci-
sion to take over these two private
lines,

My third point is about the ameni-
ties of passengers and other railway
users, particularly amenities for
third-class passengers—a point which
has been raised by all sections of the
House. I suggest that more and more
sleeper coaches for third class pas-
sengers for long distances should be
provided. In particular I suggest that
more sleeper coaches in the Assam
Mail both in the broad gauge and
metre gauge should be provided.

There is urgent need for construc-
tiong of staff quarters. I know per-
sonally in the N.F. Railway, even in
the headquarters at Pandu, there are
not enough quarters for the em-
ployees. There are Some kutcha
quarters which are not fit for habita-
tion. Some of them are lying idle.
Therefore, they should increase the
allocations for the construction of
quartérs, particularly for class III
and class IV employees.

I would not take up the time of the
House by referring to various de-
mands of the people which have al-
ready been raised. But I have one

896 (Ai) LSD—10.
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point for the consideration of the
Railway Board. Officers like General
Manager and others are transferred
irequently in the N.F. Railway, which
is a strategic zone.

Shri J. H, Patel (Shimoga): Spoke

a few words in Kannada.

ot wrarae feg (@wrfaar) @ -
ofF #ERY TR FRA FT qa1e ISIAT
& 1 gf =T awe # ¥er @ WA
TR ATAR AR T RE?

aaTafa wgtaw : ST o e )

ot i fag saT AR §

Shri Liladhar Kotoki: From the
point of view of expansion, operation
and maintenance of this stralegic
zone, I would urge that the officers
should not be transferred so frequ-
ently. Regarding the proposals for
increasing freights and fares ...

ot s fag : ¥9 # 9fF 0=
T & T AR TR AT g G
g | # Fror I N JEMT ATRAT E
qRT § F1 TG & |
Mr. Chairman: The bell
rung.

is being
Has Shri

There is guurum now.
Lilaghar Kotoki finished?

Shri Liladhar Kotoki:
clude in a minute.

Sir, I urge that so far as the long-
distance passengers are concerned
and, also, long distance traffic of
goods, particularly essential commo-
dities, and, more especially, the traffic
to and from Assam is concerned, the
hon. Minister should kindly consider
whether a special concession could
be given in order that the economy is
not handicapped further.

With these submissions, I support
the Demands for Grants of the Rail-
way Board.

it wacarw v (et &27)
qwmafa weey & ¥aw foesft & fawa

I wil] con-
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# § §% wear wrgar § | Afew Wt a faeelt &7 qraew §, & weft

g fr & feeeft &Y el F A A WERT FT AT 9T FEAT Y T,

o 7¢, ¥ W9 w=ht w@ry #1 =@
WA aos fearr amam g fF
Wa fewdde ¥ faed ww g
fawrit #t qeaT ® Faw ST &
ureATae ¥, uq FHaifEl § o) w
i ¥ Bz siafal § fecifeadam
& 1 QaT aTew g & i A o st
feetfeawee dvergs & | S
TV AgRT F FaATaT § g A+ & fE
IR & gfage & @ wT S A #
FHT T@T T E, IEET TTO07 48 & ¥
W wawfEl #1 o g @ AR
AT T WA FTE qg T 2,
afeT # wuwr g 5 sear gaw a9
1O W-FRAEt iy fecdfeahan
Z

g yIfm e sram s
9 W FAAA RN I W I
w1 v gt 7aw frsy o=tw T &
T 73 T | TR TE T T AT AT |
wa ¥ 39 qur fF w9 ¥ o=
wf 7Y fear, ar I o3 s s
gAY O AT gaTe T g avgw Ay
¥T 397 g qFAT & | TTE) W T AT
qre 6T WX I FeT g dar 2
faar &, wa gora Ja7 @@ T | &
A wRIT § a8 Wi w0 qgan g F
ag #1§ FIFAA o1 Frf QHr D
mfaa 5%, oY ag TR #X fF
Wy feqddic ¥ 9T & Jw AY aw
#Y &7 90T § AR &F § we
s ffe At & wife &
X ¥ o fegd= &, IR X FAH
fwt ¥ waer ¥ | WX QAT ) fear
SFTAT aY 3T & qe F o qreT famar
mar & wEE W g it wrddr )

g AR ¥ qETES ST AT wodt A
W FEAT & a7, feamr S
g F g ar i 39 ) o oft frar 21
X 98 IT FIAAT BT AFT 3F, v
a® T @ gu ol
awar § | qgt et ot fafas Gfafrdy
F1 gaeqT TEY & | 9 weE § ¥
#T HYE ey 7Y § | 7wt o= g
WIS ¥ gAY ATS 9Eer JATAT 4T 9T,
g AIHT a7 QAT & | 787 9T 9 5
3% sqaeqT A & R §E ah Ao
¥ ITANZC & | wr A AréFe W
| TAE I O FR, A FTERET
IF FT AW FLEFAE | W Fawer
T FHT AT § awrd wfr § AR
¥ oF WS AW w7 AU | /T
I FrErT § duie fafonr fafes
ufafrdie Wt 78 § | i fafes oew
frdt famr omee 37 FEET W 34,
aY S F & T F qaqr T
IF AT fFm AT ¥ wy E 1 3T
T ¥ FATET agT qOT waewv i § |

urw feeeft ¥ 399 a7 ¥ w9 Ay
w& g gfvmat oft g€ § for ¥ w
T H A T § | T W TR O
fadw w< woa § foaw o ofwde
& vt & | S Sw < saT Y R
ar @& W IR F I -
R YIFTFAR e 0 g Aferag
TR F N AL

faeeht 8§ wwml & food ok I
¥ aw o @ & @ fefe ¥ gl
wrfeat & forg g wies fead awe
srédz weml & @ i §
faweft ¥ Yoy fawrr & agy ¥ wHOQ
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@ § | Tafee g arer g it & fag
59 T &1 Wifaww fem o oSmar

afgw |

[ wwt o el § @ § AR
[T A F geey Wt ot F @y &0
g ST & i feeett 3 Y 399 wifeew
# 9T ST a9 § QO A o2 aw e
THT TEAT & A OF Y i o AT
1 IR @ | A AERT A OF G
sy T =g, e awn s
AT 9T A ¥ W Wi ¥ F9%
s farsr ammg wrd s wopar fafor
Y ster fear s 1 g At ¥ & s
T iR SR aow Afge ¥
A= ¥ foum v WE wifew &Y 61
femr =gat g, St w4t feeet s mEw
T i &)

feeett & Tiod # wwwT agy &9
Rt § 1 ST A amt & fao 7
S & AT 9T § | q@i W qEF WY
£ o wafeag 37 oT smeT a6 A semd
T g § 1 g feafa & ggi &Y glaqE
AT A FAFICE G I A
ag ¢ For W@ | s A W A § o
T qFR oy ot g 2
Mg ygrsay g NS T W E |
T Y § frow Y fasft 33T & Ay
HET g § W g /I qF qqaq
w1 e fafretarag @@
xfyg for weri 32 % For T g v &
STt WX T A aw aF g8 @ g
2, a1 o mfpaT se% fag fedme
€I, o8 qFRAve fagr oo steeT
* faure wHargt @ oy | fRen ¥
<Y #t 7% i @ For WE el ¥
weY T Y Ty

s fa & g &, feeelt Y qE
Srét & T el anet &<t & Tt ar
@3
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NTS WY R} ATIWFAT TW O A
% ¥ fr freeht & e 5w foedr ¥ wm
HUETATIIE T F1 IEAT T T
T wge faadt § 97 @E 9
e wre & e %1 gEt T RN
TEY T | WY AT THEATER FY JAT F7
¥ o ¥ Ty fame sy Ak feeelt ot
#F #t quet w Ao afog | A &
WY AT T WY 7 AT aY e v
ATIVE ITF AEY IAT G | qE WA &
wrfaT #ifsy e #ifag |

wifedt oF §39 ¥ #T AW F@T
£ 1 wifi A & qre W9 O 39E _#v
gaTge | &Y o fazdh foeft € | g
FAT 3T IAHT Fa< faar § Sfew A
HTOT AT § A T § | TG WA
fomd frar & a8 =& d5 sT o
fora feam & 1 =T Y ot quiy v
2 g w0a 37 2 gaTT W) wY wre
T gAT § | A Weol? WET FT w2V
¥ < HYer 9¥AT § | TEY FTH G QAT
¥ | gadt wranft Ty oy & 1 wmgar
g ol oft g s €10

Mr. Chairman: Professor D. C.
Sharma, Is he still reading the
Bhagwad Gita?

18 hrs.

Shri D, C. Sharma: Mr Chairman,
as you know, I cannot make a speech;
I will only enumerate some points.

My first point is that Cape Comorin
should be connected with Tinneveli,
Trivandrum and Madras. Cape Como-
rin should also be connected with
Ernakulam. It is because Cape
Comorin Is not only a sacred place
for the people of the south but it ¥
a sacred place for the whole of India.
So, I want that as many facilities as
possible should be provided for that
place,

I also have a soft corner in my
heart for Hyderabad and [ support
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all the demands that have been put
forwand about Hyderabad by my hon
friend, Shri Thirumala Rao. [ wish
that Hyderabad should become the
keypin in that zone and Hyderabad
should be connected with all the big
places in India. People should not
try to look upon Hyderabad as a
place which ig not on the regular
map of the railways.

My third point is that I find that
there is more of casteism, not in the
sense in which we use it, in the rail-
ways than in any other body. By
that I mean that there are so many
grades. Look at the grades that the
loco people have; look at the categor-
isation of the goods people; look at
the classification of other people. I
think, the railways have been true
to the division, sub-division and sub-
sub-division of catseism that we
had here. 1 would, therefore, say
that a Pay Commission should be ap-
pointed and that Pay Commission
should rationalise the pay structure
of all the people from the railway

coolie up to the station master or the:

members of the Railway Board.

I do not want that the railway
coolies should be treated as they are
being treated now. that is, as casual
labour, They have o pay licence fee
and have to work under the jemadars.
I think, the railway coolie should be
given his due place in the economy
of the railways. He should be treat-
od as a human being who has self-
respect, dignity and who is a wage
earning person. He should not be
treated as casual labourer as is being
done now.

I want to say a good word for the
Railway Board also. These minis-
ters come and go; I have seen so
many ministers come and disappear
and I hope the present ministers will
also disappear after some time. I
have no doubt gbout it. But I must
say that the Railway Board provides
the continuity of traditions, efficiency
and of administrative services so far
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as railways are concerned. But I
would like to say that the Railway
Board should be democratically de-
centralised. All the people should
not be sitting here in air-conditioned
rooms. You should send some to one
zone, some to another zone and all
of them should not congregate hecre
in the Rail Bhawan as they are dowug
now. But the Railway Board has
been doing useful service ang it
should continue to perform better and
better service as time goes on. I once
visited -the Jamalpur Workshop and
I saw all the good work they were
doing. But those foremen are not
given the status which is even allow-
ed to railway jamadars. Of course,
that is the problem for the Pay Com-
mission and, I hope, the hon. Minister
will accept my suggestion of appoint-
ing the Pay Commission. I think,
that problem will be solved that way.
These foremen who have invented'
cranes and so many other things
should be given a better status, a
better scale, and a better place in life.

Mr, Chairman, Sir, you and I re-
present the masses and, I think, so
does the hon. Minister, Mr. Poonacha.
I must tell you that it is not merely
the question of looking after the T
Class passengers but III Class pas-
sengers should also be looked after.
The Railway Ministry will be judged
by what is done for, III Class pas-
sengers. If the Pay Commission can-
not be appointed just now, I think,
the Railway Minister should appoint
a committee or a commission just{ now
to look to the amenities of the III
Class passengers. That must be done,
Unless that is done, it will not help
the masses whom we represent.

 Now, look at the new lines that
are going to be surveyed. On the
Northern Railway, there have been
only two surveys in respect of two
new lines, Why are you giving step-
motherly treatment to the Northern
Railway? What harm has the North-
ern Railway done to you? It is said
that it will take 400 years to have a
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line from Pathankot to Srinagar. 1
think that should not be allowed to

happen.

Then, there is a place in my con-
stituency—I think, most of the people
know it; the Minister, I think, must
“have gone there sometime in &
, saloon—Pathankot and there is the
_Tangu road and I want that on that
road, an over-bridge should be built
‘as early as possible.

Then, there is a place called Shri
‘Hargobindpur in my constituency. It
is a frontier town and it should be
connecied with Gurdaspur. A survey
was made in British days and that has
been neglected. Also, a flag station
ehould be put up at Panyal near Gur-
daspur. I have made that appeal
many times before and, I hope, Mr.
Poonacha will do that.

I think, the railways are our pride
and we should see to it that the rail-
"ways become a joy for those who
iravel and a joy for those who want
1o see India. This should be the real
source of national integration in the
country.

18.08 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs ang Communications (Dr,
Ram Subhag Singh): Sir, as the House
~will be desirous of commencing the
discussion on the Demads for Grants
from Monday, the 26th June onwards,
Government have reconsidered the
programme before the House and
have come to the conclusion that the
Consideration Motion of the Unlaw-
ful Activities (Prevention) Bill may
be postponed to a date after the con-
clusion of the financial business. It
is, therefore, proposed to remove this
item from the Order Paper of to-
morrow. The Government business
for temorrow, the 23rd June will now
be as under:
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(1) Consideration @and passing
of the Companies Tribunal
(Abolition) Bill,

(2) Reference to a Joint Commit-
tee of the Central Industrial
Security Force Bill.

18.10 hrs.

DEMANDS FOR GRANTS (RAIL-
WAYS), 1967-68—contd.

Shri K, Haldar (Mathurapur):
After reading the Railway Budget
carefully I find that almost every yeer
the fares and freights are increased and
so, the sufferings of the passengers
increase. What is the reason? It is
because the number of trains has not
been increased to cope with the rush
of passengers. Before electrification,
we were told that the number of
trains would be increased. I particu-
larly mention the Sealdah section and
the Howrah section of the Eastern
Railway. These are the two sections
where the highest number of passen-
gers travel every day as compared to
any other Indian railway, but we see
that the passengers who go to Cal-
cutta to attend their office are com-
pelled to travel on foot-broad, roofs
and engines even risking their lives.
I do not know why the number of
trains is not increased. In Bombay,
every five minutes there is a train
running. In Calcutta, when there is
electrification} in Sealdash and How-
rah, I do not know why the same
thing is not done and that is what I
want to ask the Railway Minister. In
this connection I draw the attention
of the Chairman and the Railway
State Minister who have frequently
travelled by these sections of railways,
They have also seen the sufferings of
the passengers who frequently clash
with the railway authorities or with
other passengers for want of accom-
modation in the compartments. For
that reason, I request the Railway
Minister that the number of trains be
increased. In their reply, they should
say that they have already increased
the number.
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[Shri K. Haldar]

It we analyse what has happened
during this period, we will find that
the number of some trains has no
doubt increased, but the accommo-
dation in these trains has decreased
to that extent. In this connection I
also wish to draw the attention of
the Government to the fact that al-
most every day there are clashes jin
these two sections of the railways.
What are the reasons? Have the
people bceome rude or indisciplined?
No. It is due to shortage of trains
because there are thousands of em-
ployees who come every day to Cal-
cutta for their jobs. If, by any
chance, they fail to catch one train,
they may even lose their jobs, So,
what arrangements are government
making either to increase the accom-
modation in the existing trains or to
mncrease the number of trains? 1 sug-
gest that the number of trains should
be increased as soon as possible.

I would also like to mention in this
connection that the employees of
Kanchrapara Railway Workshops who
are Central Government employees,
receive allowances and house-rent
according to the rates applicable to
category ‘B’. Why are they not given
allowances according to category "A'?
In Bombay, the railway employees in
Thana and Kollyan, which are 35 and
$4 kilometres, respectively, from
Bombay, get allowances according to
'A’ grade. So, I request that the em-
ployees working in these sections,
Sealdah section and between Kolly-
ani and Calcutta, which are industrial
aréag and which have so many Cen-
tral Government employees working
in Railways, should also be given
allowances at rates which are appli-
cable to 'A’ category. I would also
like to mention in this connection
that in the southern sections of the
Sealdah division in the first class
compartment there are so many rail-
way coaches but without any sitting
accommodation. There are not even
any wooden seats in those compart-
ments. We have been told that it is
because the rexin seats are stolen.
But I would like to know what the
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ratlawy protection force is doing and
how they are safeguarding the rail-
way property. At least wooden seats-
should be provided for the passengers
who are now obliged to travel by
standing all the time. I would re-
quest that steps should be taken te
provide seating for the passengers so
that they can travel sitting instead of
standing as at present.

The House is shortly going to dis-
cuss some emergency Bills. But the
border States of Assam and Tripura
are not properly connected with rail—
way the big cities like Calcutta and.
others by railway line. It is obvious
that the railway communication with
these border States should be im-
proved. If Government do not take
proper steps in this regard immedi-
ately, then in future if any aggres-
sion takes place, there will be a
great difficulty and the people of
those areag will be compelled to
leave those areas for fear of loss of
their lives. Communication facilities
not only in Assam and Tripura but
also ik other border States of our
country should be looked into.

I would also point out that the emo-
luments ang other service conditions
of the railway employees who work
in various departments of the rail-
ways should be improved. Govern-
ment are Increasing the fares and
freights. So, I do not see any reason’
why the amenities should not be
increased.

I hope the hon. Minister would look:
into these matters very favourably.

shri B. K. Daschowdhury (Cooch--
Behar): The peculiar tendency that
we are poticing is that the hon. Rail-
way Minister increases fares and
freights in each and every year.
Whenever he comes forward to pre-
sent the Railway Budget, he says that
in order to balance the budget, in-
creases in fares and freights are very
essential. I should like to point out
in a very brief manner that the pro--
portionate increase in' fares andi
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freights every years not commensu-
rate with the real income that accrues
te the railway administration every
Year.

In 1963-64, the railway fare, was in-
creased especially for the third class
passengers by 7 np. That is one fact
that we should remember. The real
income that came to the railways from
the third class passengers in 1963-64
was Rs. 182 crores as against Rs. 171
crores in 1982-83, This obviously
shows that when the third class pas-
senger fare was increased by T np,
there was a certain improvement in
the railway earnings, but here we
have to consider other factors also.
The total pumber of passengers ira-
velling in third class in that year was
also more by 426 crores than in the
previous year. In the previous year,
1962-63, there were 8,022 crores of
third class passengers. In 1083-84, the
figure was 8,448 crores. So, when the
number of passengers increased, the
income has also increased.

There is another factor. The aver-
age railway mileage covered in 1863-
64 was also more by nearly 500 odd
crore miles, So what do we find?
There is no proportionate increase of
income, to the railway administration.
If the income from third class pas-
sengers has increased, it is because
there are more passengers who travel
by third class and there is more mile-
age covered by the railway depart-
ment. So it is not true to say that
it we just increase the fares of third
class passengers, there will be a pro-
portionate increase in the receipts.

1 have here the figures quoted from
‘India 1066’. In 1862-63, the income
was Rs. 171 odd crores. In 1963-64,
jt was Rs. 182 odd crores. In 1964-65,
it was nearly Rs. 194 odd crores. If
we examine the flgures for 1963-84,
we find that really the income ought
to have been Rs, 40 crores more, but
actually we get only Rs. 11 crores. In
1964-65, the real income ought to
have been Rs. 22 crores more as the
third class fare was increased by 3
np., but actually we find only Rs. 12
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crores increased. This year alsg the
expectation of the increased income
from the increase in the fares of
third class is not correct. I would
like to point out that this is a wrong
thesis, that if we increase the fares,
it would automatically yield a pro-
portionate increase in real income to
the department,

The hon. Minister shoulg take this
into consideration that the budget
should not be balanced by increasing
fares, but it should be done by effect-
ing economy measures. I will read a
few lines from the Public Accounts
Committee’s 72nd Report in this con-
nection,

Mr, Chairman: There will not be
time enough for that. Omly Afive
minutes have been fixed.

Shri B. K. Daschowdhury: I would
request you to give me some more
time.

This is from page 86-87:

“The Committee are distressed
to find that contracts for a total
sum of Rs. 52.4P lakhs were enter-
ed into by the Railway Adminis-
tration, South-Eastern Railway,
with a firm for execution of earth-
work, bridges etc. even though it
was brought to their notice that
the particular firm had not tend-
dered for bridge work and gs such
similar work had mnot been en-
trusted to them by the Northern
Railway to whom a reference was
made”.

That is, we do find certain corruptic.
and corrupt practices in the railway
department and the Railway Board.
A firm which did not submit a ten-
der was given a contract for Rs. 52
lakhs, even though it was not entrust-
ed with such work by a sister rail-
way.

Again on page 87:

“They are also unhappy to note
that the Railway Administration

could not recover the balance of
Rs. 3.72 lakhs from the firm due
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[Shri B. K. Daschowdhury]

to wrong advice given to them
by the Law Officer for going for
arbitration as it was found later
that arbitration proceedings were
untenable”,

I would like the hon. Minister to
disclose the facts congerning these
transactions and say what action has
been taken against the erring officers
concerned. Who was actually res-
ponsible for allotting tender to one
firm which had not actually submitted
a tender at 11?7 Who was actually
responsible for the loss of Rs. 3.72
lakhs to the railway department? In
this way, if the hon. Minister tries to
consider to economise the whole
department, even if possible by
abolishing the Railway Board, by
abolishing certain other unproductive
expenses, this increase in fares and
freights will not be required.

The North East Frontier Railway
is probably the worst administered
railway by the railway department.
Hspecially the condition of the third
clasg passengers here, those who
cover 87 per cent of the travelling
passengers of the railway. is pitiable.
In that North East Frontier Rallway
zone. I have not seen any single item
this year that has been mentioned in
the various demands for develop-
ment, except for the expansion of a
station or two. 1 do not understand
how the Railway Minister presented
the budget without considering the
particular aspect of the North East
Prontier Railway., The North East
Frontier Railway needs certain spe-
cial consideration because of its im-
portance in Defence and communica-
tions, being continuously troubled by
China and Pakistan.

Further, Coochbehar grows Rs. 13
crores worth of tobacco and nearly
Ras. 80 lakhs worth of jute, but T have
great doubt whether even 5 per cent
of these commodities are belng trans-
ported by the railways. Govern-
men's reply will be shortage of
wagons. T request the hon. Minister
to arrange for more wagons in order
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to remove transport bottleneek. I
also request the hon. Minister through
you to look to the better amenities of
the third class passengers of Coocth-
behar, and to arrange for better acco-
mmodation for all passengers con-
cerned,

Mr. Chairman: The hon. Minister.
Some hon. Members rose—

Shri Abdal Ghami Dar (Gurgaon):
No, no. We must speak.

st et we (mari \Teg) o
afy qged, # § 49 917w AT
weara fa & @ sarar 7 a1 €0 § ww
2-3 faae %1 797 a1 wavw feqr amm

StgwR W wEEw (SSEA)
7z A7 W@ &7 fawg § g9 9T ),
T faaz  fagia 2 s fay §
372 AT & fem fag ang

At gofiE Ao w@w (zwrE) :

# 5w & Fifow 77 771§ 1 fAe qw
fag sy

Mr. Chairmam: Almost all the

parties have exhausted the time al-

lotted to them. There should be no
complaint on that score.

Shri Ranga (Srikayulam):
be given two minutes.

He may

Mr. Chairman: You yourself sug-
gested that Mr. Lobo Prabhu should
be allowed and he exhausted the
time.

Some hon. Members rose— -

Mr. Chairman: Please resume your
seat. I wanted to call the hon. Minis-
ter at 630, What is the position?

The Minister of Rallways (Shri C.
M. Poonacha): T would need about 30
minutes.

Mr. Chalrman: Shri Meetha Lal
Theee minubes.
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oft sisT are (FaATE ATANgY) ¢
awmafa wgrea, & mae o gd &
O WUA FEET g AW 421,
422 W 496 ¥ AFT 502 qTF A
A fearaT =rgar g

o9 6 I 1gF UTHAT § F
AT q3EF § Fgr fv TH  ToETEl
& IATH A (G W11 F ATYA FH A
T gafaq T § [T I[gT FH
T gt 7 & oo & faggw se
foe gt U WA F A9 F AR
I § °wF TS |7 WE ATER
faor & % g@ift AT wrag TreEdE
H € 39F ArgAl |1 wAeIHAT & A8
g1

sfF a1 faaz & qa Fara #7700
 qafaw # faq 7 g 7 WF Aqar
ot § fAgeT &1 v F7 & #qua
FEWA! TEATT 421 T 422 § /OT B
¢ ug ¥ fas awRa & qag7 faey
a1y FUATT F04T 14| FAAT TTE-
qra ¥ uF faraq g o1 Tgi &1 g7
a1 AAGT § [T IT 997 § gl
waA siar fafeen adrggd | g7 waw
Frart arAl ofcar § saar § graqrs
FTE TAF ATLA AT ALF AT F AT
FT AHT TEF £ | TH E T HAL
ag tAd AreA g &t sraa &Y aga
w=9T g WY g7 fagd gu T@E
3 o Tl F7 gT AT TgaT
I W gzwvT a A fae e
g7 ¥ 9T qgt T AHAT AT FT &R
£ 77 X qeqT A A F AT @A

a7 1952 § Y AIT FEIGT ATFAT
s @ T oy & f g faey
I e A% a8 IR ATET Fw fAwTE
afeT ag wrar a% # O Ag gy a9
g1
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T T & 9XT A ¥ A
Hat ot ¥ oF fofed s & o #
T or fy 3 40T a7 & T
gz W & | afew agt &% w) ww w1
fear mar 3, frae wiiw w7 w7 fed
&, &% arfedt & fowe ) fey any
E, ¥ & AN § ag WA G v &
frsgRma s gerar @ EwA
FATA & AT FIIAT AT AT AT AT
4l

aarE qTEYT ¥ FAYT TF AT R
ATEA § I F WEAF €T 9T {1 I
FT FHT B TEY TR Tt &1 feuy
T F29A T qiEr JEt faear & e
#gET #1 73T & fF 400 2a@) @
& gl qE faar qm@m &1 9@y
AT AEr AT E I FT  CfqA qy
TFTATTE | A TA7 § g W fw
s i oMt F FT qre § A awr
IATFT OET 91 F o g aw £
FIFT 7 9EY ¥ AT FT ATHA JIHH
gyt arfgd as gfaar g ot &4

Hnrg faet 48 ot 7€ 9F v d
oET 9T I AFF WMEL GGAAT & AP wrar
&1 %1 FaTH AGT & | Fyraa< fagae
afeaamT 3 & a8 9T WU @
agaar & 159 & fAag e ww & W
WTHT SZT3FLAT &1 q@r 97 grfagy
& fa #1% orar &7 gy & &
I T GEY TXATAT AT 2

dmg” fqdt & 9T w1 g TR
ar g afs 1% ferdy w199 T §
gt 9T oF ferdy smrr & andr |
ST N |

ot WiEg SwT  (AfEiE) oA
qfy W, woR gE W T
AT N s T g, W W
far W sRETE | ST 2w ¥
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[ g waz)

T A MR Y e vy, ok
fre mar ¥ q@ A_q & 9w o
N A F T FIRER ¥ qw
W @ 99 A F T A Ag w7 e
o1, T 99 ¥ 99T 9T, 7 T 9t 6}
WX 7 % 47 | 99 37 T7ar 1 |
§, S W TY §, I Y qg A
R WX o ¥ g gq &
AW T AT Y 39 F v ghawy w@
{1 T I AT #1 Tow AE frerere
9% @ &, g AT FT ST g, Hav
FTUT LA AEEA T T &1 &
fou AQ oo fwa § e W s
¥ T 3 @ T 9 @ ¥ A
At #E gl & & o &
T Heft HEET A FT A fF 9 Sar
Wy I g whEe e & &t
9w & afs  w= w7 oqew ft @
afgd | &fF ww wfesR a3 o
§ oY Fder w2 T RE | I wT A
= fegqwr @ mr § )
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g aF YW Ao & gH g,
qq wEE ¥ ¥ qget aTC S9w Sy
HYE | W T ¥ IE w Wy g
g, S A Y 1967 K AT 1
Iu ¥ F T W g gt §, W%
9@ @ g, WX afar g &, afew
S AT AT TAT ER g 99§ fow
@ ¥ fad ¥ a%E ¥ waw gar sar
§ v o ¥ o S AR ¥
o TR ¥ g wrt w6t 7 g afew
Agg N w | @ fa¥ amm
TR ST Tifed e oomer & wow #
T Y fraelt  aens et & 1

# & iy T W FE S )
agorT wu ¥ qgdwe aw,
w® EETaTE WK TR & 79 MW
a%, agt b U IFY H WA oA
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T IFAEE | @ oy wgear
¥ Agle aw W faerd amy

T mex ¥
MNWYL TF W a0 ORWT I F
S 2w 9 'nw $far T
a1 1922 § =T o dfierfew
T ], MgT I A Toq ¥ aer foar

& fodh g & wg wmgan

=t wforet e (afear) : awmfr
wgea , & fow a7 & wman § @@ @
Afaa & 1 Tw TF A TE wEw
g afe fgR & avelR & & &<
ﬂﬂ’ﬁaﬁﬁ@?%ﬁmmﬁz{oﬁa
% &1 9 ofar § ag aga § Sife
1 agi 9w GO T {1 W ag
P FRimed agm g afe
g § 1 W fay Faw & aweige
& oY 150 M= # A & IW Y @
KA 1 famr sy a 9gt & W
& F g § @ |

FHETTATE
CHIPEEEY
T
Epiisd

5%%%%%
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fegirwarar T Y | W@ ¥
O HiT ¥ gEeT g @y A

T W ®r gefgae ame
W = ¥ REar afgd 1 g #
Wedier § | ST @Y § A
TH AT WY A S T@AT fgd |

T ofar & I1  gfem @@
TN wE o AT wew A d
fie gt aT 37 A St § A A
BT, AV, g W gee T fay

it seforoE o G (2HYE) : AWTARY
wEa, | Het AT oft FT & 6 A
w< Wl ®<AT qgan § 5 S e
et ¥ wraa # g s ¥ fad W
# 37 %Y aga awens Qt & 1 v el
wifedt ¥ qF ¥ fwma 1, w o
¥ fdew & e o arfedll & a0
figam &1 T § W & few
wF, AT, HE W QU HlEw
wAT F QAW FreT @& I gy
feifF s g AR
Zn fasr omar #31

Tl ara & s AR T FE
g § fF Wi F AR e O
g g W fraga g g 1w &
gfgE 1842 ¥ T[T AT | TAY
R T gfg@ 1857 ¥ qE AT |
qrwa ofcar &% § v g § 1 i
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¥ oA & ek & Reeeh smeT Wi i
SR, R AFTAYR ST §IT Y
ot 1 afeT §fc agt & S ad w @,
wra, w fr s oW e
LN SR UL
Y W% s faar 9w o

e a1 g 7 wiferage ¥ e
9T, WG W q@ ¥ o OwT
AT TF AT ATEA T AT qgq wAwy
£ | 7 aga ¥ fareew § oW T -
A Ty WA ¥
<l #Y agT R 21

WEAT Y A FL AT T6 45 Wi
W g} 1 gt ¥ erh -
fdl ¥ aga o< g fr gt 98 A
e T | A A SAaT @
A TFR N T & wOEEar
g @ & wwm wwmm W
PPt i Efs 45
Hrer &7 3 w7 TEw 0 @y o
gl T o g @ § W W
TS WS B @ A )

Shri Sonavame (Pandharpur): Sir,
lhe ministers in the railway depart-
ment are fresh gentlemen and I hope
they wiil bring to bear a fresh outlook
o the problems I shall mention
briefly. My first point is about the
reorganisation of the Sholapur division
which was bifurcated recently. Thers
are a lot of complaints. Traing are
delaved and operational difficulties
are lhere. Therefore, I suggest that
that part of the Sholapur division that
hzs been given to the South Central
Railway should be brought back and
the intcr-change point should be made
Wadi ard Guntakkal may be added to
the 5.C. Zone.

Secordly, the Railway Board does
not need a Chairman. The Chairman's
post should be abolished and the
Minister should act as the Chairman.
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Thirdly, the narrow gauge line from
Latur via Kurduwadi to Miraj should ot ar ag & fe e W
be converted into broad gauge or at ®¥ ¥ T W ¥ fagax vwwr feeht
ieast meire gauge. For several years Agaw wfd famar
representations and resolutions have ¥ 2 ¥ N
beer, sent, but to no effect. I request W4T ¥ g ¥ f& forw &t o
this conversion may be done. gfmar & frmg enft g& ¢ i forr
My last point is abouf certain estab-  [EHIdy & 4T g7 | T Trar WS
.li.xh.mf.r.ts, Our general policy from the  ®<¥ § f§ g Tr T 5T A TEr
porat of view of raising the economic e .
standard of scheduled castes and Rr quit A Y fafeas wfr
scheduled tribes is not being followed. gt & vEw =E Wi ¥ fawmw

people, there is interference by some
of tne Enard members gnd the poor
penple are deprived of their chance.
‘Therefore, the policy of allotting
catering establishments to scheduled
castes and scheduled tribes should be
followed. This encouragement should
be given to the backward classes.

2
: ; T
‘When applications come in from such T | T B W AT ¥ faerar
e

Mr. Chairman: Shri Mahida.
H1 gew 11 wg77  FEAAENE

Mr. Chairman: The bell is
rung. Now there is quorum,

Shri Narendra Singh Mahida:
(Anand): Sir, I have just one point
It concerns all Memberg of Parlia-
ment. When we go to the railway
reservation office on the top floor in
Parliament House, we find that the
peons and Lok Sabha staff are sitting
there in chairs and we have to stand
back for half an hour or so. Qutsiders
take advantage of this reservation.
They get accommodation and we do
not get accommodation for days. I
want the Railway Minister to enquire
ino this matter.

&t B 9T AT ¥ ey A fifew
Lol 1Ll

being

g W FT qAT T AT G Y |
W a9g ¥ A ger g fF Wa @
e TR § —

Mr. Chairmam: The hon.
ber's time is up.

Mem-

Shri Abdul Ghami Dar: Sir, I have
every right to criticise the corruption
in the Railway Board.

Mr. Chairmam: The hon. Member
wili resume his seat.
At wrA Adq X 0 WA
o F1 wfw, TE AOTEE A AT Shri Abdul Ghani Dar: Kindly give
me a Minute,

T
Ll JET WE W A _ W W aifede & sl W
2 TR 9 ST ¥ | ¥ o g e g § fr e aw

feeit ¥ AT ¥ I UGS T FEH

¥ A Aver & w9 g A A R
RE RN ] I W
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Ty @ e i ganfd, oW
i ®w R oW W@
g 2w fesd & wmeh & fagrer
¥ ol fiw A9 Gt ¥ oF oF wrE
Tuw E .
Mr. Chairman: As I said, all parties

have exhausted their time. The hon.
Member will please resume his seat.

Shri Abdul Ghani Dar: Kindly give
Me a minute,

Mr. Chairman:
Kachwai.

Now I call Shri

Shri Abdul Ghani Dhar:  Jg7gs

Mr. Chairman: I have called the
next speaker. This will not be record-
ed.

Shri Abdul Ghanj Dar: **

S ke - 5 AT 52 ]
0 S e Uy g8 - o S
o A= Ve LGl 58 J o liyyS
e mb - pd Jo S L
o S arol Jae st gyl o0l
o Syl S ol - a g oI
S on plerd

g Ja &S 8 &yl gm0
- 0¥ Y g S

1> F Wl S A el ey
¥ el a2 dle 34 e
Lle cagyd S KXoy Adpe o O
-

Sty e S o2 ol
W P R onl S W
P A L esn S5 ey

ASADHA 1, 1889 (SAKA)

1967-88 7000~

Ut IS e &y S i sy W
s e o W bl @ &
e ol b G ey
o <y Wl 2 S o
e oy ff e - o Wl
= g i - Ja W
ay Sl 2 Iy pee st
o -os by a8 g -
O - S S R
P - Ay S N &S
Sy ol e o
Sl s ade L ol
i &S ph Ualy gee - L5 WS
Ja & W0, ol S seme M
e o ol S Ll peedS i

S e S AM S le

f3s UY g =i K 3¢ w
S alpll ooy o -2
- 2l Jie Sy 29l

Mr. Chairman: The hon. Member's-
time is up.

Shri Abdul Ghasd Dar: Sir, I have
every right to criticise the corruptions
in the Railway Board.

Mr, Chairman: The hon. Member
will resume his seat.

Shri Abdul Ghani Dar: Kindly give:
me a minute.
oG 55 el £ bty o S
o Ui d mlo jKppe ojlan g
e et = d Ty ey (0 P

**Not recorded.
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LB Addlsss 52 ]
W -2 0 e L e
Tt Ay 20 ey Ay gies
Eods )y 25 S ayly
S W ) -2 be
o ¥ pie gtele wpls el
S A B grete -
o J s s pl - - Blm!
-t o S ol K Sy
Mr. Chairman: As I said all parties

have exhausted their time. The hon.
‘Member will please resume his seat.

Shri Abdul Ghani Dar: Kindly give
“‘me a minute.

Mr. Chairmian: Now I call Shri
Kachwai.

Shri Abdul Ghanl Dar:  Gg7ye

1 S

Mr. Chairman: I have called the
next speaker: This will not be re-
~corded.

S8hri Abdul Ghani Dar: **

Wt W WA BT . WWR
e e R X| Bw ¥ wRe 9@ 1@
TEW Y W (T I W A
¥ ¥ ow W IR aT ) wr
A F IR F qgT WPV PN AT
@I & | S9 a9 g I Ar@ Ay fiw
oW R | agT T g ¥ sy agr
STGH | AR W ¥ @ gu WK
9 |1 frewr o sy § AR |
i wy gu ifew Y e W AW
T® § T @i ¥ fag A
wfen & e fow gear & qel W
HAAWFAT g, ST TN FT T
ST WK ¥ AT fgy 1 gEt ¥ e
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¥ OmEnEE g, WA Saer  wiOwt
FH Tfegd | W qR A W wRw
# g ¥ woar foar o § ooy
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**Not recorded.
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(Shri Abdul Ghani Dar then left
the House).

IShri C. M. Poonacha: Mr. Chairman,
‘Sir, I am grateful to you for having
spared sufficient time for a thorough
and ful] discussion of the railway
budget and the Demands for Grants
that I'am about to move. I am also
thankful to the hon. Members for
having spared so much of their time
10 analyse the budget thoroughly and
al_so to make useful suggestions, which
will naturally receive the most serious
and earnest consideration of the Rail-
way Board.
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Coming to a few general points, my
hon. friend, Shri Lobo Prabhu made
the point that the caleulation as, made
by me in asgessing shortfall of Rs. 13
crores in traffic receipt was on wrong
premises. I am sorry, he is not here at
the moment. He has gone away with
the impression that the shortfall of Rs,
13 crores relateg to this year. Actual-
ly, this has happened last year, which
we have closed recently. So far as
this year is concerned, we have taken
into account an additional traffic of
about 8} million tonnes and proce-
eded to formulate our budget on that
basis, I8t year's drop has been, as I
mentioned to the House earlier, a
phenomenal one, an unusual one, for
the reason that till january end we
had cleared 3.8 million tons of addi-
tional traffic already. But, unfortu-
nately, during the months of Febru-
ary and March, unusually though, we
had, against an anticipation of 1 mil-
lion tonnes of additional traffle, we
had a shortfall of 3/4 million tons
traffic each month. So from 3/8 million
tons of additionsl traffic which we were
of additiona] traffic which we were
able to carry by the end of January,
there was another ghortfall of 1§ mil-
lion tons; therefore, the overall anti-
cipated additions goods traffic of 12
million tons dropped to 2} million tons.
That is how the deflicit of 13 crores
of rupees on goods earnings has oc-
cured during last year. This has been
explained in the papers that have
been furnished.

As for this year, without the en-
hanced fare and freight rates, under
the existing fares and freights, the de-
ficit would have been Rs. 17 crores.
That is what we have said, and it has
been correctly calculated. On  that
basis, the present budget has been
prepared and submitted to the House.
In addition to that, there is the anti-
cipated addition to the working cost
in relation to dearness allowance and
the increase in steel prices. These are
the three elements which have gone to
make the deficit, to create the deficit,
of Rs. 31 crores. So, we have come
with a proposal for a slight revision
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of the freights and fares to give us
additional eamings to balance this
gap. The point of my hon. friend,
Shri Lobo Prabhu was that there has
been wrong calculation, despite the
fact that there has been increased
goods traffic. That is not the case.
On the other hand, there has been a
steep shortfall. As such, we closed
last year with a deflcit of Rs. 24
crores and this has been adjusted
against the revenue reserves as 1 had
mentioned to the House earlier. We
could not do so this year because the
revenue reserves now stand at a
depleted level of Rs. 35 crores. There-
fore we could not do that and perforce
had to resort to for a slight upward
revision of fares and freight rates.

Now, this year’s position is that
there is going to be a raise so far as
dearness allowance is concerned, Hon.
Members may be knowing that the
Gajendragadkar Commission Report
is now under the examination of
everybody; it js also being examined
by Government. We anticipated an
additional increase due to enhance-
ment of dearness allowance to the
tune of Rs. 13 crores. But the scheme
of things, as presented by the Gajen-
dragadkar Commission, is such that
during this very year there is likely
to be too increases of dearness allo-
wance, That would increase the
cost on the railways mnot by Rs. 13
crores but by Rs. 20 crores. That is
going to be the effect of the Gajendra-
gadkar award as it stands today.
That will be its impact and that also
has to be taken into consideration
when we discuss the increase of
freights and fares.

Then, hon. Members are aware that
there are certain other questions. The
Coal Wage Board Report has come
and it is being discussed. I am not
trying to forestal] certain things, but
as it sppeals, every rupee increase
in the price of coal would mean
R, 172 crores so far as the railways
are concerned. .
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That way the operational costs are
mounting up. With these things
glaring at wus, naturally, we had
to do something by way of ad-
justments and revisions with a
view to see to some extent that
we could cover the gap. No
doubt, as it stands, the gap would
not be fully covered. Therefore, strict
instructions have been issued to the
Rajlway Board that they will exercise
all care and attention to effect eco-
nomy all round and ftry to save as
much as possible so that with the
economy that could be effected and
with the additiona]l earnings that we
would be making, and alsg hopefully
anticipating some improvement in the
economy of the country, ultimately
things may  balance themselves.
That is the hope tha we have.

shri Sonavane: Will the hon. Minis-
ifer give us later on as to what eco-
nomy he would effect as a result of
his statement?

Shri C. M. Poonacha: Unfortunately
1 do not have the time. But we will
try on fuel economy. We are now pro-
posing to effect economy  through
various measures. As hon, Members
would be knowing, we are trying to
reduce certain programmes so that we
would be well within our financial re-
sources. These exercises are of
various nature gnd also continuous. It
would naturally take some time to il-
lustrate by facts and figures to what
extent we have been able to achieve
success; but all the same, the fact is
that the Railway Board and the rail-
ways are now fully conscious of the
fact that utmost economy will have to
be observed and that as long as this
financial difficulty would be exerting
in various shapes and forms, the rail-
ways will have to observe the maxi-
mum economy, of course not endan-
gering the efficient working of the
railways.

There has been a reference that the
road transport is competing and that
road transport is taking away much
of our custom, It jg a fact. I have



7007 D. G. Railways

explained earlier that road transport
is competing and in the present scheme
of things and in the nature of develop-
ments that we are having, it is but
natural that road transport which has
developed fully its capacity should
take its share in the demand for
traffic. That is happening in almost all
the progressive countries and it need
not surprise us, The fact is that rail-
ways will now have tq take note of this
and improve their operations so that
they do not yield easily to road trang-
port and withstand and face that com-
petition. Probably in that competi-
tion the community, the society will
benefit. The railways will be trying
to do their best, the road transport
will endeavour to dp their best and in
that process both the road transport
and the railways will serve the com-
munity better. That would be a good
thing in the overall scheme of things.
1f you look into the working of other
Railways, take, for example, the U.K.
Railways, they had a proposal to cut
down the length of rail track from
13000 miles to 7,000 miles, that is a
reduction of 6,000 miles and later after
certain discussions they have now re-
duced their rail track length from
13,000 miles to 10,000 miles because
the road competition has been such
that certain sections of the railways
in UK. are not working on profit—
they are losing, as such they them-
selves have rerduced their track length
ofrm 13,000 miles to 10,000 miles. This
is g thing which is inherent in certain
aspects of development and, probably,
indications gre now being experienced
in our country also in this regard. This
is a gign that our country also is
marching in the direction of all round
development. Therefore, I am not very
much surprised by this competition,
it should be a lesson to the Railways
to improve their efficiency and Wwe
have already taken certain steps in
this regard.

19 hrs,

We have introduced, as g pilot
scheme, what is known as the con-
tainer transport service between
Bombay and Ahmedabad and there
is a proposal to extend it between

888 (Al) LSD—I11.
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Bombay and Delhi. The experiment

se far has proved to be promising

and, if this proves successful I think,

we will be able to give better service

to the people by introducing this con-

tainer transport service by which we

will be able to render door-to-door

delivery service,

Another important point raised has
been with regard tg the Railway
Board. The hon. Members have said
that there is no necessity to have the
Railway Board. Perhaps, if they had
examined the question a bit more
car>fuliy, they would have come to
different  conclusion. What is the
Railway Board? The Railway Board
is a technical body with top mana-
gerial capacity. It is 3 management-
cum-technical body which not only
controls the working of the Railways
but deals with management and
secretariat work. Supposing, there is
no Railway Board, there will have to
be a bodv of senior officers as in any
other Ministry. I was wondering as
to what special point or .advantage
they were trying to argue by saying
that the Railway Board was super-
fluous and need not be there.

The Railways account almost for
one-third of the total working expen-
ses of the Government of India, about
Rs. 1,400 crores, and so n2cessary con-
trols. administrative, financial, welfare,
technical and scientific, will have to
be exercised and for these purposes,
a sct-up is necessary. That set-up
today consists of technocrats, instead
of civilians, who have grown with the
Railways, who know every inch of the
working of the railways. That is a
more competent and efficient set-up to
hand!= {he work. Of course, others
have. a different opinion. But the fact
ig that this management-cum-techni
cal body is the most competent body
to run a concern lUke the Railways.

This is the pattern in other countries
of the world. The hon. Members
would be interested to know that,
quite recently, the British Govern-
ment had adopted the Rallway Boaro
pattern—it is about three years or so
—and they have set up a Railway
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Board to control and work the UK.
Railway system,

So, let us not go away with the
idea that this is something which is
not rational, which is not efficient, and
which is not quite fitting to the pa-
ttern of administrative systems that
we have in our country.

Am hon. Mefm™~;: What about the
States”

Shri C. M. Poonrcha; In the States,
the Railways are privately owned.
There is only a small sector which is
owned by the Government. Therefore,
there is a difference betweep the
United Stafes and our country, In UK,
it is owned by the Government and it
is run by the Government. Now they
have changed over tg the pattern of
Railway Board, i.e., management-
cum-technical board. This pattern
has stood the test of time and  has
done well, any suggestion in the dire-
ction of improving its efficiency should
of course, be considered. But to say
that it is redundant and superfluous
would not apeal to reason because
such a body would be essential in any
case. They are not only attending to
the techical side of the work but they
are also doing the administrative work
alongside. I feel that it is economical
in itself to have a body, a set-up of
the type of Railway Board. (Inter-
ruptions).

of; AYMEAMT : w7 AT BT (7F
Feargfracesg?

Shri C. M. Poohacha: Some spe-
cific points have been raised by my
hon. friends. My hon. friend, Mr. Ten-
neti Viswanatham, made some points
with regard tg works connected with
Waltair Station and RBezwada Rail-
way Station. My hon. friend, Mr.
Thirumala Rao, also raised one or two
points and several others also made
suggestions in respect of new lines,
improvement to certain sectors, in-
creasig passenger amenities and things
like that

JUNE 22,
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So far as Waltair Station is con-
cerned, I may inform my hon, friend
that the work will be completed as
has been programmed; there will pe
reduction in the programme of work;
nothing will be altered, whatever has
been sanctioned will be completed.

So far as Bezwada Station i con-
cerned, my hon, friend was telling us
that the Bezwada Station was one of
the oldest ones or something which had
not received any attention, To my
konwledge, Bezwada Station has the
second largest platform in India; it is
one mile long. We have also got
Waiting Hall and all other amenities.
That Station is receiving all the at-
tention that jt should and I am sur-
prised why my hon, friend Mr. Tenneti
Viswanatham. ... .,

Shri Tenneti Viswanatham (Visa-
khapatnam): There is not even a de-
cent Waiting Room, let alone the Third
Class passengers, even for the First
Class passengers, I would invite the
Railway Board Members to visit that
place. (Interruptions).

Shri C. M, Poonacha: There are v
many things we want, My hon, friends
from Kerala were saying certain
things. ., (Interruptions).

Mr. Chatrman: Order, order. The

Minister should not be disturbed like
this,

S8hri C. M. Poonacha: There have
been severa] suggestiong from my hon
friends from Kerala, Bihar, Punjab,
Assam, Rajasthan, and Madhya Pra-
desh and all these suggestions will be
carefully examined and we will cer-
tainly try to do our best. But all the
same, the hon. Members will share
the view with me that the financial
resources and the scope of the Fourth-
Five-Year-Plan programmes will have
to be such as to enable the Railways
to consider to the extent possible the
various suggestiong that the hon. mem-
bers have put forth before this House.
(Interruptions).
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Shri K. N, Tiwary: What about doc-
tors?

Shri J. H. Patel: Let the Minister say
something about Karnatak from where
he comes,

Shri Rajaram (Salem): He is from
Coorg and not from Karnatak,

Shri C. M. Poonacha: My senior col-
league on my right, Mr. D. N. Tiwary.
is mentioned that certain circulars
which are being jssued from time to
time are not given effect to and that
they remain on paper and no action
seemg to have been taken on them.
I will certainly take up this matter. I
have made a note of it. All circulars
issued by the Railway Board are cir-
culars for necessary action and not
for being left over on the files. I
shall personally take up the matter
and see that in regard to such circu-
lars nesessary action is taken,

Shri K. N, Tiwary: What about rail-
way doctors?

Shri C. M. Poonacha; My hon, friend
Shri K, N. Tiwary hag referred to
railway doctors, So far as the medi-
cal serviceg are concerned, to the ex-
tent possible, we have brought them
on a par with the CHS scheme, but it
1s: only in connectiop with the licen-
tiates, a small number of them, that
there i3 gome difficulty. We are cur-
rently looking into these matters and
we shall see how best we can solve
thig problem., But that could not be
very different from what the CHS
pattern has given us. We shall, in con-
formity with what has been done by
the Health Ministry for CHS doctors.
examine the specific problems to the
extent possible.

The House has had to sit for longer
hours in connection with these De-
mands, and I do not have much time
to cover the various points that have
been made. Some of the points men-
tioned in the course of the general gis-
cussion have been repeated during the
discussion on these Demrandg also,

ASADHA 1, 1889 (SAKA)
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I shall certainly look into all the
proposals that have been made and
we shal] also try to inform hon. Mem-
bers of the action taken on some ot
the more important suggestions made
by them.

With these words, I would request
the House to grant these Demands,

Mr. Chairman: I shall now put all
the cut motiong together to vote.

All the cut Motions were put and
negatived

Mr. Chairman: I shall now put all
the Demands together to vote......

Shri Tenneti Viswanatham: On a
point of order. Each Demand has to
be put separately, I think the rules
are very clear on thig point.

Mr, Chairman: The question is:

“That the respective gums not
exceeding the amounts shown n
the fourth column of the Order
Paper be granted to the President,
to complete the sums necessary to
defray the chargeg that will come
in course of payment during the
year ending the 31st day of March,
1968, in respect of the following
Demands entered in the second
columpn thereof—

Demands Nos.
12 to 18 and 20.”,

1 to 11, 11A,

The motion was adopted.

[The motions for Demands for Grants
(Railways) which were adopted by
the Lok Sabha, are reproduced
below—Ed.]

DzMAND No. 1—Ramway Boarp

“That a sum not exceeding
Rs. 85,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1968, in
respect of ‘Railway Board'”
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Dzmaxp No. 2—MrscELLANEOUs Ex-

PENDITURE

“That a sum not exceeding
Rs, 808,26000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1868, in
respect of ‘Miscellaneous Expen-
ditumihh

Dzmanp No. 3—PAYMENTs T0 WORKED

LINES AND OTHERS

“That a sum not exceeding
Rs. 24,96,000 be granted to the
President to complete the sum
necessary to defray the chargrs
which will come in course of
_payment during the year ending
the 31st day of March, 1968, in
respect of ‘Payments to Worked
Lines and others'”

Depaanp No. 4—WorKING ExPENsES-

ADMINISTRATION

“That a sum not exceeding
Rs. 44,63,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Working Expenses-Ad-
ministration’.”

Demanp No. 5—WORKING EXPENSES-

REPAIRS AND MAINTENANCE

“That a sum not exceeding
Rs. 1,41,51,75,000 be granted to the
" President to complete the sum
‘ necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, T988, in
respect of “‘Working Expenses-Re-
pairs and Maintenance’.”

DrMAND No. 6—WORKING EXPENsES-

OPERATING STAFF

"“That a sum not exceeding
Rs. 91,46,18,000 be granted to the
President to complete the sum

Druvano No.

necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1968, in
respect of ‘Working Expenses-Ope-
rating Staff".”

Demanp No. T—WORKING EXPENSES-

OperATION (FUEL)

“That a sum not exceeding
Rs. 88,45,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Working Expenses-Ope-
ration (Fuel)'.”

Demanp No. 8—WoRkING EXPENSES-
OPERATION OTHER THAN STAFF anD Furr

“That a sum not exceeding
Rs. 25,2441,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
rayment during the year en‘i
the 31st day of March, 1968, in
respec. of ‘Working Expenses-Ope-
ration other than Staff and Fuel'.”

9-—WorkiNG EXPENSES-
MiIscELLANEOUs EXPENSES

“That a sum not exceeding
Rs. 21,38,05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the yean ending
the 31st dav of March, 1968, in
respect of ‘Working Expenses-Mis-
cellaneoug Expenses’.”

DEM.‘\ND No. 10—WoRKING EXPENSES-

StarF WELFARE

“That a sum not exceeding
Rs. 15,37,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Working Expenses-
Staff Welfare""
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DeMaNp No, 11—WorRkING ExpENSEs-
APPROPRIATION TO DEPRECIATION RE-

SERVE FuND

“That a stm not exceeding
s, 71,99,98,000 be granted to the
Presicent to complete the sum
1ezes:ary to (efray the chargs
which will ¢me in course of
rayment during the year ending
the 3.st dav «f March, 1968, in
1espect of ‘Woi king Expenses-Ap-
propr.ation to Depreciation Re-
serve Fund'”

Demanp No.

Funp

“That & sum not exceeding
Rs. 10,03,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1068, in
respect of ‘Working Expenses-Ap-
propriation to Pension Fund.”

Demanp No. 12—DIvipEND To GENERAL

RevenuEs

“That a sum not exceeding
Rs. 1,35,55,86,000 be granted to the
President to complete the sum
necessary to defray the charg:s
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Dividend to General
Revenues'.”

Demanp No, 13—Open Line WoORKsS

(Revenvur)

“That a sum not exceeding
Rs 7,50,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Open Line Works (Re-
venue)'.”

Demanp  No.
Nrw Limneg

“That & sum not exceeding
Rs. 25,34,18,000 be granted to the
President to complete the sum
nezes-ary to defriy the cha g's

11-A—WorkiNe Ex-
PENSES-APPROFIIATION TO PENSION

14—CONSTRUCTION OF

the 31st day of March, 1968, in
respaet of ‘Constructicn of New

Lines'”

Dzmanp MNo. 15~—~CpEN LivE Works-
Carr-L, DEPRFCIATION RESERVE FUND

AND DeviLoPMENT Funp

“That a sum not exceeding
Rs, 3,57.79,39,000 be grani:d to the
President to c¢-mplete the sum
neceszary to defray the charges
which will ccme in course of
payment during the year ending
the 31st day cf March, 1068, in
respect of ‘Open Line Works-Capi-
tal, Depreciation Reserve Fund
and Development Fund'.”

DeEManDp No. 16—PENSIONARY CHARGES-

Penston Funp

“That a sum not exceeding
Rs. 2,753,000 be granted to the
President to complete the sum
neccstary to defray the chargre
which will come in course of
payment durins the year ending
the 3'st dar of March, 1868, in
respect of ‘Pensionary Charges-
Pension Fund.”

DeEmAND No, 17—REPAYMENT oF LoaNs
FROM GENXRAL REVENUEs FUND AND
INTEREST THEREON-DxvELOPMENT FUND

“That a sum not exceeding
Rs. 41,15000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1868, in
respect of ‘Repayment of loans
from General Revenues and inter-
est thereon-Development Fund'”

Demane No.
DeviLormeNT Funp

“That a sum not exceeding
Rs. 1,27,75,000 be granted to the
President to complete the sum
necessary to defray the cha g=
which will come in course of
payment during the year ending
the 31st dav of March, 1968, in
respect of ‘Appropriation to Deve-
topment Fund'”

1B—APPROPRIATION TO
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Draaanp No. 20— WITHDRAWAL - FROM
Revenve Rrsgrve Funp

“That a sum not exceeding
Rs. 2,05,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1968, in
respect of ‘Withdrawal from Re-
venue Reserve Fund'.”

18.14 hrs.

APPROPRIATION (RAILWAYS) NO.

3 BILL,* 1867

The Minister of Railways (Shri C.
M. Poonacha): I beg to move for leave
to introduce a Bill to authorise pay-
meat and appropriation of certain
sumgs from and out of the Consolidated
Fund of India fnr the service of the
finzncial year 1847-68 for the purposes

Tailwavs,

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fung of India for the service of
the financial year 1867-68 for the
purposes -of Railways."

The motion wag adopted.
Shri C, M. Poomacha: I introduce**
the Bill.
Shri C. M. Poonacha: I beg  to
moyet:

‘I‘l.'nt the Bill to -authorise pay-
ment and apnropriation of certain
aums: fr m »1l out of the Con-
zolidated Fund of India for the
servicz of the financial year 1967-
‘68 for the purposes of Railways,
be taken into consideration”.

Mr. Chaleman:. The question is:

"“That the Bill to authorise pay-
ment and appropriation of certain
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sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1967-
68 for the purposes of Railways,
be taken into consideration”,

The motion wag adonted.
Mr. Chairman: The question is:
“That cluuses 2 and 3 and the
Schedule stand part of the Bill”,
The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1- (Short title)
Amendment made:

“Page 1, lines 8 ang 4—for
“Appropriation (Railways) No. 8
Act, 1967", substitute—"Appropria-
tion (Railways) No. 2 Act, 1967",

(Shri C. M. Poonacha).

Shri C. M. Poonacha: This is g con-
s2quential amendment.

..Mr. Chairman: The questicn is:

“That clause 1, as amended,
stand part of the Bill”.

The motion was adopted.
Clause 1, as amended, was added to the
Bill.

The Enacting: Formula and the Title
Jwere added to the Bill:
Shri C. M. Poonacha: I beg to move:

“That the Bill, as amended, be
passed”,

..Mr, Chajrman: The question is:

_“That the Bi]l, as gmended, Dbe
possed”,

.The motion was adopted,
19.18 hrs,

The Lok Sabha then adjourned till
Eleven of the clock on Friday, June
28, 1967/Asadha 2, 1889 (Saka).

*Published in Gazette of India, Extraordinary, Part II, section 2, dated

22-8-1967.

rw o

**Introduced with the recommendation of the President.

tMoved with the

‘recommendation of the President.
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